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LOK SABHA DEBATES

LOK SABHA

Friday, August 23, 1985/ Bhadra 1,
1907 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

[Translation]

THE MINISTER OF STEEL,
MINES AND COAL (SHRI VASANT
SATHE) JEEVEMA SHARADAH
SHATAM. (May you hive for a hundred
years.)

[ English]

PROF. MADHU DANDAVATE :
Sir, 1s 1t a fact that today happens to
be your binthday ? If so, what is your
age 7 Can we congratulate you, Sir ?

MR. SPEAKER : Is it Starred or
Unstarred question, Sir 2 What 18 it,
Sir 7 The ruling 1s that no question
can be asked from the Speaker.

PROF. MADHU DANDAVATE :
When the ruling concerns the Speaker,
the Speaker should not give the ruling.

MR. SPEAKER : Thatis why I
asked #he Sccretary-General so that I
might not be cought in a trap.

SHRIMATI GEETA MUKHER-
JEBE : But in any case, we can offer
our congratulations and you allow us to
do so.

[ Translation]

MR. SPEAKER : This is all your
kindness, sister, thes¢ are your good
wishes.

SHRI BALKAVI BAIRAGI : Mr,
Speaker, Sir, this is “Geeta’s Teaching.”

MR. SPEBAKER : When her
name is Geeta, the knowledge would
also be from Gita—Yatha nama—tatha
guna.

I thank all of you very much.

[Englishl

Now, Question No.
Harihar Soren.

450—Shri

THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH): Sir,
before I say that a statement is laid
on the table of the House, may I wish
you many happy returns of the day ?

Non-Implementation of Incentive
Scheme by Bolani Qres 1 { nited,
Keonjhar (Orissa)

*450. SHRI HARIHAR SOREN :
Will the Minitser of STEEL, MINES
AND COAL be pleased to state ;

{a) whether it is a fact that the
incentive schemes introduced in mines
in the country have not been imple-
mented in Bolani Ores Limited, Keonj-
har district, Orissa ;

(b) if so, the reasons therefore ;
and

(c) the steps taken to implement
incentive schemes in the above mine
which is a captive mine of Durgapur
Steel Plant ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH)
(a) to (5). A Statement is given below,
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Statement
(a) It is correct that there is no
incentive scheme operating at the Bolani
Iron Ore Mines of Durgapur Steel
Ptant.

(b) After the merger of Bolani
Ores Ltd. (who owned the mines) with
Bteel Authority of India Ltd. from 1st
January, 1979, large scale revamping of
the plant and equipment had to be
garried out alongwith extensive stream-
lining of the entire organisation. The
industrial relations situtation at the
mines also remained sericusly disrupted
on account of inter union rivalry, For
these reasons it was not possible to
draw up and negotiate on incentive
scheme with labour leaders.

(c) An incentive scheme has been
prepared by Steel Authority of India
Ltd. and recently received by Govern-
ment for approval.

SHRI HARIHAR SOREN

Sir, the Hon. Minister has stated in his
reply to part (c) of my Question that
an incentive scheme has been prepared
by Steel Authority of India Limited.
I would like to know from the Hon.
Minister what the details of that
incentive sheme are and by which time
1hat scheme is expccted to be appro-
ved.

SHRI K. NATWAR SINGH

The proposed incentive scheme for
Bolani was sent to the SAIL Oftice by
the Durgapur Steel Plant in December,
1984 and it was sent to the Department
of Steel in the month of May, 1985,
Now, we examined the recport of the
Plant and we found some lacunae in the
scheme, particularly, no information
was given about productivity and pro-
fitability. So, we sent it back to SAIL.
The clarification have now been given
to Qovernment and we will now refer
the matter to the B.P.E, and we hope
that the B.P.E. will let us have their
clearance very shortly.

SHRI HARIHAR SOREN : Sir,
the Hon. Minister has stated in his reply
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to part (b) of my question that a
large-scale revamping of the plaat and
equipment had been carried out along
with extensive streamlining of the
entire organisation. I would like to
know from the Hon. Minister the
amaount spent in the revamping of the
plant and equipment and whether it 1s a
fact that equipment worth lakbs of
rupees purchased for use in the mines
site and the plant has remained idle.
If it is so, I would like to know the
reasons therefor and the steps taken to
make use of those equipments.

SHRI K. NATWAR SINGH :
I do not have the figurcs of the equip-
ment in the revamping beeause this is
not the hard core of the question
that the Hon. Member asked. But I will
certainly provide the information.

DR. DATTA SAMANT : The Hon.
Minister has mentioned in his statement
that the labour relations also remained
seriously disturbed and strained and that
is one of the reasons for delaying the
scheme.

How are the relations disturbed ?
Secondly, if the scheme is now to be
implemented, will it be given retros-
pective effect ? That is more importaat,
because they have given more produc-
tion during the past, What I expect is
that the money should be given to the
workers for the last one or two years,
and they should not be blamed. Is the
Government prepared to do that ?

SHRI K. NATWAR SINGH : I
hesitate to speak about labour matters
to the distinguished Member, who has
contributed so much to them one way
or the other.

There are in Bolani two Unions,
The melancholy fact is that both unions
owe allegiance to the INTUC and the
situation got so bad that on one or two
occasions, police had to intervenme. I
have got the list of unfortunate incidents
that have taken place. If you permit
me, I can read them out, but that is
rather lengthy.
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MR. SPEAKER : You can give

it to the Hon. Member.

SHRI K. NATWAR SINGH
The latest incident was on the 29th
May, 1985.

DR. DATTA SAMANT : What
about the rstrospective effect of the
scheme ?

SHRI K. NATWAR SINGH
When the scheme is approved by the
BPE, we will look at time particular
aspect.

SHRI INDRAIJIT GUPTA

The Hon. Minister said about the fate
this draft incentive scheme that it was
found to be defective in some respects
and it had to be sent back and so on.
I would like to know how this proposed
scheme differs from the incentive sche-
mes whi:h are in force in other public
sector captive iron ore mines such as
in Bhilai and Bokaro. Why could it not
be made on the same pattern and on
the same lines ?

SHRI K. NATWAR SINGH
There is no uniform policy with regard
to incentivas in various plants. As you
know, there are two categories, mecha-
nised and unmechanised mines and each
plant has its own special problems and
situation. Therefore, there is no uni-
form seheme.

DR. KRUPASINDHU BHOI
The incentive scheme has already been
introduced in the Bailadila, Kiriburu
and other captive mines throughout the
country.

SHRI INDRAJIT GUPTA
Bailadila is not a captive minee

DR. KRUPASINDHU BHOI :
Fifty percent is captive and fifty percent
is not captive. The Bolani iron ore
mine was a private undertaking pre-
viously. Now, it has becen taken over
by the Government of India. You have
answered to my colleage that the
modern equipment and machinery which

BHADRA 1, 1907 (SAKA)
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has been purchased has not been utilised
properly, but is has no relevance to this
question.

I want to know from the Minister
what is the OMS per worker per day
in mining and what is the percentage
of mechanisation by which the iron ore
is transmitted to the railway wagons by
ropeways or conveyor belt system ?

SHRI K. NATWAR SINGH : -1
do not have this particular informatioa.
1 can collect it and give it to the Hon.
Membor.

Proposal to Appoint Wage Boards [nstead
of Bipartite Wage Agreements
+
*¥451 SARIMATI GEETA
MUKHERIJEE :
SHRI INDRAIJIT GUPTA :

Will the Minister of FINANCE
be pleased to state :

(a) whether Government are con-
sidering a proposal to do away with the
prasent system of bipartite wage agree-
meni based on the principle of collective
bargaining and appoint Wage Board
instead ; and

(b) if so, the details and reasoas
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Mo,
Sir.

(b) Does not arise.

SHRIMAT{ GEETA MUKHER-
JEB :In view of the ecryptic reply, I
would like to ask the Minister whetber
he knows ‘that this question has arisen
out of the Arjun Sengupta Committe’s
recommendation for appointing Wage
Board and Wage Commission instead of
the bipartite negotiation machinery in
the public sector, such as JBCCI, NJCC,
BHEL Joint Committze etc. ? Since he
says : ‘“‘No Sir”’, which means that they
are not considering, may I know whether
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the Government has positively rejected
that ?

SHRI JANARDHANA POOJARY:
The Government has not positively
rejected it.  The Government has been
making exercise to find out as to what
would be the best method, The recom-
mendation of Arjun Sengupta is being
examined. Not only that, we have not
done away with bilateral negotiations.
Bilateral negotiations ure still in
operation.

SHRIMATI GEETA MUKHER-
JEE : Isurrender my second supple-
mentary to Shri Indrajit Gupta. After
all, he is the Joint Secretary of the
AITUC.

MR. SPEAKER : He has got his
name on it. Even if I were to try, 1
would not have been able to do it.

PROF. MADHU DANDAVATE :
She has surrendered her question to
him. He will get one question due to
him and the other surrendered to him
by her.

SHRI INDRAJIT GUPTA : May
I ask onc or two questions ?

[ Translation]

MR. SPEAKER : I know that you
.will cover everything in one question.

[English]

Just as they have three-in-one,
we can have two-in-one questions.

PROF. K.K. TEWARY : Sir,
you expunge the word ‘surrender’. It
bristles with meanings.

SHRIMATI GEETA MUKHER-
JEE: Why are you objecting to it
when you have surrendered every
thing ?

.PROF. MADHU DANDAVATR :
_You got it back.
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[Translation]

MR. SPEAKER ; One has to
surrender before 4 lady.

(Interruptions)
[ English]

SHRI INDRAJIT GUPTA :
Recently the Chairman or the Director
General of the Bureau of Public Enter-
prises had a series of discussions with
representatives of the Centia]l Trade
Union Organisations. I also have had
the good fortune to meet him for dis-
cussions. According to him, the Bureau
of Public Enterprises is in favour of
replacing this system of bipartite nego-
tiations and collective bargaining in the
public sector by either Wage Boards or,
as he said, by some sort of Wage
Commission or some such body. So,
although the Minister has said that no
final dec’sion has been taken yet, 1
would like to know from him whether it
is under active consideration that the
system of collective bargaining and
bipartite necgotiations should be given
up because Government feels that
through that system the workers are
able to get certain concessions which
the Government does not like or which
are not palatable to them.

SHRI JANARDHANA POOJARY:
It is true that the Director General of
the BPE has held a meeting with Shri
Indrajit Gupta and also with Shri
Ramanujam of INTUC and Shri Pande.
There was some consultation and our
Hon. Mcmber also placed his views be-
befor? h_im. Here as I stated earlier,
exercise is going on to find out the
best method and no decision has been
taken, Before taking final decision,
Qovcmment wants to consult various
interests including the views of the
Union leaders. So far as bilateral
negotiations are concerned, as I haye
stated carlier, it is still in operation and
no final decision has been taken to do
away with bilateral negotiations.

Production and Export of Basmati Rice
*452. DR. G. VIJAYA RAMA

RAO :
SHRI SOMNATH :

Will the Minister of COMMERCE
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be pleased to state :

(a) whether there has been a
noticeable decline in export of basmati

and other varieties of rice resulting in

fall in value of exports;
(b) if so, the reasons therzof;

(c) the latest statistics of produc=
tion and export of basmati.rice;

(d) whether there has been a steep
and phenomental rise in price of
basmati rice in the domestic market and
if so, the reasons thercof; and

(e) whether Government propose to
stop of export of basmati rice pending
improvement in the position of supply
for public distribution system?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) to (e).
A statement is given below

Statement

(a) to (c). Export of nopn-basmati
rice is not permited. Export of basmati
rice during 1984-85 is estimated to
have been of the order of 2.42 lakh
tonnes valued at Rs. 163.03 crores
compared to 1.42 lakh tonnes valued at
Rs. 96.12 crores during 1983.84
*Production data for basmati rice is not
separately mintained.

(d) and (e¢). There has been some
increase in the domestic price of
Basmati Rice. Basmati. Rice is not
covered by tbe Public Distribution
System_ There is no proposal to stop
its exports.

DR.G. VIJAYA RAMA RAO:
According to me, the export of basmati
rice in 1982-83 was 4.3 lakh tonnes.
In 1983-84 it is 2.46 lakh tonnes, but
the Minister has said in his reply that it
is 1.42 lakh tonnes. 1 would say that
the State Trading Corporation of India
is not conscientious in its efforts, and is
not keeping itself in step with the
changing pattern of prodaction and
consumption of basmati rice in our
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country, and in other countries where
we have got trade links. So, because of
lack of foresight, carelessness and
inefficiency of STC, recently Abu
Dhabi cancelled the rice deal with
STC......

MR SPEAKER : Put the question.

DR. G. VIJAYA RAMA RAO :1
am coming to the question. It has
caused considerable embarrassment to
both the commerce Ministry and the
Ministry of External Affairs. So, I
would like to ask the Ministry how
much business we suffered due to
the inefficiency of the STC, and
what are the remedial steps taken to
correct the defects.

SHRI P.A. SANGMA : The export
of basmati rice is under O.G.L., and
both private parties and the state
Trading Corporation can export it. STC
has been doing some exports. The
Hon. Member referred to a particular
deal with Abu Dhabi, which matter has
been raised a number of times on the
floor of this House, The matter is
closed now. Before any shipment could
take place, the contract was cancelled
by the buyer. So, the question of
suffering any loss does not arise.

DR. G. VJAYA RAMA RAO: The
price of basmati rice in the internatio-
nal market is more, compared to that in
the Indian market, The Minister has
revzaled in his reply that we do not
have the production data for basmati
rice.

MR. SPEAKER : Did he ?

DR. G. VIJAYA RAMA RAO:
How will the Minister control the price
of basmati rice in India, without having
the data of its production in the
country ?

SHRI P.A. SANGMA : It is precisely
because the international price is higher
than the domestic price, that we export.

SHRI SOMNATH RATH : Which
are the foreign Countries basmati rice is
exported to and the hon. Minister has
said in his reply that basmati rics is not
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-

covered by the public distribution
system. Will the Minister take steps to
see that the export market is expanded,
and that the growers of this rice are
benefited?

SHRI P. A. SANGMA : W export
basmati rice to various countries—in
fact, practically to the whole world;
but our main market for basmati rice
is USSR and middle-east c¢ountries.
Besides these, there are many countries
where we export it—Ilike Latin Ameri-
can countries and Western Europe as
well.

As far as expanding the market is
concerned, it is our constant endea-
vour.

[ Translation]

SHRI KALI PRASAD PANDEY :
I want to know from the Hon.
Minister the reasons for not honouring
ths export agreement entered into by
the State Trading Corporation? What
action has been taken against the State
Trading Corportion due to which the
country’s trade has suffered?

[English]

SHRI P. A SANGMA : S.T.C. is
exporting basmati rice.

MR. SPEAKER : He says there is
some hanky-panky.

SHRI P.A. SANGMA : That is
about Abu Dhabi, which was rajsed as
the first supplementary—and which I
have answered.

MR. SPEAKER : Next question.
Shri Saifuddin Chowdhary is ot here.
Now question 454.

Water Pollution as a2 Result of Mining
of Panchpatimali Bauxite Deposit in
Korapuat District, Orissa

*454, SHR1 GIRIDHAR
GOMANGO : Will the Minister of
STEEL, MINES AND COAL be pleased
to state :

AuGUSE 23, 1985
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(a) whether it isa fact that due
to mining operation of Panchpatimali
bauxite deposit in Koraput District;
Orissa by National Aluminium Com-
pany, the water in river Jhanjabati
flowing towards Narayan-Patna is
being polluted;

(b) if so, the total population
affected thereby;

(c) whether the villages through
which the river is flowing are also
affected; ’

(d) whether any survey has been
conducted by the National Aluminium
Company to make alternative arrange-
ment to save the people from polluted
water; and

(e) if so, the measures taken by
Government in this regard?

THE MINISTER OF STEEL,
MINES AND COAL (SHRI VASANT
SATHE) : (a) No, Sir.

(b) to (e). Do not arise.

SHRI GIRIDHAR GOMANGO

Sir, like my question No. ‘454" this is
‘PFP’—that is to say, Pollution Free
Plant. Anyway, Sir, I agrree with the
reply. But I would like to know from
the Minister whether he has seen the
report in the newspapers regarding the
pollution due to the mining operation
in Panchpatmali. He has stated that
according to the presumption, there
will be no pollution in the futurc beg-
ause of the mining operation at Pan-
chpatmali.

SHRI VASANT SATHE : This is
oae place where we have taken care to
ensure that total enviroameatal protec-
tion is given. We have aot enly comsul-
ted foreign experts with whom we have
collaboeration, especially, of France, for
preparing an environmental plan, but
we have consilted Engineers India Ltd.
and more specifically, NELCO asked
the Centre for Eavironment and
Ecology (INCOR) of the Andhra Uni-
versity, Visakhapatnam te take wp the

-
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detailed hydrogeelogical study of the
area for assessing the impact of mining
on the water regim of the area. This
study has brought out that thé mining
scheme proposed by NALCO will have
no impact on the water system in the
area. We are taking all possible
measures to see that there will be no
poliution. Incidentally I may inform
the House through you, Sir, that this
is not toxic material , Therefore, there
is no likslihood of causing pollution in
the water.

SHR] GIRIDHAR GOMANGO :
My second supplementary is this : My
question arises out of the reply given
by the Mipister. Sir, what is the
definition of ‘Poliution’? Number one.
And, Number two is this : If the Hon.
Minister hinks that the clean water is
being polluted due to the mining
operation and it is not pollution and it
is not health hazard, then, the question
does not arise and my supplementary
also does not ariss. The answer also
does not arise, Sir.

AN HON. MEMBER : There is no
question,

SHR1I VASANT SATHE: Sir,
anything that cause toxicity in the air
or in the water will be deemed as
pollution. Pollution has this concept.
But we are taking care to see that we
do not choke our rivers or the Nalas
with the debris or the mud or the
tailing that we take out from the mining
because that choking also will harm
the water that the people of the area
use. So, that care also we will take.
We are giving entire environmental
protection. We are taking special care
to plant trees. Sir, it is a barren hill,
more or less. But we have already
planted two lakhs of trees and we will
be planting more trees and see that
the entire area is properly protected.

Export of ludiaa Jewellery

*455. SHRI A.J.V.B. MAHES-
WARA RAO : Will the Minister of
COMMERCE be pleased to state :
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(a) whether it is a fact that
iadia is famous for its gold ornaments
and gold-studded oinaments;

(b) whether Government have
id atified the countries which are good
paying markets for export of Indian
jewellery;

(c) if so, the details of countries
to which Indian jewellery is exported;
and

(d) the foreign exchange carned
therefrom during the last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) and (b).
Yes, Sir.

(c) Largely to UAE, Kuwait,
Qatar, Oman, Bahrain, UK and USA.

(d) Year Value (Rs. in
croses)
1983-84 83.38
1984-85 85.75
SHRI A.J.V.B. MAHESWARA

RAO : Mr. Spedker, Sir, I would like
to know from the Hon. Minister whether
it is a fact that India is facing stiff
competition from other countries in
thc fleld of exporting of gold ornaments.
if so, what are the steps taken to meet
this challenge?

SHRI P.A. SANGMA : Sir, we
have recently taken a number of steps
to increase our export of gold jewcllery.
In the beginning we did have some
problem because, as the Hon. Members
know, it 18 contiolled by the Gold
Control Act. Now we have come out
with various types of schemes. Under
the new scheme, in respcct of gold
jewellery where the gold content
manufactured 18 only 10 per cent value,
we allow the export of gold jewellery
without any restriction, and then saje
of gold jewcllery is permitted in
exibitions organiscd abroad by HSEC,
For those who are participating m the
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exhibitions * organised by the HSEC
which is a public sector undertaking,
the sale of gold jewellery is also allowed.
And then we have also organised a
scheme where .the gold jewellery
against gold supplied by the foreign
buyer is also allowed. Like that there
are a few other schemes and of late, we
have also decided to set up jewellery
complexes in Jaipur, Bombay, Madras,
Calcutta and New Delhi.

SHRI A.J.V.B. MAHESWARA
RAO : The Indian artisans are known
the world over for their craftsmanship,
but they are very poor. Is Government
taking steps to improve their lot so
that they can improve their skill ?

SHRI P.A. SANGMA : 1 think
gold jewellery is certainly in the small
scale sector and a lot of people are
employed in this industry and the
efforts that we are making and the steps
we have taken to promote gold
jewellery export will certainly help
those artisans.

(Interruptions)

SHRI G.G. SWELL : I would like
to know, Sir, wh:ther Indian-cut diam-
onds constitute a most important export
of jewellery abroad and 15 a good
markes,

PROF. MADHU DANDAVATE :
Mostly to Burma, I think.

SHRI G.G. SWELL: No, no,
Burope—U.S.A.

I would like to know whether the
Minister has includcd in his answer the
expor. of diamonds, and if so how much
of diamonds was exported last year,
whether the raid has affected this trade
and what is the earning from diamonds
last year and this year,

SHRI P.A. SANGMA : Sir, the
figure which I have furnished does not
include the export figure of diamonds,
In fact, diamond is our largest single
jewellery item where we carned foreign
exchange. In 1983-84 our export of
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diamond was Rs. 1,188.89 crores and
in 1984-85, it was Rs. 1,172.10
crores.

(Interruptions)

SHRI G.G. SWELL : He has not
answered my question—whether the
raids have affected the trade, whether
the export of diamond has fallen. That
my question, Sir.

SHRI P.A. SANGMA : Sir, there
has been a slight fall, of course,
compared to 1983-1984 and 1985,
But it is quite & marginal one.

SHRI C. MADHAV REDDI :
Has it come to the notice of the
Government that large scale smuggling
of these ornaments 1s going on from our
country and if so, what steps have been
taken to check it?

SHRI P.A. SANGMA : 1 think it
is the duty of the Finance Ministry to
answer this question.

(Interruptions)

SHRI S. JAIPAL REDDY : He
only deals with exports, Sir, not n
smuggling,

Declaration of Agardanda in Maharashtra
as a Customs Port for Ship-Breaking

*456. SHRI S.G. GHOLAP : Will
the Minister of STEEL, MINES AND
COAL be pleased to statz :

(a) whether Government of
Mahara.htra have requested for declara-
tion of Agardanda as the customs port
for ship-breaking; :

(b) whether Government are
aware that ship-breaking work is held
up for declaration of the port as a
customs port;

(c) if so, the reasons why the
matter is being delayed; and

(d) when Agardanda is likely to
be declared as the customs port for
ship-breaking?

'
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THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH) : (a) and
(b). Yes, Sir.

(c) and (d). It has not been pos-
sible to declare Port of Agardenda as a
Customs Port for ship-breaking due 10
non-availability of adequale customs-
facilities.

SHRI S.G. GHOLAP :1 would
like to know what are the requirements
of the customs facilities required and
who has to create the facilities.

SHRI K. NATWAR SINGH : The
Department of Revenue under the
Ministry of Finance is the appropriate
authority for declaring a port as customs
port. The Ministry of Steel has recom-
mended to the Department of Revenue
that Agardenda should be declared a
post for the purpose of ship-breaking
and the Maharashtra Government had
made a similar request to the Depart-
ment of Revenue. I hope my distin-
guished colleagues on my right will
agree to this proposal.

SHRI S.G. GHOLAP : This ques-
tion was put to the Finance Department,
Now, the reply is given by the Steel
and Mines Department. This Depart-
ment has given two ships for ship-
breeking purpose to the Development
Corporation of Kokan and they had to
pay heavy interest on these investments,
At present there is no ship-breaking
allowed in Maharashtra in any port.
Now, as this new port is not coming up,
I would like to know whether the
Government would allow ship-breaking
in Bombay port.

SHRI K. NATWAR SINGH : I am
aware of the difficulty that the Hon.
Member has mentioned. That is why
we on our part made a proposal. But
the Ministry of Finance in their wisdom
«o.(Interruption) If you want the Minister
of Finance to take up this question at
this stage, I will be very happy to sit
daown,,,
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AN HON. MEMBER : It should
be transferred to Finance.

(Interruptions)

MR. SPEAKER : It was a voluntary
effort on his part. The question is :
Who will take it up? I have no objece
tion, if you want to take up this
question.

SHRI K. NATWAR SINGH : We
are in touch with the Ministry of
Finance and we have made a suggestion
to them...(Interruptions)

MR. SPEAKER : You are already
touching him.

SHRI K. NATWAR SINGH : The
relationship herz is fraternal. What I
am suggesting is this. We have asked
the Ministry of Finance to look at the
proposals as to whether the customs
officials from Bombay can be deputed to
Agardanda and clear ships. They are
doing so in the case of Mangalore and
other places in Karnatoka. So, I hope,
this will be resolved betwcen the two
Ministries.

Post of Chairman of Central Silk Board

*457 SHR1 H.N. NANIE
GOWDA : Will th: Minister of
SUPPLY AND TEXTILES bc pleased
to state :

(a) whether it is a fact that the
Chairman’s post in the Central Silk
Board is lying vacant since long;

(b) whether it is also a fact that
the performance of the Board was
comparatively better when it was
headed by a non-official who had
knowledge about the silk industry;

(c) when the said post will be
filled up; and

(d) whether -Government propose
to consider appointing a non-official as
Chairman of the Silk Board in the
interest of the silk industry?

-
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THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) The post of
Chairman, Central Silk Board i$ vacant
sinoe 8th April, 198S.

(b) No such comparative asses-
ment has been made.

(c) and (d). Action is being taken
fo have the appointment order issued
soon keeping in view the requirements
of the post,

SHRI H.N. NANJE GOWDA : Sir,
when the answer i8 inconvenient they
will say no such comparative assess-
ment is made. If you make an dssess-
ment, it would be inconvenient because
you will have to rely on ncn-officials
because non-officials have performed
better in the Silk Board. So kindly
make an assessment cven now and take
immediate action. The Government
should not treat this port as gratis or
as a favour to an individual. The govern=
ment should understand the problmes
of the farmers involved in this. They
must also know the background of an
individual who has to understand the
problems of the farmers and others en-
gaged in the silk industry. May I know
whether the Government is considering
the appointment of such a person
hailing from a State where the largest
number of farmers are involved in this
industry?

SHRI CHANDRASHEKHAR
SINGH : The Government would not
confine itself to an advice from one
particular State or two particular
States.

SHRI H.N. NANJE GOWDA : The
problem is that mere than 85 per cent
of the silk manufactured in Karnataka.
More than 75 per cent of farmers of
Karnataka are invoilved in this.
Thbe problems of these farmers are
better understood by the people who
are residing in Keornataka and who are
invoived with the farmeis there. Do
the Government consider appointirg a
person from the south, particularly,
from Karnataka in the Interest of the
farmers and the silk industry?
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SHRI CHANDRASHEKHAR
SINGH : The interests of Karmafaka
are uppermost in our mind, but it is
also true that the selection should be
made keeping in view the interest of
the entire country. Even those who
are not involved as the present moment
should also get involved in this activity.
So this is the view point which is taken
into consideration in finalising the
selection for such posts.

Cotton Regquirement for Spinning Mills
in Maharashtra

*458. SHRI HUSSAIN DALWAI :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the number of spinning mills
given licence in Maharashtra so far,

(b) the number of these mills
which are the cc-operative sector ;

() whether the production of
cotton is sufficient to meet the require-

ment of all these spinning/mills;
and

(d) if not, where from the cotton
will be brought to mect their require-
ment?

THE MINISTER OF THE STATE
OF THE MINISTRY OF SUPPLY
AND TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): (@) to (d). A
statecment is given below :

Statement

(a) There are 70 spinning mills
at present in Maharashra which have
either been licensed or permission
issued by the Textile Commissioner
under the rules in force at various
times.

(b) 51 spinning mills are in the
co-operative sector in Maharashtra.

(¢) and (d). The demand and
supply position of cotton in the country
as a revised by Government and appro-
priate steps are taken from time to
time to ensure adequate availability of
cotton to the domestic textile indus.
try. However, no ccmplaint has been
received about shortage of cotton from

any of these spinning mills in state of
Meharashtra.
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SHRI HUSSAIN DALWAL : I
would like to ask ths Hon. Muaistsr
whether there is any tendeacy goiag on
among the cotton growers in Maha-
rashtra to o in for lang staple cotton
because there is an expert market. That
is why these mills will be getting less
supply of short staple cotton. What
arrangemeat has been made in this
regard ?

SHRI CHANDRASHEKHAR
SINGH : Absolutely, there is no such
apprehension at the present momont.
The production in Maharashtra itself is
17.50 lakh bales and its requirement
for mills consumption is very low as
compared to (he production. The
Maharashtra mills can get cotton from
all owver the couatry. It is not that they
have to mike purchases only from
Maharashtra,

SHRI HUSSAIN DALWAI
What is the reason for not allowing
long staple cotton which is produced 1n
Maharashtra to be exported by the
Government ?

MR. SPEAKEBR : They want
more export for long staple cotton.

SHRI CHANDRASHEKHAR
SINGH : Export 1s decided upin  tak-
ing into consideration the demand and
supply position and the price trend of
cotton. Tne Hon. Membar and perhaps
the House are aware that we have
already aliowed export of nearly 3 lakh
bales of cotton. We had received an
assessment of the Cotton Advisory
Board only a day back and we are
considering whether export can be step-
ped up.

PROF, MADHU DANDAVATEB :
Is it not a fact that if the cotton gro-
wers thamsslves form cooperatives and
start spinning mills in the vicinity of
the cotton growing areas, in that even-
tuality the transport expendture is
considerably reduc:d, The cost of
production is also reduced. Therefore,
keeping this aspect in view, will th2
Hon. Munister give an assurance that
mace eoncaucagomsat will be given to
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the cotton growers to form cooperatives
spinning mills so that the cost of
production can be reduced consider-
able ?

SHRI CHANDRASHEKHAR
SINGH : This is a good proposition,
but the overall capacity has to be tak2a
in view before taking any decision in
this matter,

PROF. MADHU DANDAVATE :
It is a very good proposal but a very
bad response.

MR. SPEAKER : Let us have
a positive response., Shri Balasaheb
Vikhe Patil.

[Translation]
SHRI1 BALASAHEB VIKHE
PATIL : In view of the increase in

production in Maharashtra, the farmears
in the State have pooled together and
have started selling up more coopera-
tive Spinning Mills. But, due to paucity
funds, these Spinning Mills are uot
working to iheir capacity and a lot of
difficffities are being expsrienced in this
regard. As a resuit of it, the farmers
are also suffering loss and those who
had pooled their resources in this
endeavour are also facing difficulty.
This would also have a bearing on
cotton production. Will the Hon.
Mnister try to mitigate. This difficulty
of fuads ia Coordinatioa with the ather
Ministry ?

CHANDRASHEKHAR
SINGH : This supplemeatary does not
arise from the miin question. But, wea
constantly review the working of the
mills to whom we have issued licences
in the caoperative sector and try to
m:et their financial requirements. A
few days back, we had reviewed the
working of the Mills in Maharashtra
also, and in case they are facing any
such difficulty and if the Hon. Mamber
draws Governm3nt’s atiention to that,
we shall try to look into that,

SHRI
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[English)

Sales Policy of Steel Authority o'i'
India Limited

*459. SHRI LALITESHWAR
SHAHI : Will the Minister of STEEL,
MINES AND COAL be pleased to
state :

(a) the sales policy of Steel
Authority of India Limited (SAIL) ;

(b) the reasons why SAIL prefers
merchants and traders instead of giving
steel to ancillary and small scale indus-
tries directly through its stock-yards;

(c) whether it is a fact that there
is no steel available at Patna, Kanpur,
Bokaro and Rourkela stockyards and
whatever little production of thinner
gauge steel takes place is routed to
Bombay side ;

(d) if so, the reasons therefor ;
and

(e) if not, what are the despatch
figures ?

THE MINISTER OF STATR IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH)
(a)to (e). A Statement is given
below :

Statement

(a) & (b). The sales policy of
the Stecel Authority of India Limitcd
gives preference in supply of steel to
actual users including small scale in-
dustry units.  Priority is given to
Defence, Railways and other important

Government and public sector consu-
mers.

(¢) No, Sir

(d) Does not arise.

(e) The reference regarding
thinner gauge steel is presumable to
coils and sheets. The percentage of
supplies of theso materials to four reg-
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ions during April-June, 1985 have been
as follows ¢

Northern - 49.3
Eastern - 15.9
Southern — 14.8
Western - 20.0

SHRI LALITESHWAR SHAHI :
It is not a matter of statement ; itis a
matter of policy. The Minister should
come out with facts. Part (b) of my
question reads as follows :

“The reasons why SAIL prefers
merchants and traders instead of
giving steel to ancillary and small
scale industries directly through
its stock-yards.”

MR. SPEAKER : Let us be very
careful because he had been the
Speaker.

SHRI K. NATWAR SINGH :
The policy for distribution of iron and
steel in the country is laid down by a
number of government agencies taking
into account the various areas into
which steel is allocated. He has speci-
fically asked in parts (a), (d) and (e)
certain information which is being made
available in the statement laid before
the House.

The Hon. Member asked, “What is
the steel policy’’. He wants to know,
with regard to the items that he has
mentioned, why thinner gauge steel {s
not available.

There are hundreds of items with
regard to the sales policy. I can give
the broad break up, but here I can give
in summary form. There are four cate-
gories under which the Steel Authority
of India Limited supplies steel.

Categtry ‘A’ includes steel plants,
Defence, Railways, irrigation schemes,
public sector units, heavy engineering
units, CPWD, P & T, ONGC, etc.
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Category ‘B’ supplies to State and
Central Government power projects/
undertakings, Municipal Corporations,
Municipalities, Zilla Parishads, Power
Projects, etc.

Category ‘C’ includes other large
and medium sectors, eligible small scale
industries, public utility services like
charitable and non-profit making organi-
sations, hospitals religious institutions,
social welfare organisations, etc.

Cetegory ‘D’ includes all other
eligible consumers not included in the
above list.

SHRI LALITESHWAR SHAHI @
The small scale and ancillary industries
come under, in this catcgorisation,
category ‘C’. May question is whether
SAIL prefers—or passes on to mer-
chants and traders instead of giving the
steel to small scale industries on the
basis of their requirement. That has not
been answered.

SHRI K NATWAR SINGH :
Small scale units are expected to get
their requirements through their respec-
tive State Small Industries Corporations
which cnjoy Priority ‘A’. However,
small scale wunits having a quarterly
off-take of more than 100 tonnes can
take the supplies either from the main
producers or from the small scale
industries.

[ Translation]

SHRI GIRDHARI LAL VYAS :
I want to tell the hon Minister that
people are not able to get steel as it is
not available with the Small Scale
Industries Corporations in the States.
Here, you have referred to category
‘B’ but the fact is that most of the steel
of your Steel Plants and the eatire steel
for the Small Scale Industries Corpora®
tions and is supplizd to private traders
whereby which they earn a huge profit.

SHRI K. NATWAR SINGH : In
his question, the Hon. Member had
asked whether Small Scale Industries
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Corporations did not get steel from our
stock-yards. He has made a general
statement. At some places, the supplies
are less whereas at some places the
supplics are more.  (Interruptions)
Please listen. 1 have been to 4 to §
stocks-yards including Jaipur and some
others. One of the reasons for this is
that we have a great shortage of piece~
meal rail wagons. We nsed 30 per
cent, as 70 per cent is sent in rakes
and the rest 30 peor cent in rail wagons.
If we get only 20 per cent wagons, the
stock are not lifted. In a certain month,
at a certain place, the demand for a
particular item is more whereas the
demand for the same item at other
places is low. We have always made
efforts to supply a particular item when-
ever we are told that item is in short
supply in a particular place. You may
bring to our notice if a particular place
..... «...(Interruptions) they get supplies
from two sources—one from the stock-
yards and the other directly from us.
Action on our part is limited so far as
the States are concerned. Our staff
work in our own stock-yards. At some
places, we have got our owa stock-
yards, whereas at some other place
TISCO has i1ts own stock-yards, on
which we do not have any control,

SHRI HAFIZ MOHD. SIDDIQ :
Hon. Speaker, Sir, brass-wares are
manufactured in Muradabad, but raw
material is not available there, as a
result of which its export is continuosly
suffering. I want to know from the
Hon, Minister whether he has any
scheme to solvc this problem.

SHRI K. NATWAR SINGH :
Mr. Speaker, Sir, I am not in a position
to make a reply in regard to brass.

SHRI BANWARI LAL
PUROHIT : Mr. Speaker, Sir, the
Houn. Minister has fixed A, B, C and D
priorities for the Small Scale Industries,
As Shri Vyas has also said, steel is'not
available in Nagpur. A small scale
industry whose monthly rcquirement is
50 toanes is supplied with 1} tonanes of
steel. They say that they do not have
steel, We want to bring to your notice
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this fact due to which the small scale
sector is suffering. Youn should pay
attention to it. Due to non-availability
of steel, they take rounds of Delhi, still
we cannot help them. The deterioration
in quality should also be checked. How
do the traders get steel when thsir pri-
ority is low 7 You kwdly reply to this
point, we are not satisfied with it.

SHRI K. NATWAR SINGH
The Hon. Member has asked a guestion
about Nagpur.

SHRI BANWARI LAL PUROHIT:
I have myself forwarded many cases to
the Hon, Minister.

SHRI K. NATWAR SINGH :
You are right ; complaiats have been
received from Nagpur and other places.
We are looking into all these com-
plaints. The shortage, wherever it is,
will be removed. .

Participation of Employees of Com-
panies in Purchasing Shares in
their Companies
+
*461. SHRI SHANTI DHARI

WAL :

SHRI V. SOBHANADREE-
SWARA RAO :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have
taken a  decision to allow par-
ticipation of the employees of the
companies in purchasing shares of their
companies at the time of the issue of
the shares ;

(b) if so, whether Government
have also fixsd any limit of deposit to
be made by non-resident Indians/general
public and the company itself at the
time of purchasing the shares and the
percentage of the shares to be allotted
by the company to its employees ;

(c) ifso, the details thercof ;

and

(d) if not, the reasons for not
fixing the percentage in respect of the
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categories referred to in part (b)
above ?
[Eng bish]

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY)
(a) to (d). A statement is given
below.

Statement

(a) The details of the Schemes for
participation of the employees by put-
chasing shares of their companies were
announced in thc Lok Sabha on 1.8.85
and copies of these schemes were laid
on the Table of the House on the same
day.

(b), () and (d). GQGovernment
have not fixed any limit of deposit to be
made non-resident  Indians/general
public and the company itself at the
time of purchasing shares. While
preposing a further issue of capital to
the Controller of Capital Issues, the
companies should make a reservation
of 5% of the further issue to their
cmployees/workers on an  cquitable
basis.

L Translations)

SHRI SHANTI DHARIWAL : Mr.
Speaker Sir, government have announ-
ced a scheme for the cmployees to be-
come share-holders in their respective
companies after buying their shares. I
want to know from the Hon. Minister
the names of the companies which have
sent proposals of the scheme to encour-
age their employes to purchase their
shares for approval to the government?

(English]

SHRI JANARDHANA POQJARY :
This is a new pragramme which has first
been introduced We are at the beginn-
ing stage. The second port of the ques-
tion I did not have because the Hon.
Member from the other side inter~
fered.
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[ Tvansiatton)

SHRI SHANTI DHARIWAL : 1
mey repeat so that you may be able to
hear.

MR. SPEAKER : We shhll see it
then; we shall cross the bridge, when
we come to it.

SHRI SHANTI DHARIWAL: 1
want to know the names of the com-
panies which bave submitted proposals
for approval to governmemt since the
anpourcement of this scheme by the
government,

[English]

SHRI JANARDHANA POOJARY :
1t was announced on 1.8.85. It is a new
scheme which is just introduced So, we
do not have the information which the
Hon. Member has asked.

[Translation]

SHRI SHANTI DHARIWAL : Mr,
Speaker, Sir, government have not
fixed any limit for investment by the
non-residents, general public  and
companies. May I know the reasons for
this? 1s there any scheme with the
government, whercby the pircentgge of
investment for all categories in every
field could be fixed s0 that investment in
eyery field could be encouraged?

[English]

SHR]1 V. SOBHANADREESWARA
RAO : Hoping that the labour partici-
pation in the equity will give the
workers a sense of involvement in the
loss or profit of the company and also
indue them for better” cordial relations
between the labour and the manage-
ment, will the Government increase
this percentage from 5 to 10, in the
capital issues, and appoint one labour
representative on the Board of Manage-
ment? Will the Government bring such
a legislation or make an amendment to
the existing laws 50 that the industries
and the compenies are better adminis-
tered? In other countrice professional
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munagements are replacing the capital
management. In our country also it
is high time that the representatives oi
the labour are involved in the Board
of Management so that (hey can better
understand the good or bad of the
company and can work well.

SHRI JANARDHANA POOJARY :
There is no proposal to enhance the
limit at present for allowing the parti-
cipation of workers in the capital
shares. So far as the sccond point
regarding the participation of workers
in the management, in public sector
undertakings already there is the
workers participation at the floor level
and also at the plant level. Regarding
participation at the Board level, we
have already issued instructions in 1983
and we are getting the information
regarding that.

So far as the private sector is
concerned, it is for the private sector
also to fall in line with the public sector
undertakings.

SHRI PRIYA RANJAN DAS
MUNSI : Sir, the entire House is aware
of the recent episode of the Shaw
Wallace and Ccmpany and the non-
resident Manu Chhabaria’s fraudulent
dealing of purchasing the shares, who
is now facing CBI trial and Jlot of
investigation by the Finance Ministry
also. In this background, may I know
from the Hon. Minister that if after the
observation of the Company Law Board
and the way Manu Chhabaria purchased
the shares, he is found to be guilty, and
since the Government has also got
equity in the Shaw Wallace company,
will the Government consider to convert
those 38 per cent shares in the name
of employees who want to purchase
them to make the company fully
independent and in the command of
the employees. If not, whether the
Government themsclves will go and
tuke those 38 per cent shares from
the hold of Manu Chhabaria and Shaw
Wallace? ’

SHRIJANARDHANA POOJARY:
1 do not think, Sir, that this question
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arises out of the question. About the
suggestion of the hon. Member, 1 have
noted iteeeeo... [ Interruptions).

PROF. KK, TEWARY : That
is & very important question, Sir...

(Interruptions)

MR. SPEAKER : You can put a
new question......

(Interruptions)

SHRI PRIYA RANJAN DAS
MUNSI : Sir, he says that he does not
know of it. It is not even in know-
ledge......(Interruptions).

. MR. SPEAKER : Yes, Mr.
Thampan Thomas.

SHRI THAMPAN THOMAS : Sir,
my question relates i{o the investment
to be made by the non-resident Indians
working abroad. They are prepared to
invest money in the equity shares of a
company provided the Government
gives them the incentive to get jobs for
their dependents or their nominees in
respective companies. So, I would like
to know whether the Government will
consider a proposition where the non-
resident Indians my purchase shares of
a company to a particular limit and
get employment for their nominees or
dependents. I received a memorandum
also in this regard.

SHRI JANARDHANA POOJARY :
Sir, this is a suggestion for action and
1 have noted it.

[ Translation]

Contractors Blachlisted in Khetri
Copper Project

*462. SHRI MOHD. AYUB
KHAN : Will the Minister of STEEL,
MINES AND COAL be pleased to
state :

(a) whether it is a fact that seven
contractors were blacklisted in Khetri
Copper Project;

(b) if so, the recasons therefor
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and the action taken against them;
and

(c) whether their names have now
been removed from the blacklist?

[ English)

THE MINISTER OF STEEL,
MINES AND COAL (SHRI VASANT
SATHE): (a) to (c). A statement is given
belows.

Statement

(a) to (c). No contractor was blak-
listed by Khetri Copper Project.
However, business dealings with 8
contractors were suspended for the
following reasons :—

(i) In one case, for using less
proportion of cement than that speci-
fied in the contract, causing loss to
the Company.

(ii) In the case of two firms for
unlawful possession of some copper
belonging to Hindustan Copper Limi-
ted.

(ii1) In one casc, civil contractor
was in the habit of dclaying work and
was unable to execute the work properly
and smoothly.

(iv) In case of 4 firms, certain
allegations about mal-practices in
contracts awarded were investigated by
th: Company. In view of the suspected
dubious roles played by the parties,
dealings with them were suspended.
Subsequently, in the case of two of
these firms, following a review, the
authorities of Khetri Copper, Complex
decided to give a fresh trial to
them.

[Translation]

SHR1 MOHD. AYUB KHAN :
Mr. Speaker, Sir, districts Jhunjhung
and Sikar of Rajasthan have a glorious
past. These destricts have the distinc-
tion of sending the highest ' mumber of
men to the Indian Army. There isa
project named ‘Khetri Project’ in thig
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area in which some people are indulging
in corruption. Will the hon. Minister
be pleased to atate the circumstances
whieh 1led to blacklisting of secven
contractors? What were the charges

sghinst them.

. MR. SPEAKER : And what was
the action taken? :

SHRI VASANT STAHE : Yes,
8ir, Some of the contractor of this
Khetri Pro ject have been found to be
indulging corruption, some in theft, some
in sub-standard construction and some
in adulteration of cement. Some cases
of this type have come to light.......
(Interrupticns). ..

MR. SPEAKER : The casesare
few; but the bungling is enormous.

SHRI VASANT SATHE : Strict
action has been taken against such
people. Their contracts have been
suspended and an inquiry. has been
ordered into it. They are not being
given any further work. This is the
action which we have taken against

thom.

SHRI MOHD. AYUB KHAN:
PDue to the sectting up of this ‘Khetri
Project’, the water level of the wells
in the area has considerably gone down.
Will the hon, Minister consider
giving assistance to the farmers of that

area?

SHRI VASANT SATHE : In this
entire area, copper is at a very low
level whereas the water is at a higher
level. In order to: get to the copper,
water is required to be pumped out
and the water thus pumped out is
supplied to the farmers for irrigation
in the neighbouring area. We cannot
get to the copper unless we pump out
‘the water. But, what happens during
this process in that the water level
falls considerably.

‘MR. SPEAKER : Investment as
the water table has gone down, the
facnpers do not pet water for irriga-
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tion. What do you propose to do to
help them ?

SHRI VASANT SATHE : If we
pump out the water, the water table
is bound to go down and it is a faot
that the water table has gone down.
The water which we had to pump out
wag supplied to the local farmers and
was not diverted somewhere else.

MR. SPEAKER : Whatever the
requirement of water is, that is for
‘Khetri Project’. -

SHRI VASANT SATHE: No, no
we do not require water for the project.
It is necessary to pump out water in
order to get to the copper and the
water thus pumped out is supplied to
the fields in the surrounding area.

MR. SPEAKER : What will the
local people do 1if the entire water is
pumped out at a stretch?

SHRI VASANT SATHE : We are
prepared to pour that water into the
wells if there ;8 some method for
doing so.

SHRI DAL CHANDER JAIN:
Some arrangement should be made to
see that the water table does not fall
and that the farmers get water.

MR. SPEAKER : Some arrange-
ment should be made to ensure supply
of water to the farmers. If they pump
out water, they should supply water
from an alternative source.

SHRI VASANT SATHE : We
shall take all possible steps.

MR. SPEAKER : Question No,
463.

[English]
Mushroom Growth of Private Financial
Institutions
*463 SHRI MANORANJAN

BHAKTA : Will the Minister of
FINANCE be pleased to state ;

(a) whethet Government are
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aware of the problem of mushroom
growth of privately-run financial institus
tious in the couatry;

(b) if so, the number of such
institutions which have come up during
the last three years;

(c) whether Government propose
to inltiate an enactment to regulate
the non-banking financial companies to
safeguard the interests of the investors;
and

(d) if not, the reasons therfor?

THE MINISTER OF FINANCE
AND COMMERCE (SHRI VISH-
WANATH PRATAP SINGH) : (a) to
(d). A statgment 1s given below ;

Statement

Reserve Bank have issued direc-
tions to regulate acceptunce of public
deposits by the financial companies incor-
porated under the Companies Aot, 1956
These dircctions are, however, not
applicable to othér unincorporated
bodies 1'ke sote proprietorship concerns
or partnership firms, which are not
required to file any specifiz returns and
jnformation about their number or the
size of public deposits accepted by them
is not collected. However, with a
view to curb the magnitude of deposit
acceptance activities of these bodies, a
new Chapter II1 C has already been
incorporated in the Reserve Bank of
India Act, 1934 through the cnactment
of Baoking Laws (Amendment) Act,
1983. In terms of the provisions of
the said chapter, which have come into
force with effect from 15.12.1984,
upincorporated bodies, individuals etc,
are prohibited fiom accepting deposits
from more than the number of deposi«
tors specified thetein. ‘

2. The Rescrve Bank of India had,
in February, 1984, advised all the State
Government/Union Territories to create
necessary enforcement machinery m the
respective States/Union Territorics with
a view to investigating into violations of

the provisions of Section 45-S of the
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Reserve Bank of India Act, 1934, So
far, the State Governments of Andhsg
Pradesh, Madhya Pradesh and Weat

* Bengal are reported to have created tho

enforcement machinery. The matteg is
being pursued by the Resstve Bank
of India with other Statg . Govern»
ments.

SHRI MANORANJAN BHAKTA :
Mr. Speaker, Sir, I seek your protec.
tion. The statement which has been
made to the House does not give
any categorical reply to my question,
If you see the statement yourself, and
if you are satisfied, I have no question
to ask. But the hon. Minister has not
given any reply to my question. The
hon. Minister has completely eveded
the reply and he has replied something
else, ¥

AN HON. MEMBER : You allow
a Half-An-Hour discussion.

SHRI VISHWANATH PRATAP
SINGH : I have already given the
reply.

WRITTEN ANSWERS TO QUESTIONS
[ English]

Expenditare Incurred on Caspet Weaving
Training Scheme by Development
Commissioner (Handicrafts)

*453 SHRI SAIFUDDIN CHOW,
DHARY : Will the Minister of
SUPPLY AND TEXTILES be pleased
to state :

(a) the expepditure incurred from
July, 1983 to June, 1985 on the carpet
weaving training scheme by the Office
of the Development Commissiones

_ (Handicrafts) ;

(b) whether any periodic assess~
ment thereof has been made

(c) the number of traineces who
have reccived training during the period
from July, 1983 to June, 198§ and the
aumber of centres sgncticned and the
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puniber of ¢entres actually functioned
during the same period ;

(d) the extent of authenticity
attributed to such assessment(s) ; and

(e) whether the expenditure on the
scheme has been found to be useful and
If 80, the extent thereof ?

THE MINISTER OF STATE OF
THRE MINISTRY OF SUPPLY AND
TEXTILES (SHR1 CHANDRA-
SHEKHAR SINGH) : (a) Rs. 1031,92
fukhs.

(b) Yes, Sir.

() (1) No. of trainees who
have received train-
ing during the
period July 83 to

June 85 21,493,
(2) No. of centres
sanctioned 489,
(3) Average No. of
centres actually
functioned 459,

(d) Scheme Is reviewed every year
during annual plan discussions and next
‘year’s allocations are decided.

(e) The training programme was
inteoduced to train additional hands in
carpet weaving for boosting exports.
The exports of hand knotted carpets
have gone up from Rs. 66.4 orores in
1976-77 to Rs. 157.6 crores (Provn)
in 1984-88.

Export of Brass and Bell-Metal Wares

*460. SHRI R.P. ' DAS : Will
the Minister of SUPPLY AND TEX-
TILHS be pleased to state :

(a) the countries to which brass
and bell-metal wares are exported ;

{b) tho yuantities and the value of
the exported wares during each of the
last thede yoays ;

-{¢) witdather measures bave been
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taken to step up export of such items }

-and

(d) if so, the details thereof ?

BHE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR.SINGH) : (a) The impor-
tant countries to which Indian artmetal-
wares, including brass and bell metal
artwares, are exported are U.S.A.,
USSR, Saudi Arabia, West Germany,
U.K., France, Italy, Canada, Australia,
Netherlands, Sweden, Kuwait, Den-
mark, Singapore and Belgium.

(b) The value of exports of arte
metalwares includifig brass and bell
mztal artwares during the last three
years are as under :

Years Value in Rs.
crores (Prov.)
1982-83 57.92
1983-84 67.23
1984-8S 83.11

Export data in terms of quantity is not
available.

() Yes, Sir.

(d) Some of the important measue
res taken to step up exports of artmet-
alwares ingluding brass and bell” metals
artwares arc as follows :

(1) A Metal Hand:crafts Service
Centre is being set up with
UNDP assistance at
Moradabad to improve the
quality and finish of art-
metalwares for export,

(2) An export Promotion Council
for Handicrafts is baing set
up.

(3) Duty Drawback @ Rs. 15.80
paise per Kg. is allowed
against exports of artmetal-
wares.

(4) Under the scheme of Duty
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Free Imports of raw materials

against REP licences, duty.

free import of brass scrap is
allowed against exports of
Hrass artwares.

(5) A Sales-cum-study Team was
sent to BEC Countries during
November-December, 1983 to
explore market potentiafs for
handicrafts including brass
and bell metalwares.

(6) Mr. Robert Welch, a well
known designer visted India
in the recent past to provide
design assistance for artmetal-
wares.

(7) Cash Compensatory Suppox:t
@ 10% of the FOB value is
allowed against exports of
artmetalwares.

(8) A special exhibition of handi-
crafts, including artmetal=
wares, was held at Doha
during 1984.

Smuggling of Uranium from India
to Canada

*464. SHRI M. RAGHUMA
REDDY : .
SHRI DHARAM SINGH
MALIK :

Will the, Minister of STEEL,
MINES AND COAL be pleased to
state ©

(a) whether Government’s atten-
tion has been drawn to the news item
appearing in the ‘Times of India’ dated
17th July, 1985 wherein it has been
jnter alia stated that 500 kg. of crude

. uranium has been smuggled to Canada;
| )

(b) ifso, what arc the details ;
and

(¢) - whether any inquiry has since
been conducted and if so, what action

has been taken by Governnient in the
watter ?
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THE MINISTER OF STBEL;
MINES AND COAL (SHRI VASANT
SATHE): (a) Yes, Sir.

(b) It is wrong to say that
500 kgs. of crude Uranium has been
smuggled to Canada. The U.P, State
Mineral Development  Corporation
entered into an agreement with qu.
METCHEM, Canada for carrying out
of a project under CIDA assistance for
studying the feasibility of beneficiation
of low grade phosphate deppsit of
Lajitpur Distt. Under the terms of
agreement 400 kgs. sample of r
phosphate was collected by the repre-
sentative of METCHEM, Ca in the
presence of officers of UPMDC and
the Directorate of Geology and Mining,
Government of U.P. The Uranium
content in the bore hole samples in the
Lalitpur area established by the Atomic
Mineral Division is around .0005%.

(c) No formal enquiry has been
conducted or ordered to be conducted
by the Government.

Amount Sanctioned by Bank for
Installing Tubewells

*465. SHRI S.M. BHATTAM

Will the Minister of FINANCE be
pleased to state :

(a) total amount sanctioned by
various banks for installing tube
wells during the years 1983<84 and
1984.83;

(b) the number of tube wells
installed during 1983-84 and l984-§5;

(c) the details of pladed whate
the same have been installed { and

(d) the provisions made fat thie

tube wells ip the Sev*nth vae Year
Plan ?

THE MINISTER OF STATE IN

" THE MINISTRY OF FINANCE (SHR1

JANARDHANA POOJARY) t
(a) to (d). The preseat data geporting
system does not yield information in
the manner asked for. Howevér, the
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State-wise amount of loan of publie
s2ctor banks outstanding against the item

Sinking and Deepening of Wells and
Tube-wells” as at the end of March ’82
(latest available) is given in the state-
ment below,

NABARD provides refinance for
various minor “irrigation schemes, in-
cluding installa.ion of tube-wells. The
number of schemes sanctioned, refinance
committed, refinance disbursed by
NABARD during the last two years is
as follows :—
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2, Refinance Com-
mitted (Rs, in
crores) 57 427

3. Refinance disbursed
(Rs. in crores) 242 312

NABARD has reported that exact
provision made for instaliation of tube-
wells during Seventh Plah is not
available. However, NABARD wijll
continue to give high priority for pro-
viding refinance to banks for develop.

1982-83 198384 ment of minor irrigation, including
1. Number of sche- tube-wells during the Seventh Pive Year
mes sanctioned 1843 1923 Plan.
Statement

(Rs. in lakhs)

State/U.T. Outstanding as at the end of March, 1982

I. NORTHERN REGION

Haryana °

Himachal Pradesh
Jammu & Kashmir
Punjab

Rajasthan

Chandigarh

Delhi

II. NORTH EASTERN REGION

Assam
Magipur
Meghalaya
Nagaland
Tripura

* Arunachal Pradesh.
Mizoram
Sikkim

. 111. EASTERN REGION

Bihar
Orissa
West Bengal ’
Aadaman & Nicobar Islands

2098.77
236.20
9.70
0.10
136.59
1694.99
1.08
20.14

37.89

24.05
0.40
1.56

11.20

0.68

1797.94

822.82
418.74
, 556.38
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State/U.T.

Ou

istandiinx as at the end of March, 1982

v.

IV. CENTRAL REGION
~ - Madhya Pradesh
Uttar Pradesh

V. WESTERN REGION
Gujarat
Maharashtra
Dadra & Nagar Haveli
QGoa, Daman & Diu

Vi. SOUTHERN REGION
Andhra Pradesh
Karnataka
Kerala

, Tamil Nadu

"~ Lakshadwecp

!’ Pondicherry

_All India

3493.19
2784.23
708.96

4147.39

1043.90
3067.43

36.06

2472.57
’ 893.48
1229.40

171.91
171.78

—

6.00
14047.75

Glut in International Coffee Market

*466. SHRI V.S. VIJAYARA-
GHAVAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether there is a glut in the
internationa] ¢offee market ;

(b) if so, whcther this is working
to the disadvantage of small coffee
growes in the country ; and

(c) if so, the steps being taken
to remedy the situation ?

THE MINISTER'OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) to (¢).
The receat trend in international
market prices is an indication that the
world supply position of Coffee is
surplus as compared to demand. How-
ever, export auction prices are still
sianificantly higher than  domestic
auction price$ and will continue to
remain remunerative because of regula-
tion under the International Coffee
Agreement,

-

[Translation]

Settlement of Insurance Claims of
Businessmen, Factory Owners, Ktc.
by Insurance Companies

*467. SHRI JITENDRA
SINGH : Will the Minister of
FINANCE be pleased to state :

-

(a) whether some businessmen,
factory owners and captalists in cone
nivance with officers and employees of
nationalised insurance companies are
illegally receiving crotes of rupees in
the form of claims; and

(b) if so, the efforts being made
by Government to stop it ?

THE MINISTER OF STATE IN
THE MINISTRY O©OF FINANCE
(SHRI JANARDHANA POOIJARY) :
(a) No, Sir.

(b) Pull vigilance s
maintained.

being
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[ English}
Assent to the Payment of HRA to Indus.
trial Workers in Maharashtra Act,

*468, SHR] SHARAD DIGHE ;
Will the Minister of SUPPLY AND
STEXTILES be pleased to state §

(a) whether imspite of repeated
requests the Union Government have
.not given assent to “The Payment of
House Rent Allowance to Industrial
Workers in Maharashtra Act” passed:by
the Maharashtra  Legislature in its
budget session of 1984 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) and (b),
The Maharashtra Workmen’s Minimum
House Rent Allowance Bill, as passed
by the House of the State Legislature
and reserved by the Governor for the
consideration of the President was
received in Ministry of Home Affairs on
11-5-84. This is under examination ip
conshitation with the concerned
Ministries/Departments,

Adoption of Villages for Raral Deve-
lopment by Nationalised Banks

*469. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the nationalised
banks ‘adopt’ certain villages so as to
promote rural developmeant ; and

(b) if so, the main features of
assistance provided by the banks to the
villages after adoption 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) and (b). The nationalised banks
adopt villages with the iatention of
doing intensive lcndlng in the area and
to take special interest in the develgp-
ment of tho village. Tho pssistence is
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provided for all viable activities suitible
for the area, including guidance for the
formulation of bankable schemes. The

-main objective is to promote integrated

development of the village économy by
meeting the credit needs of agricule
turists- and other small borrowers, to
emourage schematic lending instead of
scattered lending and to ensure a better
supervision of the credit, 4

Jocome Tax and Fxcise Duty From
Coca Cola Corporation of India

*470. SHRI MOHANBHA1
PATEL ; Will the Miuster of
FINANCE be pleased to state :

(a) whether ' Incomc-tax and
Excise duty are due from Coca Cola
Corporation of India which was closed
down in the year 1977,

(b) if so, the details of amount
of Excise duty and Income Tax due;

(c) the rcason for not recoveridg
the dues till date ; and

(d) the measurcs being taken to
recover ajl the dues from Coca Cola
Corporations of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) |
(a) Yes, Sir.

44)) As on 30th June, 1985 a sum
of Rs. 21.66 lakhs for the Assessmaent

., year 1970-71 was outstanding as [n-

come Tax dues, against M/s Cocg Cola
Bxport Corporation, New Delhi which
was closcd down in 1977. As regards
Central Excise dues a sum of Rs. 68.39
lakhs on-account of Excise duty and
Rs. 235 lakhs on account of panalty is
pending recovery from this Company, .

(c)and (d). 1Income Tax dues
could not be rccovered because the
matter is pending in appeals. However,,
all efforte are being made and appro-
DPriats action the law 18 being taken to
recover the outstanding dues. Central
$acise dues could not be regovered
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because the party filed an
sgaingt the orders of the Collectar of
Central Excise, Delhi before the
. Customs, Excise & Gold Control Appel-
Iate Tribuna] in 1982 and simultaneou-
sly filed 2 writ Petition in the Delhi
High Court. The Hon'ble Court has
granted stay. The Company has depo-
sited an amount of Rs. 6,02,132 with
the Registrar, Delhi high Court and
furnished a bank guarantee for the
remaining amount of Rs. 87,36,901.
Efforts arc being made to get the stay
Vacated and to get the cases decided at
an carly date, -

Formula for Fixation oi Price of Coffee

'#471. SHRI K.G. ADIYODI :
Will the Minister of COMMERCE be
pleased to state :

(s) whether Government are
aware that the present formula of fixing
minimum release price by the Coffee
Board is disadvantageous to the growers
becsuse the increase in cost of produc-
tion in the recent years as well as huge
discount given for selling coffee has
not been fully taken into account ;
and -

(b) if so, the steps taken to
ameliorate the coffee growers as majority
of them are medium and marginal
growers ?

THE MINISTER OF STATE IN
THB MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) and (b).

The Minimum Release Price only serves .

as a guideline to fix reserve price for
domestic auctions of coffee and does-
not represent the actural returns to the
growers which are almost always higher
both for domestic and export %ales and
can be considered quite remunerative,
Only a very small perceantage of coffee
is sold at discounts varying from 23%
to 5% for promotional purposes in the
domestic market and in recent years
such discounts have been reduced.
Although larger discounts have had to
be given on export sales to non-quota
countries, these are based on export
suction prices, which ave n¢wly double
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.

the price fetched in domestic a&ctipn:.

‘[ Translation]

Investment Made by Nen-Regident
Indians in Various Compenies

4748. SHRI KRISHNA
PRATAP SINGH : Will the Minister of
FINANCE be pleasced to state :

(a) the investment made by non-
resident Indians in shares of various
companies daring the past onc year
indicating the total number of such
companies; and '

(b) the reaction of Government
to this purchase of shares ?

THE MINISTER OF STATE IN
THE MINISTRY OF ' FINANCE
(SHRI JANARDHANA POOJARY) :
(a) and (b). The position for the
period since April, 1982 relating to
investmens facilities for non-r2sidents of
Indian nationality/origin as well as
overseas cerporate bodies owned at
least to the extent of 60% by them for
which data is available with RBI, is
as follows * ;

No. of Amount
Proposals (Rs. in crores)

Direct Invest-

ment
(proposal appro-
ved)as on .
30.6.83 *
On repatriation
basis 520
On non-repatria-
tion basis —_—
Portfolio Investment
(actual purchases)
as on 31.,3.88
On repatriation
basis 699
On nonsrepatria- .
tion basis 199 0.30

.265.40

50.56

46.57

These investments are within the pars-
meters of Government policy on. NRI
inyestment, '
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Request from U.P. Goveroment for
Conversion of Overdraft into
Loag Term Losns

*4749. SHKI ZAINUL
BASHER :
SHRI G.M. BANAT-
WALLA :

Will the Minister of FINANCE
be pleased to state ; ,
»

(a) whether QGovernment have
received a request from Uttar Pradesh
~-Government that the overdraft drawn
by them be converted into 15 years’ long
term loan and recovered in instalments;

and

(b) if so, Government’s reaction

thereto ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. ,

(b) The Government have already
decided to provide to the State a
medium term loan equivalent to 909
of the State’s overdraft as on 28 1.1985
recoverable 1n 4 years commencing from
1986-87. As the recovery of this
amount was already taken into account
while estimating the State’s resources for
the 7th Plan, the State’s approved Plan
outlay would not be affected. Govern-
ment, therefore, does not cousider it
necessary to extend the period of re-
payment to 15 years.

[ English]

Loan Extended by - Mesra Branch of
United Commercial Bank

4750, $HRI PRAKASH
CHANDRA : Will the 'Mmister of
FINANCE be pleased to state :

{a) whether natiopalised banks
give laan to the entrepreneurs for start-
ing small scale industries ;

(b) whether the United Commer-
¢ial Bank, Mecarp Branch,"Ranchi has
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extended a loan of several orores of
rupees to thé entrepreneurs sponsorsd
by SIRDO/SIRTDO operated by
Institute of Technology, Mesra, R
(Bihar); and

(c) if so, whether about Rs. 2.§
crores of the above loan has become
bad debt due to non-functioning of the
several units of the SIRPO/SIRTDO
operated by Birla Institute of Tech
nology, Mesra ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) United Commercial Bank,
Mesra Branch has extended loans and
advances totalling Rs. 3.00 crores to
the cntrepreneurs sponsored by Small
Scale Industries Research Training and
Development Organisation which is g
Registered Association.

(¢) According to United Commers
cial Bank, 1n all 31 small Scale units
were financed under the scheme. The
Bank % expectzd to take all steps to
recover the amounts as an ongoing
exercise. .

1
[ Translation|

Employment of Scheduled Tribes in

Public Sector
4751, SHRI MOHAN LAL
JHIKRAM Will the Minister of

FINANCE be pleased to state :

(a) the reasons for which paosition
in regard to employment of the persons
belonging to tite Scheduled Tribes in
the public sector undertakings is very
unsatifactory ;

(b) the total number of emplo-
yees working in these undertakings ang
the number of the employees belonging
to Scheduled Tribes out of them ;

(¢) the pumber of Scheduled
Tribes employees working particularly
in (i) Bbarat Brakes and Valves Ltd,
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(i) Beithweight (iii) Bharat Pumps and
Compressors Ltd. (iv) Bharat Process
gnd  Mechanical  Engineering (V)
F.D.P.E. (vi) Lagan Jute (vii) Maruti
(viii) Scooters India Ltd., (ix) Tunga-
bhadra Steel Products Litd;

«. (d) whether reservation quota
rules have been complied with in the
undertakings referred to in part (c)
above ; and

(e) whether the wvacant posts
will be filled up by obseiving Govern-
ment rules while making recruitment
of such employees in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARS‘{) :
(a) and (b). As per information avail-
able in respect of 195 public sector
ondertakings, the total number of
employees and the number of Scheduled
Tribes employees out of them, as on
1.1.1984, were 20,62,664 and 1,80,784
respectively. The percentage of
Scheduled Tribes employees to the tolal
fumber of employees was, therefore,
8.76 compared to the quota of 7.5 per
cent reserved for them. There are, how-

-
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ever, shortfalls in some categories of
employees basically due to non-availa-
bility of candidates with requisite
qualifications und experience.

w

‘c) to (e). A statement indicating
the number of Scheduled Castes and
Scheduled Tribes employees in the
coficerned undertakings and their per-
centage to the total number of emp-
loyees in these undertakings is given
below. Formal directives have been issued
to the public enterprises, through the
concerned admin'strative  Ministries/
Departments, to ensure reservations in,
.regared to employment for SC/ST.
more or less on the same lines as applic-
able to filling up of the posts in the
Central Government, The public sector
enterprises have to ensure that Govern. °
ment directives in this regard are
carried out. However, wherever
instances of these instructions not being
properly implemented by the undertak-
ings come to the notice of the Govern-.
ment, the concerned administrative
Ministries, which are responsible for
implementing the reservation directives,
are requested to look into the matter
for such remedial action as may be
necessary,

Statement .

The Reprsentation of Scheduled Castes & Scheduled Tribes as on 1.1.84

SI.  ~Name of the under- Total No.of . No.of %  No.of %
No. taking employees S.C. S.T.
i 2 3 4 5 6 7

1. Bharat Brakes and Valves
Ltd. 998

2. Braithwaite & Co. Ltd. 6065
3. Bharat Pumps and Com-

pressors Ltd. 2104
4. Bharat Prooess and Mecha-
Y nical Engineering 1330

s. H.D.P.E.

52 5.21 5 0.501
480 7.91 6 0.098
304 14.44 3 0.142
148 11.12 v 0.526

Presumeable, the reference is to Hoogly Dock-

yard Port Engineering Works. If so, information
in respect of that undertaking is not readily

available,

e
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~ .
1 2 3 4 5 6 7
6. Lagan Jute 578 70 121 - —
7. Maruti 665 62 9.32 2.150
8. Scooters India Ltd. " 3288 406  12.34 4 0.121
9. Tungabhadra Stecl Products
Ltd. 1321 303 22.93 34 2,37
[ English] by the company in accordance with the

tssue of Convertible Debentures on
Lohia Machines

*4752. SHRI JSANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether Governmeit have
cleared the proposals of Lohia Machi-
nes Ltd. Kanpur (U.P.) to raise
additional Rs. 10 crores from the public
by way of to fund its on-going two-
wheeler vespa scooters project in
collaboration with Piaggio of Italy;

(b) ifso, considerations which
weighed with Government in granting
this approval, when this Company had
carlier been permitted to raise large
amounts from the public by way of
advance against booking of its scooters
estimated at Rs. 115 crores ;

(c) the amount of existing depo-
sits against scooter booking already in
the custody of this Company after
deliveries of scooters and cancellations ;

and

(8) the mode of issue of this new
geries of convertible debentures and
their period of repayment ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a)

Yes, Sit.

(» The Company was given
consent as the guidelines relating -to
debenture issucs were eoatisfled. The
booking advances were to be deployed

guidelines issued by the Department of
Heavy Industry which do not permit
use of these advances as capital although
a portion thereof can be used as work-
ing capital.

(c) The company has a deposif
of Rs. 109.04 crores as on 31.3.1988§,

(d) The issue of 13.5% —
9,09,090 secured coavertible dab:ne
tures of Rs. 110/- each aggregating
Rs. 10 crores i1s to b: made for cash
at par to th: existing equity share-
bolders as rights on pro-rata basis.
Rupees ten out of the face value of
Rs. 110/- will compulsorily be converted
into one equity share of Rs. 10/- each
on expiry of six moaths from the date
of allotment. The balance face valus of
Rs. 100/ remaining after aforesaid
coaversion shall be redeemed in three
instalments of Rs. 35/-, Rs. 35, and
Rs. 30/-"on expiry of 7th, 8th and 9th
year of allotment respestively.

Problems of Exporters Chemicals

4753. SHRI CHINTAMANI
JENA :

KUMARI PUSHPA
DEVI :

Will the Minister of COMMERCH
be pleased to state :

(a) the value of the chemicals
being exported every year during the
years 1982-83, 1983-84 and 1984-85;

(b) the main problems being
faced by the exporters af cheinicals ;
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(c) the details of chemicals being
exporied ;

(d) the names of the countries to
which exported;

(e) whether Government are looking
fnto the problems being faced by the
chemicals exporters so as to remove the
constraints the way of increased export
effort of chemicals; and

(f) if so, the steps taken in this
respect ? -

THE MINISTER OF STATE IN
fHE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) The
estimated value of exports of chemicals
are given below »—
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(Value in Rs/crores)

Ycar FOB Value of exports
1982-83 333.89
1983.84 553.20
1984-85 619.16

(b) The main problems being
‘experienced by cxporters relate to short-
age of power, high cost of raw mater-
ials, outmoded technology, madequate
level of expenditure on R&D by chemi-
cal industry.

(¢) Chemicals are being exported
under s8ix broad groups. The major
ftems of export under each group are
given below :

\#) Drugs and Pharmaceuticals :
Medicamants, Ayurvedic Medi-
cines, Medicinal Caster oil,
Surgical  dressings, Papain,
Suopha Drugs, Sodium ‘Jodide,
Selanesol, Beta Ionopn, Undecy-
lenic Acid, Berberine Hydro-
chloride, Emetine salts, Strych-
nine Salts,

{#) Dyes and Dye Intermediates :
Organic Pigments, Direct Dyes
Basic Dyes, Sulphur Dyes, Vat
Dyes, Azoic Dyes, Hydrochloric
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Acid, Metanilic Acid, Antra~
quinene Flourescent Brighteh-
ing Agent. .

(111) Basic Inorganic and Organic
Chemicals Including Agro-chemi
cals : Rare Barth Chloride, Iron
Chloride Ferric, Sodium Sul-
phate, Bleaching Powder, Alumi«
nium Sulphate, Calcium Carbon-
ate Sodium Tripoly Phosphate,
Red  Phosphorous, Sodium
Cyanide, Catalyst Chemicals,
Mceta Amino Phanol, Megnesium
Dioxide, Nicotine Sulphate,
Insecticides and  Pesticides,
Aluminium Phosphide, Endosul-
phan Technical.

(tv) Cosmetics and Tolletries : Hair
oil, Hair shampoo, Toilet Soap.
Tooth Paste, Synthetic Detery
gents, Hydrugeunated Caster oil,
Henna Leaves and powder, De-
hydrated Castor oil

(v) Agarbatties

(vi) Essential oils and Medicinal
Herbs : Sandalwood oil,
Lemongrass oil, Palma Rosa
oil, Davana oil, Psyllium seeds
and husk, Senna Leaves and
Pods, Opium

(d) USSR, USA, UK, UAE,
Japan, W. QGermany, Aden, France,
Singapore, Nigeria, Saudi Arabia,
Kuwait, Muscat, Australia, Srilanka and
Oman,

(¢) and (f). Yes, Sir, Specific
problems taken up through the Export

- Promotion Council are attended to by

the Mibistry. An inter-ministerml
Standing Committee has beén set up to
look into the problems being faced by
exporters of chemicals and to remove
the constraiats affecting exports.

Industrial Disputes in Courts Between
Pablic Sector and its Dispuotes

4754, SHRIMATI PATEL
RAMABEN RAMJIBHAL MAVANI :
Will the Minister of FINANCB be
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(a) whethee it is'a fact that a
number of industrial disputes are going
on in various courts between public
sector undertakings and its employees;

) if so, the details thereof pend-
ing in each industrial Labour Courts,
High Courts and Supreme Court at
‘present;

(¢) for how many years it is
pending in each court;

(d) the reasons for not finalisa~
tion thereof:;

(e) how much awmount has been
paid to such employecs in each public
sector undertaking in each of the last
three years; and

(f) what action Government
proposes to settle the disputes at the
earliest either in the court or outside
to overcome litigations and delays ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (f).
Managemecnts of the public sector
enterprises try to settle all disputes
including the disputes arising out of the
various wage scttlements etc. by discus-
sions across the table. There ar. situa-
tions where such settlements cannot be
arrived at for various reasons. Even in
respect of the terms and conditions of
employment, disputes are being settled
amicably as far as possible. It is not,
however, always possible to settle the
disputes across the table. Since Labour
Courts/Industrial Taibunals/High Courts/
Supreme Court can admit petitions
from the individual employees/unions on
any aspects of the employment or
disciplinary matters, it i8 not possible
to collect the information relating to
the number of industrial disputes pend-
ing in these courts, their age and
compensation, if any, paid to their
employees by each Public Eater-
prises. Government fecls that the effort
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" jnvolved in collectian of the information

would not be commcnsurate with the
results sowght to be achieved.

Loans Advanced by Bombay Branch of -
Bank of Maharashtra to Nagpur Based
Synthetic Fibre Manufac-
turing Company

4755. RAMKRISHNA MORE :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Bank
of Maharashtra has advanced a féw
crores of rupees to a Nagpur based syn-
thetic fibre manufacturing company
from their Bombay branch, in whieh
advance differences have cropped up
between the bank and the borrower;

(b) if so, the details thereof;

(c) the method adopted by the
Bank authorities to verify the genuine-
ness or otherwise of the company
concerned, it’s fiaanncial viability to
repay the loan and also to'have a guara-
ntee before entering into the contract
with the said company ;

(d) if answer to part (c) be in the
negative, the reasons which weighed
with the bank authorities to forego
such formalities; and

(e) the action taken by Govern-
ment i the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)
(a) and (b). In terms of Section 13(1)
of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act,
1970, information relating to individual
constituents of the public sector banks
cannot be disclosed.

(c) The bank has reported that it
has observed the usual formalities for
appraising the project aad determining
its viability before advancing funds to
the camapny.

(d) Does not arise,
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(¢) The bank has initiated legal
action to safeguard its interests. In'tha
circumstances, action into the matter by
Government is not considered neces-
sary.

Applicability of Ban on Recrnitment
to Scheduded Casie and Scheduled
Tribe Candidates

4756, SHRI G. BHOOPATHY :
Will the minister of FINANCE be
pleased to state :

(a) whether the ban imposed on
recruitment in Union QGovernment
gervices will not not apply to the rec-
ruitment of handicapped persons; and

(b) if 80, the reasons why similar
exemption is not given to the Scheduled
Caste/Scheduled Tribe candidates in
their reserved quota ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Yes, Sir.

(b) The advice given to the
Ministries/Departmsents of the Govern-
ment of India in January, 1984 not to
fill up existing vacancies except where
recruitment action had already been
taken was based upon the need to
effect economy in Governmcnt expen-
diture. The number of handicapped
psrsons who are recruited in  Govern-
ment are very few compared to other
reserved categories. These is a reserva-
tion of 3 per cent of vacancies arising
in a year for handicapped persons and
these vaocancies are also not carried for-
ward to the next recruitment year. In
the case of Scheduled Castes and Sche-
duled Tribes, the reservation works out
to 22§ per cent of ths vacancies and
unfilled vacancies are carried forwaed
from year to year. Considering the ob-
jectives of effective economy it was felt
advisable to make execmptions only for
the recruitment of handicapped persons,

Introduction of Social Secarity
Scheme for Poor

4757. SHRI SRIBALLAV
PANIGRAHI: Will the Minister of
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FINANCE be pleased to state :

(a) whether it is a fact that the
Union Government have recently intro-
duced a social security scheme to cover
the risk of death by accident of earning
members af poor families, covering
landless, small and marginal farmers,
traditional craftsman and others not
covered by any insurance scheme or
Workmen’s compensation arrangements;
and

(b) if so, the details
alongwith its necessity ?

thereof

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
Yes, Sir. The Scheme has been approved
for 100 districts initially.

(b) The Personal Accident Ine
surance Social Security Scheme for the
Poor Families covers all pe~sons in the
age group L8 to 55 years who are earn-
ing members of tle poor families whose
total annugl family income from all
sources does fot exceed Rs. 5,000/-
and who meet fatal accidents occurring
in the specified districts. The survivor
benefit hzre-under is Rs. 3,000/- payable
to the surviving spouse/dependent
children/surviving dependent parents.
The Scheme covers preseatly 78 dis-
tricts in 16 States and 9 Union Territories
effective from 15th August, 1985. It
will bz extended to 22 motYe districts
on receipt of recommendations from
the residval State Governmeats.

The claims under the Scheme are
to be processed and settled by the
Claims Enquiry~cum-settlement Officers’
of the Sub-District/Taluka appointed
and notified by the Stats Governments/
Uaion Territories in the said specified
distric ts.

The Scheme is designed to provide
a survivor benefit cushion for the reha-
bilitation of the poor families affected
by, the accidental deaths of its earaing
members who are not covered for
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compensation under any insurance
gchemes or any law/public statute.

Dual Price Schenie for Cotton Purcha=~
sers by Cotton Corporation of India

4758. SHRIL JAGANNATH
PATNAIK : Will the Minister of
SUPPLY AND TEXTILES be pleased
to state :

(a) whether Government propose
a ‘dual’ price scheme for cotton pur-
chasers by the Cotton Corporation of
India to provide relief to both growors
and mills; and

(b) if so, the details regarding the
scheme of Government in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF SUPPLY AND
TEXTIERES (SHRI CHANDRASHE-
KHER SINGH): (a) and (b), It has been
stipulated in the new textile policy
announced by Government on the 6th
June, 1985 that the cotton grower shall
ajways be assured off-take of their pro-
duce at remunerative pricés and cotton
needed by the textile industry would be
made available in adequate quantity
and at reasonsble prices. The role and
functions of the Cotton Corporation of
India would be reformulated to include
the price stabilisation operations.

Capital Equipments Held by GSI

4759. SHRI SODE RAMAIAH :
Will the Minister of STEEL, MINES

AND COAL be pleased to state :

(a) the capital equipments held by
"Geological Survey of India and what
is the total investment made in them;

(b) how many of them were acquired
during the last ten years;

(c) the percentage of utilisation
of such machinery or equipment;

(d) whether there is any proposal
to dispose of those equipments/machi-
nery whose capacity utilisation is less
thad 50 per cent; and
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(e) if so0, the details thereof ?

THE MINIST OF STEEL,
MINES AND COAL '(SHRI VASANT
SATHE) : (a) The equipment acqui-
red by Geological Survey of India, which
is a scientific organisation, is not capi-
talised and hence the expenditure on
acquiring such equipment is no ttreated
as “investment’;

Do not arise,

(b) to (e).

Disbursment of Loans to Weaker
Sections in Gujarat

4760. SHRI AMARSINH,
RATHAWA : Will the Minister of
FINANCE be pleased to state :

(a) the names of the banks which
have been entrusted with the disburse-
ment of loan to the poor seétion of the
Society in the Country particulary in
Gujarat State :

(b) the amount disbursed through
these banks during the last three years
in Gujarat, District-wise:

(¢) whether Government bave
received any complaints in regard to
disbursement of loan to the needy per-
sons;

(@) if so, the details thereof;
and

(¢) the methods adopted for the
disbursement of these loans and how
it will be recovered ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Al
Commerical, Co-operative and Regional
Rural Banks provide credit to the poor
sections of the Society in all the States
including Gujarat,

(b) Total term credit disbursed
during the last three years under the-
Integrat¢d Rural Development Pro-
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gramme in Gujsrat State has been as
under ;—

3,
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* (Rs. in lakhs)

1982-83 3355.89
1983-84 3753.64
1984-85 3187.94

Total 10297.47

The pérsent data reporting system
does not yield district-wise information.

(c) to (&). Government have been
recziving various types of complaints
such as delay in the disposal of applica-
tions, asking for security rejection of
applications, etc. The State Govern-
ments have been asked to take correc-
tive measures whenever such complaints
come to their notice.

Loans under Integrated Rural
Development Programme are disbursed
as per the recommendations of the
District Rural Development Agencies
Loans are given only for productive
viable ventures. The State Governments
have been asked to watch the recovery
posititon of banks under IRDP and
render all possible assistance to them
in recovering their dues.

Excise Duty expected and realised

4761. SHRI PRIYA RANJAN DAS

MUNSI: Will the Minister of
FINANCE be pleased to state :

(a) the approximate expectation of
excise duty resource mobilisation in the
first three months of the Budget afier it
came into effect and the realisation
thereof ; .

(b) whether a review on excise
tariff has become necessary for small
scale items of mass consumption product
to realise more excise duty ; and

(c) the number of units whieh have
complained that these units are closed
because of increased excise tariff 7
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THE MINISTER OF “STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) The sanctioned Budget Estimate for
Union <€xcise Duties for the year 1985
86 is Rs. 12,226 69 crores. On +the
basis of the collections from April to
June in the preceding two financial years
it was expected that the collection from
April to June, 1985 would be about
22.89, of the sanctioned Budget
Bstimate which comes to Rs. 2787.69
crores. As against this actual realisa-
tion from April to June 1985 is
Rs. 2896 54 crores,

(b) A Technical Study Group is
reviewing the excise tariff. The Group is
expected, inter alia, to go into the
question of the excise duty concessions
avajlable to the products of units in the
small scale sector.

(c) Following the liberalisation
effected in the Budget of 1985-86 in the
sehemes of exemption fiom excise duty
in respect of specified groups of com-
modities as well as of goods falling
under Item 68 of the Excise Tariff,
numerous representations were received,
It is however not possible lo indicate
the number of such representations,
Having regard to relevant considerations
the small scale exemption scheme for
goods falling under Item 68 was further
liberalised so as to provide for a rate of
duty of 25%, of the dut® otherwise pay-
able for clearances exceeding Rs. 20
lakhs and upto Rs. 30 lakhs in value,

Constitution of Boards for
Nationalised Banks

4762. SHRI N. DENNIS : Wil
the Minister of FINANCE be pleased
to state :

(a) whether the constitution of
regular boards on nationalised banks.
has been delayed.;

{(b) the reasons thereof ; and

(c) the steps taken to find gew
talents for these boards ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY) : (a) to
(c). Boards of Directors of nationalised,
banks have not been dissolved and hence
the question of constitution of regular
Boards does not arise. However, in
terms of provisions - of Nationalised
Banks (Management & Miscellaneous
Provisions) Schemes, 1970 and 1980,
such of those non-official Directors as
had completed toree ycars as Directors
had been notified as having ceased to
hold office from the date they completed
three years as Directors. Resultant
vacancies have not yet been filled. The
process of selecting suitable persons for
such vacancies has already becen initia-
ted by the Government. ~

Target fixed by NABARD for L(;an to
Small and Marginal Farmers and such
Loans advanced in Maharashtra

4763. SHRI R.M. BHOYE : Will
the Minister of FINANCE be pleased to

state :

* (a) whether there had been fixed
some targets regarding the amount to be
advanced as loan assistance to the small
and marginal farmers in each State by
the National Bank for Agriculture and
Rural Development during the Sixth
Five Year Plan period ; and

(b) the dctails regarding the amount
given as loan to the small and marginal
farmers in Maharashtra, particularly in
rural areas ¥

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir. NABARD had not fixed any State-
wise targets of amounts, for small and
marginal farmrrs. However, NABARD
insists that at least 609 Of its refinance
under schemes relevant to the small rand
marginal farmer§ should be utilised for

financing them.

(b) Present data reporting system
does not yield information in the
desired form. However during the
Sixth Plan Period the refinance dis-
bursed by NABARD to various banks in
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Maharashtra against their lending to
small marginai farmers under sanctioned
sehemes amounted to Rs, 221-60 crores
constituting more - than 70% of the
total refinance disbursed by NABARD in
Maharashtra under schemes relevant to
small and marglnal farmers.

Criteria Fixed for Reserved Candidates/
Employees in Foreign Postings in
Punjab National Bank

4764. SHRI NARSING RAO
SURYAWANSHI : Will the Minister
of FINANCE be pleased to state :

(a) whether there is any reserved
quota fixed for candidates/employees
belonging to Scheduled Castes and
Scheduled Tribes in different grades, in
promotion, selection grades and foreign
postings in Punjab National Bank;

(b) if so, the details thereof
grade-wise, promotion-wise, selection
grade-wise in foreign postings; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :
(a) to (). In Punjab National Bank
the staff is divided into three cate-
gories :

1. Officers,
2. Clerks, and
3.- Subordinate Stafl.

Direct recruitment to officers cadre
is done on an All-India basis and 15%
and 7}% reservation is avsilable to
Scheduled Castes and Scheduled Tribes
respectively in such recruitments. Direct
recruitment to clerical cadres and
subordinate staff is normally done
region-wise and the percentage of reser-
vations for Scheduled Castes and
Scheduled Tribes applicable for such
recruitments are according to the
percentages prescribed for respective
regions for this purpose. Reservations
in promotions ar¢ alsq available at
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the rate of 159 and 7§% for Sheduied

Castes and Scheduled Tribes respectively

in which the elements of direct rccruit-
ment, if any, does not exceed 66-2/3%.

In the case of officers, according
to the existing instructions, if the pro-
mofions are made on seniority basis,
reservations will be applicablc upto
MMG Scale-11I. Where the promotions
are made on the basie of selection,
reservation is available only for promo-
tion from clerical cadre to the Junior
Management Scale-1., In  Punjab
National , Bank,* promotions to the
various scales in the officer’s cadre is
not based exclusively om semority.
These are made on selection basis, The
reservations in promotions are, there-
fore, not applicable to any promotion
within the bank. However, there are
senior management and top executive
grad=s, but reservations in promotions
from MMG to these grades are not
applicable.

In the matter of foreign postings
on reservation is available for Scheduled
Castes and Scheduied Tribes according
to the existing instructions. The criteria,

Name of Bank
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Number of authorisations/licences
issued during 1984-85 for open-
ing new bramches in Orissa
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for posting abroad, as applicable to
general category officers is applicable to
the Scheduled Caate and Scheduled
Tribe officers also. Eligible Scheduled
Caste and Scheduled Tribe officers are
considered alongwith others for such
postings.

Licences to Bank for Opening Their
Branches in Orissa

4765. SHRI ANANTA PRASAD
SETHI : Will the Minister of
FINANCE be pleased to state :

(a) the details regarding the names
of the private sector and public sector
banks which have been issued licences
to open their branchzs in Orissa during
the last one year and the number of
branches opened by these banks; and

(b) the number out of them to

2 opencd in rural areas and the specific

directives issued to them to deal with
the farmers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a)
Required information relating to the
public and privaie sector banks is given
below :

Number of branches
opening in Orissa
during 1984-85

Public Sector Banks

State Bank of India 27 21
State Bank of Hyderabad 1 —
Addhra Bank 7 5
Allababad Bank 5 ‘5
Bank of India 6 2
Canara Bank 3 —_—
Central Bank of India 5 —
Indian Bank 6 3
Indian Overseas Bank 7 6
Syndicate Bank 3 3
Union Bank of India 2 2
United Bank of India 11 4
United Commercial Bank 15 13
Regional Ruial Banks 48 27

Private Sector Banks
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(b) According to the information:
available from Reserve Bank of Iundia,
the scheduled commerciai banks were
‘holding 50 authorisations as at the
end of March 1985 for opening branches
in th: roral areas of Orissa. The Res-
erve Bank of India have issued guideli-
nes to all public sector banks for
increasing the flow of credit in agricul~
tural sector, particularly to small and
marginal farmers.

Setting up of Separate Courts for Suits
Filed By Banks For Recovery of Dues

4766. SHRI M. RAMACHAND-
RAN : Will the Minister of FINANCE be
pleased to state whether in view of'the
fact that innumberable suits .filed by
hanks for recovery of dues are pending
before courts, Government propose to
set up separate courts to dispose of the
same ?

THE MINISTER OF STATE IN-
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : While
suggestions/recommendations  in  this
regard have been received by Govern-
ment/Reserve Bank of India, no con-
crete proposals as such are under
consideration of the Government at

present.

-

Procurement of Iron-Ore From Orrissa
Mining Corporation and Private Mine
Owners

4767. SHRI LAKSHMAN MAL-
LICK : Will the Minister of COM-
MERCE be pleased to state :
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‘ (a) whether MM.T.C. procurés
iron-ore from Orissa Mining Corpora-
tion and privatc mine-owners;

«(b) if so, the purpose thereof;

(c) ‘the total quantity of iron ore
procured by MMTC from Origsa
Mining Corporation and mine-owners of
Oriua._ during the Sixth Plan period,
year-wise;

. (d) whether Government have
decided to increase the procurement of
iron-ore for export purposes; and

(e) if so, the total tonnage of
iron ore proposed to be procured from
Orissa during 1985-86 7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
SHRI.P.A. SANGMA) : (a) Yes, Sir.

(b) MMTC procures Iron ore
for export and to meet part require=
meats of the domestic steel plants.

(c) A statement showing total
quantity of iron ore procured by
MMTC for OMC and Mine Owners of
Orissa during the Sixth Plan period,
year-wise, is given bzlow.

(d) Yes, Sir.

(&) MMTC proposes to procure
for export about 15 lakh tonnes of
iron ore fronf Orissa during 1985-86.

Statement
Year Por Export For Stéel Plants Total Grand Total
OoO.M.C. Others Total O.M.C. Others

1980-81 4.84 7.83 12.67 0.60 10.62 11.22 23.89
1981-82 3.86 6.78 10.61 0.61 10.23 10.84 21.45
1982-83 1.37 5.79 7.16 0.47 9.83 10.30 17.46
1983-84 1.13 5.50 6.63 8:31' 2.93 3.24 9.87
1984-88 3.35 6.99 10.34 0.58 8.06

8.64 18.98

3
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Removal of Export Irritents by Japan

4768. SHRI B.V. DESAI : Will
the Minister of COMMERCE be
pleased to state :

(a) whether itisa fact that the
Japan has taken a number of steps
under the ‘Action Programme’ to cut
down procedural stumbling biocks the
constant irritants to exporters to Japan ;

(b) ifso, to what extent these
removal of export irritants has helped
India; and

(c) to what extent the trade
botween the two countries will further

improve ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) Yes, Sir.

(b) and (c). The reduction/removal
of tariff and non-tariff barriers on ftems
of export interest to India are likely
to result in increased exports from

India.

Set Off in Respect of Duty Paid not
Allowed in Manafacture of
.Transformers

4769. SHRIMATI USHA
VERMA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that set-off
is given in respect of duty paid on
electrical stamping and lamination used
in the manufacture of motors and gther
electrical equipments;

(b) if so, the reasons that set-off
of the duty paid is not allowed in the
manufacture of transformers which
are vital for power development and
programme;

(c) whether Government propose
to take any action in this regard;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(2) to (@), While sct-off of excise duty
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paid on electrical stampings and lami-
nations used im the manufacture of
motors and certain other electrical
equipments is available, the same has
so far not been provided for in cases
of their use in the manufacture of
transformers. This is for reasons of
revenue sacrifice involved and because
excise duty in respect of electric
motiors and other equipment, Presently,
no proposal is under consideration of
the Government for extending the bene-
fit of set off to transformers.

Misuse of Development Loans A llotted
Under 20-Point Programme in Tribal
Areas

4770. SHRI. K. PRADHANI :
Will the Minister of FINANCE be
pleased to state :

(a) whether it has come to his
Ministry’s notice that a regular racket
speecilising in pilfering the development
loats allotted wunder the 20-Point
Programme is flourishing in the tribal
belts;

{b) whether in certain tribal areas,
the so-called loans by the nationalised
banks and co-operative banks have
brought havoc on individual tribals and
their families; and !

{c) if so, the steps which he
proposes to prevent the banks operating
in these areas violating all rules and
resorting to such malpractices like
fake loans as an excuse to auction the
tribals’ land and subjecting them to
all sorts of harassment and ignominy ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
(a) to (c). The Government have
been receiving complaints about the
misuse of development loans and it has
advised the State Governments to set
up District level Sub-Groups to oversee
the grievances of the borrowers and
provide redressal to the extent
possible.

The branch expansion policy is
aimed at providing banking facilities in
unbanked and wunderbanked areas.
The bank employees have to observe

the rules and guidelines laid down by
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RBI and their own organisation, Any
employee who violates the guidelines
or indulges in malpractices renders
himself ligble for disciplinary action.

Indacement of Money for saving through,
Provident Fund and LIC etc.

4771. SHRI KAMLA PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that large
number of public servants invest their
money in shares and debentures;

(b) whether there is any propusal
to induce them for savings through
provident fund, Life Insurance Cor-
poration, Postal Life Insurance etc. by
giving more rate of interest say 12 per
cent oo General Provident Fund;

(c) whether a tendency has also
developed amongst busmessmen to
climinate banks and get money directly
from investors; aud

(d) if so, the effect it is likely to
have on the national economy and on
the functioning of banks and the
steps proposed to be 1aken to check
money-lending by investors ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
Investments in sha'es and debentures
are made by various catcgories of
persons, institutions, trusts etc. There
ar: no estimates regarding the number
of public scivants who invest their
meoney in shares and debentures.

(b) There is no proposal at present
to increase the rate of interest on
Central Provident Fund.

(¢) and (d). Companies raise
funds directly from the investors to meet
a part of the cost of néw/expansion
projects. Banks mainly cater to the
working  capital requirements of
business, industry, etc. . The aggregate
deposils of scheduled commercial banks
have increased from Rs. 60596 crores
as on the last Friday of March, 1984
to Rs. 72115 crores as on the last
Friday of March, 1985, In 1985-86
this trend has been maintained and the
depoists of scheduled commercial
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banks heve further increased by Rs.
4021 orores upto 5th July, 1985, The
advances of the scheduled commercial
banks have increased by Rs. 7145
crores in the financial year 1984-85 as
compared to an increase of Rs 6562
crores is in 1983-84. There is thus no
adverse effect on the economy and the
functioning of banks. As regards
acceptance of deposits from the public
this is subject to various 1ype of
regulations.

Capacity Utilisation of Ship-Breaking

Yards of Alang and Sachana in
Gujarat )

4772, SHRI DIGVIJAY SINH:
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the total capacity of breaking
ships in the ship-breaking yards of
Alang and Sachana in Gujarat ;

(b) whether the actual operation
in relation to capacity is around 3§ per
cent;

(c) how this average compares
with other yards - in the country;
and

(d) the steps being taken to see
that optimum capacity Wtilisation is
eff:cted in A'ang and Sachana ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF STEEL
(SHRI K. NATWAR SINGH) :
(a). According to an asssessment made
by MSTC the capacity of ship-bre«kirg
at Alang and Sachana at 7,76 000
LDT per annum. '

«(b) On the basis of ansicipated
imports and availability of Indian
Flag Vessels, during the current year,
the average utilisation of capacity as
assessed by MSTC is expected to’be
around 50 percent,

(¢) This is exp;cled to be about
the same as in other Yaads.

(d) The quantity of imported
ships is determined by the gap in the
demand for and availability of reroll-
ables from various sources for produc-
tion of bars and rods in the couniry.
The quantity planncd for import during
the current year is double the tonnage
actually imported during the year
1984-885.
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Low value additlons in public
-gector eaterprises

4773, SHRI BHOLA NATH SEN :
Wil the Minister of FINANCE be
pleased to state :

(a) . whether in some public enterprises
the value added per man month was less
than the average monthly emoluments
per employees during the last two
years ;

(b) if so, the details thereof and the
main factors respousible for such low
value additions ia these eaterprises ;

(c) the position in 1980-81 ; and

(d) the steps taken/proposed to put
these eaterprises on sound footing ?

THE MINISTER OF STATE IN THE
MIN[STRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes.
Sir,

(b) and (c). The enterprisewise details
of average monthly emoluments per
employee and value added per man
month for !983-84 and 1982-83 are
given in Volume-3 Part I of the Pyblic
Enterprises Survey 1983-84, plated on
the Table of Lok Sabha on 15,3 1985,
Thess datails for 1980-81 are available
in Vo'ume-3 of the Public Enterprises
Survey 1980-81 placed on the Table of
Lok Sabha on 24,2,1982,

Mny factors contribute to the situa-
tion where the vaiuec added per man
month is less than the average moathly
emoluments per employee Somc of them
are power shortage, recessionery condi-
tions prevailing ™ industries like textiles,
unecenomic prices, surplus manpower,
out-moded technology and old plant &
machinery, etc,

td) The chérnn‘lent is conhu’uously
reviewing the performanee of these enter-
prises and among the steps taken/proposed
to be taken to improve their perfofmance,
menton may bz m1ie of the coastitution
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of special study teams, provision of
additional investments for balancing
facitities, technology upgradation, moder-
nisation and rehabilitation of plants and
equipment, regular monitoring by the
concerned admihistrative ministries, im-
proving the selection and appraisal of top
managerial personnel, etc,

Check to find out benefit on account
of Peduction given in cxcise duty
to large companies

4774, SHRI RADHAKANTA DI.
GAL : Wil the Minister of FINANCE
be pleased to state ;

(a) whether any check is kept to find
out the benefit on account of reductions
given in excise duty on essential com-
modities manufactured by large com-
panies 1s passed on to the consumers and
if so, the details of the same ; and

(b) whether it has come to the notice
of Government that the large companies
have increased the prices of daily need
commodities immediately after reduction
in excise duties in 1985.86 and If so,
the action proposed to be takem to ensure
that the benefit is passed on to the con-
sumer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). The Excise law presently contains no
provision whereby manufacturers of excis-
able goods can be made to ensure that
any relief in exciser duty is passed on
entirely to the ¢onsumers, Whereas
Government keeps a wafch on the prices,
it may be poiated out that excise duty
is not the only facter which affects prices.
In, spitc of an excige duty reduction
other factors may lead ta escalation in
prices

Btdefﬁh'les of ¥ rural development and
" emiployment scheme

4775, SHRJ, ASUTOSH LAW : Will
the Minister of FINANCE be pleased to
state ¢
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(a) whether ‘the Resérve Bank of
India has recently conducted a study of
the actual bencficiaries of the centrally
-sponsored rural development and ‘employ-
ment schemes implemented by the different
State Governments ; .

() if so, the details of the RBI
study and.the findings therzof ;

{c) thenorms followed by the RBI
in assessing the number of actual ben:fi-
cidries ; and

(d) the State-wise break-up of the
number of actual beneficiaries of such
schemes as assessed by the Reserve Bank
of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b), Yes, Sir, The RBI conducted a field
study of implementation of Integrated
Rural Drvelopment Programme, As far
as self employment scheme is concerned
in January, 84, RBI conducted a limited
sample check of about 70 borrowers in
13 different States, A second detailed
study covering a larger sample of 1200
beneficiaries wds carried out during ’85
and the results are under process

The main findings of the evaluation
study of IRDP are regarding financing of
ineligible persons in a few cases, lack of
infra-structural facilities crucial to the
success of investments, excessive concon-
tration in some schemes like purchase of
miich cattle, etc,

The sample theck of the advances
granted under the self-employment scheme
revealed some defidiences like financing to
inelfSible persons; borrowers not acquir-
ing: astets, ekcessive- financing for trading

activities concentraficn on some attivity -

in a particular locality without coasidering
the feadibility, etc,

(c) and (d), For the IRDP study, RBI
sélected ‘16 distncts in the country (one
district from ope . ,S;ate) ,from wbep
2 block& each’ selected ip such a manner
that onme’ block ~  répresedted proper
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implementation of the programme and
the other was one with not satisfactory
performance, A total of 869 beneficiaries
were selected for the study, The aim of
the study was to assess the operational
efficiency of programme implementation,
the extent of proper utilisabion of loans,
the benefits which have been accrued to
the bencficiaries by way qf incremental

income, etc, State-wise break-up of
beneficiaries assessed by. the RBI are
given in the statement below ;
Statement

State Number
1. Assam 46
2, Bihar 57
3. West Bengal 11
4, Orissa 52
5  Ultar Pradesh 60
6. Haryana 60
7. Jammu & Kashmir 47
8. Himachal Praﬁesh 60
9. Rajasthan 60
10, Gujarat 60
11. Maharashtra 60
12. Madhya Pradesh 60
12,  Andhra Pradesh 60
14, Karnataka 60
15, Tamil Nadu 60
16. Kerala 56
869

" Ban on Export of Monkeys

4776. SHRI VIRDHI CHANDER
JAIN. : Wijli.the Minister of COMs«
MERCE be pleased to state :

[P

(a) whether it is a fact that there is

as ban on export of monkeys ;
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(b) if so, when it was imposed ;

(c) whether itis also a fact that
despite the embargo on monkey's export,
it is not being effectively implemented ;
and

(d) if so, the measures proposed to
be taken in the regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMME]}CE (SHR1
P A, SANGMAY: (a) Yes, Sir.

(b) 23rd Nqvember, 1977,

(¢) and (d), No case regarding
illegal export of mokeys has been
reported,

[Translation)

Losns From Nationalise Banks For
Transport Business

47717. SHRI BANWARI LAL
BAIRWA Will the Minister of
FINANCE be pleased to state :

(a) whether tt¥re is any scheme
under which people belonging to
Scheduled Caste/Scheduled Tribe can
get their  vehicles like bus/truck/tempo ;

(b) whether they can avail of the
facilitly by obtaining loans from the
nationalised banks for
said transport business ; and

14
(c) if so, the names of banks which

provide the loah facility-indicating the

rate of interest and the guarantee
required therefor in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c). Advances grafted to Small Road
and Water Transport Operators owning
a fleet of not exceeding six vehicles,
including the one proposed to be financed,
form part of the priority sector advances,
Eligible borrowers can avail of advances
for purchase of vehicles from the branch
of a nationalised bank operating in
their locality.
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The Rate of Interest for such Advances
are as under : . .

(i) where the total number of
vehicles owned by the borréwer is not
more than 2 including the one proposed
to be purchased 12,59,

(i) Cases not covered under (i) 15.09]

Banks have been advised that col-
lateral security/third  party guarantee
for loans upto and inclusive of Rs.
25,000/ sohuld not be asked for, For
loans in excess of Rs. 25,000/-collateral
security by way of immovable pro-
perties or third party guarantee may be
asked for only in cases where primary
security is inadequate or for other valid
reasons and not as a matter of routine,
Such loans cam be advanced by the
banks all over the country including in
Rajasthan, °

[English]
Development ¢of Textile Industry

4778. SHRI K. MOHANDAS : Will
the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether the locational restrictions
with regard to setting up new industries
or expanding the existing one under the
industrial policy in coming into conflict
with expansion of existing non-viable
spinning units in Kerala ;

(b) whether any application for such
expansion has been rejected by his
Ministry on this ground after the an-
nouncement of the new Textile Policy :

(c) if so, the details thereof ;

(d) whether such restrictions would
not hamper the development of textile
industry and thus defeat the spirit of the.
new Textile Policy ; and

(¢) if so, the steps taken to remedy
the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF. SUPPLY AND TEX-
TILES (SHR1 CHANDRA SHEKHAR
SINGH) -: (a) Applications for expan-
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sion of existing spinning units are con_si-
dered on merits in the light of the exist-
ing policy for grant of fresh licences in

the spinning sector,

(b) and {c). An application for licence
for expansion of spinning capacity from
M/s Kathaye Cottop Mills, Alwaye,
Kerala has been rejected by the Secre-
tariat of Industrial Approvals. Their
appeal against the rejection is under
consideration,

(d) and (¢). Guidelines for issue of
new licences in the spinning sector has
been framed keeping in view the tenta-
tive projected requiremedts of additional
spinning capacities during the Seventh
Five Year Plan and the fact that there
exists a large number of vald permits
issued under the previous Delicensing
Scheme. ’

India to Launch Commercial Campaign
in France and USA about its Indus-
trial Potential efc.

4779. SHRI K.S, RAO: Wili the
Minister of COMMERCE be pleased to
stale : "

(a) whether Government have decid-
ed to launch a commercial campaign in
France and U_S.A, to make people aware
of India's industrial potential and the
variety of goods that it can offer in the
wake of festivals in those countries ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) and (b). Yes,
Sir, The details of the programme are
being worked out,

Revision of Wages of Workers of NTC
Azamjahi Mills, Warangal

4780, ‘SHRI C, JANGA REDDY :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether a ‘Wage Committee’
was formed to go into the question of
revision of wages of the workers of the
National Textiles Corporation Azamjahi
Mills, Warangal ; ' .
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(b) 7if so, the progress in this regard
s0 far ; and

() when the Committee’s work is
likely to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
(a) While no such Committee has been
set up exclusively for Azamjahi Mills,
Warangal, it is learnt that the Govt, of
Andhra Pradesh has set up a” Tripartite
Committee to go into the- wage, D A,
and other conditions of service of textile
mills in Andhra Pradesh,

(b) and (c). Since no such Committee
has been set up by the Govt, of India
for the NTC, the question of progress in
this regard does not arise,

Medical Reimbursement by Minerals and
Metals Trading Corporation

4781. SHRI RAM PUJAN PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the amount paid by the Minerals
and Metals, Trading Corporztion, New
Delhi as medicals reimbufsement charges
to its employees during January 1984 to
July 31, 1985 (month-wise);

(b) whether Government propose to
cover the employees of the Minerals and
Metals Trading Corporation under the
Central Government Health Scheme; and

(c) the steps M.M.T.C. management
propose to take to check the misuse of
present system of medicals scheme with
details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
A.SANGMA) : (a) A statement-1 showing
moth-wise expenditure on account of me-
dical reimbersement in respect of emplo
yees of MMT.C.’s Corporate oftice,
New Delhi for the period 1-1-1984 to
31-7-1983 is given below,

(b) “No, Sir,

(c) A statement-II is given below.
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Statement-I
D)
January, 1984 —_ 2,64,020,71
February, 1984 — 60,691,93
March, 1984 -— 6,00,855,07
April, 1984 —_ 11,513,80
May, 1984 -— 1,69,745,61
June, 1984 —_— 2,09,515,80
July, 1984 —_— 2,00,083 .97
August, 1984 — 2,28,335 .48
September, 1984 — 2,34,547,03
October, 1984 —_— 2,52,595.32
Noven;ber. 1984 —_— 3,52,674 53
December, 1984 —_ 2.57,967.69
January, 1985 — 2,83,134 43
February, 1985 — 2,17,022 .57
March, 1985 —_— 6,42,065,85
Aprib, 1983 — 220,654 59
May, 1985 -- 1,69,429 89
June, 1985 —_— 1,84,183,73
July, 1985 - 2,47,559 81
Statement-IX (b) the cases of such employees whose

Under the existing scheme, bills are
submitted by the doctors/chemists etc, to
MMTC’s office for payment, , However,
reimbursement to the employees is made
only for hospitalised treatment and clinical
tests. In order to exercise control on me-
dical expendityre on such employees and
to ensure that medical facilities are not

- misused, following steps have been taken :

(a) All employees of the Corporation
are asked to name the Authorised
Medical Attendant of their choice
for taking day-to.day treatment;

(d)

medical expenses are consistently on
the high side are periodically re.
viewed and remedial action taken,

Authorised Maedical Attendants
who are found to be not following
Corporation’s instructions or prime
facie indulging in irregularities
are depanclled from time to time;
and

the Corporation also gxercise stric-
ter control in scrutinising the bills
for medical expenses in terms of
its rulesu
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Advancing of Loans by Banks to
Shipping Companies

4782 SHRI BEZHWADA PAPI
REDDY : Will the Minister of FINANCE
be pleased to state:

(a) whether he is aware that some hanks
have been advancing- big loans to some
shipping companies;

(b) if s0, the total amounts advanced
by banks bane-wise and shipping company-
wise during the last three years ending
31st March, 198%;

(c) the details of major terms on which
such loans were advanced;

(fi) the schedule of payment of the
loan; and

(¢) in case loan has not been returned
as per terms settled upon; the reasons for
the same and the steps taken to recover
the amount ?

THE MINISTER OF STAXE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) and (b),
Reserve Bank of India has reported that
during the last three years cnding 31st
March, 1985, four Indian Commecial
Banks have disbursed a total of Rs.108_89
crores to 10 shipping companies for acqui-
sition of ships under the ‘Ship Acquisition
From Abroad Under New Sc¢heme -
SAFAUNS’, In terms of Section 44(1)
of the State Bunk of India Act, 1955 and
Section 13(1) of the Banking Companies
(Acquisition and Traosfer of Undertaking)
Act, 1970, the details of individual cons-
tituents of the public sector banks cannot
be disclosed, Hence, the bank.wise and
company-wise details cannot he disclosed,

e

(c) and () The loans disbursed under
the Government’s scheme and‘SAFAUNS'
are granted for a period of 12 years with
initial moratorium of‘ two years, against
guarantee from Shipping Development
Fund Committee (SDFC) in favour of the
financipg bank as security for the loan,
The effective rate of interest charged from
the shipping companies is 7,5%. The
repayment of such loans are to be made
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in half yearly equal instalments commenc-
ing after the initial moratorium of two
years,

() Due to Global recessionary trend
in the shipping industry the shipping
companies have been facing some financial
difficulties in repayment of the loans
availed by them and therefore, they have
approached the Government for some
reliefs in the repayments of the loans,

Setting up of Mini Steel Plants

4783, SHRI MURLIDHAR MANE :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether a proposal to set up mini
steel plants in the country in view of finan-
cial constraints is under consideration of
Government;

(b) if so, the details thereof;

(¢) whether Government also propose
to set up some¢ more mini steel plants in
Maharashtra; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARM™MENT OF STEEL (SHRIK,
NATWAR SINGH) :(n) No, Sir,

(b) Does not arise,

(c) and (d). No such proposal is under
consideration of the Government,

Exploration Of Uranlum And Other
Metals In Andhra Pradesh

4784, SHRI VIJAYAKUMAR
RAJU ; Will the Minister of STEEL,
MINES AND COAL be pleased to
state :

(a) whether it is a fact that uranium
and other rare metals have been found

" in some districts of Andhra Pradesh ;

(b) is 80, the names of the districls
where the uranium and other rare metals
have been located ; and
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(c) the steps
explotation ?

taken for their

THE MINISTER OF STEFL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) Yes, Sir,

(b) Uranium and other  heavy
minerals have been located im Mehboo-
bnagar, Nellore, Nellore and Prakasam
Districts of Andhra Pradesh,

() The Atomic Minerals Division of
the Department of Atomic Energy has
intensified its in‘egrated survey and
exploration programrme by using multi-
pronged strategy for indentification of
new tarzet areas, Apart fronr foot-
surveys and geo chemical and geophysical
methods, airborne gamma spectrometry
and magnstometr.c surveys and remote
sensing methods are also being uced for
the purpose, -

[Transiation)

Grant Of Loahs To Wealer Sections
In Faizabad District Of Uttar
Pradesh

4785, SHRI RP SUMAN: wijl
the Minister of FINANCE be pleased to
state ; i

(a) whether Government have 1ssued
instructions for grant of loan to wcaker
sections and Scheduled Caste/Scheduled
Trible beneficiaries under special com-
porent plan and vorious schemes meant
for the poor without insisting og surety
or guarantee ;

(b) if so, the details thereof and
when spch instructions were issued ;

(¢) the number of banks which
have advanced [oan under above
mmstructions  without insisting pn surety
or ¢ guarantee indicating the number of
bedeficiaries of each catagory granted
loan inh Faizabad Dustrict of Uttar
Pradesh ; and

' (d) if not, the reasons the-refer ?
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THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE . (SHRI
JANARDHANA POOJARY) : (a) and
(b). Separate instructions have not been
issued by R,B]I to banks in regard to
financing SC/ST beneficiares under the
special component plan, However,
Reserve Bank of India have from time to
time issued comprehensive set of guide-
lines to banks regarding liberalised
Margin and’ Security norms etc, in
respect of all categories of borrowers for
advances under priority sector and
weaker sections, As per these guidelines
banke should not insist on collateral
security or third party guarantee in the
case of small loans uoto Rs. /- § 000 in
agricultural sector and upto Rs, 25,000/-
in other priority sectors,

(¢) and (d), R B[, has reported that
the in‘ormauon 1a the manner asked for
1s not yielded by the preseat reporting
system, However, according to the
latest available information, aggregate
advances of Scheduled Commercials
Banks i1n Faizabad District of Uttar
Pradesh stood at Rs, 33 19 crores on the
last Friday of June, 1984,

[English]

Cases of Irregularities Detected Aga’nst
Employe¢es Officers of the CCI & E

4786, SHRI MOOL CHAND
DAGA : WiH the Minister of COM-
MERCE be pleased to state :

(a) whether cases of irregularities;
violation of rules and regulations commit-
ted by certain employees and officers of
the Chief Controller of Imports and
Exports have been detected by Govern-
ments;

'b) the particulars of such employees
and officers, nature %f irgegularities,
violation of rules and regulaiions and
other relevant details;

(¢) whether Goverpment haye launch-
ed prosecution and department all in-
quiries against all such personals;

(d) the results of the,.progecutions/,
deparimental inquiries so far, and .
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(e) if no inquiries instituted, the

reasons, therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A SANGMA) : (a) Yes, Sir,

(b) 55 cases of irregularities during
the period from, 1,1,1983 to 30.6,1985
have been detected involving 37 emplo-
yees and 37 officers, This . includes 14
cases involving 7 employees and 13
officers which are still under investigation
by the CBI,

(c) ‘In 7°cases prosecution sanctions
were given and the case are under trial
in the Courts of Law, 9 employees and
1 officer are involved, De¢partmental
proceedings are either under process or
inquiries have been initiated in 21 cases
involving 13 employees and 14 officers.

(d) and (¢), In 13 cases, recognised
penalties have been imposed involving 8
employees and 9 officers,

Tax Arrears Due From Big Business
Houses

4787, SHRY V. TULSIRAM : Wilf the
Minister of FINANCE be pleased to
state :

(a) whether Government have recently
decided not to show Ieniency towards the
tax evaders;

(by if so, the particulars of big busi-
ness houses detected upto 30 June, 1985
against whom tax arrears of rupees one
crore and above are duc;

(c) the action proposed to be taken
against them; and

(d) the total amount of tax due to be
paid by the tax payers against whom
rupees ope croce and above are due ?

THE MINISTER OF STATE IN THE,
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to {c).
The Government has = never been
lenient towards the tax evaders. Appro-
priate action according to law is taken
agadnst the tax evaders and tax defaulters,
The names of the industsial houses,
registered under section 26 of the MRTP
Act, 1969 (based.on 31,12,1984) againyt
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whom income-tax demands exceeding
Rs, } crore were outstanding as on
31.3.1985 (the latest available informa-
tion) are given in the statement given
below,

-

(d) A sum of Rs, 664,59 crores was
payable by the assessees against whom
income-tax ‘demands exceeding Rs, 1
crore were outstanding as on 31.3,1985,

Statement
Si. No,

A C.C. Vickers Babcock Ltd.
A.C.C.'Limited,

Bajaj Auto Limited,

Andhra Pradesh Paper Mills Ltd,
Century Spg. & Mfg, Co. Ltd.
Hindustan Aluminium Corpn, Ltd,
Jiyajeerao Cotton Mills Ltd,

Kossoram Industries & Cotton Mills
Ltd,

9. Mysore Cements Limited,
10, Zuari Agro Cr;emicals Limited,
11, Escorts Limited,
12, Escorts Tractor Limited,
13, J.K, Synthetics Ltd.
14, Raymond Woglen Mills Ltd,
15, Straw Products Limited,
16, Kamani Engg, Corporation,
17, Larson & Toubro Limited,

18, Modi Industries Ltd, (formerly Modi
Sugar Mills Ltd))

19, Modi Rubber Limited.

20, Carborundum Universal Ltd,
21, National Rayon Corpn, Ltd,
22. South India Viscose Ltd,

. Orissa Cement Ltd,

24: Bharat Steel Tubes,

25, Synbiotics Limited,

26, Jay Engineering Works Ltd,
27, D,C.M, Limited,

28, Dhrangadhra Chemicals Works Ltd,
29, Swan Mills Limited,

30, Mysore Wine Products Limited,
31, Swadeshi Polytex Limited,

Name of the industrial house

0 3 A B W R e
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Stay Orders Preventing With Procedings
Against Tndian Tobacco Company

4788, SHRI M. RAGHUMA
REDDY : Will the Minister of
FINANCE be pleased to state ;

(a) the details of the stay orders pre-
venting and/or proceeding further with
adjudication  proceedings against the
Indian Tobacco Company that continue
to be operative.

(b) the steps being taken by Govern-
ment for getting these orders vacated;
and

(c) the steps Government have taken
for the recovery of arrears fromn the
Indian Tobacco Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c).” The information is being collected
and will be laid on the Table of the
House,

[Translation)
Bank Loans Qutstandipg Agalnst
Agriculture Service Centres

4789, SHRI  DILEEP SINGH
BHURTA : Will the Minister  of
FINANCE be pleased to state :

(a) the amount of loans outstanding

against the agriculture service centres
advanced to them through different
nationalised banks in the country; .

(b) whether it is a fect that the reali-
sation of this amount has not been
possible due to the general stay .obtained
on a writ filed on behalf of Madhya Pra-
desit Agro Enterprises Association in
1981 in the Supreme Court; *

(c) whether it is also a fact that this
stay has not been revoked because the
Ministry has not been able to produce a
scheme in the Supreme Court to revive
these centres; and
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(d) whether Government propose to
make efforts to get the writ petition
revoked speedily so that:the .huge amount
of loans outsanding against these cenires
can be recovered ? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d). The present data reporting system
does, not yicld the information in the
manner asked for, The Agro Service
Entrepreneurs filed a petition jn the
Supreme Couit. of India alleging that the
Government has not discharged its res-
ponsibilities as piomised under the
Scheme. A rehabilitauon Scheme sub-
mitted in the Supreme Court on behalf
of the entreprencurs, was considered by
the Government and it was communicated
to the Supreme Court that the matter of
the write pelition may kindly be consi-
dered on merit,

Frauds in Banks

4790, SHRI MOHD, MAHF0OZ

"ALI KHAN :
SHRI VISHNU MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the number of cases of
frauds in nationalised banks has increased
to such an cxtent that investigation of
such cases has almost become the major
part of the work of the Central Bureau
of Investigation;

(b) if so, the percentage of cases
registered by the CB.I. in a xear in
regard to banks;

(c) the name of the State having the
maximum cases and the categories of
persons who indulge ‘in  such acts of
frauds;

(d) whether Government propose to
bring forward a legislation to check such
cases of frauds in banks;

(e) if so, the details thereof; and

(f) if not, the reasons therefor ¥
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) THe
Central Bureau of Investigation has re-
ported that the number of cases involving
nationalised baoks registered by the CBI
have iricreased in the last five years from
about 19 per centin 1980 to 26 per cent
in 1984 of the total cases rejistered by
the CBI,

{b) and (c), In Central Bureau of
Investigation has reported that during the
year 1984, it had registered 286 cases
relating to bank frauds which were about
24 per cent of the total cases registered
by it in that year, The highést number
of cases in any state in that year was 43
in Uttar Pradesh, In most of the bank
fraud cases Branch Managers of the con-
cerned banks and private parties, who
were customers of the banks, were in-
volved, The break-up of persons involved
in these cases is as under :—
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No. of Persons involved
cases —— e e e e e e
Officers Award Private
staff parties
286 344 87 241
(d) to (f) At present no proposal to

bring forward any special legislation 1s
under consideration of Government, “The
existing legal provisions are considered
adequate to deal with cases of frauds,

(English]

Desire or non-resident Indians to invest
in various companies in India

4791, SHRI B,ﬁ RAMAIAH : Will
the Minister of FINANCE be pleased to
atate M

(a) whether he is aware that noao-
resident Indians have expressed great
desire to invest their savings in varieus
companies in India ;

(b) if so, the details of the invest-
ments sought to be made by non-resident
Indians ;
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(¢) bow, far will 'this affect the
Indian éntrepreneurs ; and

(d) the steps proposed by Goyern-
meat to safeguard the interest of Indian
businessman ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) There
is good response from the non-resident
Indians for investments in India,

(b) The position for the period since
April 1982, relating to investment
facilities for non-residents of Indian
pationality/origin as well as overseas
corporate bodies owned at least to the
extent of 609 by them, for which data
available with the Reserve Bank of India,
is as follows :

Amount
(Rs. in crores)

(A) Direct investment
(as on 30,6,1985) 315.96

(B) Portfolio investment
Actual purchases of
Sh;u'es/Debentpres thr-
ough Stock Exchange
(as on 31.3,1985)

46,87

(C) Bank Deposits
Outstanding balances

(as on 31.5,1985)

3968.64

(c, agd (d), The limit for purchase
of one x} cent of the paid-up value of
the equity shares/convertible debentures
in any one company by one non.resident
investor subject to the overall ceiling of
5 per cent of the total paid-up value of
equity capital/each series of convertible
debentures by all eligible non-resident
investors on both repatriation and non.
repatriation basis under the portfolio
investment scheme is intended to avoid
any possibility of take-over bids, So far
as non resident investment under the
Direct Investment Schemes is concerned,
the shares are issued to NRIs with the
consent of the existing managements of
Indian companies and thus the question
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of proposing steps for safeguarding the

interest of Indian bus.nesimen does not
arise,

Acquisition of explosive chemicals by
Indian firms from parties having
link with us based extremists

4792, PROF, P.J, KURIEN :
SHRI V. TULSIRAM :
SHRI INDRAJIT GUPTA :
SHRI JITENDRA SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government's attention
has been drawn to report appearing in
the western press to the effect that cerrain
Indian have been receiving highly
explosive .chemicals from parties which
have links with extyemists based in U S,
etc ;

(b) ifso, whether any investigation
has been conducted into this affairs ;
and

(c) if so, the names and other details
of those Indian firms the act.on being
taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P A SANGMA) : (a) to (c). Government
have no such information,

Purchase of Computers By
Income Tax Department

4793, SHRI SOMJIBHAI DAMOR :
Wwill the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Income Tax Department has purchased
one crore worth of computers without
taking appropriate preparatory steps to
develop computer systems in consultation
with staff unions ; .

(b) if so. the reasons therefor ; and
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}

(c) whether it is now proposed to
consult staff nnions and associations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir,

{b) Does not arise,

(c) A dialogue has been held with
some of the associations which is, how.
ever, inconclusive,

Deposit of smount by cooperative
land mortpage bank and given
to NABARD for small farmers

4794, SHRI K., KUNJAMBU : Will
the Minister of FINANCE be pieased to
state :

‘ (a) whether Government are aware
that the Ceniral Co-operative Land
Mortgage Bank in Kerala has deposited
Rs, 5.35 crores, which was given to it
by NABARD for disbursement among
the small farmers in Kerala, in two
commercial banks for earning interest
and had not disbursed it amogg the
farmers ;

(b) if so, the action taken in this
case ; and .

(c) the steps taken to disburse this
amount among the farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) to (c).
Contributions from NABARD are given
by way of re imbursement finance repre-
senting amounts already lent by LDBs
at the field levet, The refinance goes into
the pool of resources of LDBs and so it
is difficult to segregale and ascertain
whether any particular ameunt invested
by LDBs is entirely related to refinance
availed of from NABARD. The bank has
other resources such as share capital, free
reserve and amount received from borro.
wers on account of repayments,

However, in May *85 on receipt
information that Rs, 5.35 croreé was
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kept by Kerala Cdoperative Central Land
Mortgage Bank with two commercial
banks as call deposits, NABARD investi-
gated the matter, It was revealed that
the bank had some surplus amount of a
temporary naturg which was depbsited as
call deposits in commercial banks, The
Registrar of Cooperative Societies: Kerala
has given post facto approval to the
investment, NABARD has ascertained
that the entire deposits have been with-
drawn from the two commercial banks by
20th June ’'85,

Adjudicating Proceedings Apiinst ITC
Pending for Finalisation

4795, SHRI RAM BHAGAT PAS-
WAN :  Will the Minister of FINANCE
be pleassed to refer to the reply given to
Unstarred Question No, 2902 on 12th
April, 1985 regarding adjudicating pro-
cecdings against ITC pending for finalisa-
tion and state :

(a) whether the information relating
to Income-tax and Custom duty has been
collected; and

(b) if s0, the details thereof ?

« THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). No adjudication proceedings against
M/s LT.C, Limited relating to income.
tax and customs duty are pending for
finalisation,

Sanction of Logn by United Bank of India
to Lokabrati Society of Purlia

4796, SHRI Bﬂiﬁ B ACHARIA
Will the Minister of FINANCE be pleased
to state

(a) whether this is a fact that a large
amount of money was sanctioned to Loka-
brati Society of Purlia District by United
Bank of India in the year 1972 for giving
loan to the farmers of the District;

(b) whether this is also a fact that
entire amount remain unpaid and has been
misappropriated; and
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(¢) whether Government propose to
initiate an enquiry into this fraud?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c),
According to Section 13(1) of the Banking
Companies (Acquisition & Transfer of
Undertakings) Act, 1970 and Banking
Cogpanies (Acquisition & Transfer of
Un®rtakings) Act, 1980, no public sector
bank is suppoused to divulge any informa-
tion relating to its constituents or 10 the
affairs of its constituents. The Lokabrati
Sociery being an individual account holder
is a coostituent of the United Bank of
India,

Action Against Companies for Violation
of Foreign Exchange Regulations Act.

4797, SHRI B, N. REDDY: Will
the Mimister of FINANCE be pleased to
state :

(a) whether Government are ¢ aware
that certain companies registered in India
are earping commissions from some
foreign companies and the foreign ex-
change earnings are being deposited in
Swiss Banks and other foreign banks with
the result India 1s deprived from taking
it into account as its foreign exchange
earnings; -

(b) if so, the particulars of the com-
panies which generally do so and whether
they inform Government about the same;
and

(c) if Government are not informed
of the same, whether this amounts to
violation of FERA ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c),
Under the provisions of the Foreign Ex.
chapge Regulation Agt, 1973, companies/
firms in Ingdia are required to repatriate
into India any foreign exchange earned by
them by way of commission from foreign
companies. Retention of the same outside
India without the prior permission of the
Reserve Bank of India is violative qf the
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" provisions of the Act, If any instance of
unauthorised retention of commission
abroad comes to notice, the matter is loo-
ked into by the Enforcement Directorate
for appropriate action under the Act, No
case of unautHorised retention of com-
mission by any company regiftered in
India, in Swiss banks or other foreign
banks, has come to the .notice of the En-
forcement Dircctorate during the glast
;three years,

Bharging 'of Higher Rate of Interest
from States or Foreign Banks

4798. SHRI ANIL BASU : Wil
the Minister of FINANCE be pleased
tostate :

(a)y whether it is a fact that on foreign
borrowings, the Union Government charge
from the State Governments a higher rate
of interest than the Union Government to

- the foreign lenders;

(b) *whether stipulated  period of
repayment of such loan for the State
Governments are shorter than what the
foreign lender has agreed to for the Union
Government; and '

(©) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Central Government raises funds from
many sources to finance 1ts Plan and to
provide Central assistance for State Plans,
external loans being only one such source,
Intern | borrowing by Central Government
carries interest at 11.5% on market loang
of longest maturity and 119 on special
deposits, Interest on IBRD loans is also
nearly 9%.

State Governments are charged interest
at the rate of 8%, per annum on loans for
the:r Plan Schemes. A rebate- of 1/49
is allowed for timely repayment and
interest payment, Central assistance for
State Plans (including assigtance for ex-
ternally aided projects) is not given in
the form of loans only, Normally 309/
is provided as outright grants and 709, as
loans.,
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If the grant element is taken into
account the effective interest charged will
be Iess than even 8%, '

As regards repayment all the loans , to
States for Plan schemes are recoverable
in 15 years, Relief in the debt burdzn
of the States is provided by the Central
QOverumcnt from time to time on the
basis of the recommendations of the
Fmante Commission,

Evasion of Revenue in Fxporting Safety
Matches Out of Delhi

' 4799 SHRI HAFIZ MOHD
SIDDIQ : Will the Minister of FINANCE
be pleased to state :

(a) whether safety matches arc ex-
ported from Delhi to the neighbouring
States in buge quantity daily defrauding
the Government of the revenues like sales
and income-taxes of crores of rupees as

there is no sales tax on matches n
Delhi;

(b) if so. the steps proposed to be
taken to check this evasion of revenue; -

(c) whether there is any proposal to
levy sales tax on matches in Delhs; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Sales Tax authorities in Delhi are not
aware of any large scale export of hand-
made safety ma rom Delhi to the
neighbouring Sta%s,” on which “there is
no local Sales Tax, The Income Tax
authotities have also no information in
this regard,

(b) The question does not arise,

(c) end (d). The Delhi Administra-
tion have informed that representatjons
in this regard have recently been received
by the Administration which are under
their examination,
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News Item Captioned “‘Bogus Bank
Loan Cases Detected”

" 4800, SHRI THAMPAN THOMAS :
‘Will the Minister of FINANCE be
pleased to state °

(2) whether Government have seen
the news-item ‘“Bogus bank loan cases
detected””  appearing in  ‘‘Econamic
Times” of 21st June, 198S5;

(b) if so, the details thereof; and

(¢) whether Government have taken
ary action against the Manager of the
issuing bank and the comission agent?

THE MJNISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(o). Yes, Sir, The allegation mainly
1cfers to fraudulent activities in advanc-
ing crop loan, No specific bank or bor-
rower has been mentioned in the news
item, However, Reserve Bank: of India
has been asked to get the matter
investigated,

News-Item Captioned-—‘‘Bank Helps
Swindle Other Banks”

4801, SHRI KALI PRASAD
PANDEY :
SHRI MURLIDHAR MANE :

Will the Ministér of FINANCE be
pleased to state

(a) avhether he has seen a press
report captioned ‘Bank helps swindle
another bank® appearing’in the lndian Ex-
press’ of 21st July, 1985;

(b) if so, the facts thereof;

(c) the particulars of officials of the
Capara Bank, Colaba Branch, Bombay
and its other branches in other parts of
the country alleged to be involved in the
deal and the action taken against them;

(d) whether it is a fact that the State
Bank of India bad submitted a note to
the Reserve Bank of India in this copec-
tion: and
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(¢) if so, when and the action taken
by the Reserve Bank of India after ‘the
receipt of the said note from the State
Bank of India,

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : (a)
Yes, Sir,

(®) and (c).. M/s Intercorp Associ-
ates and M /s Shaktiman Enterprises were
granted certain bills discounting limits -at
Bombay (Colaba) branch of Capara Bank
and these bills were drawn on another
sister concern Investments and Ventures
Consoiidated” at Bangalore, These were
co-accepted by the Bangalore (Shivaji-
nagar) branch of State Bank of India,
The bills were discounted from June,
1984, When the bills matured in Dece-
mber 1984, fresh bills were discounted
and carler bills were adjusted. In Feb-
roary 1985 all bills were paid before
maturity out of funds received from Ban-
galore, At present there are no liabilitjes
of the unit at Bcmbay (Colata) branch of
Canara Bank, However, according to
the Reserve Bank of India, there had been
serious irregufarities in the sanction and
operation of the accounts,

The transactions in the accounts of M /s
Intercorp Associates and M)s Shaktiman
Enterpnises aie linked to the fraud of
Rs. 3,50 crores at the Bangalore (Shivaji-
nagar) branch of State Bank of India,
M/s. Intercorp Associates were having a
current account at that branch also and
the Branch Manager was purchasing che~
ques for large amounts in the account
unauthorised, In February, 1985, he
purchased seven cheques for #n aggregate
amount of Rs 3,50 crores from the party
drawn on Oriental Bank of Commerce,
New Delhi, but the cheques were retucned
unpaid and the branch was sadled with
dues amounting to Rs, 3.50 crores, Out
of the proceeds of the above cheques pur-
chased from the party, the liabilities to
Colaba (Bombay) branch of Canara Bank
were cleared through the bank’s Banga-
lore (Langfosd Town) branch, At the end
of May 1985, the outstandings in the
party’s account at State Bank of India,
Bangalore (Shivajinagar) branch were Rs,
356.47 lakhs, The State Bank of lndia
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has placed the Manager and the Accoun-

.tant of the Branch under suspension It
bhas lodged an. FIR with local police and
has also filed a complaint with the CB.IL.
Canara Bank has advised the Reserve
Bank of India that it does not fiad any
reason to examine thz staff aspect to fix
respansibility for the transactions as there
has been no lapse and their advances
stand fully recovered,

(d) and (e), State Bank of India has
reported a fraud of Rs, 3,50 crores at its
Bangalore (Shivajinagar) branch, On
receipt of a report from the State Bank of
India, Reserve Bank of India conducted
scrutiny of the accounts of concerns at
Bangalore (Shivajinagdar) branch of State
Bank of India and B ngalore (Langford
Town) and Bombay (Colab1) branches of
Canira Bank during MarchfApnil, 1983,
The irregularities noticed during  the
scrutiny hive been pointed out to the
banks and the R,B_1, 1s taking the neces-
sary follow-up action, Reserve Bank of
India has also cautioned all scheduled
commercial banks about the dealings of
the concerns connected with the pattners
of M s Intercorp Associates,

Estimate of Black Money according
to different committees.”

4802, SHRIGADADHAR SAHA :
will the Minister of FINANCE be pleased
to state the estimated present black
money 1n Iadia according to dufferent
commiitees, comunissions and experts
year-wise during 1953.54, 1968-69,
1976 77, 1978-79, 1980-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). The
Estimates Committee (1980-81-7th Lok
Sabha) had recommended that the
Government should attempt an estimate
of blatk money in India Accordingly,
the Natiohal Institute of Publil Finance
and Policy have made the following
estimates of following years :
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Year Rang? of black Percentage of
Gress Domestic

necoMme
(Rs in’cro:es) Product

15 to 18

1975-76 9958 10 11870 ,
1980.81 20362 to 23678° 15 to I8
1983 84 31584 10 36786 18 to 21
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They have however, admitted that their
results are based on numerous assumptoins
and approximations, each of which could
be challenged,

Flight Of Capitat From India To
Foreign Countries And Banks

4803, SHRI DN, REDDY: Will
the Minister OF FINANCE be pleased
to state

() whether Government are aware
of the flight of capital from India to
foreign countries and banks ;

(b) 1f so, the estimates for the last
three years, year-wise ;

(c) whether the foreign banks in India
arc helping the flight of capital;

(d) whether Government propose to
negotitate with Swiss banks to disclose
the accounts of Indian Nationals illegally
held there, as had been done by France
and USA ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) * (a) While
violations of FERA regulations
come to notice from time to time and
are dealt with severely, there is no
question of any flight of capital as such

taking place from India to foreign
countries and banks, R.,BI, keeps a
close watch over foreign ® exchange

transactions and operations by all banks,
including foreign banks, and measures
are taken as necessary to ensure that
iflegal transfers are curbed and severe
action taken against offenders. ‘
(b) and (c). Do not arise,
(d) No such
consideration of
present Lime,

proposal is under
Government at the

Proppse| to jmplement suggestion, of
Wanchoo Committee and National

Ingtitute; of Finange and Policy

4804, SHRL VIJAY KUMAR
MISHRA : Will the Minister OF
FINANCE be pleased to state :
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(a) whether rocentlly released seport
on aspects of the black mooey in India
envisages severe control on the operation
of black money ;

(b) whether in view of the suggestion of
the Wanchoo Committee, Government
propose to discontinu¢ to resort to any
form of voluntary disclosure ; and

(c) whether there is any proposal to
implement the suggestion of Wanchoo
Committee and those of the Notional
Institute of Finance and Policy ?

THFE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
report of Nauonal Institute of Public
Finance and Policy on *‘Aspects of the
black economy in India’ has been received
by the Government recently, The
report is now an easilly accessible
document, The contents of the report
are no longer secret,

(b) No scheme of voluntary dis-
closure 1s under the consideration of
the Government at present,

(c) The suggestion of the Wanchoo
Committee have already been coonsidered
and implemented to the extent feasible,
As regards the implementation of the
sucgestions of the National Institute of
Public Finance and Policy, these will be
considered after the public debate on the
report is over and suggestions are
received,

Loss Sufféred To Dhanmandal Jute

Ml In Orissa
4805, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of

Supi:ly and "TEXTILES be nleased to
state :

(e)y * whether~ Goverritnienii® aré awsre
that -Dhanmandal Jute-Millhin “Ofisea’in’
which the Natiogal Agricuiture Féderition
has & share is incugrinig 108 sand! i ‘How
on verge of closure ; and
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(b) ifso, whether steps are being
taken to save the only jute mill in Orissa
from being closed down ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILIES (SHRI CHANDRA SHEKHAR
SINGH) : (a) and (by, Itis felt that
the Hon’ble Member is referring to
Konarak Jute Mill Ltd., -Dhanmandal
(Orissa) which is a joint Venture of State
owned Industrial Development Corpora-
tion of Orissa and National Agricultural
Cooperative Marketing Federation, This
Mill is reported to be incurring losses from
the year it went into productjon in 1979
and is thus facing financial crisis, The
Mill is runming at about 70 per cent
capacity, Financial  institutions and
banks have been moved by the Mill
Company to provide necessary relief and
assistance to the company to keep it
running and make it viable,

Value of Imported Damaged Machines
and Import Licences granted to
pute drinks, Mohnn Ma-
chines and Crown
Company

4806, SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
pleased to state :

(a) the reasons why the same rules are
not applicable (o0 Pure Drinks as it«s to
the other victims of the November, 1984
riots in Delhi;

(b) the value of the imported damaged
machines and the import licences granted
to Pure Drinks, Mohan Machines and
the Crown Company; and

(c) the names of companies which re-
ceived more than Rs, 10 lakb imported
liconces ?

THE MINISTER OF STATE IN-THE
MINISTRY OF COMMERCE (SHRI
P, A, SANGMA) : (a) Same rules, as
applicable to other victims of November,
1984 riots in Deihi, were applied to M/s,
Pure Drinks (New Delhi) Ltd. fof"import
of machinery damaged in riots,
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(b) Information is given in Statement-I
given below,

AUGUST 23, 1985

Written Answers 108

(c) Names are given in Statement-II
given below,

Statement-1

The names of firms, value of imported machinery damaged in November 1984
disturbances and value of import licences issued

Name of the firm

Value of imported
machinery damaged

Value of import
licence issued

(including «duty,
as reported by

the firms) *

1. MJs, Pure Drinks (New Delhi)

Ltd,, New Delhi, Rs. 21 lakhs Rs, 2,40,00,000
2. M/s. Mohan Machines Ltd,,

New Delbhi, Rs, 7 lakhs Rs, 65,00,000/-
3, M/s, Kool Crown Corks Pwt,

L¢d,, New Delhi, Rs, 9 lakhs Rs. 70,00,000/-
4, M/s, Cee Jay Crown Corks

Mfg, Co. Pwvt, Ltd,

New Dethi. Rs, 8 lakhs Rs. 60,00,000/-

Statement-11 Measure taken for Growth of Hand-

The names of firms whose machine-
ries were damaged in the Novem-
ber, 1984 disturbances and
to whom import licences
have been issued for
more than Rs. ten
lakhs,

1. M/s, Pure Drinks (New Defhi) 1td ,
New Delhi.

2. M/s. Mohan Machines Ltd., New
Delhi,

3. M/s. Kool Crown Corks Pvt Ltd,,
New Delhi,

4, M/s, Cee Jay Crown Corks Mfg,
Co, Pvt, Ltd,, New Delhi,

5, MJs, Delhi Colours (P) Ltd, New
Delhi,

6. M/s, Kapoor Air Products Pvt, Ltd,
QNGW Delhi,

loom Industry

4807, SHRI HARIHAR SOREN :
Will the Minister of SUPPLY and TEX-
TILES be pleased to state :

(a) whether Government have been
making efforts for the growth of hand-
loom ndustry in different States;

(b) if so, the amount allocated to
different States in 1984-85 and 1985-86
for this purpose;

(c) the incentive provided to the artists
involved in handloom products in Orissa
and other States in those years; and

(d) the details of the measures propose}l
to be undertaken for the growth of hand.

loom industry in the country in Seventh
Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a). Yes, Sir,
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(b) Since most of the handloom deve-
lopment schemes are implemented on the
basis of matching assistance from the
Central and State Governments. the
release of Central share is dependent on
the actual Quanfum of funds released by
the State Governments, Therefore, the
Central assistance is released to the State
‘Goveraments during the year on the basis
of the releases made by them, A STATE-
MENT showing the actual amounts re-
leased to different States during 1984-85
is given below. The corresponding figures
for the year 1985-86 will be available
only at the end of the financial year,

(c) No special incentives are provided
by the Central Government to artists
involved in handloom products in the
States, However, a scheme of giving
national awards for master craftsmen,
which include the weavers, is being imple
mented by the Central Government,

(d) The main thrust of the development
of handloom sector through the organisa-
tional frame work of the cooperatives and
the State handloom develppment corpora-
tions, is proposed to be continued during
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the 7th Five Year Plan: Besides, as sti-
pulated in the national Textile Policy of
June, 1985, greater ~emphasis will be
placed on the modernisation of looms and
transfer of technology, adequate avail-
ability of raw materials at reasonable
prices through the operations of the
National Handloom Development Corpo-
ration etc,, encouraging production of
mired and blended fabrics, strict enforce-
ment of the provisions of the new Reser-
vation Act, removal of cost handicap of
handlooms vis-a-vis powerlooms by suit-
able fiscal measures, transfer of the entire
production of controlled ¢loth from the
mill sector to the handloom sector by the
end of the 7th Plan, strengthening of data
base and conducting of census strengthen-
ing of machin@y for imglementation,
supervision and evaluation of handloom
prograrnmes, improving qf infrastructure
for marketing etc. Moreover, with a view
to increase the commitment of the hand=
loom weavers to the non-exploitative
organisational structure and to improve
their working conditions, certdin welfare
measures like contributory ~Thrift Fund
Scheme and Workshcd-cum-l-i%using
scheme have also been launched,
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Ban on export of frog legs

4808, SHRI KAMLA PRASAD
RAWAT :
SHRI VIJAY KUMAR
YADAV :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Dr, GM, Oza, a mem-
ber of the Interpational Union for
Conservation of Environment and Nature
has expressed the view that the number
of frogs being killed every year for
export of frog legs can eat about
8,10,000 tonne mosquitos and field
insects which in turn will save crops from
being damaged and check the spread of
malaria ;

(b) whether there is danger of spread
malaria in the country and the environ-
ment being polluted, if this export is not
banned ; .

() if so, whether Government
propose to ban the export of frog legs ;
and

(d) if not, the detailed reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A, SANGMA) : (a) to (d) Therers
no authentic report on such view said to
have been expressed by Dr, G-M, QOza
There is no concrete evidence to the
effect that if export of frog legs is not
banned, there is danger of spread of
malaria and pollution of environment,

1t is not proposed to ban this export,
as Govt, ‘have taken various measures
for conservation of resources and restric-
tion of exports of froglegs, which help
prevent indiscriminate catching and killing
of frogs.

| Translation)

Purchase of medicines from abroad
which ave d@®lared harmful

4809, SHRI NARESH CHANDRA
CHATURVEDI : Will the Minister of
COMMERCE be pleased to state :
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(a) the names and value of the
medicines purchased by Union Govern-
ment during the last three years from
USA, Canada, U K, West Germany and
France separately ; and

(b) whether Government propose to
continue the import of the medicinss
from these countries in future also or
Govérnment propose to manufacture' them
in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) The import stati-
stics are available upto February 1983,
Provitamins and vitamins, vegetable
alkaloids, harmones, natural or repro-
duced by synthesis, derivatives thereof
and not put up as medieaments,
antibiotics, glycosides glands or other
organs, medicaments, pharmaceutical
goods. other than medicaments, etc, have
been impoited for Rs, B35 crores
(approx.) upto February 1983, from
China, German Federal Republic, Japan,
UK, US.A, France, Canada, etc,
Separate figures-itemwise and country-
wise are not available, Most of the
imports are by’ Government sector,

(b) During the last three years,
hospitals and medical institutions, any
individual and registered medical practiti-
oners have been permitted to import for
own use the medicines at any One time
for C.IF, value not exceeding
Rs, 25,000,-, Rs. 1,000/~ and

. Rs 5,000/- respectively, subject to con.

ditions laid down This policy has been
continued during the period 1985-88,

It is, however, the constant endeavour
of the Government to increase the indi-
genous production of medicines in'short
supply.

Narional strategy to raise the
production of cofton
. i

SHRIMATI JAYANTI]
PATNAIK :

SHRI SATYENDRA
NARAYAN SINHA :

SHRI ANAND SINGH :

inister of SUPPLY AND
pleased to ssate :

4810,

Will the
TEXTILES
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(a) whether his Ministry has evolved
a national strategy to raise the overall
production of cotton from the present
level of 77-78 1lakh bales to 95 lakh
bales by the end of Seventh Five Year
Plan ;

(b) if go, the rheasures proposed to
be adopted for the above purpose during
that Plan period ;

(c) the total hectares of Jland in
different cotton growing States proposed
to be brought under cotton cultivation
during the above Plan period ; and

"(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRi CHANDRA SHEKHAR
SINGH) : (a) No, Sir. This work is done
by Ministry of Agriculture,

(b) to (d). Information collected
through the Ministry of Agriculture is
given in attached statement.

Statement

The information collected from
Ministry of Agriculture is given below ;—

(b) Production and distribution of
certified seed, distribution plant protec-
tion equipment serial spraying against
rests and diseases, demonstarations on
-improved production technology, fixation
of support price and arrangements for
procurement of kapas.
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(c) About 80 lakh hectares,
\ (lakh hectares)

(d) (i) Established irri- 18,00
gated areas

(iiy Area in Capal 5.00
commands

(iii) Rain-fed areas 56,20

(iv) Non-traditional 0.80

areas and ’rice-
fallows,

Trade Agreements with Trinidad and
Tobago

4811, SHRI E, AYYAAPU REDDY;
Will the Minister of COMMERCE be

pleased to state ;

(8) whether any trade agreement has
been signed between India and Trinidad
and Tobago recently;

(b) if so, the terms of the agreement;

(c) the items of exports from India,
agreed upon; and

(d) the total quantum of trade bet-
ween the two countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIP.A,
SANGMA) : (a) No, Sir,

(b) and (¢). Do not arise.

{d) The quantum of trade between
India and Tainided and Tobago during

, the last few years is given below :

(Rs, in lakhs)
Year Exports Imports Balance of Trade
1981-82 194,28 0,27 “(4+) 19401
1982-83 321,00 - (+) 32100
1983.84° 617.00 15,00 (+) 602,00
1984.85° 199,00 1033,00 (—)  834.00
(April-Dec, 84)

- S

*Figures aro provisional and subject to revision,
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Mechanism to Control Quality of Stainless
Steel Products

4812, SHRI N, TOMBI SINGH :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

() whether Government have any
mechanism to control the quality of
stainless steel products being sold in the
market;

(b) if so, the details thereof; and

(c) if not, whether Government pro-
pose to introduce a mechanism to check
the overflow of substandard;imitated
stainless steel products in the market ?

THE MINISTER OF STATE IN THE
DEPRTMENT OF STEEL (SHR] K,
NATWAR SINGH): (a) to (c), At
present there is no exclusive mechanism
to contro]l the gquality of stainless steel
products, However, the production of
stainless steel in the Alloy Steels Plant,
Durgapur and Salem Steel Plant is assured
by chemical analysis and checking of
physical and chemical properties at various
stages of production, Manufacturers of
the consumer products may, at their
option, adopt ISI Certification marks
which assures a well defined system of
inspection, testing and quality control
during production, To facilitate the pro-
ducers to produce quality products,
Government of 1India has set up-
Small  Industries  Service Institutes,
Extension Centres, Regional Testing
Centres and Field Testing Stations, The
Institutes/Centres advise the producers
gbout the mechanism of inspection etc,

There is presently no proposal for
introduction of any additional measures
to coatrol the quality of stainless stecl
products,

Financial Assistance to New Spinning
Mills in Maharashtra

4813, SHRI BALASAHEB VIKHE
PATIL : WAl'the Minister of FINANCE
be pleased to state ;

(8) whether it is a fact that the finan-
cial institutions have taken a decision that
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because there is enough spindlage in the
country it is not necessary to give any
financial assistance to new spinning mills;

(b) ifso, whether this has caused
severe difficulty to the new mills which are
under construction in Maharashtra;

(c) whether the Maharashtra Govern-
ment have urged the Union Government
to reconsider the matter; and

(d) if so, the reaction of Union
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Tne financial institutions have
taken a decision not to finance new spinn-
ing mill projects considering the fact that
sufficient capacity has already been created
or is under implemeneation.” They have,
however, decided to process the proposals
which were already under their considera-
tion and had made progress, Institutions
have cleared 10 proposals of new spinning
units in the State of Maharashffa during
the last five years,

(c) and (d). The Maharashtra Govern-
ment have written in some cases for
providing financial assistance to the spinn-
ing mills, Government of India have,
however decided that considering the
availability of capacity already created or
which is in the pipeline it will not be
possible for financial institutions to pro-
vide assistance to amy pew spianing units,

Income-tax Arrears

4814, SHRI NARSINH MAK-
WANA : Will the Minister of FINANCE
be dleased to state :

(a) the total amount of income-tax
which could not be realised during
the years 1982.83, 1983,84, 1981-85
alongwith the pumber of the persons
against whom it remained outstanding;

(b) the steps taken to realige the out-
standing amount of the taxes and the
amout realised out of that as resuit of
“those steps; -and
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(©) the number of the persons from
whom taxes were realised by disposing of

. their properties and the pumber of the
pérsons who were apprehended and sent

BHADRA 1, 1907 (SAKA)

Written Answers 122

to jail in this conection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)

(In crores of rupees)

Finaﬂcialy Year

Tax in Demand created: No, of assesses
ending arrears but not fallen (Entries)
- due
1982.83 844.93 625.0. 28,26,975
1983-84 902.46 907,57 28,95,135
1984-85 1171,48 1347.92 figures not yet

recerved,

(b) The Incotne tax Act 1961 pro-
vides for severals steps for enforcing
collection and recovery of ‘Tax in arrears’
such as levy of penalty, attachment of
monies due to the defaulter, distraint and
sale of movable property, cammitting the

Financial Year

defaulter to civil imprisonment etc, De-
peading upon the facts and circumstances
of each case suitable steps are taken from
time to time The amount reduced out of
arrear (by collection aund/or adjustment)
during the last 3 years is ds under :

(In crores of Rupees)

Amount collected/redyced
out of arrear demand

1982-83 568,48
1983.84 679.64
1984.85 1104,47 (Provisional)
4
©)
Financial No, of the persons No. of defaulters Defaulters
Year from whom_ taxes against whom committed
were realised by arrest proceedings to prison
disposing of their initiated
properties
1 2 3 4
1982.83 16 1745 —
1983.84 41 593 -—
1984.85 1 11 644 —_

tProvisional)
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[English]
* Holding Company for State Trading
Corporation and Minerals and
Metals Trading Corporation

\

4815. SHRI RAMSWAROQOP RAM:
Will the Minister of COMMERCE be
pleased to state :

(a8) whether there is a proposal to set
up a holding company for public sector
trading organisations like the State Trad-
ing Corporation and the Minerals and
Metals Trading Corporation;

(b) if so, the details of the scheme
drawn up in the.matter; and

(c) when it will be brought into

force ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIPA,
SANGMA): (a) to (c). The funcation-
ing of State Trading Corportion and
Minerals & Metals Trading Corporation
including their status is under constant
review,

[Trauslation]

Fee For Inspection By Expori
Inspection Agency Delhi

4816, SHRI SANTOSH KUMAR
SINGH : Will the Minister of®
COMMERCE be pleased to state ¢

(a) whether Export Inspection Agency
Dejhi  had received information 1n
March that inspection fee which was
supposed to be charged from cxporters

at the time of inspection was not
received ;
(b) if so, that reasons for not taking

any action by Addition Director even on
getting timely jinformy ion,

(c) -the action taken ugeinst the
Additiona®Director . or not taking action
in time ; and

(d) the reasons for suspending lower
level employees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF° COMMERCE (SHR1
P,A. SANGMA): (a) Itisa fact thgt
the Additional Director, Export Ins-
pection Agency, Delhi in the meeting
with the officers held on 26th March,
1985 came to know that there had been
cascs involving short/non-accountal of
inspection feé¢ in Export Inspection
Agency, Dethi during 1984-85 and
improper maintenance of Accounts
thereto.

(b) 1ia the meeting which Additonal
Directory, Export Inspection Agency,
Delhi had with his afficers
March, 1985 he advised them to take
steps to prevent such incidents in future
and also to enforce effective supervision
by the officers, But he did not take
any action against the erring officers
employees who were responsible for
such lapeses,

(¢) The Additional Director is on
leave and will resume duty on 31st
August, 1985. His explanation as to
why he did not take any action against
the erring officers'employees and also
why he did not bring thes jrregulanties
to the notice of the Director (Inspection
& Quality Control), Export Inspection
Council, New Delbi will be called for,

(d) Keeping in view the magnitude
of lapses on the part of the ministerial
staff who were responsible to account
for the inspection fee in proper manner
and also the officers who were
also responsible to exercise the checks
over the functioning of these employees,
3 officers (Group A-2, & Group B-1)
and 5 Group ‘C’' ministerial employees
were placed under suspension and
Regular Departmental Action have been
initiated against them,

[English]

Export of Iron Ore of Rarabil
Barjmda Sector of Orlssa

4817, SHRI BRAJMOHAN MOHAN.
TY: Will the Minister of COMMERCE

.

be please to state :

(s) whether the iron-ore of Barabil.
Barjmda sector of Orissa is delivered at

on 26th .
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Paradip Port for export at the average
price 22 per tonne of ore and whether
railway  freight from Barabil Via
Kharagpur is as much as 120/-and the
Port and handling charges at Rs, 47/-
per tonne ;

(b) whether Jhankapura Bansbani
railway line being complete connecting
Barabil to Paradip Via Baitari is
proposed to be reduced to 330 kilome-

tres instead of 660 Kilometres and the:

freight reduction will be around Rs. 60/-
per tonoe ;

(c) whether his Ministry are con-
templating any steps to reduce the
transport charges so that the export of
iron-ore would be more competitive ;
and

.(d) whether his Ministry have urged
upon the Raflway Ministry to complete
the total railway line as soon as possible
so that mining and export business will
flourish in that part of the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHR1I P.A,  SANGMA) : (a)
Average FOBT price of iron ore
from Barbil-Barajamada Sector of Orissa
is Rs, 22031 per tonne which includes
average railway freight of Rs, 113 00
from Barbd via Kharagpur and the
average port and handling charge are
Rs, 48.46.

(b) The rail link between Jhank-
pura and Banspani is expected to reduce
distance between Barbil and Paradip
to 330 Kms. At the current tariff rate
the rail freight for distance will be about
Rs, 70/« per tonne,

{c) Yes Sir,

(d), This matter has been under
conai&rauon of the Railway Ministry,
and, construction of a new Broad Guage
ling - from Jhankapura to Bansbani,
covering 176 Kms,, has been sancliosed
and phase.l of this project comprising
of the 33 Kms, distance between
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Jhankapura and Daitari has already been
completed and opened to traffic,

Refusal of NABARD to Recognise Advances
for Construction of Godowas® as
Agriculturé Advance

4818, SHRIJITENDRA PRASADA:
Wwill the Minister of FINANCE be
pleased to state :

(a) whether NABARD has refused
to recognise advances given for con-
struction of godowns for storage of
foodgrains only as agriculture advance ;

(b) whether Government investment
of nearly 8,000/- crores in purchasing
foodgrains by giving a’ support price in
wheat onmly is facing damage and
destruction due to non-availability of
storage space ; and

(c) the action Government propose
to take to make easy finance available
on low interest for augmenting the
storage capacity for foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c). No, Sir, NABARD has not reufsed
to recognise advances given for con-
struction of godowns for storage of food-
grains as agricultural advances, NABARD
provides support to banks by way of
refinance in respect of their advances
for construction of godowns in rural
areas by individuals, partnership firms,
joint stock companies, State Warchousing

Corporations for the storage of
agricultural commodities, Recently the
Food Corporations of India had

approached NABARD with a Scheme
for cxtending refinance support for
construction of 1| million tons storage
godown capacity by private parties to
-be leased to the. Corporation, The
matter was considered by the * Board of
NABARD and a decision was taken that
the commercial banks could extend
financiat support for the purpose from
their own resources without depending
on refihance from NABARD.
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[Translation]

Targets Lald Down for Banks in
Almora And Pithorgarh Districts
Under Self Empjoyment
Guarantee Scheme

4819, SHRI HARISH RAWAT :
Will the Minister of FINANCE be
pleased to state :

(a) the’ t‘arget laid down for wvarious
banks in Almora and Pithoragarh
districts of Uttar Pradesh under self-
employment guarantee for educated
unemployed youths for the years 1984-85
and 1985-86 ;

{b) whrether during the above period
all the applicants recommended by the
task force in the districts have received
bank loans ;

(c) if mot, the number of recom-
mended cases in which loans have been
advanced ;

(d) whether the percentage of loan
advanced to recommended applications
differs bank to bank ; and

(¢) if so, the reasons therefor and
the steps, Government propose to take
to remove this aunomally ?

THE MINISIER OF STATE IN THE
MINISTRY OQF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(e). Presumably, the Hon'ble Member
is refering to the Scheme for providing
self-employment to the educated
unemployed youth which was introduced
in the year [983-84, The present data
reporting system under the Scheme does
not geénerate bank-wise information for
cach district, However, as per the
information available from the State
Government, the banks had sanctioned
285 applications against the target of 270
in the Year 1983-84 im the District of
Almora, For the year 1984.85 6 281
applications were sanctioned by banks
against the target of 275 in the same
district, In the Distriect of Pithoragash,
177 cases were sanctioned against the
traget of 170 for the year 1983-84,
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For the year 1984-85, 189 ‘cases were
sanctioned against the target of 175 in_
the same district, The operative period
of the Scheme has been extended for
the current financial year, only recently,
dala for the year 1985.86 is not yet
available,

Removal of Development officers of
L.1.C. from service for not
achieving target

4820, DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINA-
NCE be pleased to state :

(a) whether Development Officers of
Life Insurance Corporation have been
removed from service during this year
for not achieving the prescribed target ;

(b) if so, the number of such Deve-
lopment Officers ;

(c) whether their families are facing
acute financial difficulties because of their
removal from the service ;

(d) if so, whether Government pro.
pose to give them a chance to achieve

. the target by reinstating them ;

(e)” if so, when ; and

(f) if not, the measures proposed to
be taken by Government to provide
means of livelihood for their families ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes
Sir, During the financial year 1984-85
some Development Officers of L.I.C,
were removed from service for not
conforming to the expense limit, which is
with reference to premium income on
insurance business secured by them,’as
prescribed in the Life Insurance Corpo-
ration of India (Staff) Regulations, 1960,

38(1,) The oumber of such officers is

(e) to {f). On removal from -service,
the employees of the Corporation are
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,paid terminal benefits like gratuity, Pro-
vident Fund, etc,

The Development Officers are removed
from service only after adequate oppor-
tunity is given to them to conform to
the prescribed expepse limit, Hence itis
not possible to reinstate them {n the same
cadre, However, they may be considered
for appointment in Class I1I posts,

-

[English)

Meeting on Global System of
Trade Prefereaces

f
- 4821, SHRI ‘CHINTA MOHAN :
Will the Minister of COMMERCE be
plcased to state : .

(a) whether a Ministerial meeting on
Global System of Trading Preferences
took place in New Delhi on 25th July,
1985 as reported in the ‘Hindustan Times’
of 26th July 1985 ;

(b) if so, the details of aims objects
purpose and scope of its deliberation ;

() whether any recommendations
emerged out of the mecting so how these
are proposed to be pursued by the new
Chairman ; and

(d) whether earlier recommendatigns
of non-alligned nations in this sphere will
continue‘ {o be adhered in the coming
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) Yes, Sir, The
meeting took place on 25th and 26th
July, 1985,

(b) The main objective of the meeting
was to give political thrust to the on-
going process of negotiations®on Global
System of Trade Preferences (GSTP) and
to carry forward the process of finalisa-
tion of ground rules for GSTP, The
mecting reviewed the progress in the
implementation of the GSTP and also
developments in the international trad-
ing environment affecting developing
coumntries,

BHADRA 1, 1907 (SAKA)

writien Answers 130

(c) :The Ministerial Meeting adopied
two declarations~—one on Global System
of Trade Preferences (GSTE) and the
other on International Tradipg Environ-
ment affecting the Trade of the Develop-
ing Countries,

In the declaration on GSTP, the
Mipisters agreed that the Negotiating
Committee on GSTP should consider in
addition to the traditional produciby
product approach, certain complementary
elementsfor the elaboration of techniques
and modalities for the first round
of GSTP negotiations, These com-
plementary el¢ments are : (i) across
the board 1tariff reduction through
a’ preference margin  upto 10% 3
i removal or reducuon on non-tariff
and para-tariff measures including an
undertaking by parucv pating countries not
to raise new non-tariff barriers or
intensify the existing ones, in respect of
product on which tariff concessions have
been negotiated ; (i) special attention
to sectors of signicant socio-economic
importance to the partigipating countries
such as non-textiles handicrafts, pro-
cessed tropical products, textiles and
a.ricultural products and (1v) organisa-
. m of product consultations to promate
t :de and development through a greater
degree of processing, disiribution and
marketing among developing a@ountries,
The Ministers recognised the urgent need
for the establishment of an‘overall legal
framework within which. the ground rules
for the negotiations would be incorpo-
rated, The Ministers also agreed on a
time table for thes negotiations which
inter-alia envisages that the first round
of negotiations should commence not
later than 1 May, 1986,

In the Declaration on Intcmatic;nal
Trading Environment, the Ministers have
inter-alia (i) reaffirmed their commit-
ment to full adherence to the principles,
rules and regulations of multilateral
trading system and trade liberalisation ;
(ii) called upon the international com-
munity to take steps for convening an
international conference on Money and
Fmance for Development aiming at
fundamensal reform of the international
monetary and financial system ; and (m)
urged the developed countries to join in a
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dislogue to give a renewed thrust to
international economic cooperation,

The recommendations on GSTP are
expected to be pursued by the Negotiating
Committee of the participating countries
on GSTP.. The recommendations relating
to tr:e international trading environment
#fe expected to be followed up by the
developing countries in relevant interna-
tional forums,

(d) The Economic Declaration adopted
by the Conference of the Heads of State
or Government of the Non-Aligned
Countries held in WNew -Delhi in March
1983, inter-alia, called
and speedy conclusion of the Negotlia-
tions on GSTP in accordance with the
principles, rules and time table agreed
upon in the Declaration adopted at the
6th meeting of the Ministers of Foreign
Affairs of the Group of *77° held in New
York 1n October, 1982, The Mnisterial
meeting on GSTP held in New Delhi
reaffirmed the commitment to the
Declaration on GSTP adopted at New
York,

[Translation]

SOYST Officers serving in various
Branches of New Bank of India

4822, SH_&[ LALA RAM KEN :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of officers serv-
ing in various branches of New Bank of
India and the number of Scheduled Caste
and Scheduled Tribe officers among them,
branch-wise ;

(b) the number of officers belonging
to  Scheduled Castes post wise in
various branches of this bank in Delhi
alongwith the number of resérved posts
lying vacant and the number of times
cfforts were made to fill up thesame
during the last three years ; and

(<) whether Government propose to
clear the back-log during the year 1985
and if so, the details in this regard and if
not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FIN ANCE ‘(SHRI
JANARDHANA PQOOJARY) : (a) to
(c)."New Bank of India has reported
that branch-wise and category-wise
figures "of officers and the total number
of Scheduled Caste/Scheduled Trib:
officers among them is not readily avail-
able as the same is being maintained at
Regional Officers level, The total number
of  officers serving in various branches’
offices of the bank as on 31,12 84 wer:
2,741, Out of them 20 belonged to
Scheduled Caste and 2 belonged to Sche-
duled Tribes, Four Schedule€ Caste
officers all in the JMG Scale-.I are pre-
sently posted in the branches,offices of
the bank 1a the Union Territory of Delhi,
Since reservation in the cadre of officers
is on all India Pasis, the quecstion of
reserved posts lying vacant in Delhi will
flot arise, On the all India ba.s, the
bank has reported that the back-log in
the various grades of officers in the bank
to which direct recruitment is made was,
as on 3ist December, 1984, 13 in the
case of Scheduled Castes and 10 in the
case of Scheduled Tribes, In the case of
posts filled by promotion, .the backlog on
that date was 10 for the Scheduled Calte
and 6 for Scheduled Tribe, ’

Regarding efforts made by the Bank
tS clear the backlog, in respect of direct
recruitment, the bank has reported that
it is including the same in its irdents
placed on the Banking Service Recruit-
ment Board, I respect of promotions,
the selection processes have been gone
through only once since bipartite settle~
meat in 1982 and reservations for
Scheduled Caste and Scheduled Tribe
candidates were duly taken care of, The:
bank has reported that it will take steps
to clear the backlog in respect of promo-
uion, to the extent possible, at the time of
the next selections,

.[English]
Promotion of SC/ST employees
in STC
4823, PROF, M,R. HALDER :

Will the Minister of COMMERCE be
pleased to state :
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(a) the total number of employéés
working in State Trading Corpotation
through out the tountry ;

(b) the number ot them who belong
to Scheduled Caste and Scheduled Tribe
Communities ;

(c) whether reservatiod quota in pro-
motion of employees is maintained by
S.T.C, ; and

(d) if so, the details theref ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P A, SANGMA) : (a) The total num-
ber of employees working in the STC
through out the country is 2439,

(b) The total number of employge
belonging to SC/ST commuaities is 282,

(c) and (d). Reservation quota is
maintained in promotion, In time bound
promotion such quota is not mamntained,
SC ST are given preference by taking 1
year quahfying period for such promotion
at each stage,

Scales of Pay and Service Conditions
of Bank Officers *

4824, PROF. MADHU DANDA:
VATE :

SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of FINANCE be
pleased to state :

(&) Whether it is a fact that the scales
of pay and service conditions of bank
officers are being revised without any
formg) or informal bileteral negotiations
with the representatives of the association
of bank officers; and

(b) "if so, whether Government pro.
pose to settle the issuss regarding emo-
Juments and setvice cenditions through
bilateral talks with the associations of

officers in banks ?
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THE MINISTER OF S8TATE IN THE
MINISTRY OF .FINANCE (SHRI
JANMARDHANA POOJARY,;: (a)and
(b). "Wage revision for officers in public
sector banks is not an issue for-negotia-
tion or settlement witlr the associations of
officers. However, as' per the practice,
Indian Banks’ Association representing the
managements of banks had consultations
with the mdjor unious representing the
officers in public sector banks and had
thereafter forwarded these recommenda-
tions to Government, Government, after
examining the recommendations, agreed
for a wage revision in terms of which
the wage bill of officers is estimated to
go up by about 13.5% and resulting in
an increase of about Rs, 80 crores per
year,

Enactment of Subsidy to Weavers

4825, SHRI V. SOBHANADREES-
WARA RAQ : Wil the Minister of
SUPPLY AND TEXTILES be pleased to
state

(a) the total amount given as subsidy
at the rate of Rs. 2/- per metre of the
cloth distributed as janata cloth for the
year 1983-84 and 1984-85;

(b) the break up of this amount
State-wise for the above two years; and

(c) in view of the labour wages
having gone up in the recent times,
whether Government propose to enhance
the subsidy amount adequately to help
the bandloom weavers and enable them
to get reasonable returns ?

THE-MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA SHEKHAR
SINGH): (a) Thetotal amount given
as subsidy on janata cloth to various
States during 1983-84 and 1984-85 was
.R8. 47.24 crores and Rs. 58 28 crores
respectively, However, the rate of sub.
sidy was increased to Rs, 2 /- per square
metre with effect from 1st October, 1984.
Earlier it was Rs, 1,50 per square metre
with effect from 1st Jully, 1981,

(b) A State.wise statement showing
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the janata subsidy

releasad
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during

*1983.84 and 1984.85 is given below.

(c) Tho subsidy was enhanced from
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Rs, 1,50 per square metre to Rs, 2/-
per rquare metre with effect from 1st
October, 1984, in view of the increase
in the,cost of inputs and wages,

Statement

Statement showing the State-wise amount released as Janata Cloth Subsidy,

(Rs. in lakhs)
SI, Name of the State/ 1983-84 1984-85
No, Union Territory
- 1, Andhra Pradesh 304,52 539,02
2. Karnataka e 132,72 188,90
3. Kerala 19,68 20,04
4, Tamilnadu v 553,73 650 33
5. Pondicherry 1.11 —_——
6. Madhya Pradesh 199,81 296.84
7. Uttar Pradesh 1251.15 1378.16
. 8. Bihar . . 58945 738.22
9, Orissa 368,33 469 71
10, West Bengal 360,43 466,28
11. Gujarat '56.52 93,65
12. Mabharashtra 804 31 822 46
13, Tripura e 4321 70.77
14, Rajasthan 2.28 17,73
15, Assam 38,03 35,72
Total ; -;; ; ;) —-5:;2—7-,;;

4

Woollen Biankets May Cost More Owing

(¢) whether more rags will be import-

to Rise in Prices of Raw Mnuterials
4826, SHRIMATI KISHORI SINHA :

Wwill the

TEXTILES be p’éased to state :
‘(2) whether woollen blhnkets will cost

more owiog to sharp rise in prites “Of
raw mhaterfals‘as reported in the *Indish

Express’ of August, 1985;

Mxm‘ét‘er of $UPPLY AND

(l‘:) if s0, whether any steps are pro-
posed to be taken to ensure shat blagkets

are made avilable at cheaper rates at

to the poorer sections; and

east

ed to ifbredte supply ‘of Wéol for the

_ poorér constmeres ?

THE MINISTER OF STATE OF JFHE
MINISTRY OF -SUPPLY AND TEK-
TILES (SHR1 CHANDRA -SHEKHER
SINGH) : (a) The cost of some inphts
such as rags for the :manufacture -of
blankets is feported 10 have goge up,
which affect prices to some extent,

(b) Blankets made from shoddy and
Indian wool are usually bought by the
poorer sections of the society. Witha
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view to reducing their price the blankets.
made from shoddy and Indian wog), have
already been exempted from excise duty,

(c) Tmport of woollen rags as well as
wool i8 already under Open General
Licence for actual Users,

Collpomtlon for Development of
Handloom Industry

4827. SHRI SUBHASH YADAV :
Will the Minister of SUPPLY AND

TEXTILES be pleased to state :

(a) whether Government bave under
consideration a proposals to set up a
separate corporation for the development
of handloom industry;

(b) whether the Planning Commission
has already accorded approval to this
proposal;

(o if the answer to part (2) and (b)
above be in affirmative the 1easons for
delay in setting up of this Corporation;
and

(d) the jurisdiction of this Corpora-
tion and the terms and conditions for
setting up of it and the administrative
structure therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (e) and (b), Government of
India have already set up the National
Handloom Development Corparatien
(NHDC) for the development of hand-
loom industry in the country, ‘

(c) Does npt arise,

(d) Jurisdiction of the NHDC extends
to the whole of.ladia, The NHDC isa
public limited .company regisiared under
the Company's Act of 1956, Its Hoard
of Direstors which has 12 ombers
ipcludiog the whole time Managing
Director, is responsible for , thanaging.its
business, subject to the provisions of the
Company’s Act and the Memorandum
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and Articles of Association of the Com-
pany, Besides the head office at Lucknow,
the NHDC has also opened 3 regional
offices and a few yarn depots in the
country for carrying out its business, A
statement regarding the main functions
of the NHDC js attashed,

Statement

The main objects to be pursued by the
Compeny (NHDC) are as uader :—

1, To carry on in‘India or elsewhere,
the business of buying, stocking,
marketing or otherwise controlling

¢ the distribution of all types of
yarn, for the benefit of handloom
sector,

'2, To procure, Stock, distribute, sell
all types of raw materials, dyes
and chemicals needed by the
handloom sector,

3. To manufacture, purchase, stock,
sell, export of otherwise support
and promote the marketing of
handloom fabrics directly or
through other agencies,

4, To undertake the establishment
of spinning mills/silk reeling units
on its own and to render financial
and other assistance to the State
Corporations and such other
agoncies for the setting up of
such spinning mills/silk reeling
units for supplying yarn to hand-
fo6m weavers,

5. To aid, assist, finance or imple-
meat any project undertaking or
enterprise, whether on its own
or in collaboration with an inter-
national organisation, a statutory
body, company, coqperative so-
ciety, irm or individuals with
capital credit, means or Té30UrCes
for the prosecution of its work
and businegs copnected with the
production of handloom fabrics,
garmenis or made-ups and for
bringing about greater moderni-
antion and pooling qf technical
resources for achieving higher
standards or production,
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6. To undertake formulation, organi-
sation'and control of multi-state
handloom production and process-
ing projects,

2

7. . To act as channel for routing
Central Government funds, loans
and grants te State Handloom
Corporations, Cooperative  So-

{ cieties and other bodies or per-

sons enghged in the promotion
and development of handloom
industry,

Transfer of J M G, Scale-I Officers
.dBack to Delhi

4828, - SHRI GANGA RAM

‘SHRT XESHAORAO PARDHI:

Will the Minister of FINANCE buy
pleased to state :

(a) whether all the I MG, Scale-1
officers of 1982 batch, who were trans.
ferred out of Delhi, have since been
transferred back to Delthi ;

(b) if so, whether those JM.G,
Scale-1 officers transferred to~” Rajasthan
region have not been reheved of their
charge in their respective places +of duty
including those posted in Shri - Ganga-
nagar District/ Hanuman Garh; and

(c¢) if so, the reasons, for not relieving
them to join duty in Deihi and when they
will be relieved of their charge in Rajas-
than Region to report for duty in Delht ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a, State
Bank of India has reported that transfer
orders transferring them back to Delhi
have been 1sspted to all the JMG Scaple-1
Officers of 1982 batch’ who had been
transferred out of Delhi.

(b) and () The BanK has stated
that 107 employees from Delhi were
placed at the disposal of Jaipur Module
in 1982 consequent upon their promotion
for deployment in Rajasthan Branehes,
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Out of these 107 .Officers, 70 Officers
have already been relieved for reporting
back to Delhi, The Bank HKas reported
that it &as made arrangements for the
early relief of the remqmmg 37 Offi-
cers also,

Opcning of Bank Accounts in India
by Indian Nationals Abroad

4829, SHRI AMAR ROY PRA.
DHAN : Will the Minister of FINANCE
be pleased to state :

(2) whether some Indian nationals
have opened the bank accounts in Switzer-
land ; and

b

(b) if so, the details of the Indians
who have opened their bank accounts in
Switzerland and other countries and the
steps Government propose to take to ask
the Indian nationals to opecn their bank
accounts in India instead of abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) Re-
serve Bank of India have not granted
apy permission to Indian nationals 1o’
open bank accounts in Switzerland,

(b) Daes not arise,
Collection of Funds by Chit Fund

4830, DR, SUDHIR ROY : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that countless
chit fund organisations are still collecting
buge sum from the public and and duping
them; and (b) if so, The measure contem
plated to be taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) ; () and
(b). The Reserve Bank of india (RBI)
have been receiving complaints against
the activities of some chit fund companies,
However, the directions issued by the
RBI to Miscellaacous Non-Banking Com-
panies are not applicable to the Chit
Fund Companies, -
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With a view to rezulating the activities
of the ohit fund companizs ‘ggd matters
tonnected therewith, the Chit Funds Act,
1982 (Centsal Act 40 of 1982) has
been enacted, The State Governments
are required to frame rules to give effect
to the provisions of this Act, So far,
State Governments of Himachal Pradesh,
Karnataka, Sikkim, Tamilnadu and West
Bengal and the Union Territories pf
Andaman and Nicobar Islands; Chandi-
garh, Dadra & Nagar Haveli and Laksha-
deep have fitamed rules to give effect
to the provisions of the Act in their
respective States/Union Territories, The
matter is being pursued by RBI with
other States/Union Territories, It is
expected that the Act when ~ enforced in
all the States. would be conducive to the
conduct of conventional chit funds on
sound Jlines and minimise malpractices
by organisers, )

Break up income tax deducted at source,
Advance Tax, Self avsessment and
regilar assessm ‘nt

4831, SHRI K, RAMAMURTHY :
Will the Minister of FINANCE be pleased
co'state :

(a) the break-up of income tax deduct-
ed at source advance tax, scif-assessment
and regular assessment during 1983-84
and 1984 85;

(b the total amount of income tax
arrears against pending assessments collec~
ted during* the year and the number of
fresh assessments completed during the
suid years;

(c) the estimates of revenye from in-
come fax during these yecars and the
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_reasons for variation in actuals during the
smd period; and

() the: amount of arrears during the
said period from those wijth the taxable
limit of above Rs, 50 000 and from
Hioduw,undivided families ﬁrms, comﬂhmos
and others ?

MINISTER OF STATE IN THE MINI-
STRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The requisite
information 18 given in statements-I
below.

(b) Normally there are no arfears
against pending assessments as demands
are raised only on completion of assess-
ments, The question of furnishing the
figure of arrears of Income tax against
pending assessments, therefore, would not
arise,

By ¢Fresh™ assessments” the Hon’ble
Member presumably mean eurrent assess-
ments, The total number of current
assessmen(s completed during 1983-84
was 23,47,000, For the year 1984.85
the figures of current assessments comp-
leted is not available, However, the total
number of assessments completed during
1984-85 was 53,70 lakhs,

(c) The requisite information is given
In statement-11 atfached below,

(d) The information relating to amount
of arrears. outstanding from those with
the taxable limit of above Rsy 50,000 is
not available, Howe.vsr, information
relating to the demand outstanding in
cases where the amount of arrears ex-
ceeded Rs, 10 lakhs 18 avaitable and the
same is given in statement-IlI attached
below,

Statement-1
_ (In Crores of Rupees)
' ] 1983-84 1984-85
1, Tax Deducted at source 1053,70 1100.26
2. Advance-tax 2861.29 . 2607 81
3, Self assessment 275,17 270,10
4, Repgular assessment 289.16 302,84
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Statement-11
(In crores of rupees)
Financial Budget Revised Actuals Increase/ Incredse
Year, Estimates Estimates Deceérase Decreasé
o . v of Actnals of Actuals
over the over the
Budget Revised
Estimates Estimates
1 2 3 4", 5 6
1983-54- 4031 .60 4235.00 4191 .86 (+) 160,26 (—) 43.14
1984.85 431400 463400 449764  (4) 18364  (—) 13636
(Provisional)

r—

It can be seen from the statement that
the actual collections have exceedéd the
Budget Bstimgates while there is a slight
short fall as compared to the Revised
Estitmates, The short fall as compared to
the Revised Estimates is attributable large-

ly to the introduction of Compulsory
Deposit(Surcharge on Income-tax) Scheme
starting from the financial year 1983.84
under which Company can make a depo-
site in the Industrial Development Bank
of India in lieu of payment of surcharge,

Statement- I1I

- -
(Figures Provisional)

(In crores of Rs.)

Status Amount of arrears in which demand
excsgds%Rs, lg lakh were ontstanding,
1983.84 N 1984-85
Hindu Undivided Family, 14,28 T 16,01
Firms (Uareglstered firm and: 39,25 54.58
registered firm,)
Compaqies, 520,60 723,53
Others (including Association L1232 3 312,56
" of persons and Indivi-
duals etg,
Total 697.36 1106,.68
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Smuggling of Gold From Hattl Geld
Mines '

4832, SHRI V.S, KRISHNA 1YER :
Will the Minister of STEEL, MINES

AND COAL be pleased to state :

(a) the output of gold in Hatti Gold
Mines during 1984-85;

(b) whether gold is being illegally
smuggled from the mines;

(c) if so, the number of cases detec-
ted so far; and

(d) whether Government propose to
tighten the security at the Hatti Gold
Mines ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
ta) The output of gold in Hutti Gold
Mipes during 1984-85 is 8,59,709

(b) Gold smuggling and thefts take
place to some extent in every gold min.
ing venture "all over the world, The
same is the case in Hutti Gold Mines
also, However, it is not on a large
scale and that such stuggling takes
place when rich ore is struck,

(c) The number of cases detected
during the year 1983.84 and 1984-85
was 4 and 6 respectively and suitable
action was taken,

(d) The strength of the security force
which was 107 in the year 1979 has now
been increased to 181, including women
searchers, A -system of sending under-
grounds squads iato the mine where rich
arears are beidg worked to check smug-
gling activities have also been started. A
sarameter fencing wall of 3 meters height
with barbed wire fencing on the top for
further security 5f the mining area_ has
been put up. Besides all these, a closed
circuite television / net work in.the Grind-
ing Section of the Mill covering Grinding
Section and Jates Tables has also been
installed to monitor the work going on
in this Section round.the-clock so that
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there is hardly any chance of sml;ggling
gold from this particularly vulnerable

Section,

India Failed 10 Get Qverseas Constuction
Projects in Middle East/Guif
Countries

4833, SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister
of COMMERCE be pleased to state :

{a) whether it is a fact that India
has failed to get major new oOverseas
construction projects in the middle East/
Gulf countries; and

. (b) if so, the reasons thereof ?

THE MINISTER OF STA'TE IN THE
MINISTRY OF COMMERCE (SHRI
P,A, SANGMA): (a) and (b), No,
Sir, Indian companies have been secur-
ing oOverseas construction projects in the
Middle East/Gulf countries but this has
been a decline in orders for such con-
tracts in the recent past, The major
reasons for the decline are

(i) Long drawn.out Iran-Iraq war
resulting y1n reduction of contracts
in Iraq which has been our major
Market. ’

(i) Fall in oil revenues leading to
slowing down of construction
activities in these countries,

(iii) Increased competition from capi-
tal surplus countries which are
offering easy financial terms.

Promotion of Textile Industries in
West Bengal in Seveath Plan

4834, SHRI SATYAGOPAL MISRA;,
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the steps Government have taken
or propose to take to promote textile
industries in West Bengal during the
Seventh Five Year Plan period; and

(b) the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) aad (b), The new Textile
policy contains guidelines which are ex-
pected to help the development of the
textile industry all over the country in-
cluding West Bengal,

Abolition of Minimum Export Price
of Tea '

4835, SHRISATYENDRA NARA-
YAN SINHA : Will the Minister of
COMMERCE be pleased to state ;

(a) whether tea planters have de-
manded abolition of minimum export
price of tea;

(b) if so, the reaction of Government
thereto; and

() whether tea industry also wants
withdrawal of Tea (Marketing) Control
Oider ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P,A, SANGMA) (a) and by Repre-
sentations were received from the tea
industry from abolition of minimum
It has since been abolished,

() There has been such demand
from cettain sections of the industry,

S.T.C.’s Tuna Fishing Projects with
Foreign Collaboration

4836, SHRI DAULATSINHI

JADEJA : Will the Minister of COM-
MERCE be pleased to state :

(a) the present states of the Various

"tuna fishing Projects which were to be

taken up by the State Trading Corporn-
tion with foreign coliaboration;

(b] the initial financial outlay of these
tuna’ fishing project which were announced
with great public relation fanfare;

(c) when these projects will be com-
pleted; and
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(d) the details of the projects indi-
cating the present financial cost final
project cost etc?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA), (a) to (d), STC pro-
posed to take up initially a Pilot’ Project
to establish the commercial feasibility for
a fullfledged operation of Tuna fishing
with foreign collaboration, The Pilot
project has not been pursued, ,

Setting up Coal Supply Project in

Gujarat
4837, SHRI RANJIT SINGH
GAEKWAD : Will the Minister of

STEEL, MINES AND COAL be pleased
to state :

(2) whether any progress has been
made inregard to the setting up of coal
slurry project in Gujarat;

(b) whether Government have chalked
out any plan for the purpose;

(c) the expenditure so_ far incurred
on the project by the Union Government
as well as by the State Goveroment;
and ’

(d) the location of the project?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VAS;}NT SATHE) :
(3) o (d). In 1981 the Government
of Gujarat made a request to the Plan-
ning Commission for taking up a slurry
transportation project in Gujarat State in
the Central‘Sector. The State Govern-
ment was informed that actionin the
matter would be taken after the Working
Group appointed by the Gavernment of
India submitted its final report, Arising
out of the deliberations of the Working
Group, a Group under the Chairmanship
of Secretary, Department of Coal was
consitituted to advise pn the preparation
of & Feasibility Report for ‘establishing a
short distance demonstration pipeline for
coal slurry transportation in India, con-
pecting a coal source t0 a power plant,
The Group has taken a decision gthat the
location of this demonstration pipeline
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would be from New Majri Open-cast
mine to Chandrapur thermal power sta-
tion "of Maharashtra State Electricity
Board, The scope for coal sjurry trans.
portation in the country can be establi-
shed based on the ouicome of the

demonstration project,

{Translation]
Sdlling of Janta Dhotis and Sarees
at fafe prices to poor people

4838, SHRI vVIJOY KUMAR
YADAV : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether it is a fact that a scheme
to sell janta dhotis and sarees to the
poor people in some States at fair prices
is being implemented ;

(b) if so, the names of those States ;

(c) the reasons why certain States are
not implemeating this scheme ;

(d) whether it is also a fact that Cent-
ral Governmeot provide financial assistance
to the Stafe Government for the imple-
mentation of this scheme ; and

«¢) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Yes, Sir,

(b) Oniy 14 States and one. Union
Territory are participating in the pro-
duction of janata cloth, These are
Andhra Pradesh, Assam, Bihar, Gujarat
Karpataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Pondichery, Rajas-
than, Tamil Nadu, Tripura, Yttar Pradesh
& West Bengal,

(c) All ttates are eligible to partici-
pate in the scheme, However, since 1981
only dhotis and. sarees were being allowed
to be produced under the janata cloth
scheme, The States not producing these
items were, therefore, not interested in
implemented the scheme, With the
intreduction of shirting and long cloth
with effect from 26.5,1984 it ij, expected
that some more States may join the
scheme,
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(d) and (e). Yes, Sir, A subsidy. of
Re, 2/~ per square metre is provided on
the sale of janata cloth, This rate of
subsidy has been gradually increased from
Rs, 1/- per square metre at the inception
of the scheme in October, 1976 to
Rs, 2/- per square metre with effect from
1,10,84, For this purpose, the States
participating in the scheme are allotted
annual ‘targets for production and sale
of janata cloth and subsidy is allowed to
the extent of these targets,

[English)
‘Expansion of steel plants
in private sector

48339, KUMARI PUSHPA DEVI
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether some private sector steel
plants have sought’ the permission of
Government to expand their capacities ;
and

(b) - if so, the names of such private
sector steel plants ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI
K. NATWAR SINGH) : (a; Yes, Sir,

'
(b) Following wunits (Mmni Steel
Plants) have applied for snbstantial ex-
pansion during 1985 till date :—

. Sl - Name of the Unit
No,
1. M/s, Andhra Steel Corporation,

Bangalore,

2. M/s, Punjab Iron & Steel Co, (P)
Ltd, Julandhar, -

3. M/s. Western Ministee] Limited,
Bombay,

4, M/s. Kanoria Steel (Prop, Aditya
Mills Ltd,, Bombay),

5. M/s, Pratap Steel Rolling Mills
(Aumritsar) Limited, Amritsar,

6. M/s. Nava Karnataka Steels Limited,

Bellary,

M/s. Vikram Steel Private Limited

Rajkot,

8. M/s. Kumar Steel & General Mills,
Bombay,

9. M/s Kalyani Stetls Limited, Pune.
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Produ:tion of jute in West -Bengal

4840, DR. GOLAM YAZDANI :
Wiil the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the total production of jute in
West Bengal in 1984 and price per
quintal given by Jute Corporation of
India ; -

(b) the exported production of jute
in West Bengal in 1985 and the price
per quintal fixed by Jute Corporation of
India thereof ;

(c) the price of jute fixed for 1985
is less than that of 1984, then reasons
therefor ; and

(d) the arrangement made by J.C.L
this year for purchase of jute from jute
growers in West Bengal ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) The estimated total pro-
duction of jute and mesta in West Bengal
during 1983-84 seasons was 41. 11 lakh
bales, Prices paid by Jute Corporation of
India were as below :—

West Bengal 1983-84
(Rs. [quintal)
(i) North Bengal 277 to 284
White
(ii) South Bengal 297 to 304

Tossa

«b) and (c). A Statement is attached,

(d) The Jute Corporation of India has
been made responsible to undertake prict
Support Operation 10 the extent nece-
ssary, The Corporation has geared itself
with me, machineiy and money in all
of its purchase centres to start procure-
ment operation as soon as it is necessary,

Statement

1:he oroduction of jute and mesta in West Bengal during the current jute season
1985-86 is estimated at 45 lakh bales, The minimum statutory prices fixed by the Govt,
for 1984.85 and 1985-86 scason for various places in West Bengal are as under :—

.

Place Variety 1984-85 1985-86

(i) Coochbehar, Jalpaiguri and White (W-5) 202,50 223.€C0

Darjeeling Distts, Tossa (TD-5) 215,00 235,50

(i) West Dinajpur and White (W-5) 207,50 228,50

Malda Tossa (TD-S) 220,00 245 00

(iij) Murshidabad Bankura and White (W-:) 210,50 231,50

Birbhum Tossa (TD-S) 223,00 244,00

(iv) Nadia, Midnapur Burdwar White (W-5) 213,50 235,50
24-Parganas Hooghly and

Howarah Tossa (TD-5) 226,00 248 .00

Prices fixed for 1985.86 season are more than the prices fixed for 1984 -85

seasons,
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Grant in aid and devolution of
funds to Karnataka

4341, SHRIMATI BASAVA RAJE-
SHWARI : Wil the Miolster of
FINANCE be pleased to state { the
amount of grant-in-aid and devolution of
funds made over to the Karnatuka by the
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Union Government in 1981-82, 1982.83,
1983.84, 1984.85 and the current

year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : A staté-
ment is given below {-

Statement
(Rs. in lakhs)
Pla;z Non-Plan
Year R —— ——— ~—
Loan Grant Toral Loan Grant Total
1981 82 8457~ 8603 17060 1190 735 1925
1982-83 8125 9556 17681 1448 532 1980
1983-84 (RE) 9551 13075 22626 1484 736 2220
1984-85 (BF) 10564 17853 28417 1434 696 2130
1985-86 (BF) 14806 20850 35656 1450 1263 2713

Shapes of Foreign Companies shot-up
in the Market

4842, SHRI PRAKASH CHANDRA;
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware of
the fact that value of shares in the market
of foreign companies have shot up;

(b) what does that indicate on profit-
able of the companies; and

() how does Government justify its
rccent action in light of the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA
NARDHANA POOJARY) : (a) Presuma-
bly, the term ‘foreign companies’refers to
contpanies covered under Foreign Ex-
change Regulation Act, 1973, 1In the
recent past, there has been a considerable
increase in the prices of shares which dre
listed on Stock Exchanges, of companies
covered under FERA, 1973 as well as

domestic companies, covering 4ll types of
industries,

(b) The Prices of hsted shares are
determined by various factors like expect-
ed profitability of the company, dividend
policy of the company. ,proposals relating
to expansion and diversification of the
company, demand for shares as compared
to the availability n the market etc,
Therefore, the increase in the prices of
shares is not always an indication of the
profitability of the companies,

(c) The question is not clear,

Check over Hllegal Property Deals

4343, SHRI BANWARIJ LAL PURO.
HIT : Will the Minister of FINANCE

berpleased to state :

(a) whether one of the major reasons
of generating black money in the country
is property -deals according to Raja Chal-
lish Committee report;
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(b) if so, whether Government have
any control to check these illegal property
deals; and _ .

(c) if not, the steps Government pro-
pose to contemplate in this regard to seize
black money ?

THE MINISTER" OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOQJARY): (a), (b) &
(c). The National Institute of Public
Finance & Policy in its Report on ““As-
pects of Black Economy in India” have
identified real estate transactions as one of
the sectors geunerating black money,
Atquisiton of properties under Chapter
XXA of the Income-tax Act, 1961 is one
of the measures Of control exercised by
the Government to check invesment of
black money in property deals,

Reservation of Posts for Scheduled

Castes/Soheduled Tribes Officers °
fo Foreign Branches of Bauaks

4844, SHRI NANDLAL CHOU-
DHARY : Will the Minister of
FINANCE be pleased to state :

(a) wbether Punjab Natjonal Bank
gives 15 per cent posts to SC/ST officers
while making foreign postngs ;

(b) the number of SC/ST officers
working in foregn branches of Punjab
National B:nk, their percentage to total
employees 1n foreign branches ;

(¢) whether Punjab National Bank
has riceived representation against treating
MT Batch 1978 as trainees at the time
of PCR ; and

(d) what measures Government have
taken to remove the -anomaly in its
implementation ? *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). According to existing instructions on
the subject, no reservation exists for
SC/ST officers in the matter of trapsfers
or postings including postings abroad,
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At present, there is no officers belonging
to SC/ST category working in any of
the foreign branches of Punjab National
Bank,

(c) ana(d), Punjab National Bank
has reported that it had received a
representation from the Madnagement
trainces who had joined the bank in
November 1978 requesting that they
should be given annual increments by
reckoning the period from the date of
their appointments as trainees, The bank
has not agreed to thisas in 1ts view,
this would not be in accordance with
the Regulations, Some of the officers
have filed a special leave petition before
the Supreme Court and the matter is
Sub-Judice,

Non-Resident Indians Investment
in Indian Companies

4845, SHRI ANADI CHARAN
DAS : Wili the Minister of FINANCE
be pleased to state :

(a) whether the non.resident Indians
are showing immense interests and sought
shares of old, new and sick industries and
on new capilal 1:sues even at higher rates;

(b) if so, the details alongwith the
amount if any, received under the
investment scheme and (he actiop
proposed to be taken in this regard ;

(c) in view of interests, whether
Government propose (0 launch major
public sector compahies with the parti-
cipation of Government, private and
non-resident Indians and set up industries
m backward  States to accelerate
industrial growth ; and

(d) if so, the details thereof and if
not, the reasons as to why the companies
should not be deprived of the non-
resident Indians investment unless they
launch projects sn other backward areas
than where they are operating at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
There is good response from non-resident
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Indians for investment in India, However,
Governmient are Nnot  aware of
any deisre. on the part of the noa-
resident Indians to buy share of com-
panies at relatively higher rates,

(b) The position for the period since
Aprit, 1982, rélating to investment made
by non-residents of Indian nationality/
origin as well as overseas corporate
bodies owned at least to the extent of
60%, by them, for which data is available
with the Reserve Bank of India, is as
follows :

Amount (Rs.. in crores)

(iy Direct Investment

(as on 30,6 1985) 315,96

(ii) Portfolio Investment
Actual purchases
of  shares/deb-
entures  through
Stock Exchanges
(as on 31,3,1985) 46 87

(iii)  Bank Deposits
Outststanding Ba-
lances (as on

31,5,1985) 3968.64
(c) and (d). At pres:nt Government
do not have any specific proposal to
launch major public sector companies
with the participation of the private,
sector and non-restdent Indians,

However, the present Industrial Licensing,

Policy is fully equipped to encourage

NRI investment in priority indugtries

and in projects ser up in backward

areas,

Guidance for Setting up Industries in
Falta Export Processing Zone

4846, PROF, BIMAL KANTI
HHOSH :  Will the Minister of COM.
MERCE b2 pleased to stats :

(2) whether Government and/or the
Falta- Bxport Processiog Zone Autho.
rity have identiied the industries
which would be encouraged in the Falta
Export Processing Zone in West Bongal;
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(b) if so, the details thereof; and

(¢) the ghidelinq, if any, formulated
to encourage setting up of such industries
in Falta Export Processing Zone ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P A, SANGMA) : (a) to (c). The
Falta Export Processing Zone is a multi-
product Zone, All types of industries
can be considered with preference to
such industries as would involve substan-
tial volume of exports, new technologies
and atleast the minimum prescribed value
addition.

Letters of Intent/Licences Issued for
Expert of Groundout and Cashewnut

4847, SHRI C SAMBU : Will the
Minister of COMMERCE be pleased to
state :

(a) the export feasibility of ground-
nut and chewnut crops produced i the
country (o other foreign countries;

(b) the numbgr of letters of intent
or licences issued if any, for exporting
groundnut and cashewnut during 1984-85
and in the first six months from January
1985 to date; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) Reasonable pros-
pects exist for export of Cashew Kernels
and HPS Groundnuts,

(b) and (c). Export of Cashew kernels
is allowed freelv. Export of HPS ground-
nuts is canalised through National Agri-
cultural Cooperative Marketing Federation
(NAFED) within a ceiling of 1,10,000
tonmes, Within the overall canalisation
policy, private parties are also allowed to
export HPS groundnuts as associates of
NAFED against the ceiling ear-marked
for them, In 1984.85, 59 authorisation
letters were issued by NAFBD dJor export
of HPS gioundauts by Associate Shippers
1n the period Jun -July 1985 NAFED'has
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issued 18 agthorisation letters for ship-
ment of HPS groundnuts,

M/s, John Wyeth and Brothers
4848, SHRI MANVENDRA SINGH:
Will the Minister of FINANCE be pleas-
_ ed to state @

(a) whether M/s, John Wyeth and
Brothers of comipanies were asked by
Government to wind up;

(b) whether these companics instead

of winding up were allowed to dilute
their equity; and

(c) if so, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c). The cempeny was earliar directed
by the Reserve Bank of Indit to wind
up its affairs in India, as it was not
engaged either in manufacturing or trad-
ing activities, On a representation made
by the companmy, it has b:en decided to
atlow the company to.carry out its acti-
vities in the country with 409/ non-
resident equity, This is as per the
provisions of FERA, 1973 and guidelines
“under S, 29 ibid. This dilution of
foreign holding has since been given effect
to by the Company,

Auxiliary Industries Around Tea Industry
to Provide Employment

4849, SHRI PIYUS TIRAKY : Wil
tht Minister of COMMERCE be pleased
fo state ;

(a) whether there is any proposal
to explore the setting up of auxiliary
-industries out of the foreign exchange
carned by tea industry to create new
avenues of employment for the surplus
labour force in and around tea industries;

(b) if so, what kind of industries,
Government  consider suitable  for
generating more employment; and

(c) if not, the reasons thereof ?
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.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) to (c). The tea
industry is itself one of the most labour
intensive industries and the cost of
creating, employment is low as compared
to other agro-based™ industries, Foreign
exchange earned from the tea. industry
is ‘used for the benefit of the countryi.e,
for cﬂ'ecfing essential imports, The
Finance Act 85 includes further to en-
courage plough back of profit for further
development of the tea industry,

Decline in Export of Engineering Goods

4850, SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of COMMERCE
be pleased to state

(a8) whether the engineering goods ex-
port showed a declining trend in the past
three years ;

tb) the details of export for each of
these three years as against the tar-

gets ; and
|}

(c) the steps proposed for promotion
of engineering goods export and wkether
any target has been fixed for Seventh
Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) and (b) No,
Sir, Export «f Engineeting goods during
the last three years s against the targets
has been as follows :

(Rs, in crores)

.

Year . Target E.xports"
1982-83 1400 1250
1983-84 1450 1170
1984-85 1500 1300

° Figures are provisional,

()’ The Government have taken a
series of measures for boosting the export
of engineering goods, These, inter.alia,
include continuation and strengthering
of the International Price Reimbersement
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Scheme, libralisation of imports for ex-
port production, greater 6tress on mar.
keting and warehousing and lines of cre-
dits to some countries.

A target of Rs, 4,550 crores has bee_n
fixed for 1989-90 for the export of engi-
peering goods .

Bank Note Paper

4851. SHRI RAMESHWAR NEE-
KHRA : Will the Minister of FINANCE
be pleased to state ;

(a) the cost of per melric ton of
bank note paper imported from abroad
including foreign charges ; and

ﬁ)) the cost for each metric ton of
bank pote paper manufactured indi-
genously ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) For
1985-86 Government have contracted to
purchase 5,500 metric tons of bank note

paper @ £ 4,650 per metric tons F.OB, .

which at the current exchange rate of
£6.1865= Rs, 10/, is equivalent to
Rs, 75,164 per MT,

(b) The present cost per metric ton of
bank note paper manufactured indige-
nously is Rs, 67,245,

Involvemen¢ of State Governments in
Credit Camps Organisgd by Finance
Ministry

4852, SHRI1 S.M_, BHATTAM ;: Will
the Minister of FINANCE be _pleased
to state :

(@) whether Chief Ministers of Andhra
Pradesh and Karnataka complained that
the State Governments are not being in-
volved in the credit camps (Loan Melas),
organised by the Union Finance
Ministry ;

(b) whether it is:a fact that the identi-
fication of beneficiaries, processing of ap-
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plications, release of subsidies, etc, are
being done by the State agencies ;

{c) whether it is also a fact that in
Karnataka, the Chief Minister issued
directives to the officials not to participate
in the ‘*Loan Melas’ ; and

(d) whether Union Government pro-
pose to reconsider their stand and accom-
modate the view point of the State
Govgrnments ?

THE MINISTER QOF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) to (9).
The information is being collected and
will be laid on" the Table of the House
to the extent possible,

Export and Import of Rice

4853, SHRI MOHANBHAI PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity of basmati rice ex-
ported during the last three years, year-
wise indicating the rate at which 1t was
exported ;

(b) whether it is a fact that due to
the export of basmati rice, 1t8 price in
the country has gone as high as Rs,
14-15 per kilograms ;

() whether it is also a fact that there
is shortage of rice in the country and to
meet the demand the rice 1s being 1m-
ported ;

(d) if so, the quadtity of rice imported
during the last thiee years; year-wise
thereof and how it is being distri-
buted ; and

(¢) Government's policy in regard to
import and export of rice for the year
1985-86 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A.SANGMA) : (a) Export of basmati
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rice during the last three years, in terms
of quantity and value, were as follows :—
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L)
¥ear Quantity Value

1982-83 (P) 1,78,078 MT Rs, 10522

crores,

1983-84 (P) 1,41,664 MT Rs, 9612
crores

1984-85 (P) 4,41,785 MT Rs_ 163,03
crores -

(P) Provisional,

(Source : Processed Foods Export Pro-
motion Council),

(b) There has been some increase in
the domestic price of basmati rice, There
is, however, no Governmental control
the distribution of basmati rice,

() No, Sir,

(d) During the last three years the
quantity of rice contracted for import
was as under :—

1982-83 : Nil
1983-84 : 7.20 lakh tonnes
1984-85 : Nil

Imported rice on reaching India forms
part of the Central Pool and thus issued
for public distribution,

(e) Export policy for 1985.86 pro-
vides for export of basmati rice ander
Open General Licence, Export of non-
basmati rice is not permitted in the cur-
rent policy, The current import policy
provides for import.of Cereals by the
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Food Corporation of India on the basis
of foreign exchange released by the
Government in its favour,

Export of Fish and Fish Products

4854, SHRI MOHANBHAI PATEL
SHRI CHINTAMANI JENA

Will the Minjster of COMMERCE be
pleised to state :

(a) the name of big companies which
are engaged in deep-sea fishing ;

(b) the total quantity of fish and fish
products exported during the last three
years by these companies, year.wise and
company-wise and the vaJue thereof ;

(c) the names of the countries which
are importing fish and fish products from
these companies ;

(d) whether there is a decline in this
trade ; if so the details thereof ;

(e) whether any study has been made
to know the causes for the decline ; and

(f) if so, the findings theieof and the
steps being taken to boost this mndustry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI!
P,A. SANGMA) : (a) to (c), As per the
available information, the pames of
big companies which are engaged in
deep-sea fishing and their export of fish
and fish products are ;

(Value in Rs, Lakhs)

S. No, Name of Company Exports of fish and fish products
1982.83 1983-84 1984.85
(Provisional)
1. M/s. Britannia Frozen 679.59 826,23 528.40
Foods, )

. Mis, Chowghule and Co, P) Ltd, 184,62 17,53 8195
3, M/s. ILT.C. L 4945 146,39 110,72
4, Mj/s. Konkan Fisheries 60.17 156,21 314,22

. (P) Lid., Visakhapatnam, ’ '

5. M/s, Union Caribde 491 85 £02.46 56.85

India Ltd,




165 Written Answers

In addition to these firms, the following
firms are also engaged in deep-sca
fishing :—

— M/s, Tata Qils Mills Ltd.,

— M/s. Chowgule Steamship
Ltd,, Bombay
— M/s, E.ID, Parry (India)

Ltd., Madras

— Mys, Phoneix India Marine
(P) Ltd, Visakhapatnam,

The important countriecs which are
importing fish and fish products from

these Companies are Japan, USA,,
U.X., France, WNetherlands, Belgium
etc,

(Apparently, under part (b) of this
Question, the Hon’ble Members have
desired information on the ‘‘Quantity of
fish and fish products exported during
the last three year” and not ‘‘Quality
of fish and fish products exported during
the last three years”, as has been shown
in the list),

(d) to(f). There is no decline in
the overall export trade of fish and fish
products from India, which stood at
Rs, 384 29 crores during 1984.85 as
compared to Rs, 37302 crores in
1983.84, However, quantity-wise, export
during 1984-85 was 86187 tonnes as
compared 10 92691 Tonngs in 1983.84,
‘This fall was mainly due to sharp decline
in the charter vessels operations and
stagnant marine landings, )

During the period April to June 1985,
export of this item was 18695 tonnes
valued at Rs.85.23 crores (as compared to
18354 tonnes valued at Rs, 81,86
crores during April to June 1984),
showing an increasing trend, both in
quantity and value,

Steps taken to boost this export
industry include promotion of Prawn
farming, joint ventures and other Schemes
for developmeny of deep-sea fishing,
diversified fisheries, improvement in fishing
gear and crafls, modernisation of
processing plants and encouragement
for value added items,
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Shertage of Coins

4855, 8HRI AMARSINH RATHA-
WA : Will the Minister of FINANCE be
pleased to state :

(a8) the amount of the small coins
released per day by State Bank of
India; and

(b) what steps are being taken to
distribute small coins through nationalised
banks also where State Bank of India
has no branch for the benefit of the
common man ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) the
information regarding coins released
exclusively through State Bank of India
branches is not available, However,
the R.B.I, have reported that the net
quantity of small coins released for
circulation through their Issue Offices
and agency (i,e. State Bank of India,
subsidiaiies of State Bank of India and
Nationalised Banks) during the last
three financial years 1s as under :—

Financial (In lakh pieces)
Year

1982-83 8343
1983-84 6844
1984-85 9471

- (b) Nationalised banks are already
involved, alongwith the State Bank of
India and its subsidiaries, in the
process of distribution of small coins by
establishing small coin depots at their
branches. Efforts are being made 10
expand this distribution net-work by
establishing more small coin depots,

Exported Diamond and Gold Ornaments

4856, SHRI AMARSINH RAT-
HAWA : Will the Minister of COM-
MERCE be pleased to state :

(8) the value of diamond and gold
ornaments exported during the last three
years, year-wise;
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(b) whather these are gxported direct
by the dealers or through some Govern-
ment agency;

() whether it is a fact that in this
trade Indias losing a large quantity of
gold every year;

(d) if so, the quantity of gold orna-
ments exported during the last three
years; and

(¢) the steps being taken to preserve
the stock of gold in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a)

(Value Rs, Crores)

AUGUST 23, 1985

Year Diamond Gold
Jewellery
1982-83 912,83 57.69
1983-84 1188.89 83,38
1984.85 117210 85,75

(b) These are exported direct by the
dealers as well as by or through Govein-
ment agencies,

(c) to (¢). There is 1o outgo of Gold
from the country by way of export of
go'd jewellery, Gold equivalent to the
quantity used 1n jewellery exported under
the HHEC scheme is obtained from the
buyer in advance whereas gold used in
manufacture of jewellery exported under
the Gold Jewellery Export Promotion and
Replenishment scheme is replenished by
way of purchases from abroad and sold to
the exports of jewtllery are efiected. Some
marginal quantity of gold outgo from the
country would be fhé;e in the case where

gold content in je\ve’llery does not cxcepd
10 per cent “of valde or in the case of
sales of jewellery to foreign tourists
against foreign exchange

Opening of Zou@l/keglonag Branches, _,
of Boak gf Mahareghtca

4857, SHRI CH[NTAMAN! JENA :
will the Mxnmgr ‘of FINANCE pe p leased

t0 state :
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(a) whether it is @ fact that the Bank
of Maharashtra has no zonal regional
branch offices in 'some of the States;

(b) if so, the name of such States
where the bank of Maharashtra has no
zonal/regional branch aend the reasons
therefor;

(c) whether it is a fact that Orissa
State has no zonal or regional branch
of this bank;

(d) if so, the steps being taken by
Government to have the branches of this
nationalised bank in each and every State
and particulatly in Orissa;

(¢) whether it is alsp a fact that
Government of Orissa and the Members
of Parliament from Orissa have approa-
ched Government in this respect; and

(f) if so the action taken and by when
the branches of the said bank will be
opened in the State ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY : (a) to (d).
A}l public sector banks, including Bank
of Maharashtra, decide on the number
and location of their zonal/regional offices
in such a mannper as to secure economy
consistent with the peeds of efficient and
effective supervision and control of the
banking .operations of their branches. It
is, therefore, not necessary for each bank
to have Zonal/Regional Office in each
State, Bank of Mabarashtra has reported
thac it has no Zonal/Regional Offices in
the following Stgtes{Union Territories :—

Assam, Bihar, Haryana, Himachal
Pradesh, Jammu and Kashmir, Kerala,
Manipur, Meghalaya, .Nagaland, Orissa,
Punjab, Rajasthan, Sikkim; Tumilnandu,
U.P., Andaman and Nicobar Islands,
Arunachal Pradesh, Chandiga h, Dadra
& Nagar. Hawsli, /Goa, Daman & Diu,
Tripura,. .« Lakshadweep, » Mizoram and
Poadicherry, .

Geographjca) dispersafjof banks' bracnch
network ig conditioned by sevesal, factors
such as histgyicak.reasons, iptrinsic finan.
cial strength, quality.,.of manpower and
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efficacy of control and supervision mec-
hanism etc, It is not necessarily desirable
that ail banks should have branches
spread over in all the States,

(¢) and (f), Government/Reserve
Bank of India have not received any pro-
posals from Bank of Maharashtra for
opening branches in Orissa, The question
of allocating the agreed branch expansion
programme in Orissa among various banks
can be considered in the light of Branch
Licensing Policy for 1985-90 now being
finalised by R B I.

Loan Advanced by Indian Bank to
M/s. Gouripore Jute Compny
Calcutta

4858. SHRI N, DENNIS : Will the
Minister of FINANCE be -pleased to
state :

(a') whether Indian Bank had advanced
large sum of money to M /s, Gouripore
Jute Company Limited, Calcutta, in
recent time; y

(b) whether the Allahabad Bank had
considered these as sick units and bad
withdrawn their financial assistances; and

(c) whether Government propose to
investigate the matter and institute action
against the error makers ?

BHADRA 1, 1907 (54K4)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(b). In terms of Section 13(1) of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
information relating to individual con-
stituents of the public sector banks can-
not be disciosed,

(c) There is no proposal for fhe
present under consideration eof the
Government to investigate into the matter
for instituling action against the company
or any bank,

Establishment of Regional Rural Banks

4859, SHRI RM, BHOYE: Will
the Minister of FINANCE be pleased to
state :

(@) the number of regional rurhl
banks established in 1984, State-wise; and

(b) the number of such banks likely
to be established in 1985, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) Twenty
three Regional Rural Banks were establis-
hed in 1984, Their State-wise distribution

« is set out below :

State

No, of RRBs established during 1984

Bihar

Gujarat
Haryang
Karnat;xka
Madtiya Pradesh
Maharashtra
Rajasthan

Uttar Pradesh
West Bengal

L I S S L N )

-t

Total 23
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(b) During 1985 so far ten more such banks have been established,

wisé number is indicated below : .

AUGUST 23, 1985
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The State-

State

No, of Regional Rural Banks

Andhra Prade.sh
Bihar
Kamatakg
Haryana
Mabarashtra
Rajasthan

Uttar Pradesh

ope

.

2
2
1
1

1

1
2

10

There is a budget provision for Rs, 5 crores in 1985.-86 for meeting the requirements
of Central (}qmnment component in the share capital of Regional Rural Banks,

Loans to farmers for development of
agriculture in Orissa

4860, SHRI ANANTA PRASAD
SETHI : Wil the Minister of FINANCE
be pleased to state :

(a) the names of the various com-
mercial banks and financial instjtutions
which have been directed to provide loans
to farmers for the developments of agri-
culture in Orissa ; and

(b) the names of different banks
which are providing agricultural credit to
the farmers in Orissa during the last
three years and the amount of credit

given by each bank during the same
period in that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) All
Commercial, Co-operative and Regional
Rural Banks operating in the State of
Orissa grant advances to farmers for agri-
cultural activities,

() Loans and advaoces disbursed by
Scheduled Commercial Banks, Regional
Rural Banks and Co-operative Banks in
the State of Orissa for Agriculture as per
data available on achievement of targets
fixed for agriculture in the Annual Action

Plans are as under {—

(Rs. in lakhs)

Bank Group 1983 1984
1. Scheduled Commercial Banks 4975,98 4639 49"
2, Regional Rural Banks 2778.19 2529.63
3. Co-operalive Banks 9155.64 10498.07
Total 17667.19

16909 81
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Assistance provided to projects by (b) the dividend paid by the Export
Export Import Bank Import Bank of India to Government since

- its inception year-wise ?
4861, SHRI LAKSHMAN MAL-

LICK : Will the Minister of FINANCE THE MINISTER OF STATE IN THE
be pleased to stato : MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
(8) the details regarding the projects details of the projects involving Indian
involving Indian exports for which exports for which Export Import Bank
Export Import Bank of India provided of India (Exim Bank) provided assistance
assistance since its inceptioa in 1982 ; since its inception in 1982, aro as
and under —

(Rs, millions)

Year No. of projects Total Facilities sanctioned
project ’ —
value Funded Non-funded
1982 83 86335 572.8 10188
1983 48 36451 ‘8087 753.3
1984 42 1653.0 1278:8 571.6

(b) Dividend paid by Exim Bank to Govt, of India since its inception, year-w?se,
is as under :—

For the year Remitted in Amount
(Rs. millions)

1982 1983 10,0
1983 1984 - 20.0
1984 to be remitted 30,0
(provisional)
)
Dipka Open Cast Coal coal per annum by 1988-89 ; and
Mise Project (c) the extent to which spending this

4862, SHRI BV, DESAT : Will the much amount on the project is likely to
Minister of STEEL, MINES AND COAL yield results ?
be pleased to state ; THE MINISTRY OF STEEL, MINES

AND COAL (SHRI VASANT SATHE) :
(a) whether the Uhion Government (2) and (b). (Yes, Sir, )

have sanctioned an investment of .
Ra. 56,05 crores for Dipka Open Cast' () The iavestment on this coal mine

Coal Mines Project of Western Coalfiel is expected to yleld coal production of
) de the following order during the Seventh

Ltd, .
2 Five Year Plan period :
(b) whether the project which is ; ' 3
being developed to meet requirements of Year 65-86 86-87 37-88 ::;,:,gd,

the captive power plant of Bharat .
Aluminium Company will achieve pro- Coal — 050 1,50 200
duction capacity of 2 million tonne; of  Production(Mty,)
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Black money involved In
share transaction

4863, SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased to
state : *

(a) whether he is aware that a size-
able portion of black mowey is presently
involved in unofficial transactions in
shares 3

(b) whether professionals and owners
of some laggard companies do not miss
the opportunity of unloading these shares
at high prices, often buying them again
with the prices crash ;

.

(c) whether such transactions enable
them to book profits unofficially and show
losses officlally in their tax returns ;
and

(d) if so, the steps proposed to be
taken by Government not only to mop
up all such 1ll-gotten gams but also to
discourage and stop such malipractices
by stock-brockers and other unsocial
elemeants ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d). There is no specific mformanon on
this pomt, All possible measures to
check circulation and prevent further
proliferation of black money, ncluding
adminisiration, legislative and institu-
tional are being taken from time to
time,

STC Fallure to Supply Rice to
Kuwalitl Supply Co.

4864, SHRI K. PRADHANI: Wil

the Minister of COM MERCE be pleased ‘

to state :

(a) whether the failuse of the State
Trading Corporation of Indié' fo' honour
its commitsent to supply the - contracted
quantities of rice to Kuwaiti Supply Co.
has seriously imparted the trading image
of India in the Gulf countries; and

AUGUST 23, 1985
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(b) if so, the steps Government pro-
pose to take to balk down such deals in
future which the State Trading Corpora-
tion cannot fulfil ?

THE MINISTER OF STATE IN THE .
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a)and(b), The
Smtc Tradmg Corporation of Jndia had
not ’entered into any contragt for supply
of rice to the Kuwait Supply Co.

Exploitation of Lower quality coking
Coal for Steel Making

4865, SHRI K. PRADHANI : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(@) whether the Advisory Board on
Energy has suggested a reversal of the
policy of increasing exploitation of lower
quality cocking coal containing higher
ash content for steel making;

(b) if so, the consideration which
weighed with the Board for such a policy
reversal; and

¢) the reacuon of the steel industry
thereto ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI _VASANT SATHE):
(a) to (¢) The Advisory Board on
Energy in their report of May’ 1985 titled
‘Towards a Perspective on Eneggy De-
mand and Supply in India in 2001/05°
have recommended tor reviewing the
present policy of mining of inferior grade
of Coking coal, The recommepdations
JOf the Advisory Board on Energy are
under examination in the Department of
Coal,

Share of Iron-Ore Export Target for
1985-86

4866, SHRIK. PRADHA‘NI + Wil
thie Minister of COMMERCE be pleased
to state i

(a) the

o) iron-ore export target (t;?r
1985-86:

(b) the share of Orissa in this; and
(¢) the steps taken to achiovg thip ?
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THE MINISTER OF STAIE IN THE
MINISTRY OF COMMERCE (SHRI
P.A SANGMA): (a) The target ger
export of iron-ore (excluding Kudremukh
concenrtates) for 1985-86 is 28 million
tonnes,

{b) The share of Orissa iron-ore in

the export target will be 1,664 million

tognes,

(c) Contracts for the entite quantity
of iron-ore to be exported froEn Paradip
.Port, which is the only outlet for export
of iron-ore produced from Orissa, have
already been concluded by MMTC, Other
importent steps taken by MMTC are (i)
adoption of a liberalised policy for pro-
curement of iron.ore from mine owners
(ii) grant of production incentive for
supply of higher quantities than as sup-
plied by mine owners during the previous
year (iii) offer of discount in sale prices
to foreign buyers and (iv) diversification
of export markets, Exports during the
current financial year are keeping pace
;vith the target,

Settlement of Pending Claims Regarding
Enemy Property

4867, SHRI MANORANJAN
BHAKTA ; Will the Ministéer of COM.
MERCE be pleased to state :

(a) the total'number of claim Rases
pending with the Cugtodian of Enemy
Propcrty/Q,S,D, Calcutta/Commerce
Ministry upto 31st March, 1985;

(b) whether Government have taken
any decision to expedite setllement of
such claims; and

() if so, the latest guidelines in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P A SANGMA): (a) 14752 claims
applications were pending for settlement
‘on 31,3 1985,

% e
(b) and (c). Yes, Sir. To expedite
settlement of pending tlaims, Goverament
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have taken various steps from time to
time and the litest steps taken are :

(i) i;xcrease the number of panels
from 8 to 10

(ii) increase in the rate of remunera-
tion, for verification of cases, to
the panel members and

(ili) transfer of the work of disburse-
ment of ex-gratia amotints from
Bombay to Calcutta,

Import of New ltems

. 4868. SHRI MANORANJAN
BHAKTA :© Will the Minster of COM-
MERCE be pleased to state’:

(a) whether it is a fact that Govern.
ment are proposing to import in the
recent future many items which were not
imported in the past;

(b) if so, the details of these items;
and

(c) the total amount involved there-
on ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a)to (c). Govern-
ment imort items required in public
nterest from time to time, These may
include some items which wers not
imported in the past. No details of such
items are available,

Effects of Synthetic fibres Contents in
Clothing on Human Skin

4869, PROF, NARAIN CHAND
PARASHAR: Will the Minister ot
SUPPLY AND TEXTILES be pleased to
state ’

(8) whether Goverament have under-
taken any study to exgmine the effect of
synthetic fibres conteat clothing on the
human skin;

(b) i€ so, the outcome thereof;
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) if not, whether such a study is
proposed to be undertaken; and

(d) the likely date by which it would
be done ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILIES (SHRI CHANDRA SHEKHAR
SINGH) : (a‘ aod (b), The Govern-
ment have not undertaken any study to
examing the effects of synthetic fibres
content clothing on the human skin,

(c) and (d) There is no such proposal
under consideration of the Government
at present,

Flouting of RBI Decision by Foreign Banks
regarding payment of Interest Rates
on short term deposits

4870 PROF, NARAIN CHAND
PARASHAR : Will the Minister of FI-
NANCE b2 pleased to state :

(a) whether Reserve Bank of India
announged a major policy decision and
allowed the scheduled banks to decide on
interest rates on short-term deposits on
the occasion of 50th Annivensary of the
RBI in April 1985 subject to ceiling of
8 percent,

(b» if so, whether fore'gn banks
which are members of Indian Bankes'
Association flouted this decision and start-
ed quoting higher rates;

(c) if so, whether Reserve Bank of
India had to reverse its decision on 27th
May and re-introduced an interest rate
" schedule;

. (d) if so, whether Government have
taken note of the reversal of decision by
RBI and flouting of its decision by foreign
bauoks, and

(e) if so, action taken by Govern-
ment against the foreign banks and steps
taken to sireamline functioning of RBI so
asto avoid rccurrence of such reversal
in future ?
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Written Answers !89

THE MINISTER OF STATE IN THE
MINISTRY OF,FINACE (SHRI JANAR-
DHANA POOJARY) : (a) to {e). The
Reserve Bank of India had allawed discra-
tion to banks w, e, f. 8,4,85 to determine
interest rates on deposits of maturities of
more than 15 days but less than one year,
within a ceiling of 8 percent per anpum,
Reserve Bank of India has reported that
none of the banks including foreign banks
had flouted the directive, However, when
a few banks starfed offering 8 percent
per annum even for 15 days’ maturities,
all banks simply followed suit without
considering profitability angle. R, B, 1,
subsequently reviewed the position, and

_ found th:t banks were experieucing diffi-

culties in responding to the discretion given
to them to fix their own intercst rates on
deposits of all the maturities extending
from 15 days upto less than one year,
Consequently, R.B,I, withdraw such dis-
cretion from banks with effect from 27th
May, 1985 and restored the pattern of
periods and rates of interest as were in
vogue prior to 8th April, 1985, excepting
that the rates of interest on deposits of
maturities of between 91 days to less than
6 months, and from 6 months to les¢
than one year were increased (0 6.5 per
cent a'nd 8 per cent respectively;

)

As per provisions contained in the Banking
Regulation Act, 1949 the power to deter-
mine interest rates on bank deposit vests
with Reserve Bank of India - however,
consytation are held béiween Government
and RBT as and when required,

Formulation of Model Relief Forms for «
Sick Units by 1RBI

4871. SHRI SANAT KUMAR MAN.
DAL : Will the Minister of FINANCE
be pleased to state :

(a) whether the Industrial Reconstiuc-
tion Bank of India (IRB1) has been asked
to evolve some ‘model parameters’ within
which rehabilition assistance would be
provided by agencies involved in financing
sick units;

* (b) if so, the pattern of model relief
norms for sick units formulated by the
iRBI; and
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(c) how these are beini acted upon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA) POOJARY) ;: (a) to (c).
Industrial Reconstruction Bank of india
(IRBI) has reported that the imstitution is
presently engaged in preparing model
parameters for rehabilitation of sick in-
dustrial units in coosultation with Reserve
Bank of India and other financial insti-
tutions,

Restoration of Commuted Value
of Pension

. 4872, SHRI SANAT KUMAR MAN-

DAL : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarted Question No, 2767 on 12th
April, 1985 regarding the restoration of
commuted value of pension after 10 years
to retired Central Government servants
and state ;

(a) the stage at which the matter

stands at present;

(b) whether the Supreme Court has
since given any direction or judgement
in this case;

(¢) if so, the details thereof; and

(d) the further action which Govern-

ment have taken or propose to
take in the matter in the light
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d).
Government are still awaiting the judge-
ment of the Supreme Court,®

Raising of Euro.Yen Loans to Finance
Capital Projects during 1985 by
Private Companies

4873. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FINANCE

be pleased to state :

(a) the private sector companies which
bad been permitted to raise Euro-yen
loans to finance their capital ' projects
during 1985 (uptil 31st July, 1985);
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(b) the amount allowed and the rate
of interest agreed upon by the lenders
and terms of repayment; and

(c) the case in which Government have
stood as the surety ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No
Company in the private sector has so far
raised loan in the Euro-yen market during
the year 1985,

(b) and (c). Doés not arise,

Blank foreign exchange permits to
larger industrial houses

4874, SHRI SANAT XUMAR
MANDAL Will  the Minister of
FINANCE be pleased to state :

(a) the names of the large industrial
houses and others which are issued blank
foreign exchange permits on annual basis
during 1984.-85 and 1985-86 wupul
31st July, 1985 and the amount thereof
for business promotion ¥

(b) whether any check is being
exercised by the Reserve Bank of India
that Such permits are not being used for
pleasure jaunts by the executives and
directors of these companies for business
promotion, if so, the details thereof and
if not, the reasons therefor

(c) whether there is a move by these
business circles to have the validity of
these permits extended for three years and
get their amounts raised ; and :

(d) if so, reaction of Government
thereto and the safeguards that are being
taken to prevent their misuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POOJARY): (a} to
(d). Information is being collected and
will be laid on the Table of the House,
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Export tlrget for 1985-86

'4875, > 5y
Minister of COMMERCE be :pleased to
state : '

(a)

~ items which fatched considerable »amount
of foreign éxchange cfunns the Tast three
years, item.wise

(b) the export target for the year .

1985 86 ;.and -

e

(c) the. items  whose exports are
expected to be hlgﬁer than lasy three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA) : (a) " The major export
items Which fetched considerable amount
of foreign exchange during the last three
years are : Gems & Jewellery, Leather &
Leather manufactures, readymade gar-
ments, chemicals & Allned prodycts, Tea
& mate, Marine Products. Iron ore,
Cotton fabrics, Jute manufactures, Metal
maaufactures; Tobacco (unmanufactured),
Coffee, Cashew Kernels, vegetabies ' &
fruits, Spices, OIl cakes, Cotton raw,
handicrafis, carpets, Crude Oil and petro-
leum products, -

tb) The export target for the.year
1985.86 is fixed at Rs, 11736 crores,

(c) The export prospects of individual

commodities or products depend on
various international and A domestic
factors, The items whose exports are

expected  to be higher during 1985 86
than the last three years include Cashew
Kernels ; Cereals, Oil cakes; Spices,
Processed foods,  Marine Products, Iron
. Leather & Leather manufactures, Cotton

ore, fabrics, Readymaje Garments, Chemi- .

cals & allied Products, Engineering goods

and Handicrafts, .

Items in which Indo.U S, trade
ta take place -

4876, SHRI K.S. RAO : Will the
thster of COMMERCE be pmsed ta
atatn ’

.SHRI K8, RAO:WIII the

the names, of thé major éxport
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(a) whather,ﬂomnmcnt have ' taken

-steps to ‘establishod ‘better trady’ Mes "with

the United States H

(b) it so, the dnﬁ'erent Arade deals
recently smad with the U, S A /

(c) the ‘items in whxch lndo-US
trade is proposed to take place and

[ (d) the details of the targets fixed by *
both the countries in this regard ? - :

THE MINISTER OF STATE IN THE .
MINISTRY OF ' COMMERCE (SHRI
P.A. SANGMA) : (a) to (d) ‘No formal
trade agreement -between the two-
Governments has been signed, However,
steps are being taken to intensify export
promotion  activities and commercial
publicity in the USA to increase exporis
of traditienal as well as non-traditional
product. The Memorandum Undertaking
on transfer of technology signed recently
between the two countries Will facilitate
trade and collaboration in .advanced
technology between the two’countries,

No targets have been fixed for trade
between the two countries. The signifi-
cant items of imports from USA are in-
dustrial raw materials, specialised machi-
nary, technological ntems fertilizer mate-
rlais etc, - Y

As regards India’s exporis to USA, thg
significant items are largely..diamonds,
readymade garment, engineering products,
leather & leather products, cashew nuts
and mariae products, .

[Trans'ation] o
Proposal for Selling Sick NTC Mills -

SHRI C. JANGA REDDY :
DR AKX, PATEL :

. 4877,

thl the Minijster cf SUPPLY AND
TEXTILES be plessed to «stm 3 e

(a) ‘Whether the attention” has l;een
drawn to. the report appeared in, (he
‘Statesman’ ‘dated 29th Jung, 1985 that
Goveraiient are, considering a proposal
to selt* 26 -mills of National . Texnls dqr-
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potation so as to reducs the incidence of
Government' losses ; and

{b) if so, the detals thereto and the

action proposed in this regard and the
perspective  offieial: policy regarding
nationalisation of sick industrial units ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (4) and (b), Yes, Sir. The
potential viability of the heavily losing
mills of Natfonal Textile Corporation, is
under consideration of the Government,
There is no proposal regarding sale of
mills, The possjbility of making them
viable is being explored,

According to the new Textile Policy,_

takeover by the Government or nationali-
sation of sick units which are not poten.
tially viable does not provide a solution
to the problems of sickness and the
Government would not, as a rule, inter-
vene in such cases,

[English)

Evaston of Payment of Taxes by Indus-
trialists of Delhi

4878, SHRI XKAMLA PRASAD
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether industrial units in Delki
evade payment of taxes and the maximum
business done is unaccounted for thereby
increasing the black money ;

(b) if so, whether there is any pro-
posal to systematically check the accotnts
of the industrial units by the Sales Tax,
Income Tax -and Ceniral Excise autho-
rities ; and

(c) it so, whether a report of investi-
gation will .be laid ‘on the ' Table of
the House ?

THE MINISTER OF STATE IN THE
MINISTRY Of FINANCE ($l1m
JANARDHANA POOJARY) : (a) to (c).
Goverhmieht have no {nformation to syp-
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port such an allegation of a general
natyre,

As regards Sales Tax-all registered
dedlers in Delhi are subjected to annual
assessment ‘as well as . periodical surveys
by the field staff, Surveys are also con-
ducted from time to time and unregistered
dealers detected liable to pay sales tax
gre assessed under the Delhi Sales Tax
Act, 1975

As regards Income Tax all possible
measures udder the law are taken from
time to .time when specific allegatians
gregarding particular assessees a evading
tax are received,

With a view to check evasion of excise
duty resorted to by owners of industrial
units enquiries/investigations are carried
out and intelligence is degmloped suo moto
and also an information, System of check-
ing of accounts of industrial units by
Internal Audit Wing of the Central Ex-
cise department and local jurisdictional
offices also exists. Besides, surprise
checks are also carried by preventive
Officers,

Complaints against Officers of the
Rank of Assistant Commissioners
of Income Tax etc,

4879 SHRI SOMJI BHAI DAMOR :

" Will the Minister of FINANCE be pleas=

ed to state :

(a) the number of complaints received
dufing the last threc years by Govern-
ment or the Central Board of Direct Tax-
es against Officers of the rank of Assi-
stant Commissioners of Income-tax/Com-
thissioners of Income-tax/Ditectors and

above ;

(b) whether any of these complaints
were investigated and if so, the results
therzof ;

{c) the reasomws for not investigating
the remaining complwriats ; and

(d) whether any action has been

" taken against these officers where charges
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were substantiated during the investiga-

tions and if so, the particulars of - thesc
officers 7 -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
.JANARDHANA ' POOJARY) :
and 63° complaints were received against
Assistant Commissioners of Income-tax
aud Commissioners of Income,tax, Direc-_
. tors respectively during the last 3 ‘years,

(by 119 complamts were mvestngated
against Assistant Commissioners of In-
come-tax; . As 8 result of investigation
made, oue Assistant Commissioner was
charge sheeted and one was trapsferred,
41 complaints were closed after investi-
gation,
"is in progress, In the case of Commis-
sioners of Income- tax/Directors, 43 com-
plaints were invesngated Disciplinary
proceedings wereQnmated in one case, 29
cofnplaints were closed after investiga-
tion and 13 complaints are under in-
vestigation,

() M and 20 complaints against
Asslstant Commissioners .of lncome-tax
and commissioners  of  Income-tax/
Directors respectively were found vague

and, therefore, 0o agtion was considered

necessary,

(d) In the case of Assistant Commis-*
snoners one officer was charge-shceted and
one officer was transferred, In the case
.of Commissioners of Income -tax/ Dlrectors

disciplinary processings were initiated’ m
one case, ‘

Levy Procurement of Coconut Husk

43%0. PROF. P.J. KURIEN : Will
the Minister of (.OMMERCE bo pleased
" to state ;

(2) whether Government of Kerala
have sent for approval-a scheme for levy
procurcmcnt of coconut husk ;

(b) if so, the details of the scheme ;

(c) whether sanction hn been: issu-
ed and

(d) if not; the reasons thereof ¥
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. THE MINISTER OF STATE lN THE

'MINISTRY OF COMMERCE (SHRI
_P.A. SANGMA)

: (@) to (d) Yes, Sir,
The Government of Karala had sought
sanction of Central Government in the
Department of Industrial - Develqpment
for the introduction of a’levy system - for
procurement of coconut. husks and for
delegation of powers pnder the Essential
Commodities Act, This matter has beeh
examined at length, . Certain clarifications

‘sought by Government are awaited from

the Kerala Government,

Evasion of Excise Duty by Un!on
Carbide Company

4881, SHRI M. RAGHUMA

| the Minister of FI-
NANCE be‘ pleased to state ;

(a) whether Union Carhide, a multi-
national company has evaded Central
Excise duty to the tune of more .than

Rs. 80 crores;

(b) whether more tham 42 cases of

evasion of excise duty are pending agaipst

the company; and

(c) - the steps Govemment propose to
take against the company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
and (b). No Sir. :

(c) Does not arise,

Irregularities committed by U B.I, in
Financing Tea Gardens of West
Bengal

#4882, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE
bg pleased to state °

“(a) whether the U.BI, is the main
Bank to support the tea gardens of West
Bengal;

(b) whether Government are aware

. that number of irregularities are being

reported evety day about the functioning

“of this bank;

(c) whether .his Ministry propose t¢
make investigations and inquiry into the
management of. this bank for the period
covenns 1981 to 1985 and
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(d) if so, the detuils ther¢of ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI'

JANARDHANA  POOJARY) : (a)
United Bank of India is one of the finan-
cing banks for tea gardens in ‘- West
Bengal,

(b) Reserve Bank of India has report-
ed that it has not received any serious
complaint in the recent past about the
functioning of this bank.

(c) No, Sir,
CH

Agrecment by JFCI with International
Bank$ in London

4883, SHRI V, TULSIRAM :  Will
the Minister of FINANCE be pleased to
state : :

(a) whether it is a fact that industrial
Finance Corporation of India has entered
into an agreement of 25 million dollar
with a group of international Dbanks in
London;

(by if so, the particulars of the signa-
tories to the agreement on both the sides;

Does not arise,

(c)
has been
utilised;

the purpose for which the loan
taken and how it will be
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(e) ‘the share of Andhra Pradesh, if
any, from this loan, for development of
industry in that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir,

(b) The agreement was signed by the
Industrial Finance Corporation of India
(TFCI), Lloyds Banks International Ltd ,
S.A., London,” Banque Belge Pour L
‘Entranger’ Belgium, Banque Belge Limi-
ted, Longon, Credit Du Nord, Paris,
Italian International Bank Plc, London,
The Royal Bank of Canada (Belgium)
S.A Belgium and Nippon European
Bank S A, (NEB), Belgium,

(c) The agreement has been entered
into fer on-l:nding the proceeds of the
logn to eligible industrial concefns for
financing -import of Capital Goods for
their projects, *

(d) The terms and conditions of the
agreement are set out in the stalement
given below,

(eV The state-wise allocation of these
funds is not being made, However, the
financial assistance by way of foreign
currency loans from IFCI would be
available, on merits, to all eligible indus-

(d) its terms of repayment and other * trial conceros in India, incluing those in
terms and conditions; and *  Andhra Pradesh.
Statement
Amount of Loan US $ 25 million,

Maturity
Draggn-down period
Repayment terms

b W R -

5. Raite of Interest

6. Management fee
7. Commitment fee

8, Out of pocket expenses, legal
expenses and other charges

8 years including a grace period of 4 years,
36 months

9 equal half yearly instalments commencing
from the 4th anaiversary of Loan Agree-
ment,

1/8 per cent over LIBOR for the entire
currency of the loan, on tax spared basis,
It could be increased under ‘fall back’
conditions upto 3,8 per cent over LIBOR,

3/16 per cent flate,

0,25 per cent per anum on undrawn
amounts of the loan commencing 90 days
after the date of the Loan Agreement or
150 days from date of Mandate, whichever
is lhater,

Actuals subject to a ceiling of US § 20,000,

-
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Investment by non-Resident {ndians

4884, SHRI THAMPAN THOMAS :
Will the Minister of FINANCE be,
pleased tq state :

(a) whether it is a fact that most of
the money now being ipvested by the
non.resident Indians is black money sent
by Indians from India; and

(b) s so, the details thereof ?

THE MINISTER OF STATR IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) #nd
(b) Remittance are made by the non-
resident Indians in accordanve with the
provisions of the Foreign Exchange Regu-
Jation Act, ‘1973, In these cases the
Reservé Bank of India ha® normally to
rely only on the declarations made by
them. Hence it is not possible to go
jato the question of ascertaiming the
soptegs of these funds unless there are
definite and concrete allegations of the
‘contravention of Foreign Exchange Re-
gulation Act, 1973,

Transfer of Accounts of Entrepreneurs
fron; one Bank to Another

4885. SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that an entre-
preneur whe is not satisfied with the
servicing of his account by one bank,
cannc;t go to another bank “even after
repaying all his dues unless hegets a
«No Objection Certificate’ from the bank
where he is having his account;

(b) "f sonthe reasons therefor; and
(c) the steps Government propose 10

take to remove this condition to W the
entrepreneurs ?
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THE MINISTER OF STATE IN THE
MINISTRY. OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
to (). To ensure financial discipline
among the borrowers and to prevent
dilution of stendards of financial scratiny
on the part of the banks, large borrowers
having credit limits of Rs, 50, lakhs and
above with one bank have to have the
concurtence of that bank before having
credit arrangoments with another bank,
This question does not arise if a borrower
has repaid all dues of a bank and ceased
10 enjoy credit limit from it,-

In case of smaller borrowers the bank
taking ovér an account is expected to
merely obtain a credit peport from the
bank from which the account is being
ransferred,

Reconoiling of Unreconciled Amount
in State Bank of India

4886, SHRI ANANTA PRASAD
SETHI
DR. CHANDRA SHEKHAR
TRIPATHI ;

Wwill the Minister of FINANCE be
pleased to state

(a) whether there is a time limit for
reconciling the unreconciled amount in
the State Bank of India;

(b) if so, whether it iy being followed
by the State Bank of india management;
and

(c) if not, the steps GovefBment have
taken to protect the interest of the de<
positors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The State Bank of India has reported
that although there is no time limit for
reconciliation of inter branch transactions,
its endeavout has been to reduce time lag
to the minimum, As at the qnd of May
1985, the bank had reconciled 98 5%
of the entries, Eforts are being made to
improve the position further, The pro~
gress in reconciliation is monitored by the
top management,
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Balaocing of different categories of *
books, which also has a bearing on de-
positars interests, is done in State Bank of
1India accerding to a calender of balancing,
Broadly speaking, these schedules are being
obsgerved by the branches, Wherever thers
are¢ arrears, special efforts are made to
secute concentrated attention and efforts
to eradicate them, As atthe end of
30.6-1985, the bank had some unfecon-
ciled accounts at 495 out of its 7200
branches; Every effort is being made to
reconcile these by December, 1985,

Raid Conducted on the Office and
Residential Premises of the
Directors of a Chit
Fund Company

4887 SHRI KALI PRASAD PAN.
DEY : Will the Minister ot FINANCE
be pleased to state :

(a) whether it is a fact that a raid
wzs conducted on the office and residen-
tial premises of the Directors of a Chit
Fund Company i1n Delhi in the month of
July, 1985;

(b) If so, the particulars of the Com-
pany and its Directors;
. »
(c) the amount of unaccounted cash
seized in the raid; and

(d) the action taken against the per-
sons concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA PQDJARY) : (a) to
(d), During the month of July 1985, no
searches were conducted by the Income.
tax Department in Deihi on the office and
residential premises of the Directors of
any Chit Fuad Company, However, the
Enforcement,, Directorate had conducted
such searches on 21,785 in the office
and residential premises of S Shri Pyarelal
Lamba, Om Prakash Lamba, Darshan

fsmgh Lamba and Virendera Kumar
Lamba who are the Directors of M/s,
Ritu Chit and Finance Company Pvt, Ltd,
New Delhi and also searched the office
premises of M/s, Gagan AutQ & General

v v
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Finance & Investment Co. Pvt, Ltd, with
which also the above named persons are
connected,

The Income-tax authorities have taken
over seized cash of Rs, 30,13,180/- frof
the Directorate of Enforcement, Wherever
any violation of Direct Taxes Acts comes
to notices, appropriate action is taken as
per statutory position,

"Loan by Indian Bank to Texmaco
Group of Textile Units in
Indonesia

4888, SHRI BV, DESAI : Will the
Minister of FINANCE be pleased to
state :-.

() whether in the wake of the recent
expertence of sucky offshore lendings by
Indian banks, a certain degree of nervous-
ness +s wvisible ig banking circles in

managing loan portfolios;

(b) if so, whether the loan by an
Indian bank to the Taxmaco group of
textiles units in Indonesia was based on
1977 project reports; and

(¢) if so, the steps Government are
considering to take to remove the nervous-
ness on offshore lending ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE® (SHRI
JANARDHANA POQJARY): (a) It
would be more apprepriate to say thgt
in the context of general recessionary
trends, reduced profitability and their
experience, banks are exercising greater
caution in undertaking off shore lending,

.

(b) Reserve Bank of India have
reported that dssistance to Texmaco was
based on project report.

(¢) To secure better quality of lending,
the Reserve Bank of India has advised the
banks to strengthem and improve their
sysfems of credit management and control
exercise of discretionary powers by the
branch executives, Measures have also
been taken to introduce an effective
system of mounitoring the operatiops of
the foreign branches of our banks,

I

~
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Financial help to International
Management Institate Soclety

4889. SHRI M, RAGHUMA
REDDY : Will the Minister of FINANCE
be pleased to state ;

(a) the financial help for day to day
running of International Management
Institute Society (India) ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (2)
and (d), While no proposal for finan
cial help for day to day running of
the Internatipnal Management Institute
Society (India) is under consideration of
the Department of Economic Affairs, on
a proposal received from the Mimistry of
Bducation, the Ministry of Fipance
{Department of Economic Affairs) for-
warded to° UNDP in December, 1984,
a project entitled* Education in Interna-
tional Management, for UNDP assistance
to the tune of US § 9,40,800. The
developmeny objective of the project is
to contribute to human resource develop-
ment through education in International
Management to meet India’s demands in,
growing international operations. Four
institutions were proposed to be covered
under the project, as follows :

(i) Indian Institute of Management,
Bangalore, '

(1) Indian Institute of Management,
Calcutta,

(i) International Management Insti-
tute, New Delhi,

(iv) International Institute of Foreign
Trade, New Delhi,

The UNDP’s financial assistance is in
the nature of technical assistance to be
proyided in the form of experts/consul-
tants, training, fellowships and equipment

only within the aprroved project outline, .

The UNDP have not yet conveyed their
decision in the matter, N
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* Irregularities in Coal India Limited

4890, SHRI INDRAIJIT GUPTA:
Will the Minister of STEEL, MINES

AND COAL be pleased to state :

(2) whether the Coal Mines Officers
Association of India has sent a letter to
him alleging irregularitics committed at
highest level in Coal India Ltd,

(b) if so, the details of allegations
made therein ;

(c) whether Government have made
any inquiry into these allegations ; and

(d) if so, with what result ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b), Yes, Sir. A memorandum
was received from the Coal Mines
Officers’ Association of India 1n June,
1985 alleging, amopg other things,
irregular allotment of coal to private
parties, transfer of an official of CCL
at the instance of a local contractor
and blacklisting and reenlisting of firms.

(c) and (d). The allegations are being
looked into,

Award of contract for Ash pond in
Visakhapatnam Steei Plant

4891, SHRI S.M, BHATTAM : Will
the Mimnsster of STEEL, MINES AND
COAL be pleased to state ;

(a) the estimated cost of the Ash-
pond in Visakhapatnam Steel Plant
area ;

(b) whether it is a fact that the
contract was awarded to a private engin-
eering concern for one crore more than
the estimated cost ; ’

(c) the circumstances and reasons
which contributed to such decision ;

(d) whether National Projects Cons-
truction Corpotation Limited, Hindus-
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tan -‘Steelworks Construction Limited,
APS.C.C, etc.,, were consulted in this
regard ;

(¢) if not, the reasons therefor ;
and

(f) the particulars of persons respon-
sible for this decision ?

THE MINISTER OF STATE IN THE
DEPARMENT OF STEEL (SHRI K,
NATWAR SINGH) : (a) The estimated
cost of the Ash.Pond in Visakhapatnam
Stecl Plant area ‘at the time 6f iavitation
of the tenders was Rs, 8,20 crores. It
was _subsequently updated to Rs, 8,54
crores,

(b) The conttact was awarded to a
private company ; but not at Rs_ 1 crore
more than the estimated cost,

(c) Does not arise in view of reply to
(b) above,

L3

(d) No, Sir,

(¢) There is no such practice to
consult these parties,

(f) Does not arise in view of reply to
part (¢) above,

Proposal to change the set up
of public undertakings

4892, PROF, PJ, KURIEN : Will
the Minister of FINANCE be pleased Yo
state

(a) whether Government propose to -

bring about basic structural changes in the
management set up of public sector
undertakings ;

.
¥

(b) if so, the details thereof ;

*

(c) whether any effort has already
been made in this direction ; and

() if 80, the details thereof ;
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d), Making structural changes in the
management set up of public sector
undertakings is a continuing process and
various proposals are cxamined by the
Government in this regard from time to
time, This is also included in the terms
of reference of the Committee to Review
Policy for Public Enterprises set up in
September, 1984, Though the Committee
has submigted its report, it is not in the
public interest to divulge the details of
the Report or the action proposed to be
taken thereon at this stage.

[Translation] =

News-item captioned ““Subsidy to
large farmers opposed’’

4893. SHRI SHANTI DHARIWAL ;
SHRI VISHNU MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whetber the attention of Govern-
ment had been drawn to the news-item
captioned “‘Subsidy to large farmers
opposed’* appearing in the ‘Financial
Express’ dated 23rd July, 1985 ;

(b) if so, whether the National Bank
for Agriculture and Rural Development
has recommended to Government to
discontinye subsidy to big farmers ; and

(c) if so, the action taken by Govern-
ment so far on the recommendation of
NABARD ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir,

(b) No, Sir,
* (¢) Does not arise,

[English)

Ban on Recruitment in Public
Undertakings

4894, SHRI THAMPAN THOMAS:
Will the Minister of FINANCE be pleased
to state ¢
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(a) whether there is a ban on the
recruitment of workers in all categories in
the public sector undertakings;

(b) if so, since when this ban is in
operation; and ) .

(¢) the number of jobs created in the
public sector undertakings during the year
1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) & (b).
In Janvary, 1984, public sector under-
takings were advised that except inthe
most exceptional circumstances, no new
post should be created and that the exist-
ing vacancies where action for recruitment
has not been initiated should not be
filled up.

() The information is being collected
and will be laid on the Table of the
House,

Estate Duty Clearance Certificate
Granted In Andhra Pradesh

4895, SHRI G, BHOOPATHY : Will
‘the Minister of FINANCE be pleased to
state:

(a) in how many cases of deaths that
occured in Arab Countries, Estate Duty
Clearance Certificates were granted by the
Assistant Controllers of Estate Duty in
Andhra Pradesh to the legal heirs of the
deceased during the last five years prior
to 15 March, 1985;

(b) the total amount of Estate Duty
collected in the said cases;

(c) whether. Estate Duty was leviable
on the compensation amount awarded
after death of the deceased and whether it
was the ‘estate’ left by the deceased; and

(d) if not, the measures Government
propose to take in future ?

&2
THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
There have been thirty-two Estate Daty
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Clearance Certificlites jssued by the
Assistant Controllers of Estate Duty in
Andhra Pradesh Charge in the cases of
deaths that occured in Arab Countries to .
the legal tepresentatives of the deccased
during the last five years prior to 15tn
March, 1985, ,

(b) The estate duty has been fevied
and collected in one case only amounting
to Rs, 10,352)- as in other cases the
principal value of the estates were below
the taxable limit. d

(¢) No case of compensation amount
awarded after the death of the deceased
has come to the notice of the Depart-
ment,

(d) Does mnot arise, in view of (c)
above,

Expenditure on Indiscriminate Import
of Technology Transfer Deals

4896, DR, G. VIJAYA RAMA
RAO : Will the Minister of FINANCE
be pleased to state :

(a) whether it 1sa fact that huge
expenditure is being incurred indiscrimina-
tely on import of technology transfer
deals;

(b) if so, the corrective steps taken/
proposed; and
(c) whether it is also a fact, that
, several instances have come to Govern-
ment’s notice involving public sector
units and public servants where the Prime
Minister is reported to have ordered
review and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). No Sir; Government’s policy on
induction of technology from outside
continues to be selective and this also has
been reiterated in the Technology Policy
Sthtement announced in 1983, v

(c) No information is available witli
*us.
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Application of Japanese Technology in
. Steel Indystry in India

4897, DR, G. VIJAYA RAMA
RAO: Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether Japan which has been
buying iron-ore from India and elsewhere
is making enormous profits on steel
despite paying high prices for iron-ore
* and coke imported from other countries;

(b) 4 whether India has had an oppoi-
tunity to study Japanese technology and
methods of manufacture and management;
and

&) if so, whether these have been
applied to Indian stesl industry and with
what results ?

THE MINISTER ‘OF STATE IN THE
DEPARTMENT OF STEEL (SHRIK,
NATWAR SINGH) : +¢a). Japan is
buying iron ore and coal from different
tied sources including India at very com-
petitive prices, The -Japanese steel in
dustry which is reported to have earpned
profits in 1984-85, incurred losses in
1983-84,

(b) India is broadly aware of the
tremendous STRIDES the Japanese Steel
Industry has made by making systematic
improvements in existing iron and steel
making technolggies,

(c) SAIL plants have also embarked
on similar endeavour in updating their
iron and steelmaking techpologics. SAIL
has entered into collaboration agreement
for transfer of technology with NKK,
Japan This agreement has become
operative ¢nly from July, 1985 and it is
expected tHat Indian steel industry stands
to gain significantly from it,

Exploitation of Mineral Resources
of Orissa

4898, SHRI
MANGO : Wil the Minister of STEEL,
MINES AND COAL be pleased to
state :
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+ .
(a) the steps taken by the Goverﬂment
of Orissa and his Ministry to exploit the
mineral resources of Orissa during the

-

(b) the names of thé projects, indus-
tries and mineral and metal-based pro-
grammes undertaken by the Govern-
ment of Orissa, Union Government and
the private sector’;

+(c) the projeet report prepared and
submitted for approval of his Ministry for

.@e projects to be started during the

Seventh Five Year Plan by the Governe
ment of Orissa, if any ; and

, .
(d) the steps takep by his Ministry on
the project reports so far ?

THE MINISTER OF STEEL, MINES

" AND COAL (SHRI VASANT SATHE) :

(a) and (b). Orissa produces a number
of important minerals such as iron ore,
manganese ore, chromite, graphite, bauxite
limestone, dolomite and lead ore etc. In
the'sCentral Sector the National Alu-
minium Company Limited is developing
a bauxite mine at Panchpatmali of 24
lakh tonnes annual capacity, Bharat
Aluminium Company Limited is develop-
ing 2 bauxite mine at Gandhamardhan
as alternative source of material to its
aluminium plant in Korba, Hindustan
Zinc Limited have completed constriiction
of lead mine at Sargipalli, Indian Rare
Earths Limited are establishing Orissa
beach sand complex to produce ilmenite,
rutile etc, In the State Sector Orissa
Mining Corporation have developed and
2re working mines for Chromites, lron
manganese ores, Tin and Semi-.precious
stones, In the Central Sector the National
Aluminium Company Limited is sctting
up an Alumina Plant of 800,000 tonnes
per year capacity of Demanjodi and an
Aluininium Smelter of 218 000 tonnes
per year capacity at Anpgul, Steel Au-
thority of India Limited is setting up a
Slag Cement Plant at Rourkela of 7 11kh
tonnes per year capacity, Orissa Minmg
Corporation, a State enterprise, has
receivd ap industrial Licence for produc-
tion of 45,000 tonnes per year of Charge
Chrome  The Industrial Development
Corporation of Orissa was issued a Letter

1
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of Intent for setting up of 165,000 and
65.000 topnnes per year capacity Cement
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tribat arcas and other related adwinistra-
tion of the States; State-wise details

Plant - in Sambalpur and Sundergarh thereof ;
district of Orissa respectively, Industrial
Promotion and ‘lavestment Corporation (b) the schemes and programines

of Orissa Limited proposes to set up a
Ferro-Vanadium Plunt at Rajrangpur
with a capacity of 500 tonnes per yeat,
In the Private Sector, Fétro Alloys Cor-
poration Limited and Indian Jetal &
Ferro-glloys Limited, have set up Charge
Chrome Plants of 50,000 and 45,000
tonnes capacity per year at R.ndia angd
Therdvali respectively, Orissa Spoage
Iron Limited is setting up a plant of
1,50,000 tooaes per year of Sponge iron
ore at Palaspanga Keonjhar’ district,
Paradeep Phosphates Limited is setting
up Phosphatic fertilizer plant at Paradeep,

(c) and (d). No project report for
the projects to be started during the
Seventh Five Year Plan has been received
from the State Government of Orissa,

Grant-in-Aid Providcd for Upgradatjon
of Standard of Administration in
Tribal Areas During Sixth Five

Year Plan

4899, SHRI GIRIDHAR GOMAN-
GO : Will the Minister of FINANCE
be plcased: to state :

(a) the grant-in-aid provided under
Article 275 (1) to the States/Union
Territories during. the Sixth Five Year
Plan as per the recommendation of
Seventh Finance Commission for upgra-
dation of standard of administration in

undertaken by states to uulise the funds
and utilised upto the end of the last "year
of the Sixth Five Year Plan, State-wise ;

() whether Ministries of home,’
Affars, Health and Family Welfare and
Education respectively have submitted
proposals on' ths basis of Eighth Finance
Commission awaid to get the funds from
his Ministry ; and

(d) if so, the details thereof and the
funds agreed to be provided during
1985-86, Ministry-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) and (b),
The Seventh Fwance Commission recom-
mended grants in-aid to the States (Union
Territories are hot covered by the recom-
mendations of the Finance Commission)
for two schemes in the field of tribal ad-
ministration viz, payment of compensa-
tory allowance to the employees posted
in tribal areas and construction of staff
quarters, A statement showing the allo-
cation and releases scheme.wise is given
below,

(c) The recommendations cf the
Finance Commission regarding upgrada-
tion of standards of adminsstration donot
apply to the Central Ministries,

(d) The question does not arise,

Statement

Upgradation of standards of tribal administration—grants-in-aid recommended by the
Seventh Finance Commission and the amounts released for 1979-84

(Rs. in lakhs)

Payment of compensatory

Construction of residential

State allowance to staff working quarters for staff posted in
in Tribal areas Tribal areas
Amount Amount Amount Amount
recommended released recommended  released
1 2 3 4 5
1, Andhra Pradesh 165.00 165.00 56,00 56.00
2. Assam 146,00 109,50 152,00 155.75%
3, Bihar 621,00 589 84 112,00 90,00
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1 2 3 -4 5
24.00

4. Himachal Pradesh 20.00 20.00 24.00

. 5. Kerala 20.00 20,00 40,00 40,00
6 l;!adhya Pradesh 1056.00 361,00 336,00 1031,00%
7. Manipur 7400 — 40,00 114.00*
8. Orissa : 603.00 503,00 184,00 284.00%
9. Rajasthan 150,00 —_ 40,00 . 190,00%
10, Tamil Nadu - 22,00 22,00 172,00 72,00
11, Tripura 95.00 95,00 24.00 24,00‘
12. Uttar Pradesh 1,00 1,00 16,00 16,00
13, West Bengal 98.00 58.00 96,00 136.00%
TOTAL : 3071.00 194434 1192.00 223275

* Diversion of funds from one scheme to the other was allowed,

Shortage of Producer Steel

\

4900, SHRI LALITESHWAR SHAHI:

Wil the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether Government are aware
that there is acute shortage of producer
steel, je. flats of thinner gauge in the
country ;

(b) whether it is a fact that Bokaro
Steel Plant, which is supposed to produce
thinner gauge sheet, has not been able
to produce anything during the last two-
three months ; and

{c) the way in which Government
propose to meet the situation arising out
of this shortage in the market 2 #

THE MINISTER OF STATE IN THE

DEPARTMENT OF STEEL ~(SHRI K,
NATWAR SINGH) : (a) to (c). Re-
ports of shortages have been received
‘from a few consumers, The production
at Bokaro had suffered on -account of g
strike lasting from April 5 to May 13,
1985, Despite this, the stocks of Bokaro
,products of HR/CR coils and sheets
have shown an upward trend, Adequate
imports are being allowed through licenses
and the canalising agency to meet the re-
quirements of the customers,

Al

" Allotment of Steel to Industries

4901, SHRILALITESHWAR SHAHI
Will the ‘Minister of STEEL, MINES

.AND COAL be pleased to state :

(2) the number of large scale, ancil
lary and smaHl scale Industries which have
been given direct ad-hoc allotment of
steel by his Ministry and STEEL Autho-
rity of India Limited ; and

(b) the location thereof ? ~

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K,
NATWAR SINGH) : (a) During 1984 85,
the New Delhi Office of Steel Authority
of India Limited made allotments of 6208
tonnes of steel to 59 private parties,
This requirements 0,29 of total sales
by SAIL during the -period of such
allotment,

(b) These parties are located in the

' States/Union Territories of Assam, Delhi,
. Haryapa, Maharashtra, Madhya Pradesh,

Punjab, Rajasthan, Uttar Pradesh and
Tamil Nadu, ’

Import of Raw Silk Opposed

4902, SHRI SHANTI DHARIWAL ;
SHRI1 VISHNU MODI :

Will the Midistet of SUPPLY AND
TEXTILES be pleased to state :
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(a) whether Government’s attention
has been drawn to the newsitem cap-
tioned “Raw Silk Import Opposed”
appearing in the ‘Fipancial Express’
dated 22 Jaly, 1985; .

{b) if so, the reasons for purchasing
{importing) such a huge quantity of raw
silk by Government; v

{c) whether Government are re-con-
sidering the guestion of making this
purchase (import}; and

d) if not, the reasons for not taking
action on the suggesuons of the Central
Silk Board ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHR1 CHANDRA >HEKHAR
SINGH) : (a) to (d). Government have
taken note of the newsitem under refe-
rehce. During April-May 1985, Govt,
had received a nomber of representations,
mostly from Handm weavers, regard-
ing abnormel inereaseiin the pnce of raw
silk and its shortage in the market,
Following this, the Central Silk Board
was asked to exsmine the position.
While admittiog the rise in price in 1ts
report, the Board felt that the increase
was only of temporary ndture due to
failure of rains in Karnataka and, there-
. for, 1t did not recommend direct import of
silk, The situation is under further
asscsement by the Governmeat, No
direct import of Silk has however, actu-
-ally been made so far during the year.
The price of silkk have since also shown
favourable trend and, demand for im-
ported silk has also come downg

[Translation) ‘
Sale of Steel in Black Market

4903, SHRI SHANTI DHARIWAL :
SHR1 VISHNU MODI :

_ Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a)  whether -it is a fatt that raw
materials are supplied at cheap rates to
the small scale industries by Goverument;

AUGUST 23, 1985

Whritten A:;sw;rx 208

(h) if so, whether attention of Go-
vernment has been drawn to the news
item daptioned ‘‘Farzi Factory Ke Nam
Par Lakhon Ke Lohe K: Black (Black
sale of steel worth lakhs of rupecs in the
name of fake factory)” appearing in tke |,
“Hindustan™ of 19 July, 1985;

(c) -if so, the number of 'such cascs
which have betn brought to the notice
of Government during the last three years,
full details thereof;

(d) whether Government have taken
any action on such cases soO far;

(¢) if s0, the details thereof; and
(f) 1f not, the reasons therefore ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRIK,
NATWAR SINGH) : (a) No, Sir.
Only the State Small Industries Corpo-
rations are given isbate by the mamn
producers in the supply of steel so as to
enable them to meet their handling ex-
penses in servicing the requirements of
the small scale industries under their
purview,

(b) Yes, Sir.

(¢) to (f), Information is being col-
lected and will be laid oo the Tabié of
the House,

Employees Suffering From Diseases in

Khetri Copper Project .

4904, SHR1 MOHD, AYUB KHAN -

Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) The’ number of the employees in
Khetri Copper Complex who are suf-
fering from T,B, Cilicosis, lung disease;

(®) the mumber of those who died
of these diseases;

(c) the compensation paid to the
families of the deceased persons; and

(d) the number of the employees, .
removed from service on this account ?
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THE MINISTER OF STREL, MINES
AND COAL (SHRI YASANT SATHE) :
(a) and (b). 475 cases of employees
suffering from T.B. have so far been
registered in the Hospital since the in-
ception of Khetri Copper Complex 1
1967, of whom 11 have died, No case
of Cilicosis has been- registered, No
sepatate record is maintamned in respect
of cases of lung disease,

(c) No compensation as such is
payable as per the rules of the Company.
However, in case of death of a workman
on acgount of T B,, his dependants were
paid cash  benefits varying from
Rs, 20,000 to 61,750 according to the
rules of the Company,

(d) Five,

Amount Spent for Rural Development
and Welfare in Khetri Copper
Project

4905, SHRI MOHD, AYUB KHAN :
Will theé Minister of STEEL, MINES
AND COAL be pleased to state :

(a, the year wise amount sanctioned
in the budget and the amount spent
under each head till date for rural deve.
lbpmcnt and welfare in Khetr1 Copper
Complex;

(b) the significant works undertaken
with the said budgetary amouant in villages
arouad the said complex; and

(c) whether no work was undertaken
except in 1979-80 ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE, :
() to (¢), There is no separate provi-
sion in the Budget of the Khetri Copper
Complex of Hindustan Copper Ltd, for
rural development and ‘social welfare,
However, certain schemes for Rural
Development have been integrated with
the general budget of the Complex,
Important jobs undertaken by the Com.
lex in this sphere include :
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(i) construction of metal Road of
about 8 Km, length from Khar-
khara to Koliban;

(ii) construction of metal road from
: Jodhpura to Khetri Copper
Compiex;

(iii) improvement of road from Bilwa
village to Chandmari/Kolihan;

(iv) provision of road lights on a
length of 4 Km, for the benefit
of nearby villages; and

(v) provision of drinking water faci-
lites and construction of culverts/
causeways for the nearby villages,

Various jobs have been undertaken
even after 1979-80 and are continuosly
being maintained at an approximate cost
of Rs. 50,000 per year,

Requirement and supply of power to
Khetri Copper Project

4906. SHRI MOHD, AYUB KHAN :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether the total requirement of
power for the entire plant, ‘mines, town-
ship and other purposes in Khetri Copper
Project is 28 megawatt only ;

(b) whether it is a “fact that at
present’ 32 ‘megawatt power is being®
supplied to this project by the Rajasthan
State Electricity Board and another
18 Megawatt power can be geaerated (in
emergency) by its D G, set ; and

() what was the necessity of setting
up Rs, 30 crore gas turbine and the
purpose for which the power generated
therefrom will be utilised ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) ;
(a) The total requirement of power of
the Khetri Copper Complex (KCC) of
Hindustan Copper Ltd, including the
township, is about 38 MW at present and
is likely 10 go up to 47 MW in the pear
future,
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(b) The Rajasthan State Electricity
Board is supplying around 28 MW power
to the KCC, The supply, however, has
been very erratic with power cuts going
upto 1009, In order to operate the
essential services particularly at thé mines,
emergency power of about 15 MW cansbe
generated by the Company from its capa-
city D.G sets,

() The existing power generating
capacity of KCC, can hardly serve the
essential services and operations of the
mines when there is 1009 power cut,
Hence additional 20 MW Gas Turbine
Plant is being installed at KCC to sustain
continuous operation of the mines and
other plants,

[Englisk]

Absorption of persons whose land
was acquired for construction
of steel plants
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Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the extent of land acquired from
(i) the State Government and (i) the
private land-owners in various Stales to
meet the requirements of the steel plant
in the country ;

(b) the number of persons rendered
displaced (who Tost their lands and
houses) at the time of commencing
construction of various steel plants and;

(¢c) the number out of them who
were absorbed in the steel plants in diffe-
rent states ? ¥

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHR1
K. NATWAR SINGH) : (a) to (c). The
total land acquired for the steel plants,
number of families displaced, and the
pumber of displaced persons employed

4907, SHRI SM. BHATTAM : from displaced families, are as under :
SI, Name of Steel Land acquired in Total No, of No, of
No, Plant/State acres families persons
________ — displaced  employed
Private Govt from dis-
placed
families
1. Bhilal Steel Plant, 21,898 11,473 33,371 5,703 3,791
Madhya Pradesh,
2, Durgapur Steel Plant, 11,163 5,221 16,384 2,150 2,150
West Bengal
3. Rourkela Steel 14,775 5,011 19,786 4,251 4,665
Plant, Orissa
.4, Bokaro Steel 25,931 4,497 30,428 13,491 14,512
Plant, Bihar
5. Indian Iron & Steel - — —_— 323 1,609% 638%
Company Limited, (Break-up not *([ISCO  was taken
West Bengal availablc) over in public sector
from July 1972, These
figures relates to
position after taken
over)
6., Visakhapatnam Steel 11,870 8,012 19,882 9,592% 1,283

Plant, Andhra Pradesh

(As on 30.6.85)
(In addition 4372 are
working with the con-
tractors engaged 1n the
construction of the
steel plant)

- —

B

* This is an estimate of total number of families likely to be displaced when

all lands {25,780 acres) required have been acquired,
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5 Year tax hol!:lay on 100Q per cent
export-oriented industries

4908, SHRI' SM, BHATTAM :
Will the Minister of FINANCE be pleased
10 stato :

(a) whether Government are consi-
dering a proposal to grant a 5-year tax-
holiday in respect of 100 per cent export-
oriented industries ; and

(b) whether  Government  have
approved 408 proposals for setting up
100 per cent exporl projects in different
parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) In vigw of
the provisions of Section 10A of the
Income-tax Act, 1961 (inserted by the
Finance Act, 1981) wef, 1.4,1981
which provide complete tax exemption in
respect of profits and gains derived by an
industrial undertaking set up in any free
trade zone for a period of five initial
Assessment Years which is available to
all industrial units in the free trade zone
including those which may not be
exclusively export units ; and also
amended provisions of Section 8OHHC
of the Income Tax Act, 1961 as
amended by Finance Act, 1985 (w.e.f,
1,4,1986 applicable ta, assessments for
the year 1986.87 onwards), exemption
50 per cent of the profits attributable to
export by 100 per “cent export oriented
units subject to certain conditions, for the
present any further concession to 100 per
cent export oriented industries is not
considered necessary,

(b) Up to the end of March, 1985,
427 units were holding valid approval
Jetters for setting up 100 per cent export
projects.

Applications for expahsion of
spindlages in Kerala

4909, SHRI V.S. VIJAYARAGHA.
VAN: .

SHRI K, KUNJAMBU ;

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :
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(8) the names of private as well as
Government spinning units which have
applied for expansion of spindlages in
Kerala during the p.st two years ;

(b) whether the applications have
been considered favourably ;

() whether the restriction with
regard to expansion of spindlages has
been lifted after the announcement of the
new textile policy ;

(d) if not, the reasons thereof ;

(¢) whether clear-cut instructions
have been issued in regard to applications
for expansion of spindlages ; and

(f) if not, when these are likely to be
issued ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Application for industrial
licence for expansicn of spindleage
capacity in the cotton textile mill sector
has been received from one unit iz,
M;s. Kathaye Cotton Mills, Alwaye,

(b) No, Sir.

(c) to (f). Guidelines laid down for
the issue of fresh industrial licences in
the spinning sector are contained in the
press note No, 8 (1985) series issued by
the Department of Industrial Development

on 19.3.1985,

Control on Domestic Price of Coffee

4910, SHRI V.S, VIJAYARAGHA-

VAN : Will the Minister of COMMERCE
be pleased to state ;

(a) whether there is a statutory control
on the domestic price of coffec;

(b) whether some¢ control exists in
respect of other plantation crops like tea,
etc,;

. (c) if not, the reasons for coatroljing
the price of coffee alone;
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(d) . whether this control has resulted
in hardship to small growers; and

i(e) if so, the steps being taken to
mitigate their hardships ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
PA, SANGMA) : (a) and (b). No,
Sir,

(c) to (¢). Do not arise,

[Franslation)

Non-Payment of Duty Drawback to
Exporters in Time

4911, SHRI JITENDRA SINGH :
Will the Minister of FINANCE be
pleased to state:

(a) whether there is resentment among
exporters due to not making payment of
Duty Drawback in time which is hamper-
ing exports;

(b) whether the payment of Duty
Drawback cannot be made within the
stipulated period;

(c) if not, the reasons therefor; and

(d) whether a list of such exporters
will be laid on the Table whose payments
have been withhold for more than one
year indicating the reasons for withhold-
ing the payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) While
representations are received from time to
time from individual exporters/firms/
Associations about specific delays, there
is no general resentment amongst the
exporters as efforts are being made to
ensure  payment of Duty Drawback
expeditiously, In a large majority of the
cases payment is made exreditiously,

(b) to (d) Scttlement of Duty Draw-
back Claims (Main and Supplementary)
after export takes time on various counts,
the main ones being :
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() nop-submission in time of all
relevant information/documents
by the experters,

(ii) time taken in testing of samples
Where required for determining
the admissible rates, and

(iii) delay in submission data (and its

. verification) where brand rates/
special brand rates are claimed
by the exporters,

A watch is maintained on the disposal
of claims and steps are being taken toO
streamline the procedures to cut down
these delays and settle the drawback claims
more promptly,

@s for the list desired, the time and
effort involved may not be commensurate
with the anticipated results,

[English]

Decrease in Demand of NTC
Products

4912, SHRI MOHANBHAI PATEL :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the number of mills functioning
under the National Textile Corporation
at present, their number State.wise;

(b) the details of cloth manufactured
in these mills;

(c) whether there is a substantial fall
in the demand of NTC products and if so,
the details thereof; and

(d) the main reasons for less demand
of N.T.C, products and the steps taken
to solve the problem and catch the market
for their products ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) At present, there are 125
textile mills under the National Textile
Corporation viz 103 nationalised mills
and 22 managed units, State-wise break«
up of these mills is as under :
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State/Union Number of Miils Managed
Territory Nationalised
Andhra Pradesh 6 -_—
Karnataka 4 —
Kerala 5 -
Delhi 1 -
Punjab 4 e
Rajasthan 3 1
Gujarat 12 -
Madhya Pradesh 7 —
Tamil Nadu 14 1
Pondicherry & Mahe 2 1
Uttar Pradesh 5 6
West Bengal 14 |
Assam 1 —
Bihar 2 —-—
Orissa 1 -
Maharashtra 22 13

—

(b) The mills under NTC produced cloth during the last 3 years is as given below :—
(in miflion mts )

1982.83 . 760,50
1983-84 .- 902,00
1984-85 920,00
The cloth production pattern of the mills during 1984-85, is as under :

7 age
Coarse 6.00
Lower medium - 22.64
Higher medium - 69.01
Fine 00,50
Super fine e 0.43
Blends & others - 1.42

———— e i,
100,0%

o S —— i

{c) and (d). 'The sales of NTC products have increased from Rs, 566.64 crores in
the year 1983-84 to Rs, 654,61 crores in the year 1984.85,



219  Written Answers

New Institute of Handloom Technology
in the North East

4913, SHRI N, TOMBI SINGH :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government have esta-
blished a pew Institute of Handloom
Technology in the North East as men-
tioned in the Textile Policy 1981;

(b) if so, the details and progress
thereof;, and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA S{IEKHAR
SINGH) : (a) Yes, Sir,

(b) The Institute was established in
Gauhati 1n August, 82 to cater to the
needs of Handloom Industry in North
East, The Institute conducts a 3 year
Diploma course in Handloom Technology
to which 28 candidates per year are
admutted from North Eastern States. The
first batch of students have successfully
completed their course in June, 1985,
Apart from the Diploma course the Insti-
tute also conducts Four months Short
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processing, printing and dcsigning for
candidates sponsored by State Govern-
ment, Handloom Corporation/Apex and
Primary Societies,

(c) Does not arise,

Opening of Rural Banks in North
Eastern Region

4914, SHRI N. TOMBI SINGH :
Will  the Minister of FINANCE be
pleased to state :

(a) whether Qovernment are consi-
dering to open more rural banks in the
North Eastern Region with special refe-
tence to Manipur 1n the near future;,

(b) if so, the dectails as to time,
number wud location thereof; and

(¢) 1f not, whether Government pro-
pose to look into the inadequancy of the
existing arrangements and rural banking
facilities in that region 7

THE MINISTER OF STATE IN THCE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). At present there are eleven regional
ruial banks covering 38 districts 1n the
five States and 2 U, Ts comprising the
North Eastern Region, Themr State-wise
distribution is as under :

Term  Traimng Courses in  weaving,
State/U.T, No, of RRBs District covered
Assam 5 10 (10)
Meghalaya ] 3 &)
Manipur i 8 (®
Tripura 1 3 (3)
Nagaland 1 7 (7)
Arunachal Pradesh i 4 (10)
Mizoram 1 . 3 O
Total 11 38 (46)*

*(Figures in bracket indicate total districts in the State/U Ts).
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(c) Despite pperational difficulties
arising out of lack of communications &
other infrastructure facilities and security
arrangements, the Regional Rural Banks
in the. region have been showing steady
progress, Within the constraints the
existing arrangement may not be consi-
dered as inadequate, As at the end of
February, 1985 there were 1236
branches of scheduled commercial banks,
in the North Eastern Region,

Census of Handloom

L

4915, SHRI N, TOMBI SINGH :
Will the Minustry of SUPPLY AND
TEXTILES be pleased to state :

() whether government have ever
conducted country-wide census Of hand-
looms; .

(b) if so, when and the findings
thereof; and

(c) if not, whether Government pro-
pose to consider conducting the census
in view of the changes and improvements
proposed to be brought about in the
light of the new textile policy ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) No, Sir,

(b) Docs not arise,

(c) Yes, Sir, A census of hand-
looms at All India level is being planned,

Agency/Agencies of Controlled Cloth
in Manipur

4916, SHRI N, TOMBI SINGH :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the agency’arencies through
awhich controlled cloth is released for
Manipur,

-

(b) the quantitics and varieties lifted
by the said apencies during the last
financial year;

BHADRA 1, 1907 (SAKA)

Written Answers 222

(c) whether local consumers coopera-
tive societies can be allotted controlied
cloth for distribution; and

(d) ifso, the conditions and proce-
dures thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Controlled Cloth is
released to the States of Manipur through
M/s Manipur Cooperative Consumers’
Federation Ltd,, Manipur,

(b) The details of controlled cloth
lifted by the Manipur Cooperative Con-
sumers’ Federation during the Jast finan-
cial year (1984-85) are as under :

(Figs, in Mitrs,)

Dhoty 2,82,500
Saree 56,500
Long cloth 1,67,500

Total : 5,06,500

(c) and (d). Controlled cloth is dis-
tributed through retail outlets approved
by the state Governments,

Loans Given by SBI to Galadhari
Brothers

4917, SIRIC, JANGA REDDY :

SHRI MOHD, MAHFOOJ ALl
KHAN :

Will the Minister of FINANCE be-
pleased ts state :

(a) whether his attention has been
drawn to a report in the (Dclhi) ‘Nav
Bharat Times’ of June 22 last that the
State Bank of India, after having loaned
to or stood security for Galadhari
Brothers in recent years for about Rs, 83
crores avas in serious trouble because (i)
the loans werc given without securing
firm guarantees or securities and (ii) no
proper documents were precuied by the
Bank before committing itself



223 Written Answers

(b) _whether a Director of the bank
was keenly interested in getting the loan
sanctioned for Galadharis;

(c) the details thereof; and
(d) the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) to (d).
Government have seen the Press Report,

2. State Bank of India (SBI) have
reported that their Behrain Branch
granted credit facilities to Galadhari
Bros. and to Mr A W, Galadhari and
his associate companies, The assistance
to Galadhari Bros, has been in syndica-
tion with some other commercial banks,
They have indicated that
facility is secured by first mortgage on
jand and building and security documents
prepared in consultation with the solici-
tors of the syndicate of banks for the
syndicated credit facility have been
obtained, In accordance with the statu-
tory provision further details regarding
the accounts of the constituents cannot
be divujged by the SBI at this stage,

syndicated

3. The 8BI had also extended
assistance to Mr, A W, Galadhari and
A, W. Galadhari Holdings Pvt, Ltd, The
SBI have reported that in respect of these
Joans also, tHé normal documents like
promissory notes, bank facility agreements
have been obtained, The facility was,
however, granted as ‘‘cleap facility”
Mr., A W, Galadhari and his group of
companies have been put under receiver-
ship and the SBI have filed claim for the
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aforesaid‘ dues with the appointed
receiver, The Bank has also referred the
matter to CB.1, The SBI has reported
that the outstandings in the account of
Mr. AW, Galadhari and his group of
con;panies amount to 16,412 illion US
dollars. They hold a cash collateral of
6.729 million US doi}ars. The matter is
being pursued by them with the Official
of the

recciver for the settlement

claim,

4. The SBI has also reported that
there is no evidence on record of any
Director of the bank being keenly inte-~
rested in granting credit facilities to
Galadhar: Brothers,

Foreign exchange earned by
export of flowers
4918, SHRI B.B, RAMAIAH : Wil}
the Minister of COMMERCE be pleased
to state :

(a) the details of major items of
foreign exchange earner ;

(b) whether it is a fact that India is
exporting flowers also to other couatries ;
and

(c) if so, annual exports of flowers

and the foreign exchange earned there-
from ?

THE MINISTER OF STATE IN THE
MINISTIRY OF COMMERCE (SHRI
P A SANGMA): (a) A Statement is
given below,

(b) ‘!-(es, Sir,

(c) The estimated value of foreign
exchange earned from exports of flowers
(excluding live plants) were as under :

(Value : Rs, in Lakhs)

1982.83 1983-84 1984-85,
(@) Orchids 333~ 443 13,96
(b) Cut flowers 11,19 9.44 13,53
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Statement

(a) Major items of India's foreign exchange earnings from exports were ag
under :— )

(Value :‘Rs. in Crores)

Items 1982-83 1983-84
(Provisional) (Provisional)
1, Tea and Maute 367,53 501,37
2, Coffee and Coffee substitutes 184,20 183.26
3. Tobacco unmanufactured 208.54 149 61
4, Sugar and sugar preparation 62,35 139.86
S. Cashew Kernels 133,97 156.62 .
6, Vegetables & fruits (other than
cashew kernels) 158 80 155.16
7. Oil cakes 149.35 146,29
8. Spices 88,95 109,26
9., Marine Products 349.45 327.30
10, Meat & Meat preparations 80.47 . 68,32
11, Rice 199 .60 147,13
12, Cotton raw 101,16 14895
13, Irop Ore 373,79 385.34
14, Manganese Ore 14,95 17.98
15, Mica 1855 26,52
16, Cotton Yarn 23.25 19.57
17. Cotton Fabrics 265,52 276,54
18, Readymade Garments, 527,50 607,20
19, Madeup articles wholly or chiefly
of cotton 97.01 - 76.28
20, Fabrics of man-made fibre 21,76 26,52
21, Silk Fabrics 31.71 40,58
22. Jute manufactures 202,76 164,52
23, Coir and Coir mfrs, 24.60 23,48
24, Leather & Leather Mfrs, (Excl, ‘
Footwear) 345.88 349 88
25, Footwear ¥ 25.92 23,23
26, Chemicals & Allied Product 308.20 277.68
27, Gems & Jewellery 894,03 1288.65
28, Carpets handmade 168,57 194 .04
29, Works of Arts 109.61 116.61
30, Metal Manufactures (excl, Iron
& Steel) * 201,56 19429
31, Machinery & transport
s equipment 584.60 493,98
32, Iron & Steel (incl, mfrs,) 55.15 4643
33. Crude oil 1063.37 1231.09
34, Mineral fuels, lubricants and
related products 171,90 361,96

————

GRAND TOTAL (incl, other Item) 890775 *9865.30
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Disposal of Properties of Different
Firms of Rajendra Sethia by
Central Bank of India

4919, SHRI BHOLA NATH SEN:

Wil the Minister of FINANCE be pleased ~

to state

(a) whether the Central Bank of
India and the Punjab National Bank have
taken steps for disposing of the properties
held by them in security for the loans
advanced by them to the different firms
of Rajendra Sethia;

(b) if so, the details of the properties
disposed of so far;

() the outstanding dues of the
banks;

(d) the amount so far realised by the
banks by disposing of the properties
pledged to the banks; and

(¢) the steps taken/proposed to be -

taken to recover the outstanding dues of
the bafks from Sethia firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e).
Both the banks have reported that they
have taken steps to realise their securities
held in the account of M/s ESAL Com-
modities Ltd, including through disposal
of properties, While Central Bank of
India bhas reported that it has not yet
succeeded in sale of any property held by
it as collatoral security in the account,
Punjab National Banks reported that it
has realised a sum of £ 0 962 million
through sale of properties at London,
The dues of ESAL Group to the two
banks viz, Central Bank of India and
Punjab National Bank, as reported by
them, are about Rs. 68 crores and US
$ 85916 million, respectively, The
amounts realised by them so far in various
ways are Rs, 1,20 crores in respect of
Central Bank of India and £ 0,962
millionen US § 7.293 million in respect
of Punjab National Bank, The following
steps have been taken by banks, as
reported by them, to recover their out-
standing dues fiom the firm :—

{
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I.  Central Bank of India

(i) It has lodged a claim with official
liquidator for uacovered portion
of its dues,

(ii) Suit has been filed agamnst
jnsurance companies and others
concerned to rccover 1ts ducs

under insurance policies In
respect of bills covering exports
to Sudan,

(iii) Immovable properties are being
put to sale,

(iv) It is executing the decree obtained
by it against ESAL (USA) Inc,
and is also -inviting, offers for
sale of the aircraft belonging to
Rajinder Sethia, -

I, Punjab Natiopal Bank

The bank is taking all possible
steps to recover its dues from the
various securities charged to the
bank,

Cigarette Companies to Pay Excise
Duties as Per Supreme Court
Directive

4920, SHRI BHOLA NATH SEN:
Will the Minister of FINANCE be pleased
to state :

(a) whether some cigarette companies
aye hable to pay excise arrears as per the
Supreme Coui't directive to them;

(b) if so, the details of the excise
arrears payable by the cigarette com-
panies;

(c) the steps taken/proposed to
recover the arrears from the cigarette
companies; and

(d) the amount of excise arrears
recovered so far from the cigarette com-
pdnies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) On
the 12th July, 1985 the Hon'ble Supreme
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Court issued directive in P.M_E, disputes
againit some companies including three
cigarette companies, According to these
directiv:s, the Department has been per-
mitted to raise interim demand of excise
duty on advertisement expenses not allo-
wed to be deducted from ghe assessable
value,

(b) and (d); The informatioa is being
collected and will be 1aid on the Table of
the House,

(c) The Collectors concerned have
been asked to take farther action in terms
of Hon’ble Court’s Order,

Audit of Gramin Banks in Gopalgan},

Bihar
4921, SHRI KALI PRASAD PAN-
DEY : Wil the Minister of FINANCE

be pleased to state : .

(a) whether it 1s a fact that the audit
of Gramin Banks in Gopalganj, Siwan
District in Bihar has not been conducted;

(b) if so, the reasons for not conduct-
ing the audit; and

(c) when the audit of these Gramin
Banks is lkely to be conduded ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) : ta) No,
Sir, The annual audit has been conduc-
ted,

(b) and (c). Do not‘arisc_
9

Corruption in Gramin Banks in Bihar

4922, SHRI KALI PRASAD PAN.
DEY : Will the Minister of FINANCE
be pleased to state :

(a) whether certain charges of corrup-
tion are pending against the managers of
Gramin Banks in Bihar; and

(b) if so, the details thereof and the
action taken against the managers of
Gramin Banks ?
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THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOQJARY) : (a)
Complaints have been made to Govern-
ment and the NABARD by members of
Public including MLAS and M. Ps con-
taining allegations in the functioning of
branches of Regional’ Rural Banks .in
various States including Bihar.

(b) These complaints are got inves-
tigated and appropriate action is taken
wherever found necessary in accordance
with relevant provisions laid down in the
regulations.

Poor utilisation of the World Bank
Loans for various projects
in States

4923, SHRI KALI PRASAD PAN-
DEY : Will the Minister of FINANCE be
pleased to state :

(a) whether it has come to the notice
of the Union Government that there has
been very poor utifisation of the World
Bank loan sanctioned for various projects
in States ;

(b) the names of the States where
the poor utilisation of the said loan
has been reported to the Union Governe
ment ;

() whether the Union Government
have asked the States for examining the
issue and report to the Union Govern-
ment ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(d), The progress of utilisation of the
World Bank loan for various projects in
States is under constant review by the
Government of India,” In some States
progress in certain projects is lower than
target due to limitation of funds or orga-
nisational reasons, In such cases, the
Government of India alert the project
authorities and State Government with a
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view to improving the utilisation, The
State Governments have been requested
to ensure that adequate funding is avail-
able for priority projects including those
for which Bank assistance has b?en
sanctioned,

Femsle employees in B.C.C.L,

4924, SHRI BASUDEB ACHARIA :
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the number of +female employees
in Bharat Coking Coal Ltd, in the last
ten years with year.wise break-up till Ist
January, 1985 ;

(b) whether there is a steady decrtase
. i_n the number ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) The number of females employee
in BCCL, in the last 10 years, year-
wise, is as under :
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As on No, of female
workers
1.1,1976 21,568
1,1,1977 20,350
1,1,1978 19,754
1.1,1979 18,084
1.1,1980 16,764
1.1,1981 16,466
1.1,1982 16,539
11,1983 16,387
1,1.1984 16,247
1.1.1985 16,774

(b) There was a decrease till 1,1.80
and thereafter the number has been more
or less at the same level,

(¢) ‘The decrease was due to certain
‘Voluntary Retirement Schemes and natural
wastage,
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Performance of Mouraushin Gramin
Bank in Birbhum In West Bengal

4925, SHRI GADADHAR SAHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether instruction has been
issued to the Mouraushin Gramin Banks
in Birbhum in West Bengal to provide
loan assistance for small marginal farmers,
recorded bargadars and grants to
assignees of vest land/pattas and for
extension of credit facilities to the new
recorded bargadars and new assignees of
pattas for their coverage under the scheme
they are entitled to ;

(b) whether it has been brought to
his notice that new recorded bargadars
and assignees of pattas are not allowed
these facilities ;

(c) whether there is any ceiling hmit
of the volume of total credit for a parti-
cular bank ; and *

(d) if so, guidelines to the bank so
as to enable these categoiies of rural poor
to get financial assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(d). Presumably the reference is to
Mayurakshi Gramin Bank, overating in
Birbhum district of West Bengal,
Regional Rural Banks have been estabh-
shed with the primary objective of
meeting the credits needs of persons
having annual income of less than
Rs, 6500/- and include, among others,
small/marginal fatmers, agricultural
labourers, rural artisans, A farmers,
cultivating land and conforming to stipu-
lations of National Bank for Agriculture
ank Rural Development for a small
farmer is eligible for credit facilities from
a regional rural bank, and it includes
recorded bargadars and assignee of pattas
also. Since all regional rural banks are
required to adhere to the above guidelines
it was not considered necessary to iscue
separate jostructions in this regard to
Mayurakshi Gramin Bank,
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(b) No, Sir,

(¢) No limit has been fixed for the
total credit that may be granted by a
regional rural bank, The amount of
credlt disbursed by a regional rural baok
will depend am its resources comprising
of deposits, and refinance from sponsor
bank and the National Bank of Agricul-
ture and Rural Development gid the
demand for credit in'the area of operation
of the regional rural bank,

Incentives to encourage private
investment for boosting
silk production

4926, SHRI B,V. DESAI : Will the
Minister OPSUPPLY AND TEXTILES be
pleased to state :

(a) whether Government are consi-
dering to offer some incentives to encou-
rage private investment boosting silk
production ;

(b) whether his Ministry is preparing
a strategy to provide necessary inputs in
the identified thrust areas ;

(¢) whether for increasing the avail-
ability of silk, Government have decided
to expand acreage under mulberry culfi-
vation ;

(d) whether to boost the silk pro-
duction, Government have appointed a
committee for working out details of a
separate Act to be introduced for silk-
worm seed and chowki-rearing ; and

{e) ¥ so, the other incentives Govern-
ment propcse to ‘provide ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) to (). Government have
been implementing several schemes for
development of sericulture with a view
-to boosting silk production in the coun-
try, Under these schemes, necessary
inputs like research and . development
support, training and extension services
and infrastructural facilities heve been
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provided to the farmers who are mostly
private individuads, In terms of new

. Textile Policy, further emphasis would be

faid on development of sericulture during
the 6th Plan, "As part of this, area under
mulberry cultivation would also be ex-
panded and all necessary steps for pro-
viding inputs to the farmers would be
taken depending on the availability of
funds, .

(d) and (¢), Government have con-
stituted a committee for suggesting
necessary steps including enactment of a
central Jegislation for improving the

+ silkworm seed production jn the country,

The question of providing additional
incentives would be examined in the light
of the recommendation of the committce,

Discussion with West German Vice-
Chancellor about Agreement on
Avevidance of Double Taxation

4927, SHRI1 BV, DESAI : Will the
Minister of FINANCE be pleased to
state : '

{a) whether he had discussions with
the West German Vice-chancellor during
his visit in July, 1985 and exchanged in-
struments of retification of an agreement
on avoidance of double taxation ;

(b) if so, the main features of this
agreement ; :

(c) to what extent the agreemant
reached between the two countries will be
helpful in India’s modernisation efforts ;

and

(d) by what time the agreements are
likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) Yes,
Sir,

(b) A statement containing the main
features of the revised Agreemegg for
Avoidance of Double Taxation with res-
pect to Taxes on Income and Capital

between the Republic of India and, the
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Federal Republic of Germany is given
below,

(c) The Agreement between the two
countries is expected to lead to freer flow
of technology and know-how, thus pro-
viding an impetus to India’s efforts to-
wards modernisation,

(d) The Protocol revising the Agree-
ment shall enter 1nto force one¢ month
after the date of exchange of the instru-
ments of ratification viz,, 10th August,
1985 ; and in the case of India it shall
have effect in respect of income and capi-
tal assessable for any assessment year
commenciug on or after 1st Apnl, 1984,

Statement

The revised Agreement for Avoidance
of Double Taxation with respect to [axes
on Income and Capital between the Re-
public of India and the Federal Republic
of Germany would, in the case of India,
cover income-tax, surtax and wealth-tax.
The instruments of ratification of this re-
vised Agreement were exchanged on
10-7-1985 in New Delhi, The Agree-
ment provides that the profits of an
enterprise of a Contracting State shall be
taxable only in that State unless the enter-
prise carries on business mn the other
Contracting State through a permanent
establishment situated therein, Permanent
establishment, inter-alia, includes a bu Id-
ing site or construction or nstallation
project omly if it lasts more than six
months, The Agreement also provides
that the profits dérived from the operation
of ships n international traffic shall
be taxable only n that Contracting State
in which the place of effective manage-
ment of the enterpiise is situated  Not-
withstanding this, such profits may be
taxed in the other Contracting State
from which they are derived provided
the tax charged shall not exceed 50 per
cent in the first five years after the entry
into force of the Protocol and 25 per
cent during the subsequent five fiscal
years® The Agreément provides that the
dividends paid by a company which is a
resident of a Contracting State to a resi-
dent of the other Contracting State may
be taxed in that other State, - However,
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such dividends may also be taxed in the
Contracting State of which the company
paying the -dividends is a resident, and
according 10 the laws of that State, But
if the beneficial owner of the dividends
is a resident of the other Contracting
State, the tax so charged shal] not exceed,
in the case of Federal Republic of
Germany, 15 per cent of the gross
amountwf the dividends ; and in the case
of India, where the dividends relate in
whole Or in part t0 a new contribution,
15 per cent of the gross amount of the
dividends attributable to the mew contri-
bution. The Agreement further provides
that ,the 1oterest.ansing in a Contracting
State and paid to a resident of the other
Contracting State may be taxed in that
other Staie, However, such in¥rest may
also be taxed in the Contracting State in
which 1t arises and according to the laws
of that State, But the tax so charged
shall not ¢xceed !0 per cent of the gross
amount, if such interest is paid on any
loan by a bank and 15 per cent of the
gross amount in all other cases, The
Agreement provides that royalties ang
fees for technmical services arising in a
Contracting State and paid to a resident
of the other Contracting State may be
taxed 1 that other State, However, such
royalties and lees for technical services
may also be tlaxed m the Contracting
State 1n which they amse, and according
to the laws of the State But n so far
as the fees for technical services are con-
cerped, the tax so charged shal! not ex-
ceed 20 per cent of the gross amount of
such fees,

Steps to Discourage Investment in Egquity
Shares and for the Diversion of In-
vestment in Government owned Finan-

cial Institutions €

4928, SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE
be pleased to state :

(2) whether one of the important rea-
sops of the price rise is due to much
money chasing too few equity shares in
the stock exchange market ;

(b) if so, how Government intends to
curb this practice ;
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(c) whether due to investors lure for
attractive returns in equity shares Govera-
ment are deprived of tHeir invastment in
-nationalised banks and nonconvertible
debentures ; and

(d) if so, steps taken by Government
to discourage investors to invest money
in equity shares and also to divert their
investment to government owned financial
institutions ?

THE MINISTER OF STATT. IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) Inade-
quate availability of floating stock in the
stock market is one of the factors for the
rise in the prices of equity shaics,

(b) Various measures have been taken
by the Government directly or indirectly.
and by several other agencies, in this re.
gard, These include, amongst others,
encouraging new issues, increasing the
floating stock by institutional disinvest-
ment and imposition of margins by the
Stock Fxchange,

(c) 1Itis not correct to say that attrac-
tive returns on equity shares have dep-
rived nationalised banks of their deposits,
Aggregate deposits of scheduled commer-

cial banks have increased from Rs, 60596,

crores as on the last Friday of March
1984 to Rs, 72115 crores as on the last
Friday of March 1985, As regards
1985.86, these deposits have further in-
creased by Rs, 4021 crores, indicating
a growth rate of 5.6%,, upto S5th July,
1985, Similarly, approvals éramed by
the Controller of Capital Issues under
the Capital Issues (Control) Act, 1947
for raising non-convertible debcatures by
companies have more than doubled from
Rs, 187,82 crores for April-July 1984
to Rs, 41097 crores for April-July
1985,

(d) In view of Answer to (c) above,
the Question does not arise,

Trading in Equity Shares

4929, SHRI VIRDHI CHANDER JAIN:
Will the Minister of FINANCE be pleased
to state ¢
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'(a) whether thousands of equity shares
are traded every day without any obliga-
tion to give or take delivery under the.
existing arrangements for “fortnightly
séttlement; and

(b) if so, eflective measures propose to
be taken by Government to plug the loop-
holes in public interest ?

THE. MINISTER OF STATE IN THE
MINISFRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) and (b)
The Bye.laws of major Stock Exchanges
at Bombay, Delhi Calcutta, Ahmedabad
and Madtas contain provisions according
to which in the case of such shares as may
be designatcd by the Governing Board as
specified shares, delivery and payment may
be extended or postponed by the Govern-
ing Board by further periods of 14 days
each so that the overall period does not
exceed 20 days from the date of the cons
tract. Trading in such specified shares is
subject to various regulatory measures
such as impositton of different types of
margins, etc. with a view to ensuring
smooth settiement of transactions,

Ban in Speculative Trading ~

4930, SHRI VIRDIII CHANDFR
JAIN: Wil the Mmnister of FINANCE
be pleased to state:

(a) whether the speculative trading was
prohibited in 1969 but the ban 1s being
circummented; and

(b) if so, how the authorities are gomng
to enforce it strictly ?

THF, MINISTFR OI' STATE IN THE
MINISTRY OF FINANCF SHRI JA-
NARDHANA POOJARY) (a) In 1969,
the Government issusd a notfication under
Section 16{1) of the Securities Contracts
(Regulation) Act, banni g trading in secu-
rities for ‘‘the clearing” However, the
Government is empowered under Bye-law
59 of the Bye-laws of Stock Exchanges to
permit extension or postponement of the
period for the performance of contracts
in respect of non- cleared securities beyond
21 days. Accordingly, in 1983 Govein-
ment have permitied the major Stock £x-
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chédnges to extend or postpone the period
for the performance of contracts entered
into in non gJeared securities i, e, hand
delivery contracts in specified shares by a
period of four or five settlement periods
of 14 days each, subject to the total period
not exceeding 90 days from the date of
the contract,

(b) Trading in securities m the Stock
Exchanges is governed by the bye-laws
and regulations of Stock Exchanges,
Various regulatory measures under the
bye-laws and regulations such as imposi-
tton of different kinds of margine, restric-
tions on the outstanding business position
of members of Stock Exchanges etc., have
been taken by the Stock Exchanges on
their own and at the instance of the Go-
vernment with a view to ensuring smooth
settlements of transactions in securilies,
Government are keeping a constant watch
on the functioning of Stock Exchanges,

Indo-Nepali Trade and Transit Treattes

4931, SHRI BRAJA' MOHAN MO-
HANTY : Will the Minister of COM-
MERCE be pleased to state ; °

(a} whether Government have come
across the statement of Foreign Minister of

Nepal appearing 1in the ‘Mindustan Tim.s’

of 16 July, 1985 wherein he has alleged
that Indo-Nepal trade and transit treaties
are unequal treatics;

(b) whether any srritants regarding the
implementation of the said treaties have
been brought to the notice of the Union
Government;

(c) if so, the details thereof; and

(d the reaction of the Union Govern-
ment as to the comments of Foreign
Minister of Nepal ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P, A, SANGMA) . (a) Yes Sir,

(b) and (¢), The working of Indo-
Nepal Treaties of Trade and transit are
reviewed every year jointly by representa-
tives of the two Governmepts in the Indo-

AUGUST 23, 1985

‘Written Answers 240

Nepal Inter-Governmental Committee
Comprising ot senior officers, Operational
and logistical problems if any, are discus-
sed in such meetings and attempt made o
evolve mutually satisfactory solutions,

(d) Government regards the reported
statement of the Nepalies Foreign Minister
as unfortunate, neither reflecting the tra-
dionally good relations between the two
countries nor cortributing to the further
improvement of these relations, Govern-
ment have emphatically conveyed its views
on the reported interview to the Nepalies

-authorities both in New Delhj and Kath-

mandu,

Unprecedented Boom in Share Prices

4932, SHRI BRAJA MOHAN MO-
HANTY : Will the Minster of FINANCE
be pleased to state :

(a) whether Government are aware
of unprecedented boom in share prices
recently reflected in share market and if
s0, the reasons thereof;

(b) whether Government have made
any in depth study of its impact in the
economy;

(c) whether on account of new econo-
mic liberalisation policy, surplus funds gene-
rated expected to be nvested in new
industrial ventures is being diverted to be
dump in the existing industries and thereby
the objective of the industrial expansion
is being frustrated;

(d) whether Government have observed
that now-a-days much of the transactions
in share market are very much spzculative
in nature and by-passing the forward tra-
ding restrictions; and

(e) if so, the reaction of Government,
*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) There
has been in the recent past a considerable
increase in the prices of shares of various
companies listed on Stock Exchanges. The
Reserve Bank of India Index Number of
Prices of Ordinary Shares 21970-71 =
100) increased from 219.4 for the week
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ended 5th January, 1985 to 371,3 for the
week ended 3rd August, 1985, The in-
crease in prices of shares was largely due
to several favourable factors obtaining in
the economy,

(b) Government are keeping a constant
watch on the functioning of the Stock
Exchanges,

(c) Both existing companies and new
companies have been raising funds through
capital issue for financing their expansion/
new projects, Investments in new industrial
ventures have not been adversely affected
on account of investmeants in existing
companies,

(d) Trading in securities in the Stock
Exchanges is governed by the bye-laws
and regulations of Stock Exchanges, Va-
rious regulatory measures under the bye-
laws and regulations such as imposition
of different kinds of margins, restrictions
on the outstanding business position of
members of Stock Exchanges etc,, have
been taken by the Stock Exchanges on
their own and at the instance of the Go-
vernment with a view to ensuring smooth
settlemenis of transactions in securities,

(¢) The question does not arise in view
of answer to (d) above,

Textile Pl"ogressing Ingredients Controlled
by Reliance Taxtile, Bombay

4933, SHRI PRIYA RANJAN DAS
MUNSI :  Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether it is a fact that the main
textile processing ingredient are virtually
being controlled by only Reliance Tax-
tilte Group of Bombay and this had
resulted in the sickness and discrimination
to other unit;
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(b)

(c) if not, whether Government pro-
pose to review the position ?

if so, the reasons thereof; and

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) There is no such processing
ingredient virtually controlled by Reliance
Group of Mills, ’

.(b) and (c), Do not arise,

Export of Rice, Wheat and Sugar

4934, SHRI PRIYA RANJAN DAS
MUNSI :
SHRI JITENDRA PRASADA

Will the Minister of COMMERCE be
pleased to state :

(a) the total quantity of rice, wheat
and sugar exported during 1980-81,
1981-82, 1982-83, 1983-84 and
1984.85 as on 31st March, 1985;

(by the total foreign exchange earned
therefrom;

(c) whether any import of food arti-
cles was there in those years, if so the
details thereof;

(d) whether export of these food
articles i any manner affected the rice and
supply of our domestic market in these
years; and

(ey if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A, SANGMA) : (a) and (b). The total
quantity and value of exports of rice,
wheat and sugar since 1980-81 were as
under

(Quantity : ‘000 tonnes)

(Value : Rs. in Crores)
Year * Quantity Value
1980-31 862.6 270,01
1981-82 1027.9 417,56
1982-83 845.0 28426
1983-84 (provisional) 10625 358,04
1984-85,% o ) «X® 2652 107.39

. (‘X' Figures for wheat and rice pertain to April-December, 1‘984)

(Source :

DGCI & S, Calcutta and STC)
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(c) Tmport of wheat and rice through the Food Corporation of India and of sugar
through the State Trading Corporation of India since 1980.81 were as under :—

Year Wheat

Rice Sugar

(Quantity contracted)

198081 —

1981.82 ®22. 65
1982-83 3950
1983.84 21.30
1984.85 —_—

— 1.81
— 215
7.20 -
— 4,96

(d) and (e). Export policy is formu-
lated taking into account the production
prospects; assessment of domestic require-
ment, exportable surpluses Iikely to be
generated, and the probable impacts on
the domestic price stituation,

Plan for Import and Distribution of
Natural Rubber

4935, SHRI'K KUNJAMBU : Wil
the Minister of COMMERCE be pleased
to state :

(8) whether Government have drawn
up an import and distribution plan of
natural rubber; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A.SANGMA) : (a) Yes. Sir.

(®)  As per preliminary assessment a
demand-supply gap of 29,000 tonnes was
cstimated for 1985.86, Of this, STC
has been allowed to import 20,000 tonnes
to meet supply-demand gap upto August,
1985

Financial Institation for Modernisation
of Cotton Textiles Industry

4936, SHRI K, KUNJAMBU : Will the
Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether Government have recsi-
ved suggestions from cotton textiles
mdustry for setting up a separate finan.

cial institution for tackling its needs of
modernisation;
*

(b) if so, the details thereof; and

(c) the reaction of Government

thereon?

THE MINISTER OF STATE OF THE

*MINISTRY OF SUPPLY AND TEX-

TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Yes, Sir,

(b) Indian Cotton Mills Federation
has suggested that in view of the specia-
lised requirement of the textile industry
and the need for concerted offorts to
catry out modernisation, a separat; agency
be established to tackie the needs of
modernisation of the industry.

(¢) As per the new Textile Policy, a
national level Standing Advisory Com-
mittee on modernisation of the textile
industry shall be set up, which would
include representatives of management and
labour as alco suitable technical experts
and representatives of financial institu-
tions. This Committge shall identify og
a continuous basis the needs madernisa-
tion and the type of modernisation that
the industry should adopt.

Complaints Against Banks in Giving
Advances Under Educated Employ-
ment Guaragtee Scheme

4937, SHRI JITEND
Will the Minister of
pleased to state :

PRASADA -
NANCE
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(a) whetheritis a fact Government
have received a large number of com-
plaints  against the banks in giving
advances under the ‘Educated Employ-
ment Guarantee Scheme” in Uttar
Pradesh;

(b) if so, the nature of the complaints
and the action Government have taken
thereon; and

(c) the steps Government propose to
take so that these complaints do not occur
in future ?

e

THE MINISTER OF SPATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Presumably, the Hon’ble Member is re-
ferring to the Scheme for providing Self-
employment to the Educated Unemployed
Youth which was introduced in the year
1983-84, In a Scheme which is being
implemented on a large scale not only in
Uttar*Pradesh but throughout the country,
there may always be a few compliints
regarding delay/non-sanctioning of loans
and availment of loan by non-eligible
persons, However, complaints whenever
received are got looked into with a view
for taking suitable remedial action.

[Translation)

Availability of Tungsten in Chital,
Uttar Pradesh

4938 SHRI HARISH RAWAT ;
Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether survey work for tungsten
in Chitai (Almora, Uttar Pradesh) has
since been completed; and

(b) if so, the quality of the tungsten
reserves there and the steps being taken
by his Ministry for its exploratipn ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b), The Durectorate of Geology
and Mining (DGM), Uttar Pradesh, is
carrying out survey to locate tungsten

near Chitai in Almora District of Uttar °

Pradesh, A preliminary estimate of 2
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lakh tonnes of low grade tungsten ore
with 0.1% WO, has been made on the basis
present work, Further exploration work
in the area by DGM, Uttar Pradesh, is
still contimung, Geological Survey of
India carried out regional geological and
geochemical surveys to locate tung-ten in
the Almora district of Uttar Pradesh but
the results were not encouraging,

Smuggling of Gold and Silver

4939, SHRI HARISH RAWAT :
Will the Mimister of FINANCE be
pleased to state :

(a) whether it is a fact that smuggling
of gold and silver in India has increased
enormously during the last six months due
to large diffefence in the sale prices of

" these metals in India and its bordering
couatries; and

(b) if so, the names of the bordering
countries and areas thereof from where
the smuggling of these items has increased
and the steps Government propose to take
to deal with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) Reports
received by the Government and the
trends of seizures made during the last
six months in 1985 indicate that gold
continues to be an item sensitive to
smuggling into the country because of
increased profitability, However, there
is very little smuggling of silver out of
the couatry for want of profitability, )

(b) Goid is'smuggled into India by
air, sea and land from the Middie East
couatries, Hongkong, Singapore, Srilanka,
Maldives, Pakistan and Nepal,

The drive against smugglers has been
intensified, The preventive and intelligence
machinery of the Customs department
has been reinforced in terms of manpower
and equipment, The scheme of rewards
to informery and Government servants
has been liberalised, In addition, appro-
priate anti-smuggling measures, both
ghort-term and long-term, are taken in
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close cp-ordination with the concerned
Central and State Government authorities,
The trends of smuggling and seizures are
kept under constent i1eview for taking
appropriate remed &l action. as warranted,

Steel Distribution Depots in Hilly Areas

4940, SHRI HARISH RAWAT ;
Will the Minister of STEEL, MINES
AND COAL be pleased to state !

(a) * the number of steel distribution
depots or agencjes functioning in hilly
areas of each State of the country;

{(b) whether there is a proposal to
relax the existing criteria for opening
depots and agencies in these arecas keeping
in view their difficult geographical con--
ditions; and

(¢} if so, the hilly areas where such

depots or agencies are likely to be opened
during the year 1985-86 ?

THE MINISTER OF STATE IN TIHE
DEPARTMENT OF STEEL (SHRI K,
NATWAR SINGH) : (@) There are
twelve distribution outlets of the main
producers of steel in the hilly areas of
different States in the country, Their
details are given below :—
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Number of

State distribution
outlets

Assam 5
Nagaland 1
Jammu and Kashmir 3
Himachal $1adesh 2
West Bengal 1
TOTAL 12

(b No, Sir,

(c) Steel Authority of India Limited
proposes to commission a Departmental
Stockyard at Dharam Nagar in the State
of Tripura,
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) Opening of branch offices of
LICin UP,

4941, - SHRI HARISH RAWAT :
Will the Minister of FINANCE be
pleased to state ;

(3) the number of branch offices of
Lif: Tosurance Corporation in Uttar
Pradesh ;

(b) * whether some specific norms have
been fixed for opening these branch
offices ;

{c} if so, whether there is jusification
for opening some more branch offices in
Uttar Pradesh as per the norms fixed

(d) if so, the number and location
thereof ; and

(e) the time by which these branch
offices are likely to be opencd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY) : (a)
The number of Branch Offices of Life
Insurance Corporation of India in U.P,
is 131 ason >1,3,1985,

) Norms for opening new Branch
Offices include several factors such as
existing field organisation, actual new
business production, future business
potential of the proposed area population
covered by cxisting branch from which
new branch is to be carved
distance of the new Branch location from
that of the existing branch office,

(c) to (¢). The Officers-in-Charge of
the Divisions examine the potential for
opening of new Branches under their
respective jurisdiction and submit their
annual plans through the Controlling
Zonal Manager for approval of the
Central Office of LIC, The Central Office
of the LIC has approved the following
12 new PBranches for the State of
U.P, in the development plans for
1985-86 :—

out and the .



249  Written Answers

BHADRA 1, 1907 {SAKA4)

Written Answers 250

12. Varanasi City
(Maruwadiah)

o
- S‘ No, N;n;c . District
1, Tilhar ) Shahjahanpur
2. Lucknow City Lucknow
(Trans Gomti)
3. Khatema “ o Namital
4. Sahaswan Budaur
5. Kosikalan e Mathura
6. - Aligarh-II Aligark
7. Fatchabad . Agra
8, Agra Cantt, Agra
9, Rasara ove Ballia
10, Mohammadabad Ghazipur
11. Shahganj . ) Jaunpur
Varanasi

-

The above new Offices are proposed to be opened during the current financial

year on or before 31st March, 1986,

{English)
Shortage of metal scrap and
steel scrap
4942, SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of STEEL,
MINES AND COAL be pleased to
state ;

{#) whether there have been scarcity
of metal scrap and steel scrap for
manufacturing quality steel in the mini
stee! plants and large steel plants ;

(b) whether the shortage and non-
availability of metal scraps have led to
the closure of many mini steel plants in
the country ;

(¢} if so, the steps proposed to be
taken to thake these scraps available to
meet the demand of steel plants ; .and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STFFL (SHRI
K. NATWAR SINGH) : (a) to (d) The

anticipated gap between demand and
indigenous availability of Carbon Steel
Melting Scrap in the country during
1985.86 is estimated at 10 Jakh tonnes,
This gap is proposed to be met by
import of Carbon Steel Melting Scrap,
Sponge Iron and Hot Briquetted Iron,
No report has been received about closure
of any Mini Steel Plant due to non.
avanability of Steel Scrap,

Sponge iron plants in Orissa

4943, SHRIMATI JAYANTI PAT-
NAIK + Wil the Mmiter of STELL,
MINES AND COAL be pleased to
state

{a) the number of sponge iron plants
which have been set up in Orissa and
other States so far ;

(b) the location of each of these
sponge iron plants ;

{c) the number of sponge iron plants
which have started commercial production
so far;
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(d) the annual production capacity
of each of these sponge iron plants;
and

(¢) the details thereof ?

THRB MINISTER OF STATE IN THE
DEPARTMENT OF STEEL/ (SHRI K,
NATWAR SINGH) : (a) to (e). A
statement contaming a list indicating the lo-
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cation and the annual capacity of the units
granted Licenses/Registrations for the
production of sponge iron in the State
of Orrisa and other States 1s given below,
Only.two units viz,, M/s, Spoage Iron
India Limited and M;s, Orissa Sponge
Iron Limited, Nayagarh are in produc-
tion, The remaining units are at the
various stages of implementation,

Statement

List of Units holding Industrial Licenses|Registration
Jor the production of Sponge Iron

Sl, Name of the Unit Location Capacity
No. (i tonnes
per annum)
1. M/s, Sponge Iron India Limited - Kothagudam ) 60,000
Hyderabad (A.P)
2. M/s, Bihar State ‘lnduslrial Deve- Ranch: 1,20,000
lopment Corporation Ltd, (Bihar)
3. M/s, Gujarat Industrial Invesunent Hayira Surat 4,00,000
Corporation Ltd, (Gujarat)
4, M/s, Steel Authority of Inda Ranchi 3,000
Limited, Ranch (Bihar)
5. M/s. Karnataka State Industrial Hospet Bellary 1,50,000
Development Corporation Limited (Karnataka)
6, M/s, Saroj Alloys & Steel Limited, -do- 20,000
Hospet
7. Mjs, State Industrial lovestment Raigarh 4,00,000
Corporation of Maharashtra (Maharashtra)
+8, M/s, Madhya Pradesh Audogik Raipur 1,50,000
Vikash Nigam Limited (Madhya Pradesh)
9. M/s, Ornssa Sponge Iror Limited Nayagarh Keonjhdr 3,00,000
(Orssa)
10,. M/s, Industrial Promotion & Invest- Keonjhar 90,000
ment Corporation of Orissa (Orlssa)
11, M/s, Bula Jute Manufacturing Patrato 40,000
Company Limited (Bihar)
12. M/s, Hope India Limited, Calcutta Purulia 60,000
(West Bengal)
13, Shri T.A, Bukhari, New Delhi BWA 20,000
(Karnataka)
14, Shri Jagdish Prasad, Calcuita Shivsagar .4,00,000
(Assam)
15. M/s, West Bengal Industrial Deve- Jamsol Chakdha 1,50,000
lopment Corporation Ltd, Burdwan (W _B,)
16. M/s, Kesoram Industrial, Calcutta Keonjhar 1,50,000
(Orissa)
17, Shri Krishnam Raju S, H yderabad Distt, Medak 4,00,000

(A.P)
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Openlng of staff training centres of
Union Bank of India

4944, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE
be pleased to state :

(a) the number of Staff Training
Centres set up by the Union Bank 9f
India in the country ;

(b) the names of the places where
those training Centres have been opened :

() whether Government have
proposal to set up one such Staff
Training Centre of Union Bank of Tndia
in Orissa ; and

(d) if so, the steps taken in that
regard ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). Union Bank of India has reported
that it has a Staff College located at
Bangalore and 7 Training Centres located
at (1) Alwaye (Kerala), (2) Ahmedabad
(Gujarat), (3) Bangalore (Karnataka),
(4) Bhubaneshwar (Orissa), (5) Bordi

(Mabharashtra), (%) Ghazipur (Uttar
Pradesh) and (7) Lucknow (Uttar
Pradesh), )

(c} and (d', One Training Centre has
already bcgn set up at Bhubaneshwar in
Orijssa on 19,7.85,
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Opening of Branches of Unlon Bank
of India in Orissa and Other States

4945, SHRIMATI JAYANT] PAT-
NAIK ; Wil the Minister of FINANCE

be pleased to state :

(a) whether Unjon Bank of India has
undertaken rapid expansion of branch
net-work in the  post-nationalisation

period;

(b) if so, the number of branches of
the bank opened in different States so
far; and

(c) the oumber of branches of that

" bank proposed to be opened in Orissa

and other States in 1985-86 financial
year? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir, The number of offices of Union
Bank of India which was only 241 at the
time of nationalisation of major commer-
cial banks in 1969 had increased to 1544
by the end of March 1985,

(b) : A statement showing Statewse/
Union Territorywise distribution of offices
of Union Bank of India as at the end of
March 1985 is given below,

(c) The question of allowing
Union Bank of India to open more bran-
ches, in Orissa will bs considered by
Reserve Bank of India in the light of the
branch licensing policy for the Seventh
Five Year Plan Period which is being
finanlised,

Statement

Statement showiny State-wise|Union Territory-wise distribution of offices of the
Union Bank of India as at the end of March. 1985

State/Union Territory

Number of affices

Andbra Pradesh -996_-”\“
Assam <23
Bihar . 60
Gujarat 156

—
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State/Union Territory

Number of offices

Haryana vor 24
Himachal Pradesh 9
Jammu and Kashmir e 5
Karnataka .- 69
Kerala . 106
Madhya Pradesh . 128
Maharashtra. - 227
Meghalaya .- 2
Orissa . 25
Punjabr ) 49
Rajastham e 39
Tamil Nadw .- 96
Tripura - 1
Vttar Pradesh cor 326
West Bengalk . 53
Delhi e 38
Chandigarf e 2
Goa, Daman and Dis 9
Pondicherry ) - 1
TOTAL 1544
o L e SR
Tax Evasion sod Resultant Loss JANARDHANA POOJARY): (a) and

4946_ SHRI KRISHNA PRATAP
SINGH : Will the Minuster of FINANCE
be pleased to state

(a) the per centage of varioms taxes
evaded and the loss of revenue suffesed
thereby ;

(b) the extent to which tax evasion has
been reduced as a result of the measares
adopted by Government during the last
three years in osder to check tax-evasion;
and

() the mew steps proposed to be
taken by Government to check it?

(b}, No specific exercises have been
made to quantify cvasion of direct and
indirect taxes, Therefore, it is not possi-
ble to estimate the percentage of wvarious
taxes/duties evaded and the loss of reve-
nue suffered on this account, However,
an estimate of black money has been
made by National Institute of Public
Finance and Policy in their Report on
Aspects of Black Economy in India, A
copy of this Report has already been
laid on the Table of the House, The
authors of the Report have admitted that
results are based on numerous assump-
tions and approximates which can be
challenged,

©

As regards direct taxes all admi-
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nistrative, legislative, and institutional
measures to check evasion thereof are
taken from «ime to time, As regards
excise duties, preventive checks and excise
controls on factories have been intensified
to check the evasion of Excise duties.
Government have taken various steps to
check evasion of Customs duties, Alert
notices are issued from time to time to
watch the imports of any particular com-
modity or by any particular individuals,
In cases where suspicion regarding value
arises of misdeclaration of .contents is
apprehended, such cases are referred to
Special Intelligence and Investigation
Branch for close scrutiny. In appro-
priate cases, the Economic Wing of the
C B.1. is also associated.

[English]
New Market for Export of Handicraft

4947, SHRI AMARSINH RAT-
HAWA :  Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) the measures taken to explore
the new market for the export of handi-
craft and products;

(b) the value of goods manufactured
by handicraft, exported during the last
three years, year-wise; and

(c) the steps being taken to capture
new market in future ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) (a) Several promotional
measures have been taken to explore and
develop new merkets and to sustain exis-
ting markets for exports of handicrafts,
Some of them are as under :—

() Sales-cum-Study team was spon-
sored for Saudi Arabia, Bahara-
in and Dubai-Feb., 1982,

(ii) Sales-cum-Study team was spon-
sored for USA and Canada
October-November, 1982,
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(i}i) An exhibition of carpets was
organised in South Korea June,
" 1984,

(iv) Sales-cum-Study team was spon-
sored for West Germany, Den-
mark, Finland, Sweden, Norway,
and UK-October-November,
1984,

(v) Sales-cum-study team was spon-
sored for Hong Kong, Singapore
South Korea and Japan-July,
1985,

(vi) Special Exhibition of handicrafts
including hand-knotted carpets
was organised at Doha during
1984,

(b) Haadicraft is a highly decentra-
lised cottage sector, Reliable production
data is therefore not available. However
according to rough indication the produc-
tion of handicraft was estimated around
Rs, 3250 crores in 1983-84,

The provisional value of exports of
handicrafts excluding gem and jewellery
during the last three years are as under:—

Year Value in Rs, crores
(Prov,)
1982-83 346,30
1983-84 345,82
1984-85 397,37

(c) The following steps are being
taken to sustain the existing markets and
develop new markets :

1, Indian handicrafts have been
exhibited at Festival of India held

in France and USA,

2. An exhibition of handicrafts is
proposed to be organised at
Kuwait during the current financial
years,



259  Written Answers

A Metal Handicrafts Service
Centre is being set with UNDP
assistance at Moradabad ty im
prove the quality and finish of
artmetalwares,

Publicity materials including bro-
chure entitled ‘“Master craftsmen
of India” are being brought out
for publicity abroad,

A Export Promotion Council for
Handicrafs 1s being set up to
boost up exports of handicrafts,

5

New Markets for Export of Small Scale
Industries Products

4948, SHRI AMARSINH RAT-
HAWA : Will the Minister of COM-
MERCE be pleased to state :

(a) the measures being taken to
explore the new market for the export of
small scale industry products;

I3

(b) the nature of goods which are
being exported from small scale industries,
the agency through which these goads
are being exported and who is responsi-
ble for maintaining the quality;

(c) the value of goods expoited
manufactured by small scale industries
during the last three years, year-wise;
and

(d) the steps being taken to capture
new markels in future ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI
P.,A. SANGMA) : (a) and (d). In
order to overcome the difficulties which
exporters are likely to face in entering a
new market under the Import and Export
Policy, the registered exporters are given
encouragement by providing import re-
Dplenishment at a rate higher by 10% of
the normal rate, This provision is for
products Including those manufactured by
SSI Units and in respect of markets
which are specified from time to time,
Besidcs, Market Development Grants, are
also given to 8SI export houses for
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development of markets, A number of
measures have beep incorporated in the
Import and Export Policy for 1985-88
to encourage exports from .SSI sector and
the Government is constantly engaged in
exploring new markets for exports,

(b) Items such as rharine products,
readymade garments, finished leather end
leather products, sports goods, handloom,
handicrafts, etc, are exported mostly by
smal] scale units directly or in.directly
through Export Houses, Trading Houses,
N.S,I1C,, STC, State Export Corporations
etc. The quality of the goods exported
is checked manly by the Export Inspec-
tion Agencies or any other agency autho-
rised for the purpose by the Government,

(¢) According to foreign trade statistics
compiled by the DGCI & S, India’s total
exports were Rs, 7805 9 crores in 1981-
82, Rs 8907.8 crores in 1982-83 and
Rs. 98721 crores in 1983-84_ The
latest available provisional figure for
India’s total exports during 1984.85 is
Rs 113960 crores, Export stalistics
are not compiled separately for the small
scale sector and the large of industry,
However, direct and indirect expcrts from
the small scale sector are substantial,

Sizes of Rupee 1/- and Rupees 2/-
Coins scale sector

4949 DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
FINANCE be pleased to state:

(a) whether the size and shape of one
rupee and two rupees coins are similar to
those of old 50 paise and one rupee
coins;

(b) if so, whether Government are
taking any steps to end the similainess
in these coines; and

(¢) if so, the details thereof and if not
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) to (c)
Although the size and shape of the old
one rupee coin and two rupecs coins are
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similar, these two coins are distinguishable
because’ of certain in-built distinctive
features. However,
reports of inconvenience and difficulties
experienced by the public it was decided
m December 1983 to discontinue the
minting of the two rupees coin of the
same size and shape as the old one rupee
coin,

The new one rupee coin and the 50P
coin are different in size and weight and
are easily distingmishable from each otheér,
The details of the new one rupee and
50P coins are given below :
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on the basis of -

Denomi- Weight Size Shape
nation (In gram-  (in milli-
mes)  meters-dia)
1 Rupee 6 26 round
(new)
50 Paise S 24 round

Granting of Loans to Educated
Unemployed

. 4950, SHRI CHANDRA SHEKHAR
TRIPATHI : Will the Minister of Fl-
NANCE be pleased to state :

(a) whether any circular has been
issued to the effect that while granting
the loans to educated unemployed for
providing employment, SO per cent loans
should be granted only for setting up of
industries ;

(b) if so, the details thereof ;

(c) whether traders and businessmen
have been discouraged by this circular ;

(d) if so, whether any step is being
taken by Government to liberalise
this ; and

(e) if so, the details thereof and if not,
the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (®) to
(¢).” The Scheme for providing Self.
employment to Educated Unemployed
Youth was started from 1983-84, From
the next year, i,g. 1984-85, it was de-
cided that at least 50% of the cases
should be sanctioned for industrial ven-
tures, The main objective was not to
discourage traders or businessmen but to
encourage the creation of productive
assets, There is no proposal under con-
sideration to change this stipulation for
the present,

[English)
Exports by STC

4951, SHRI CHINTA MOHAN :

SHRI GURDAS KAMAT :

Will the Minister of COMMERCE be
pleased to state :

(a) . the statistics of total exports made
by the State Trading Corporation, total
earnings, total expenditure, investment on
infrastructure and funds provided by
Government during the last three years ;

(b) whether the exports of STC in-
clude exports made by private parties in
the pame of State Trading Corpora-
tion ; and

(c) if so, the ratio of such exports
with exports made by STC itself ?

THE MINISTER OF STATE IN THB
MINISTRY OF COMMERCE (SHRI
P,A, SANGMA) : (a) Statement-I is
given below,

(b) Yes, Sir,

(c) Statement-II is given below,
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Statement-I
(Rs. crores)
1982-83 1983-84 1984-83
(Prov.)
1, Total Exports of STC 630,47 796.11 676.49
2. Total earnings
Profit before Tax 62 66 59 83 62,09
Profit after Tax - 24 .51 28,83 28,55
3. Total expenditure
Overheads 15.61 18.14 2219
Interest Payment (Net) 1.10 (— 6.84 26,37
Depreciation/Provision/ 2.00 3.79 1,70
Write-off
4. Investment in infrastruc- T 0,22 034 0.34
ture on exports projects
as on 31st March
5. Fund provided Nit Nil Nil

by Government

Statemcent- I'T

(Rs, Crores)
(Provisional)

Year Direct - Indirect Total Percentage of
Export Export Export Direct to

Indirect
Exports
1 2 3 4 5
1982-83 221.04 409,43 630,47 35
1983-84 384,98 41113 796.11 48
1984-85 235.48 441.01 676,49 35

Proposal to set up Handloom Weavers
Financial Corporation

4952, SHRI CHINTA MOHAN':
Will the Minister of SUPPLY AND TEX.
TILES be pleased to state *

(a) whether any proposal for setting
up of Handloom Weavers Financial Cor-
poration to cover cvery District in the
country is pending with his Ministry ;

(b) if so, the details and the present
position thereof ;

(¢) whether the existing infrastructure
is not satisfactory in this matter ; and

(d) whether Government propose to
encourage cxport of handloom products
as a part of National Textile Policy to
boost production employment and better
returns to weavers ?

THF MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) No, Sir.
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(b) and (c), Does not arise,

(d) Yes, Sir, The new Textile Policy
seeks toe«ensyre that inputs for exports
are provided at World prices, besides in-
tensifying efforts for product and market
development, re-oricnt marketing strategy
and create capacities for fashuon and de-
sign improvements

Promotion of Exports by Handloom
from Tamil Nadu and Andhra Pradesh

4953, SHRI CHINTA MOHAN :
Will the Minist)r of SUPPLY AND TEX-
TILES be pleased to state ;

(a) whether Government have set up
any regular full-tim¢ organisation or a
watch dog Committes to protect consu-
sumer interests so far as textiles are con-
cerned;

(b) whether Government are aware
that retail maximum prices ar¢ not on
each metre of text{e and only wholesale
prices are being marked thereon; and

(o) if so, the corrective steps taken/pro-
posed to be taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND
TEXTILES (SHRI CHANDRA SHE.
KHAR SINGH) : (a) While Government
hav not set up any full time organisation
or ‘“‘watch dog Committee” to protect
consumer intérgsts, the functions of the
Téxtile Committee inrer-alia include en-
suring standard qualities of textiles both
for internal marketing and export purposes
establishing or adopting standard specifi-
cations for textiles, specification of type
of quality control of inspection, providing
for the inspection, examination and labo-
ratory testing of textiles ete, The Textile
Committee has been directed to take
necessary steps for providing greater con-
sumer protection,

(b) Ex factory price and the amount
of excise duty are being stamped on each
metre of cotton cloth except controlled
cloth and cheap cloth nroducad by mills,
as also that processed by independent
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power pracessors, Controlled cloth is
stamped with the final consumer price,
whereas cheap cloth is stamped with
maximum retail price,

(c) The new Textile Policy lays empha-
sis on evolving a system of marketing and
distribution which provides both consumer
satisfaction and protection As per this
Policy the Government will take appro-
priate measures in this difection,

Indian Exports

4954, SHRI CHINTA MOHAN : Will
the Minister of SUPPLY AND TEXTILES

be pleased to state :

(a) the performance of India in exports
so far as textiles are concerned; and

(b) the jmage of Indian exports and
exporters in our potential and actual

market ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHA}I
SINGH) : (a) The performance of India
in Textile exports is showing a consistent

improvement,

(b) The image of Indian Textile exports
and exporters in the export marbets, by
and large, is good,

[Translation)

Promotion of SC/ST Limployees in
New Baunk of India

4955, SHRILAL RAM KEN : Wil
the Munister of FINANCE be pleased to
state :

(a) whether there are certain posts
in New Bank of India which are filled

only on the basis of seniority;
(b) if so, the details thercof}

(c) whether there are different senio-
rity lists prepared for Scheduled Castes/
Scheduled Tribes and geperal caleg.ory
employéc's; and
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(d) if so, the criteria adopted for
affecting the promotion from these
seniorities ?

THE MINISTER OF STATE IN TAE
MINISTRY OF FINANCE
JANARDHANA POOJARY) : (a)and
(b) New Bank of India has reported
that postings to the following assignments
are being made by it only on the basis
of seniority, These posts are pot consi-
dered as promotion posts. They, how.
ever, carry Special allowances,

I. Subordinate staff cadre
ey

Peon to Peon-cum-Cash Peon, Peon-
cumBill Collector,
Peon-cum-Daftri and Head Peon,

11, Clerlcyl cadre

(i) Clerical
Assistant,

Cadre to Special

(ii) Cashier to Head Cashier/Cas-
hier Incharge,

(¢) No, Sir,

(d) Does not arjse, »

[English)

Opposition to New Textile Policy by
Handloom Weavers and Powerloom
Organisation

4956, PROF, MADHU DANDA-
VATE + Will the Minister of SUPPLY
AND TEXTILES be pleased state :

(a) whether it is a fact that several
organisations of powerloom and band-
loom weavers have strongly expressed
their opposition to the new Textile
Policy and have
the unequal competition between the
organised sector and the decentralised
powerloom wnd handioom sectors should
be ended to protect the decentralise
sector; and

(b) if so, the steps proposed to be
taken to provide protection to powerloom
and handloom sectors ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) The new Bextile Policy
has been welcomed by and large organi-
sations of powerlooms and handloom
weavers, The pcw Text policy preserves
the unique role of handlooms and also
contains several guidelines to enable the
handlooms to realise their full potential
as also to ensure high earnings for the
handloom weaver, These guidelines relate,
to among others, the modernisalion of
improving the technology including smooth
transfer of technology supply of raw
materials at reasonable prices through the
operation of the Natiogal Handloom Deve-
lopment Corporation, production of
mixed and blended fabrics, and strict
enforcement of the provision of the new
Reservation Act with a view to giving
some direct benefits to weavers, Certain
welfare schemes like contributory.  Thrift
Fund Scheme and Workshed cum-Housing
scheme have alrcady launched. Ths
policy also provides for transfer of con-
trolled cloth in a plthsed manner to the
handloom sector. Whereas the new
Textile Policy given special protection to
the handloom sector, is neutral between
the powerloom sector and the mull sector,
The policy also provides for harmonious
groth of all sectors of the textile industry,

(b) Do not arise,

Losses Suffered by Handloom Workers
at Bhiwand: due to Disturbances

4957 SHRI BALASAHEB VIKHE
PATIL : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether Government have made
any assessment of the Josses suffered by
handloom workers at Bhiwandi due to
disturbances;

(b) the number out of them who have
been rehhbilitated;

(c) the financial assistance given by
the Union Government to purchase loom

" which have been destroyed;
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(d) the number of those who remain
to be rehabilated; and

(e) the sieps being taken by Govern~
ment. in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Due to disturbances at
Bhiwandi powerlooms were affected,
Government have not received any re-
" ports of handloms being affected by these
disturbances,

(b) to (e). Do not arise,
Alleged Unfair Trade Practices
Followed by Peerless General
Finance Corporatipn

4958, SHRI MANIK REDDY : Will
the Minister of FINANCE be pleased to
state ©

(2) whether attention of Government
has been drawn to the unfair trade prac-
tices followed by Peerless General Finance
Corporation by a consumer protection
organisation; and

(b) if so, the details thereof and
corrective action taken in that regard ?

THE MINISTER OF STATE IN THE
MINISTRY . OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) & (b),
Presumably, the Hon’ble Member is re.
ferring to the Peerless General Finanhce

and  Investment Company Limited,
Calcutta,
Consumer Education and Research

Centre, Ahmedabad, has filed a petition
under section 36(b) of the MRTP Act,
1969 against M/s Peerless General
Finance and Investment Company Ltd,
Calcutta, before the Monopolies and Re-
strictive Trade Practices Commission,
New Delhi alleging unfair trade practices,

The Commission ordered preliminary
investigation under sectian 345C of MRTP
Act, 1969 in the matter, The company
is reported to have obtained a stay order
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from Calcuita High Court against the
above order,

‘ Financial Crisis in Textile Mills

4959, SHRI SRI HARI RAO : Will,
the Minister of SUPPLY and TEXTILES
be pleased to state :

(a) whether Government are aware that
some of the textile mills are facing of
financi. | crisis;

(b) if so, the details of such mills;
and

(c) the measures contemplated by Go-
vernment to help such mills out (0O save
the nulls as also the workers ?

“THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXe-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) to {c). Industrial units are
expected to take up their financial pro-
blems with financing instilutions, The
Government has also set up a group to go
'nto the problems of cosed units to evolve
a package of assistance tor umits which are
considered potentially viable,

Introduction of OGL Imports Schpme

4960, SHRI N_ VENKATA RATNAM:
Will the Mumister of COMMERCE be

pleased to state :

(a) whether Government introduced
“‘open general licence” on imports scheme
for certam nems, which do not require
any licence to imiport;

(by if so, the purpose thereof and the
items mentioned therein; and
®
(c) the total value of goods thus im-
ported under OGL scheme for 1984.85%9

THE MINISTER OF STATE [N THE
INISTRY OF COMMIRCE (SHRI
P. A. SANGMA) : (a) Yes, Sir.

(b) To provide easy and quicker access
to import essential item for which there
is no indigenous production or indigenodus
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production is very small as compared to
the demand., The items allowed under
Open General Licence are given in Import
& Export Policy, 1985-88 (Volume-]) -

copy of which 1s available in the Parha— .

ment Library.

(c) Separate statistics for import under
OGL are not maiatained,

Indian Handlooms in serious
difficalties in USA

4961, SHRI JAGANNATH PATNA-
IK :  Will the Munster of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Goyernment’s  attention is
drawn to the news items in ‘National
Herald’ of 5§ June, 1985 staling that the
decision of U, S Government to- givex 90
deys grace period from May 31, 1985
under its earlier import norms for entry
of Indian Handloom made-ups into US A |
has put lndian handlooms into serious
difficulties;

(b) whether it is a fact that the lndia
handloom made-up consignments worth
rupecs one hundred crores have becn held
up recently by US Custodians as a result
of the new US ruling that handloom made-
up involving use of machine for stitching
cannot be considered cent per cent hand-
loom and therefore the performance does
not appears to be satisfactory; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
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TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Yes, Sir.

(b) and (c). The new ruling of the
U.S. Government will not come into effect
during the grace period which was operable
upto 13th September, 1985, and has now
been extended, at our intervention, for
another period of 30 days ending Septem-
ber, 30, 1985,

Advisory Committee in Handloom
Industry

4962, SHRI LAKSHMAN MAL-

-LICK : Will the Minister of SUPPLY

AND TEXTILES be pleased 10 state :

(a) whether Government have set
up an Advisory Committee 10 suggest
reservation Qf articles exclusively for the
handloom industry ;

(b) if so, the details regarding its
composition, terms of reference ; and

(c) the time by which its report is
likely to be submitted to Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Yes, Sir,

(b) The composition of the Committee
and the terms of reference are given in
the statement below,

(c) While no time limit has been
fixed by Government, it is hoped that
th& committec will submit its recommen-
dations before the find of this year,

Statement

Composition and terms of reference of the Advisory Committee
set up under “The Handlooms (Reservation of
Articles for Production) Act 1985°°

1, Composition :

1. Development Commissioner (Handlooms)

2. Director, Indian Institute of Handloom Technology,

Salem (Tamil Nadu)
3. Shri Gautam Vaghela,

Director
Weavers Service Centre, Bombay

Chairman

Member

(Coordination) Member
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4.

10,

1,
12,
13,

14,

17.
18,
19,
20.
21,
22.
23,
24,

25,
26,

27,

28,

Shri S,C. Jaih Deputy Director, Weavers Service

.Centre, Panipat

Director, South India Textile Research Association
(SITRA), Coimbatore

Prof. S P, Seetharaman, tndian Institute of Manage-
ment, Ahmedabad

Secretary, Central Silk Board, Bangalore

Secretary, Handloom Export Promotion Council,
Madras

Executive Director, National Institute of . Design,
Ahmedabad .

Managing Director, National Textile Corporaiion,
New Delhi

Special Officer, Tamil Nadu <Handloom Weavers
Cooperative Society Ltd, (COOPLEX} Madras

Director of Handlooms, Government of Karnatska,
Bangalore,

Director of Handlooms, Government of Uttar
Pradesh, Kanpur

Director of Handlooms, GoVernment of Assam,
Dispur

Director of Handlooms. Government of Jammu &
Kashmir, Srinagar

Director of Handlooms & Textile Govt, of West
Bengal, Calcutta

Textile Commissioner, Bombay

Joint Secretary, Department of Textiles, New Delhi

Shri S P. Thakur, Organising Sectretary, Bhatti
Weavers® Cooperative Society, Kulu, Himachal
Pradesh

Shri T R, Dewanger, Chairman, M.,P, State Textile
Corporation, Bhopal

Dr. Thomas, Chairmain, Khadi & Village Industries
Commission Bombay

Shri Rahamatull Ansari, Chairman, All India Hand:
loom Fabrics Marketing Cooperative Society, Bombay

Shri Ranganayakalu, Chairman, Andhra Pradesh
Handloomi Weavers Cooperative Society I4d,
Hyderabad

Shri 1dris Ansari, Bibar
Miss Helena Prehentupta, Ahmedabad
Dr, B,C, Mohanty, Bhubaneswar

Smt, Lotika Va;darajan, 13 A-B, Pandara Road, New
Delbi’

An Oficer of Dévelopment*Commissioner for Haod-
loouni
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Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member
Member

Member
Member
Member
Member
Member
Member
Member
Member
Member

Member
Member

Member
Secretary
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11, Terms of Reference

The Advisory Committee shall make
recommendations to the Central Govern-
ment regarding the article er class of
‘articles to be reserved for exclusive pro.
duction of handlooms. The guidelines
for makiug such recommendations listing
such articles or class of articles shall be
as follows : — '

the articles or- class of articles
which is being produced by hand-
looms for mass consumptign ;

(a)

_(b) the article or class of articles
which is being produced tratio-
nally by handlooms ;

(c) the level of employment likely to
be generated by the production
of the article of class of articles
referred to in class (a) or clause
(b) exclusive by handlooms ;

(d) the production of interest of

persons engaged in the handloom

industry and the need for the
continued maintenance of the
industry ; and

(¢) such other matters as the
Advisory Committee may think
¢ fit,

Purchase of beef tallow by
M/s. Hindustan Lever Limited

4963, SHRI INDRAJIT GUPTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any action has been taken
against M/s, Hiodustan Lever Limited in
respect of purchasing of beef tallow in
an upauthorised manner and misutili-
sing it in the manufacture of their pro-
ducts ; and

-~

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI

if s0, the details thereof ?

P.A. SANGMA) : (a) and (b). Investi- -

gations have been taken up and show

cause notices have been issued to M/s,
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Hindustan Lever Ltd, in respect of
purchase of beef tallow imported unautho.
risedly, - ’

.

Rehabilitation Fund

4964, SHRI ANANTA PRASAD
SETHI ; Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether Government have for-
muiated the details of the scheme to
create a Rehabilitation Fund for giving

relief to th: workers of the textile
industry;

(b) if so, what are the details; and

(c) when the scheme is proposed to
start operaling ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) No, Sir.

'(b) Does not arise,

(c) Efforts are being made 1o start
the scheme as soon as possible,

Target Fixed for Powerlooms & Hand-
looms in the Seventh Five Year Plan

4965. SHRI LAKSHMAN MALLICK:
Wili the Minister of SUPPLY AND
TEXTILES be pleased to state :

-»
(a) whether Government have con-

sidered the appropriate targets in the
Seventh Five Year Plan for powerlooms,
handlooms and certain number of metres
for mills; °

(b) whether there is .any possibility
in the handloom sector to geperate ad-
ditional employment;

* (c) if so; the details regarding its
progress and the extent to which it has
helped in removing unemployment; and

(d) the present strength of persons
State-wise employed and opportunities
being created for part-time as well as
-on regular basis employment ? °

o~

L4

¢
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a). The 7th Plan Warking
Group on Textiles has recommended the
following targets of production of cloth
for the terminal year of the 7th Plan
ie, 1989-90 :—

1, Mill and powerloom 9900
Sectors Million metres

4600
Miilion metres

2. Handloom sectors

The specific targets would be fixed after
the discussions with the Minning Com-
mission are completed.

(b) The increased target of produc-
tion during the 7th Plan in the hand-
Jloom sector is estimated to generate

additional employment to the tune of~

neatly 21 lakhs.

() During the 6th Plan, the emp- ’

loyment in the hadloom sector is esti-
mated to bave gone up by neatly 25
lakhs,

(d) State-wise figures are not main-
tained,

[ Translation ]
Location of Spinning Mills in U P.

4966, SHR! R.P, SUMAN: Wil
the Minister of SUPPLY AND TEX.
TILES be pleased to state :
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(8) the number of spining mills in
the public sector in Uttar Pradesh, loca-
tion-wise indicating the capacity of each
mill;

(b) the¢ varieties of threads being
manyfactured in each of the said mills
and the basis of its consumption;

(¢) whether the quality of staple
being manufactured in the aferesaid mills
is very small;

(d) if so, the quantity of staple being
manufactured in each mild and hew this
is being utilised; and

(¢) whether Government are consi-
dering any s¢heme for getting maximum
quantity of staple manufaciured by the
said mills in order to meet acute crisis
of staple being faced by weavers in the
State, if so, the time by which said
scheme will be implemented and if no
scheme has been prepared, the reasons
therefore ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) At present, in Uttar
Pradesh, apart from State Public sector
units, there are five spinning units, under
National Textilé Corporation, The name
of the unit, its location and the spinning
capacity in each case is as under :

Name of tbe Unit & Location

PN

Commissioned

Bijli Cotion Mills, Hathras
Shree Vikram Cotton Mills, Lucknow

Swadeshi Cotton Mills, Naipi

Swadethi Cotton Mills, Maunath Bhanjan

Raebareli Textiles Mills, Raebareli

Capacity

25664 ¢
15296
- 64620
24248
10472

(&) Swadeshi Cotton Millks, Naini
produces both cotton yarn and staple
fibre yarn, All the remaining units

=~

produce cottdn yarn, The entire ;:ro-
duction of these spining millé is available
for sale in the market,
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(c) and (d), The current pattern of production in these mills is as follows :—

Count Group

0%ase of production to total production

0-10 1120  21-30  31-40  41-60

Bijli Cotton Mills 575 245 0.3 17.7 —_—
Vikram Cotton Mills 68.1 —_— 31.9 — —
Swadeshi Cotton Cotton yarns  — — 60.8 ' 235 15.5
Mills, Naini } Staple yarn — 22.4 71.4 76:2 —
Swadeshi Mills, — —_ 25.4 74.6 —

Maunath.Bhanjan.
Raebareli Textile 50.8 - —_ 49,2 —

Mills, Raebareli, )

The total yarn product®n by thcs;‘um’ts during 1984.-;5, was as follows :
Production

(in lakh kgs,)

Bijli Cotton Mills
Vikram Cotton Mills
Swadeshi Cotton Mills, Naini

Swadeshi Mills, Maunath Bhanjan
Raebareli Textile Mills

2575
14 03

s 12,26 (Cotton)
4136 (Staple)

14,58
5.29

This yarn is available for free sale in the market,

(&) No, Sir, There is no report scarcity of staple yarn,

English
[ English) .

Raw Materials for Habra Textile
Production Unit
4967, SHRI R P, DAS: Will the
Minister of SUPPLY AND TEXTILES
be pleased to state :

. (a) whether Government are awarg

that the Habra Textile production unit
of the Rehabilitation Industries Corpo-
ration is now in bad shape for want of
raw, materials;

(b) if so, the details thercof;, and

(c) the steps taken so farby Govern-
ment to remove the bottlenecks by
ensuring raw materials ? o

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES. (SHRI CHANDRA SHEKHAR
SINGH) : {(a) Yes, Sir,

(b) The production value of this
Centre during 1984,85 wag Rs, 16,56
lakhs, During the first quarter of
current financial, year .the production
value was of the order of Rs, 55,700/

(¢) Steps are being takea to ensure
adequate- .supply of raw material to the
Ceatre, . .
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Memorandum Regarding Sale of
Grey Cloth Below the Prevailing
Rates

4968, SHRI H N, NANJE GOWDA ;
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether & memorandum of com-
plaints was recently submitted to him by
the West Bengal Textile Dealers Associa-
tion against management of the National
Textile Corporation (WBABO) Ltd,,
Calcutta complaining Inrer-alia regard-
g sale of a huge quantity of "‘grey cloth’
below the prevailing rates in the market ;

) the other complaints mentioned
thetein and the facts thereof ; and

(c) the action proposed to be taken
against the management or those found
guilty in creating losses for the Cor-
poration 7

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TH.ES (SHRI CHANDRA SHEKHAR
SINGH) : (a) Such a memorandum of
complaint dated 30-4-85 was received
from the Hastern India Government
Undertaking Textile Mills Agents &
Dealers Association, Calcutta complaining
inter alia sale of a huge quantity of ‘grey
cloth’ below the prevailing rates in the
market,

(by and (c), A statement showing the
other main complaints, the facts thereof
and the action taken thereon, is given

below,

Statement '

by &. (¢).. The main complaints
megtioned in the Memorandum are as
below .

(i) The present management of NTC
(WBABO) is moving towards ter-
mination of a" Agencies tactfully

in order to appomnt agents of, .

Management’s choice disregarding
the honest business transactions
of the existing agents. In view
of this, sale of uncalendered grey '
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sheeting cloth produced by Ram-
pooria Cotton Mills and Bangasri
Cotton Mills were sold at prices
much lower than the prices pre-
vailing in the market duging
March-April, 1985, thus adding
“loss of a few lakhs of rupees
to NTC.
(if) During 1982-83/1983-84, some
guantum of non-controlled cloth
produced by mills under NTC
(WBABO) was routed to Con-
sumers  Cooperative
through NCCF on credit and the
outstanding stands at a figure of
Rs. 95 lakhs, which is unrealis-
able, [t was further complained
that not a single metre of cloth
found its way_to members of the
societies and lots were dumped
in Calcutta market, at prices
lower than those of NTC, .

Commission payable to the mem-
ber agents of [Eastern India
Govt, Undertaking Textile Mlls
Dealers Association were alleged-
ly stopped by NTC (WBABD)
Ltd,

Alleged illegal and unauthorised
appomntment of over 400 em-
ployees in the Marketing Divi-
sion of NTC (WBABO) Ltd,

(in)

(iv)

(v) There has been dcterioration in
the working of NTC (WBABO)
in spite of massive modernisation
programme worth about Rs, 32
crores undertaken by the subsi-
diary corporation.

The facts relating to these complaints
and the action taken by the Govt, NTC
on these complaintsesare as under :

(l) Sale of uncalendered grey cloth
was ¥one throygh Agents and
also directly to d.fferent merchants
during the months of March-April,
1985, as per the procedure,
The rates offered By the agents
40 ;most, casgs' were much lower
than the rates, at which this was
sold directly ayd hence NTC has
found this complaint , insub-
stantiated,

Societies -

.
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(ii) An inquiry was conducted into
the complaint that during the pe-
riod between 10th January, 1983
and 13th February, 1984, non~
controlled cloth worth Rs, 71,31
lakhs was despatched by the
mills under NTC (WBABO), to
M/S. Adarsh Bazar Wholesale (i
Consumer Store, Patna, without
formal orders gnd the bills were
lying unpaid,

As a result of the above en-
quiries, several procedural lapses
were revealed in the despatch of
non-controlled cloth to M/S,
Adarsh Bazar Wholesale & Re-
tail Consumers Cooperative Stores
Ltd., ®atna a constituent of Na-
tional Co-operative Consumers
Federation, without formal deli-
very instructions from the NCCF,

The Adarsh Bazar Wholesate
& Retail Consumers Cooperative (iv)
Stores Ltd., Patna have confirm-
ed having received goods worth
ahout Rs, 80 lJakhs from NTC
{WBABO) Ltd,, Calcuita between
January, 1983 and February,
1984, and on thelr behalf NTC
(WBABO) have approached NCCF
to accept the above liability, NTC
(WBABO) has been instructed 1o
ensure that the matter of outstand-
ing dues from NCCF is taken
up immediately and all payments
realised without any further delay,
A committee consisting of three (v)
officials from National Coopera-
tive  Consummer Federation
(NCCF) and two from NTC,
(WBABO) has been formed to
scrutinise a peiding issues regard-
ing the said supply of non-
controlled cibth,

Three-officers of the subsidiary cor-
poration connected with the above
commercial transaciions were put
under suspension by the subsidiary’
corporation in July, 1985 pending
final enquiry in the matter,

The agents who were sold the
goods worth Rs. 76, lakhs at a
discount-of 10,259, on the con-
ditiog that the goods would be
lifted within 2 months against
payments, failed to adhere to the
schedule of payments committed
at the time of finalisation of sale
of goods, Further, they did not
lift entire quantity of cloth and
iosisted on lifting higher propor.
tion of goods from fresh produc-
tion, than the proportion agreed
upon mutually, In view of this,
they were not allowed com-
mission,

A complaint was received regard-
ing mass recruitment by the
Board of Directors of the NTC
(WBABO) Lid,, Calcutta during
the period July, 1984 10 Novem-
ber, 1984, The Management
trainees who were appointed have
since been ‘‘disengaged”, Two
officers, wlio were found involved
in this appointment, - have been
placed under suspension and En-
quiry and investigation is pro-
ceeding. | .

So far an amount of Rs. 31 44
crores has been spent on moderni-
sation of mills wunder ~NTC

. (WBABO) Ltd,, Calcutta tifl

31-3-1985. The gains of moder-
nisation’ in productivity, utilisa-
tion and production value are as
under : —

.. 1975-76 1982.83 '/ Feb, 1985
Spianing utilisation ("2‘ 63.1 66,1 62.7
Weaving utilisation (%) 482 50.9 62,7
Spinning productivity
(40® conwversion) 477 549 59.2
Weaving produetivity (LPI) - 192.0 220.0 228.0
Average monthly
production value (pationalised

" mills) (Rs, in crores) 1.72

3.09 3.47
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{Translation]

Rise in Prices of Raw Jute for Hoarding
by Jute Mill Owners

4969, SHRI MOHD, MAHFO0OZ
ALT KHAN : Will the Minister of
SUPPLY AND TEXTILES be pleased to
state : ‘

{(a) the State-wise production of raw
jute in lakhs of bales, during 1984 and
1985;

(b) whether jute miil owners have
hoarded sufficient stock by purchasing raw
jute as a result of which price of raw jute

' »
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have increased considerably;

(¢) if 80, whether Government have

_ taken appropriate action against these

profiteering jute mill owners;

>

(d) if so, the detaijls thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) The estimated State-wise
production or raw jute and mest: during
1983.84 and 1984-85 jute seasons is as
under ; !

(In lakh bales of 180 kgs, each)

State 1983.84 1984.85
1. West Bengal 41,11 36.20
2. Bihar 9.13 11.45
3 Assam 9.05 9.27
4. Orissa 5,20 5.46
5. U, P, 0.81 1.78
6. Andhra Pradesh 5.75 5,74
7. Meghalaya 0,64 0,91
8. Tripura 0.80 101
9. Other States 1.65 1.60
o e Eye

— ————

(b) to (¢). The holding of stocks of
raw jute by the jute mills wcre regulaled
under Jute (Licensing & Control§y Order,

" 1961, promulgated by Jute Commissioner.
during the period when prices of raw
jute rules high, A dehoarding operation
was also conducted during the nfonths of
June & July 1985 to unearth any excess
jute lying with mills and traders, The
prices of raw jute have since come dowa
substantially,

[English]
Textlle Mills in Bombay

; 4970, SHR1 HUSSAIN DALWAI :
Will the Minister of SUPPLY AND

L]

" TEXTILES be pleased to state :

(a) the number of textile mills at
present working in the city of Bombay;

(b) the number of textile mills that
are working in the city of Bombay in the
year 1960;

" (c) the number of closed mills started
functiening by Government of Maharash-
tra with the financial assistance from the
Union Government;

(d) whether re-started mills reinstalled
all their employees who were on their
pay.roll op the date of their closure}
and -

L
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(e) the break-up of such employees in
each such mill ?

THE MINISTER OF STATE OF THE
MINISTRY 'OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) According to the latest
available information 54 cotton textile
mills are working in the City of Bombay,

(b) 62 Cotton Textlle Mills were
working in the City of Bombay as on
Januvary 1, 1960.

: +

(c) The Mauharashtra State Textile

Corporation has informed that no mill

has been re-staited by the Government of

Maharashtra with financial  assisiance
from the union Govt,

{d) and {e). Do not anse,

Empioyment to Retrenched Fmployees
of Cotion Mills in Bonibay

4971, SHRI HUSSAIN DALWAIL :
Will the M imster of SUPPLY AND TEX-
TILES be pleased to state :

(a) the steps Government propose to
take to give employment to cotton mill
workers from Bomibay, whick are likely
to be closed in view of the new textile
policy declared by Goveroment;

(b) whether Government are aware
that af one stage the mill-owners of
Bombay had expressed willingness to shift
their mills to backward areas of M‘ahar-
dshtra, provided they were given permis-
sion to dispose of huge plois of Jand
occupied by their mills n the city of
Bombay; and

-

(cY whether Government of Maha-
rashtra had turned down their request to
put down the incidence of land valwe in
Bombay which had reached at fhe highest
rate in India 9 '
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA »HEKHAR
SINGH) : (&) If apy textile mills in
any part of the country close down they
would do so on account of their intrinsic
lack of viability and not in view of the
new Textile . Policy. It is obvious that
loss making units cannot run perpetually,
The measures that Gowt, proposes to take
under the new Textile Policy for the
benefit of workers in such inevitable
circumstances have been enunciated in
the policy, which has already been laid on
the Table of the House

(b) Yes, Sir,

() According to available information,
these cases were not followed up by the
parties to the point that a decision could
be taken,

Purchase of Raw Jute by J.C.I,

4972, SHRI GADADHAR SAHA :
Will the Minister of SUPPLIES AND
TEXTILES be pleascd to state ;

(8) the volume of marketable raw
Jute avaible in the maiket and the volume,
percent of raw jute diréctly purchased by
Jute Corporation of india during 1982 to
1984 year.wise, State.wise and the prices
per quintal year-wise and State. wise, and

(b) the prices fixed by Agricultural
Costs and Prices Commission for the
current year ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH): (a) A statement is given
below, ~

(b) The minimum statutory price for
W-$ Grade of raw jute in Assam hag
been fixed at Rs, 215/)- per quinta) for
the current jute session 1985.86 on the
basis of the recommendations of thé
Agricultural Prices Commission, Prices
for other varicties and grade” have been
fixed keeping in view the normal market

differential,
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The total estimated production ¢f raw jute in the country, the quantity and peroent'ago
of raw jute purchased and the prices paid by Jute Corporation of India during the jute

seasons 1982-83 to 1984-85, year-wise and State-wise are as under !—

w

State Production’ Procurement Cof (3) Procurement price
(000 Bls,) by JCI, as % paid by JCI,
' (000 Bls)  of -
Col2) Variety Range
(Rs./Qtl.)
1- 2 3 4. 5 6
1982-83
West Bengal 38852 622.8 16,0 TD-5 194.50/229,50
Assam 1006.2 1309 13.0 W-5 175.00/185,00
. Bihar 8727 69.3 7.9 W.5 184,50/195.00
Orissa 4840 0.7 0.2 W-5 188.,50/188.50
Tripura 97.7 34,0 34,8 Mestabot 159,50/159,50
AP, 512.9 — — Bimlibot 165.50
U.P, 89.6 0.1 0.1 Ww.5 190,00/190,00
Meghalaya 63.9 1.7 2.7 Mestabot 154,00/154.00
Other States 159.0 — —_— —
All India Total 7171.2 8595 12,0
1983-84 '
West Bengal 4110,9 654,0 159 TD-5 255.00/325,00
Assam 905 4 103.9 11,5 W.-5 245,00/285.00
Bibar 912.5  53.5 5.9 w.s 245,00/290,00
Origsa 520.0 0.7 0.1 W.5 225,00/310.00
“Tripura 79.9 24,1 30.2 ° Mestabot 260,00/295.00
AP, 575.4 -— —_ Bilmlibot 153,00
U.P. 814 . — —_ WS 200,00
Meghalaya 64 4 2.9 4.5 Mestabot 225,00/255.00
" Other States 164,5 — —
Acl India Total 7414.4 839.1 11,3
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* S
1 ) 2 3 4 5 6
> .

' 1984.85
West Bengal 36200 6832 189 TD.$ 612,50/980,00
Assam 9270 1552 16.9 W.5 575.,00/920.00
Bibar 11450  98.8 87 . W-5  600.00/910.00
Orissa ‘ 546.0 738 44 W-5 595.00/965.00
Tripura 1010 283 28.0  Mestabot  400.00/800,00
AP, 574.0 15.6 2.8  Bimlibot 570.00/800.00
U.P. . 178,0 4.1 2.3 w-5 800.00/800 00
Meghalaya 91.0 6.4 7.0 Mestabot 650.00/820,00
Other States 1600 — —_

All India Total 7342,0 10154

13.9

Participation of Labour in the management
of Public Sector undertakings

4973, SHRI V. S. RAO: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government propose for
participation of labour in the management
of public sector undertakings; and

(b) if so, the details thereof and the
date by which this will come into force?

L]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (2) and
(b). The Government notified a scheme
of Workers® Participation in Management
in December 1983. A copy of the scheme
is laid on the table of the House, [Placed
in library, See, No, LT-1437 /85]. Steps
are being taken to implement the scheme
as eatly ase possible, A Tripartite Com-
mitlee consisting of the representatives of
the Government, the cmployers and the
trade unions has been set up to monitor
the progress of the implementation of the
scheme, 42 public sector enterprises have
already adopted the scheme, while another
13 have partially adopted it,

Rich Nations not to write off Debts
on Debtor Natiois

4974, SHRIMATI KISHORI SINHA:
Will the Minmister of FINANCE be pleased
to state

(a) whether he has seen the news item
in ‘Indian Express’ of August 1, 1985, to
the effect that U, S. Central Bank Chief
has warned debtor nations that they
should not expect remissions of debts they
obtained from commercial sources in rich
countries;

(b) if so, reaction of Government
thereto; and

(c) whether he fears that the ‘“‘Debt
Bomb’ may brust on the face of develop-
ing nations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir, ,

(b) and (c).  While some developing
countries are experiencing difficulties aris-
ing from the debt service burden in the
recent years, India is not one of those,
The Government's policy in regard to
foreign borrowings takes into account the
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*
*

paramount need to maintain the external
debt service situation within limits of pru-
dent debt mapagement,

The Government has been urging in
various fora that the approach to medium-
term solution of the debt problem should
be based on recognition of shared respon.
sibility beetween debtor countries, creditor
countries, international fisancial institutions
and private creditors,

[Translation)
Loans to Consumers by NABARD

4975, SHRI SUBHASH YADAYV: Wil
the Minister ,of FINANCE be pleased to
state ;

(a) whether with a view to raising the
the fertilizer demand *of the consumer to
40 lakh tonnes at the end of Seventh Five
Year Plan in 1989.90, various banking
institutions including commercial and co-

operatives and Nationsl Bank for Agricul--

tural and Rural Development will provide
a loan of Rs, 400 crores;

(b) whether contribution of the Na.
tional Bank for Agricultural and Rural
Development will be 40 per cent under
this scheme;

(c) whether this loan will be in addition
to the short-term 1loan which the
‘NABARD’ has already sanctioned:

(d) ifso, the details in respect of the
above loan and category of consumers
that will be benefited by this scheme;
and .

(e) the number of persons State-wise
and Union Territory-wise to whom the
Joan was given by the banks’ organisation
and NABARD during 1983-84 indicating
amotint of loan given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) : (a) and (b),
The fertilizer consupiption target tentative
ly fixed for the terminal year of the
Seventh Plan, i, e. 1989-90, is 140 lakh
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tonnes, The Working Group on Agricul-
tural Credit and cooperation has assessed
a requirement of Rs, 8695 crores for
short-term credit for seasonal-agricultural
operations, including seeds and fertilizers,
in the year 1989-90, No speciffc contri-
bution has been fixed for NABARD,

(c) and (d), The credit limits sanction-
ed by NABARD include fertilizers distri=
buted to individual agriculturists borrower
member of primary sqcieties as part of
the kind component of the crop loan, For
procurement, stocking and distribution of
fertilizers by State Cooperative Marketing
Federations necessary financial artange-
ment s are made through a consortium of
commercial/cooperative banks, Whenever
such Federations are unable to secure the
necessary credit from commercial banks
NABARD provides refinance facilities to
the concerned State Co.operative Bank

according to their eligibility for financing
such opcrations,

© Data reporting system does not
yield information in the manner as desired.
However, the credit limits sanctioned for
financing seasonal agticultural operations
by NABARD to State Cooperative Banks
during the last three years have been as
under :—

Year Amount sanc-
tioned (Rs,
in crores)

1982-83 1120
1983-84 1245
1984.85 1233
[English]

Loss sifferred by Minerals and Metals
Trading Corporation

4976, SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether the Minerals and Metal
Trading Cerporation (MMTC) suffered
huge loss in foreign exchange towards
demurrage charges during 1984-85 ;.

a
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() if so, the extent of loss
suffered ;

(c) the quantum of loss suffered by
MMTC during the last three years, year-
wise, on this account ; \

(d) the reasons therefor ; and

(¢) the measures proposed to be
taken by Government to improve the per-
formance of MMTC so as to minimise
such losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P,A. SANGMA) : (a) and (b), MMTC
suffered a loss of Rs, 150,42 lakhs in
foreign exchange towards demurrage
charges during 1984.85,

(€) The year-wise of quantum of
loss suffered by MMTC during the last
3 years on account of demurrage charges
is as follows :

AUGUST 23, 1985

Years Loss in

' * Rs. lakhs
1982.83 ° 36,40
1983-84 91.41
1984-85 15042

(fi). The payment of demurage at
various ports was mainly due to the
factors like congestion, especially  at
Bombay Port, delay in betting of vessels,
bunching of vessels, lower rate of dis-
charge, power break downs, failure of
mechanical ore handling plants, strike by
dock workers and other agencies at some
ports, .

(¢) The following are the measures
proposed by MMTC to minimise demur.
rage charges ;°

(i) where single berth has been
earmarked and capacity for raw
material discharged is limited,
the vessels might be diverted to
other parts, if possible ;

(i) resorting to discharge of material
in the midstream until berth is
made available to a ship ;

-

Written Answers 296

(iii) Persuading port authority to allot
any available berth other thaa th:
berth earmatked for the com-
modities concerned ; and

']
(iv) Port authorities have been asked
to improve the working of mech-
anical or handling system,

Public sector undertakings in
Tamil Nadu -

4977, SHRI N, DENNIS : Will the
Minister of FINANCE be pleased to
state :

(a) the details of the Tamil Nadu
State owned public undertakings to which
financial assistance have so far been
extended by Union Government ;

(b) the steps taken o get Union
Government nominees incl. ded in these
Tamil Nadu State-owmed  blic under-
takings :and

(c) if not, the reasons thergof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
{c). The information is being collected
and will be Jaid on the Table of the
House,

[Translation)

Compensation of Workers of Jayka
Nagar Aluminium Factory

'4978, SHRI SHIV PRASAD SAHU :
Will the Minister of STEEL, MINES AND
COAL be pleascd to state :

(a) whether a provision has been
made under section 17 of the Aluminium
Corporation of India .Limited Acquisition
and Transfer of Aluminium Undertaking
Act, 1984 to pay the salary, bonus,
gratuity and other compensation with
interests for the period from 1974 to
1984 to the workers of Jayka Nagar
Aluminium Factory which had been lying
closed since 1974 and was taken over by
Government in 1978 ; T
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(b) whether a Compensation - Com-
missioner was appointed by Government
for this purpose and if so, the action
"taken so far by him ; and

r

(c) whether "Government will make
arrangements for payment of compensa-
tion on the same lines to 151 workers
‘of Madanpur Duggu Bauxite Mide in
Lohardaga district of Bihar and if not,
the reasons therefor ?

L

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) Yes, Sir. A provision has been
made under Sec, 17 of the Aluminium
Corporation of India Limited (Acquisition
and Transfer of Aluminium Undertaking)
Act, 1984, whereby every person having

a claim against the Company in relation ,

to the Aluminium Undertaking located
at .Jaykay Nagar necar <+Asansol (West
Berigal) as defined in Sec, 2 of the said
Act is entitled to fde a claim before the
Commissioner of Payments within a
specified date, The Schedule to the Act
lays down the order of prioritics for the
discharge of liabilities of the Aluminipm
Undertaking, As per this Schedule,
employees’ dues on account of unpaid
salaries and wages, contributions to bz
made by the Company and the employees
to the Provident Fund and E nployces’
State Iosurance premium relating to Life
Insurance Corporation of India and any
other amounts duc to employees, in
respect of any period whether before or
after the management of the Aluminuum
Undertaking, have been assigned Priority
Category-I, :

(b) Yes, Sit. The Commissioner of
Payments has been appointed by the
Government under Sec, 14 of the said
Act and the assumed chdrge -on
14-1-1985, Thereafter, the Govt, of
India notified 1,3,1985 as the specified
date within 30 days of which date the
claims were to be submitted (0 the
Cominissioner of Payments under Sec, 17

of the said Act, About 2903 claims have |

becn 1eceived under various categories,
After the claims are i1eceived, these are
required to be examined first. 'The
examination of the claims has been
taken up and is in progress, After the

iy
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claims are examined, a npotice under
Section 20 of the Act will be given in
the newspapers requiring _the claimants
to file the proof of their claims, The
claims will be taken up for investigation
and hearing, and final orders would be
passed after that

() No, Sir. The Aluminipm Cor-
poration of India Limited (Acquisition and
Transfer of Aluminium Undertaking)
Act, 1984 authorises the Commissioner
of Paymients to entertain claims in respect
of the Aluminium Company located at
Jay Kay Nagar near Asansol (West °
Bengal), Since the workers of Madanpur
Duggu Bauxite Mine in Lohardaga district
of Bihar are not covered by the Act, no
compensation is payable to them under
this Act, T

[English]
P.E.C, cement project in Indonesia

4979, SHRI K, PRADHANI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Governmeat have a pro-
posil to set up a PEC Cement Project in
indonesia ;

(by if s0, the estimated cost of the
above projsct ;

.(c) whether the establishment of
cement‘pmv:-t in fadonesia  has already
been delayed ;

(dy _ifso, the fa-tors which delayed
the establishment of cement plant ;

(e) the 'steps taken (o expedite it ;
and

(f) the year by which the above PLC
Cement Plant is expected to start coru-
mercial production ? .

THE MINISTER OF STATE IN THE
MINISIRY OF COMMERCE (SHRI
P.,A, SANGMA) : (a) and Tb). Toe
Projects and Equipment Corporation of
India Limited (PT'C) in ussociatio® with
M/s, Walchandnagar Industries Lifmited
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(WIL) is setting up a cement project in
Indonesia, The contract value is Rs, 55.7
crores,

(c) and (d). The complction of the
project has, inter-alia, been delayed on
account of the following factors ;—

_ () Delay in finalising plant layouts
and detailed specifications by the
client ;

(ii) Under estimation of the quantum
of design and engineering ;

(iii) Insistence by the client that every
possible enginecring details should
be cleared by the consultants
appoin\@ by the client ; and

(iv) Delays in supplies "by some ven-
dors and replacement of certain
critical items which were supplied
vendors,

(e) The project is being regularly
monitored at various leyels including in
inter-ministerial meetings, with a view
to identify critical shortfalls and take
necessary remedial measures,

(f) The cement plant is expected to
be finally commissioned and handed over
to the client by March, 1986,

~Policy to Invite Foreign lInvestments

4980 SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to iovite foreign
investments in the country;

(b) if so, the details regarding the
policy of Government so far as the quese
tion of inviting foreign investments in the
country is concerned;

(c) the details regarding the specific
priority areas in which such investments
are sought;

-

(d) the terms and conditions under
which such investments would be made
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and the incentives that would to offered
to the foreign investors; and

(¢) whit would be the policy 'a:bout
allowing repatriation of profits by the
foreign firms?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
JANARDHANA POQJARY) ;: (a) to
(¢); . Government’s policy regardma
foreign collaboration continues to be selece
tive and this also has been reiterated in
the Technology Policy -Statement an-
nounced in January, 1983 . Foregn

. Collaborations are normally cousidered in

areas where indigenous technology is not
available and if the terins are reasonable,

(d) In some cases, foreign collabora-
tion is permitted along with equily invest-
meat, This is ‘general upto the level of
409/, of the total equity, In cases where
outright purchase of technology only is
approved, the foreign collaborator is paid
a lumpsum know-how fee and royalty on
the value of the domestic production for
the period of the collaboration
agreement,

(¢) As per Government policy, once a
foreign investment is approved, no restric-
tions are placed on the remittance abroad
of profits and dividends (Subject of course,
to payment of [ndian taxes) by the
foreign investor,

Foreign Companies Having Interest in
Inidan Companies and Foreign Exchange
Drained Out

4981, SHRI KAMALA PRASAD
SINGH : Wil the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that there are
still foreign companies having interest in
the Indian companies and lot of the for-
foreign exchange is drained out aof the
country;

(b) if so, the details thereof and how

much foreign exchange went out of the
country during the last 12 months;

(o) the steps propossd to be taken
to Indianise then wholly *ant completely;
and

e
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(d) if not, the reasons thereol?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE  (SHRI ~

JANARDHANA POOJARY) : (a) and
(b). A list of FERA Companies operating
in India was furpished in reply to Un-
starred Question No, 704 apswered on
26th July, 1985, Remittances made by
such FERA companies for the period
1981-82, 1982-83 was fursfished in the
Implementation Report in respect of
Unstarred Question No, 4709 apswered
on 24th August, 1984, Simigr informa-
tien for the later period is not readily
available at present.

(c) and (d). Government do not pro-
pose to insist upon compulsory and total
diluticn of' foreign equitly in such com-
panies, The level of foreign holding in
such FERA campanies was decided 1n
terms of guidelines issued under Section
29 of Foreign Exchange Regulation Act,
. 1973, copies of which were laid on the
Table of the Lok Sabha.

Shortage of Nylon Fabric

4982, SHRI AMARSINH RATHAWA:

SHRI MOHANBHAI PATEL :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether it is a fact that there is a
shortage of nylon fabric and due to that
many other industries which are dependent
on nylon fabric are facing great difficulty
to get nylon fabric as per their demand,

(b) the quantity of nylon fabric being
imported every year and the foreign ex-
change involved; -

(c) the quantity of nylon fabric pro-
duced in the country every year; and

(d) the steps being taken to establish
more units to manufacture nylon fabric in
the country to meet the demand ?

L4
THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX.
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) The.Government has not
received any reports of any shoriage of
nylon fabric,

)

v

»
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{b) The information is not readily
available,

(cy Estimated production of Nylon
Fijlament Yarn Fabric for the [ast few years

are as under :— .
1981 ' 34930 MM,
1982 359,70 M.M,
1983 ‘ e, 388,65 MM,
1984 456.15 MM,

1985(Jan- to June)  238.65 MM,

(d) The new Textile Policy provides for
fibre flexibility whereby production can
rise t0 meet demand of this fabric also
wherever necessary,

Development of Rennet from Fungus

4983, SHRI VIRDHI CHANDER
JAIN ;. Will the Mimister of COM.
MERCE be pleased to state :

(a) whether there is a total ban on the
import of animal rennet in our country;

*

(b) if so, the reason thereof;

(c) whether Central Agricultural Re-
search Institute or any other instituté has
been asked to develop a non-animal rennet
of fungal origin, and

(d) if so, progress made so far ?

" THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P, A, SANGMA) : (a) YesSir, °*

(b) The import of animal rennet has
been banned in public interest,

(©) and (d), Research work has been
carried out on the development of non-
animal rennet of fungal origin at Central
Food Technological Research Institute,
Mysore. The findings have been published
in *Journal of Food Science & Technology’,
giving an account of production of funga!
rennet substitute for cheese making,
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Crisis in Alc Conditioner and Refrigerator
Manulacturing Units

4984, PROF, RAMKRISHNA MORE:
Will the Minister of FINANCE be
pleased ts state :

(a) whether 1t is a fact that small scale
units maonufacturing air conditioners and
refrigerators” are on the verge of closure
because of discrimination in the matter of
excise duty exemptiodt limit; and

(b) if so, the steps Government propos:
to take to help these small units who are
facing acute crisis ?

THE MINISTER OF STATE IN THE-

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b,
Different exemption schemes have been
prescribed for the small scale sector in
different areas of industrial prodiction
taking into account various factors, such
as, the applicable rate of excise duty, the
quantam of exempiion available for the
unit, position of the orgrnised sector, etc,
The scheme of excise duty reliel applicable
to small sealé units manufacturing refrige-
rating and air-conditioning appliances and
parts thereof canhot be regarded as disc 1-
mianatory 1n nature, There are no reports
of closure of small scale units manufa.tur-
ing refrigerators and airconditioners as a
result of the present scheme of excise
duty concession to thessmall scale units
There is no proposal at presznt to revise
the existing scheme,

Proposal to s«t up Coir Fxport Pro-
motion Council

4985, SHRI T, BASHEER : Wil the
Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether there is uany proposal te
set up Coir Export Promotion Council;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) No Sir,
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(b) Does not arise,

”

(c) Under the Coir Industry Act 1953,
the Coir Boaid has inter-alia been entrust-

ed with export promotion functions for
coir items,

Deciaration of Hyderabad as a
Free Port

4986. SHRI V, TULSIRAM : Will
the Minister of COMMERCL be pleased
10 state :

(2) total number of free airports in the
countty;

.

{b) whether Hyderabad airport is also .
a.free port;

(¢) if not, whether there is any proposal
under the consideration of the Govern-
ment to declare Hyderabad as a fice
port; and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) There are no
such airport$ n the country,

(b) to (d),

Do not arise,

e S—

Statement correcting Answer ro Un-

starred Question No, 693 dated

26-7-1985 Re Allotment  of

Quotas and Licences for Garments

transferred to Apparfl Export Pro-
motion Council

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) A typographical error in the
figure indicated in reply "to part (f) of the
Question {Annexure ‘A® placed in Library.
See No, LT 1438/85], has been noticed.
The correct reply to the Lok Sabha Un.
starred Question No, 693 is as given at
Annexure *B’,
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ANNEXURE—B’

Allotment of Quotas and Licences
for Garments Transferred .t Apparel
Export Promotion Council

693, SHRI G. M BANATWALLA:
Wil the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a¥  whether the work relating to
allotment of quotas and licences for gar-
ments have been transferred from the
office of the Chief Controller of Imports
and Exports to the Apparel Esport
Promotion Council, New Delhy;

-(b) If so, since when;

(c) the reasons for the aforesaid
transfex: of the work and power;

(d) whether Government appreciates
the inadvisable nature of such transfer to
a private agencymand if so, whether the
power will be reassumed by the Chief
Controller;

(e) whether the said Apparel Export
Promotion Council {AEPC) also levies
fines and penalties on garment exporters;

(f) if so, the amount so collected
since the power has been delegated to the
AEPC; and

(g) whether the amount collected
belongs to Government of the AEPC ? .

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR
SINGH) : (a) No, Sir. This work has
been with ABPC.since the incgption of
AEPC. .

(b) to (d). Dd&not arise,

(¢) No, Sir, The forfeiture of EMDs/
BGs by AEPC in terms of Mablic Notiges
issued by the Government is not a penalty
but merely in the nature of action taken
for non-performance of confractual obli-
gation on part of exporters,

v
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(f) According to available information,
as on 31.12-1984 AEPC had collected a
sum of Rs, 3,12,22,513/- on account
of forfeiture of EMDs/BGs,

(8) The amount is to be kept sepa-
rately by AEPC to be spent on export
promotion aftes obtaining Government’s
approval,

12,60 Hrs, -

PROF, MADHU DANDAVATE
(Rajapur) : I want fo raise a very sérious
matter, Please listen to our submission
because that is the submission of the
M Ps, On 21st of this month, 17 MPs
went to atiend the fuperal of late Longo-
wal,

(Interruptions)

MR, SPEAKER :
different,

My information is

PROF. MADHU DANDAVATE :
You have misunderstood it, The press had
commented on that, They say that the
funeral was conspicuous by the absence of
MPs because of the discrimination shown
by the Government and the ruling party
on us, we could not be present,

(Interruptions)

MR, SPEAKER : I do not think
theré was anything like that, I have got
the information,

PROF., MADHU DANDAVATE :
Let the hon, Minister make a statement,
We were half an-hour late. Members of
the ruling party were allowed to reach
the funeral in time and only ([me:}*upttons)
«se ++.01 technical grounds.

MR, SPEAKER : I must make it
clear because I was myself there,

PROF, MADHU DANDAVATE :
You are not a member- of the Congress
party, We are referring to the Congress
party, c o
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MR, SPEAKER : Iam not ‘talking
about them either, I am only talking of
what I saw there, The press has asked
me about it. The fact is that myself on
behalf of the Prime Minister and the
President, Mr, Arun Nchru and the
Defence Minister.......

AN HON, MEMBEFK : What about
Mrs, Bajpai ?

MR SPEAKER : Mrs. Bajpai went
there of her own, by the daily scrvice and
she reached there, She did not travel
with us, Only we three were there,

SHRI INDRAJIT GUPTA (Basirhat) :
What about Shri Moopanar ?

MR, SPEAKER : Shri Moopanar
might have gone somewhere else, I do
not know,

PROF, MADHU DANDAVATE : He
went to the funeral,

MR, SPEAKER : I saw them there
and I met them there—Mrs, Bajpai and
the ethers, While coming back. 1 saw
members going including Opposition
leaders, 1 got this information that the
IAC provided the aircraft for all these
members, That is why, I felt that I must
clarify the matter, I told the press that
they are coming, That is what I told
them because somebody from the Opposi-
tion came to me and said ‘“We ‘re
going,”” Mr. Amal Datta came and said
“We are going there,”” We have becn
provided this service an.d we went there,

PROF, MADHU DANDAVATE :
My point is, way should there be discri-
mination ?

MR, SPEAKER : There is no discri-

mination,

PROF_‘“ MADHU DANDAVATE :
Not about you, The members of the
ruling party were provided aircraft to
reach there in time, and the members of
the Opposition could not reach in time,
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MR. SPEAKER : I saw ; nobody else
was present, "

PROF, MADHU DANDAVATE : We
have nothing against you, We only say
tbat the hon Minister should make a
statement against the discrimination,

MR, SPEAKER : 1 say nobody was
there, :

PROF, MADHU DANDAVATE :
There was discrimination in the arrange-
ments made,

PROF, KK, TEWARY (Buxar):
It is very unfortunate that the precious
time of the House is being taken away
on non-issues, The hon. Minister of
Home Afairs is here, Yesterday you
promised to speak to the hon, Minister of
Home Affairs, .

MR. SPEAKER : I have already spo-
ken to him,

PROF. K. K, TEWARY : After the
heinous murder of Shri Longowal Amritsar
Golden Temple has been taken over by
extremists and sweets have been distributed
and murders have been applauded by Buba
Jogendra Singh The hon, Minister of
Home Affairs yesterday made a revelation
to the House that Pakistani Government
has been imparting training to these
extremists and they have been unleashed
into Punjab, I wonder why the Govern-
ment of India has not lodged a formal
protest to the Pukistani Government for
training the extremists, As this has been
established, what steps Government of
India is taking in rounding up tha
criminals ?

MR, SPFAKFR : This is a new
situatiom, The hon Minister of Home
Affairs is also here, He will take care
of it and let you know, (Interruptions)

AR 2

PROF, K K, TEWARY : Ttis a very
importafit matter, Elections have been
announced . These criminals will make
further troﬁble_

MR, SPEAKER : I will ask the hon,
Minister to look into the matter,
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PROF, K X. TEWARY : Why don’t
you ask the hon, Minister of Home
Affairs ?

MR, SPEAKER : I have already told
him, I have already done it,

PROF, KK, TEWARY : Why have
they not been arrested ?

MR, SPEAKER : I have already told °

him,

—— —— o— et

12,04 hrs, °

PAPERS LAID ON THE TABLE

[English]
Annual Reports and Reviews on the
working of the Engineering Export
Promotion Couacil, Calcutta, for
1982-83 and 1983-84 and stata-
ments for delay in laying
these papers

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : Sir, I beg to lay on
the Table :—

(1) (i) A copy of the Annual
Report (Hindi and English
versions) of the Engineering
Export Promotion Council,
Calcutta, for the year
1982-83 along with Audited
Accounts, .

(i) A copy of the Review
(Hindi and English versions)
by the Government on the
working of the Engineering
Export Promotion Council,
Calcutta, for the year
1982-83,

(2) A statement (Hindi and English
versnons) showing reasons for
delay in laying the papers men-
tioned (1) above,

(1) (i) A copy of the Annual
Report (Hindi and English
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versions) of the Engineering

Export Promotion Council,

Calcutta, for the year

1983-84 along with Audited
¢ Accounts,

(i) A copy of the Review
Hindi and English vetsions)
by the Government on the
working of the Engineering
Export Promotion Council,
Calcutta, for the year
1983.84,

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men~
tioned at (3) above,

[Placed in Library, See No, LT-
1381/85].

Notification under Dowry Prohibition

(Amendment) Act, 1984 and Dowry

Prohibition (Maintenance of List's

of Presents to the Bride and Bride-
groom) Rules, 1985

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI HR, BHARADWAJ) : Sir, I beg
to Jay on the Table ;=

(1) A copy of the Notification No,
S.0, 610(E) (Hindi and English
versions) published in Gazette of
India dated the 19th August,
1985 appointing the 2nd day of
October, 1985 as the date on
which the Dowry Prohibition
(Amendment) Act, 1984, shall
come into force, issued under
section 1 of the said Act,

[Placed in Library, See No, LT-
1382/85]

(2) A copy of the Dowry Prohibition ,
(Maintepance of Lists of Presents
to the Bride and Bridegroom)
Rules, 1985 published in Noti-
fication No. G.S.R, 664(E) in
Gazette of India dated the 19th
August, 1985 under sub-section
(3) of section 9 of the Dowry
Prohibition Act, 1961,

[Placed in Library, See No, LT-
1383/85]
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(3) A copy of the Consolidated Report
(Hindi and English versions) on
the working of Regional Rural
Banks for the year ended the 31st
December, 1983,

[Placed in Library, See No. LT—
1386/85]

Notifications under Customs Act,
1962, Consolidated Reports on the
working of Publ ic, Sector Banks and
Regional Rural Banks for the year
ended the 31st December, 1983"

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : Sir, I beg to lay

on the Table :— Review on the working of and Annual

Report of Kudremukh Iron Ore Com-
pany Limited, Bangalore, for
1984.85 and Statement correcting
reply to U.S.Q. No, 2966 dt, 9-8 85

(1) A copy each of the following

Notifications (Hindi and English
versions) under section 159 of
the Customs Act, 1962 :—

(i) GSR, 647 (E) published
in Gazette of India dategd
the 13th August, 1985 to-
gether with an explanatory
memorandum making certain

re: Purchase ¢f Iron Ore by HISCO

from private mines,

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K,
NATWAR SINGH) : Sir, T -beg to lay
on the Table—

amendment to Notification (') A copy each of the following
No, 13-Customs dated the papers (Hindi and English ver-
9th February, 1981 so as sions) under sub section (1) of
to permit the 100 per cent section 619A of the Companies
Export  Oriented Under- Act, 1956 :—
" takings 10 clear 25 per cent
of their production and § (i) Review by the Government
per cent rejects on  payment . on the working of the Kudre-
of excise duty into the Do- mukh Tron Ore Company
mestic Tariff Area, Limited, Bangalore, for the
year 1984-85,
(i) G.S.R, 660 (E) published in II’Iaced in Library, See No. [ T—
Gazette of India dated the 1387/85
/85].
16th August, 1985 together
:al;zi:: ::::?Z:)(:]rytgm;oor;; (i Annual Report of the Kudre-
covered by Notification No, muh Iron O re Company
262/85-Customs and 263] 1.1mm:]dé I.’:;mg;lore, for l.he
85.Customs dated the 16th sear 1384 85 along with
August. 1985 from the Audited Acc;mn;s and the
’ comments of the 'Comp-
whole of the auxihary duty
k troller and Autor General
of customs leviable thereon, therean,
[Placed in Library, See No,
LT—1384/82). (2) A statement (Hindi and English

(2) A copy of the Consolidated Re-
port (Hindi and English versions)
on the working of Public Sector
Banks for the year endcd the 31st

. Deccember, 1983

[Placed in the Library, See No,
LT—1385/85].

versions) correcting the  reply
given on the 9th August, 1985
to Unstarred Question No, 2966
by Shri Indrajit Gupta regarding
purchase of iron ore by I[ISCO
from private mines,

[Placed in Library, See No. LT~
1388/85].
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Notifications under Export (Quality
Control and Inspections} Act 1963,
Review on the working of and Annaal
Report of Minerals and Metals Trad-
ing Corporation of India Limited,
New Delhi, for 1983-84 dhd State-

ment for delay

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : Sir, I beg tolay on
the Table—

(1)

(2)

A copy each of the following
Notifications (Hindi and Enghsh
versions) under sub-section (3)
of section 17 of the Export {Qua-
lity Control and Inspection) Act,
1963 :~—

(i) The Export of Dried Shark

Fins and Dried Fish Maws

. (Quality Control and Inspec-

tion Rules, 1985 published

in Notification No. S.0.

3090 in Gazette of India
dated the 6th July, 1985,

(i) The Export of Dried Fish

. (Inspection) Rules, 1985
published in  Notification
No, S.0, 3332 in Gazette
of India dated the 20th
July, 1985,

[Placed in Library, See No, LT—
1389/85].

A copy each of. the following
papers (Hindi and English ver-

sions) under sub-section (1) of .

section 619A of the Companics
Act, 1956 :—

(i) Review by the Government
on the working of the Mine.
rals and Metals Trading
Corporation of India Limit-
ed. New Delhi, for the year
1983-84,

(i) Annual Report of the Mine-
rals and Metals Trading Cor.
poration of India Limited,
New Delhi, for the year

BHADRA 1, 1907 (S4AKA4) Messages from Rajya Sabha 314

1983-84 along with Audit-
ed Accounts and the coma-
ments of the Comptroller
and Auditor General theieon,

(3) A statement (Hindi and Eaglish

~ versions) shoﬁu’,ng reasons for
delay in laying the papers men-
tioned at (2) apove,

[Placed in Library. See No LT—
L] 1390]85].

Annual Report and Review on the

working of Gentre for Electronics

Design and Technology, Srinagar, for

1983-.84 and Statement for delay in
laying these papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF.
FAIRS (SHRI GHULAM NABI AZAD) :
Sir, On behalf of Shri Shivraj V., Patil,
I beg to lay on the Table—

(1) (i) A copy of the Annual Report.
' (Hindi and English versions)
of the Centre for Electronics
Design and Technology, Sri-
-nagar, for the year 1983-84
alongwith Audited Ac-

counts,

(i) A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Centre
for Electronics Design and
Technologv, Srinagar, for the
year 1983-84,

(2) A staiement (Hindi and English
versions) showing reasons for de-
lay in Jaying the papers mention-
ed at (1) above,

[Place in Library, See No. LT—
, 1391857,

—s e o
-

12,06 hrs,
MESSAGES FROM RAJYA SABHA

SECRBTARY.GENERAL : Sir, I
have to report the following messages
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received from the Secretary-General of

Rajya Sabha :—

0

(i)

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed 80 inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 22»d August,
1985, agreed without any amend-
ment to the Essential Services
Maintenance (Amendment) Bill,
1985 which was passed by ihe
Lok Sabha at its sitting held on
the 19th August, 1985.”

, ,
«In accordance with the provi-
sions of sub-rule (6) of 1ule ] 8o
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabba, I am directed to return
herewith the Coffee (Amendment)
Bill, 1985, which was passed by
the Lok*Sabha at its sitting held
on the 19th August, 1985, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no ie-
commendations to make to the
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Lok Sabha in regard to the said
Bili”,

m———— — s

APPROPRIATION (NO, §) BILL,
1985

L}

SECRETARY GENERAL : Sir, I lay
on the Table the Appropriation (No, 5)
Bill, 1985, passed by the Houses of
Parliament during the current session and
assenled to since a report was last made
to the House on the 16th August, 1985,

12,07 hrs,

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR, SPEAKER : The Committce on
Absence of Members from the Sittings of
the House ip their Fust Report presented
to the House on 16th August, 198§,
bave recommended that leave of absence
be granted to the following Members for
the period meationed against each :

10,

Shri Jamilur Rahmun

Shri BN, Reddy
Shri Saleem 1 Shervani

Chowdhry Girdhari Lal

Shri Motilal Singh
Shri H.N. Nanje Gowda

Shri Chandra Pratap Narain
Singh

Shri Bharat Kumar Odedra
Smt, Madhuri Singh

Shri Chandra Mohan Singh Negi

15th January to 30the January, 1985—

Member expired—absence condoned,

15th January to 30th January, 1985,
13th March to 31st March, 1985,

13th March to 2nd April, 1985 and 8th
April, to 15th May, 1985 —Member expir-
ed—absence condoned,

" 8th April to 30th April, 1985,

10th April to 5th May, 1985,

13th March to 2nd April, 1985 and 8th
April, to 7th May, 1985,

23rd July to 14th August, 1985,
26th July to 23rd August, 1985,

23rd July to 23rd August, 1985,
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Is it the pleasure of the Housg that
leave as recommended by Committee
may be granted ?

HON, MEMBERS : Yes,

MR, SPEAKER : The leave is grant-
ed, The Members will be informed
accordingly,

e e e —

12.08 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND
RESOLUTIONS

Minutes of first to fifth sittings

SHRI M, THAMBI DURAT (Dharma-
puri) : Sir, | beg to lag on the Table
Minutes (Hindi and English versions) of
the first to fifth sittings of the Committee
on Members’ Bill and Resolations held
during the current session,

COMMITTEE ON ABSENCE QF
MEMBERS FROM TIIE SITTINGS
OF THE HOUSE

Minutes of Sitting

SHRI MADHUSUDAN VAIRALE
(Akola) + Sir, I beg to lay on the Table
Minutes (Hindi and English versions) of
the sitting of the Committee on Absence
of Members from the Sittings of the
House held on the’14th August, 1985,

ESTIMATES COMMITTEE

Sevénth Report
SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, I beg to present
the Seventh Report (Hindi and English
versions) of the Estimates Committee on
Action Teken by Government on the

Committee on Public 318
Undertakings

recommendations  confained in  the
Seventy-third Report of the Committee

* (Seventh Lok Sabha) on the Ministry of

Information and Broadcasting— Broad-
casting,

12,09 hrs,

COMMITTEE ON PUBLIC UNDER.
TAKINGS

Minutes and First, Second, Third, Fourth
and Fifth Reports

SHRI K. RAMAMURTHY (Krishna-
giri) ; Sir, I beg to present the following
Reports and Minutes (Hindi and English
versions) of the Committce on Public
Undertakings :—

(i) First Report on Action Taken by
Government on the recommenda-
tions contained in Ninety-second
Report of the Committec (Seventh
Lok Sabha) on ¢National Thermal
Power Corporation Ltd,

(ii) Second Report on Action Taken
by Government on the recom-
mendations contained in Ninety-
first Report of the Committee
(Seventh Lok Sabha) on Bbarat
Petioleum CorpQgation Ltd,

(iii) Third Report om Action Taken
by Government on the recom.
mendations contained in Eighty-
seventh Report of the Committee
(Seventh Lok Sabha) on Central
Coal Washeries Organisation.

(iv) Fourth Report on Mineral Ex-
ploration Corporation Ltd, and
Minutes of the sittings of the
Committee relating thereto,

(v) Fifth Report on Action Taken by
Government on the recommen-
dations contained in Ninety-
sixth Report of the Committee
(Seventh Lok Sabha) on Reha-
hilitation Indus‘ries Corperateen
Lud,
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COMMITTEE ON SUBORDINATE
LEGISLATION °

Second Report

<HRI MOOL CHAND DAGA (Pali) :
Sir, 1 beg 10 Present the Second Repoil
(Hindi and English versions) of the Com-
mittee on Subordinate Legislation

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Second Report

SHRI K., D, SULTANPURI (Simla) :
Sir, I beg to presgnt the S:cond Report
(Hindi and English versions) of the Com-
mittee on the Welfare of Scheduled Castes
and Scheduled Tribes on the Ministry of
Steel, Mines and Coal (Department,of
Mines)— Reservations for, and employ-
meat of, Scheduled Castes and Scheduled
Tribes in National Aluminium Company

Limited.
L 3

12,10 Hrs.

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Minutes of sittings

SHRI KD, SULTANPURI (Simla) ¢

Sir, 1 beg to lay on the Table Minutes
(Hindi and English versions) of the
sittings of the Committee on the Welfare
of Scheduled Castes and Sc¢heduled Tribes
relating to their Second Report,

AUGUST 23, 1985 EBussiuess Advisory Commirtee.320

BUSINESS ADVISORY COMMITTEE

Twelfth Rcport

THE MINISTER OF STATE IN THE
MINISTRY. OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI
AZAD) : Sir,

I beg to move :

“That this House do agree with the
Twelfth Report of the Business Advisory
Commitree presented to the House on the
22nd August, 1985,

SHRI G M, BANATWALLA : I raise
a point of order before you tuke up this
motion,

MR, SPEAKER : It is late,

SHRI G M, BANATWALLA : I have
giverr them advance notice also, 1 would
request you._ ., ...

MR, SPEAKER : You are late in
your notice.

SHRI G,M., BANATWALLA : I

request you to consider this point of
order very coolly, It is not in a spirit
of confrontation but proper regulation of
the business of the House,

This motion is there before us to adopt
the report of the Businqss Advisory

Committee, .

My point of order in under Rules 288
to 292 of our Lok Sabha, Now this motion
cannot be moved as there is one Item 2
in para 2 of this report, This item refers
to the Suprem¢ Court (Number of
Judges) Amendment Bill, 1985 and one
hour is allocated for the same, But the
Bill has already been passed.

MR, SPEAKER : I know,

SHRI G,M, BANATWALLA : The
Bill bhas already been passed by this
House, Now, we are ‘baving a Report
of the Business Advisory Committee
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allocating the time of ome hour, My
submission is that adoption of this Mo-
tion would, therefore, be in retrospective
effect with regard to the said item and the
Rules 288, 289, 290, 290A, 291, 292
and all relevant rules. do not envisage
passing a motion with retrospective
effect, ’

The second point is that yesterday this
House was totally misled that one hour
was allocated when there was no such
allocation binding upon the House, The
Bull was, therefore, passed after misleading

the House, Therefore. you must not
certify that Bill also as has been duly
passed, I request you to daclare this

motion as out of order because it is with
retrospective effect, not envisaged by our
rules, -

MR. SPEAKER : The comedy of the
situation is that last evening when we
were discussing in Business Advisory
Committee all these things we took into
consideration that it was going to be
discussed today, Iso’tit ? We had it in
mind when we were discussing it.

SHR1 G.M, BANATWALLA : It has

retrospective effect,

MR, SPEAKER : We had it in mind,
We passed it knowingly at that time, All
of us knew in the Business Advisory
Committee that it was going to be passed
this day, We knew it. There is no pro-
blem, We have done it carlier aiso,
There is a precedent, It is not a problem,
We just did it, We did it knowingly,

(Interruptions)
Mr, SPEAKER : We discussed the

game subject, Mr, Banatwalla has taken
up the same line as we took yesterday,

SHRI G.G, SWELL (Shillong) : Sir,

the Motion should be amended,

MR, SPEAKER : There is no pro-
blem. We did it knowingly, It is just
a normal practice that we omit these
things, But your poinl is well taken;
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That is what I can say, I knew some-
body would take up this question,

The question is :

«That this House do agree with the
Twelfth Report of the Business
Advisory Committee preseated
to the House on the 22nd
August, 1985."

The motion was adopted.

e

12.13 hrs,
BUSINESS OF THE HOUSE

[English]
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HK|L,

BHAGAT) : With your permission, Sir,
I rise to announce that Government
Business in this House during the
remaining part of the Session will consist

of :—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper,

e (2) Consideration and passing of ¢

(a) The Lighthouse (Amendment)
Bill, 1985, .

»

(b) The Narcotic Drugs and
Psychotropic Substances Bill,
1985,

(¢) The Inland Waterways Au-
thority of India Bill, 1985,

(3) Consideration and passing of the
following Bills, as Passed by
Rajya Sabha :

(a) The Auroville (Emergency
Provisions Amendment Bill,

1985,

(b) The Pondicherry University
Bill, 1985,

(c) The National Alirports

Authority Bill, 1985,
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(d) The Standards of Weights
and Measures (Enforcement)
Bill, 1985,

PROF, MADHU DANDAVATE
(Rajapur) : Sir, what about the
motion uoder Rule 194 for postponement
of elections ?

MR, SPEAKER : Before we take up
submisions, ¥ would inform the House
that at 2,45 p.m, the Prime Minister is
going to make a statement,

12,15 hrs,
[MR. DEPUTY SPEAKER in the Chair]

. SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Sir, I want to make the
following submission regarding next
week’s business,

The recently concluded Assam agree-
ment between Central Government and
agitationists has created certain confusion
and genuine apprehensions in the minds
of the pcople, Lakhs of people are
feeling insecure. Some constitutional
points and India’s commitment to sofe
international agreements have also come
under question with the signirg of the
agreement. Hencé a diccussion js urgently
required to clarify the whole thing and
dispel apprehensions and doubts from the
minds of the pcople,

* Of late, the functioning of the Univer-
sities has come under severe criticism
from different quartirs There is onne
strong  opinion  that university and
different sections of people connected
with it should not enjoy such freedom
and rights as they are enjoying now, On
the other, the opposing opinion firmly
believes that dearh of democratic rights is
at the root of all evils. Hence extension
of domoratic rights is a must for the
effective and purposeful functioning of
the university. Under the circumstances,
strong apprehensions have beeh aroused
in the minds of the people.  Hence a
discussion on the subject is necessary.
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SHRI AJIT KUMAR SAHA (Vishou-
pur) : I want to make the following sub-
mission regarding Business for the
remaining part of the Session,

1. The Beedi workers of the country
are facing hardship in absence of a
comprehensive legislation for them_ It is
high time the Government should bring
a comprehensive Bill to improve the
condition of the Beedi workers so that
they may get all facilities which are
enjoyed by the other factory workers,

2. Wolfarm Mines at Chandapathar
in the district of Bankura, West Bengal
should be nationalised without further
delay,

In view of the urgency, Government
should bring both the Bill in this
Session,

[Transiation]

SHR1 KALI PRASAD PANDEY
(Gopalganj) : Mr, Deputy Speaker, Sir,
I would like the hon. Minister of Parlia-
mentary Affairs to include the following
matter in the next weeks Business of the

"House :

The future of the workers of at least
six sugar mills which are likely to be
closed down as a result of the recent
decision of the Bihar State Sugar Cor-
poration has become uncertain, About
1,000 temporary and 3,000 permanent
workers of the Hathua Sugar Mill Loria
and the New Siwan Sugar Mill alone
would be rendered jobless and there is
a possibility of ten lakh quintals of
sugarcane getting dried up or being burni
in the reserved area of the mill,

It is also understood that the Bijhar
State Sugar Corporation has decided to
run only 5 out of the 11 units this year
to effect economy and the units at
Vanmankhi, Samastipur, Guraul, Sakri
and Varsilipanj will function while thé
units at Reyam, Hathua Sugar Mills,
Loria, New Siwan, Motipur Behta, Lohat
and Guraru will remain closed duting
this year. If the Corporation runs 11
units it will have to jncur a loss of
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Rs, 9.2 crores, The units it is going
to run will incur a loss of Rs. 6
crores while the closure of the
other five units will result in a loss of
only Rs, 3.2 crores, But the decision of
the Corporation to run five units at a
loss of Rs, 6 crores and close the seven
units which would result in only a loss
Rs, 3,2 crores is beyond the comprehen-
sion of the people, It is also uaderstood
that in Varsiliganj and Guraul areas, the
mills do not have capacity utilisation and
in the rest of the three units, very little
of sugarcane is available in the mills
reseived area,

Therefore, I would request Government
to issue a direct to the Bihar State Sugar
Corporation in this regard that if they
want to run only five units, the sugar
mill, Loria and New Sewan Sugar mill
should be included and some otlier units
which may not be having capacity
utilisation may be closed in their place
If it is not possible to do so, then
alternative employment opportunities
should be made available to those ren-
dered jobless,

[English]

SHRI ANOOPCHAND SHAH (Bom
bay North) : Sir, I request that the
following items may please be included
in the business for the next week,

(1) I would like to draw the attention
of the hon, Railway Minister to a
growing problem of railway services in
Bombay, I might mention that the sub-
urban services are quite inadequate here,
Thus, the commuters find it very difficule
to reach to their destination on time,
One such case is the need for introduction
of such a service betweea Visar and And-
heri_ It is understood that while its
introduction is justified om merits, the
delay in its introduction is causing a lot
qf pioblems fo the commuters,

I would request that this may be in-
cluded for discussion,

(2) 1o this 20th century, telephone
gervice is an essential facility for trade
and other services, Needless ‘to say, if

we have to survive, telephone service has
got to be given to the needy persons,
There is no doubt that we have made an
alround progress in this industry,

However, there are cases where pro-
vision of this service, though very much
required, is not to be seen in near future,
One such case is Malad in Bombay, In
Malad area, total pending requests for
telephone connections have gone upto
23527, The requests were made as
early as 1971 which have not been con-
sidered so far. This is particularly true
for Malad which is lagging behind the
greatest in Bombay,

I request that this item may be included
for detailed discussion next week.

SHRI SOMNATH RATH (Aska):
Sir, the following matter be included for
discussion in Government Business in the
coming weck, commencing from 26th
August, 1985,

Orissa stands in Marine Inland Bra-
ckish Water Fisheries sources, develop-
ment of which can contribute substantially
to the socio-economic condtitions ot the
poor fishermen of the State, The Seventh
Plan envisages increase of Marine Fish
Production to 1,00,000 MT by the end
of the plan period the level of 54,000
MT by the end of the 6th Plan. Con-
struction of the Fishing Harbour at
Gopalpur, bewides at Paradip, Dhamara,
Adtarang, requires special attention,
Brackish Water fishing has got great
potential in the coastal districts ot Gan jam,
Puri, Cuttack and Baleswar, There should
be Brackish Water Fish Farmers Develop-
ment Agency in Ganjam district, The
fishing Harbour at Gopalpur alongwith the
commercial harbour under construction
with Central assistance requires special and
foremost attention of the Central Govern-
ment, It should be expedited. Berthing
facilities for deep sea fishing at Pradip
shouid be approved and finapcial assis-
tance be given by the Central Government
soon, Under the inland fishing project, with
World Bank assistance, Orissa Fish Seeds
Development Corporation, establishing
modern hatchery at Bhanjanagar, require to
be expedited, Since the local people have
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cooperated in giving their lands, special
attention should be given for employment
of the people of the area for smooth
running of the Project, The welfare pro-
gramme for Pisciculturist and fishermen
should be given top priority, The Central
Government is requested to approve the
project and assist the Orissa Government
in grantiog sufficient funds to achieve the
object, .

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) ; I beg to submit the
following matter to be included in the
next week’s Government business in the
House.

Orissa is a backward State both econo-
mically and socially, There are not
enough railway lines which pass through
this State, Only a few kilometres of new
railway line was added after independénce,
There is no direct train for the pcople of
western part and southern part to come
to Bubaneswar which is the State capital,
Now, passengers have to come from
Bolangir, Kalhandi, Koraput and parts
of Ganjam District to Bhubaneswar and
Puri by changing trains and routes, This
is causing delays and difficulties. Hence,
a proposal was submitted by the Orissa
Government to Railway Ministry for
introducing a direct train called Mahanadi
Express from Titlagarh or Rajpur to
Bhubaneswar and Puri to provide direct
train facilities, If Mahanadi Ixpress is
introduccd, it will go a long way in
serving the people of thece regions  Also,
it will help the movement of goods
traffic,

Therefore, I request the Ministry of
Railways to introduce Mahanadi . Express
as early as possible connecting Titlagarh
or Raipur with Bhubaneswar,

[Translation)

SHRI BIRBAL (Ganganagar) : Mr,
Deputy Speaker Sir, T want to raise the
following matter next week in the House
and, therefore, I may be granted leave to
to doso

In the Indira Canal area, the farmers
had been getting regular water supply
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for irrigation since 1975, but now the
staff of the Irrigation Department are not
allowing them this facility, During every
successive crop, their turn for water
supply is overlooked.

I would, therefore request the Irrigation
Minister to issue orders to the Rajasthan
Governmeat to 8ee that the areas which
were being supplied water for irrigation
since 1975 should be permanently put on
the roster for this purpose so that they
have their turn on time, Further I would
submit that Ganganagar district has been
included in the Indira Canal drea and
a survey should again be conducted there
to bring more and more land under the
command-area so that the farmers of
that area may be saved from starvation,
These measures will also result in an
increase in the production of foodgrains
in the country,

[English]

SHRI C, JANGA REDDY (Hanam-
konda) : Railway Economic and Technical
Survey Committee of Railway Board visited
several States for selecting a suitable site
for setting up a Coach Factory with a
capacity of 1000 coaches per year, The
Committee visited Kbhazipet in Warangal
District in Andhra Pradesh also, The
Government of Andhra Pradesh has come
forward to provide various facilities
including land, water or electricity, Tt is
learnt that the Commuttee has recommmend-
ed Khazipet as the most suitable place for
setting up Coach Factory. " It, is however,
learnt that the Government of India is
nowsetting up the Coach Factory in Pun-
jab.  Warangal District is having a lot of
unemployed youth who are turning to
violent naxalite activities out of frustration
The Coach Factory as recommended by
the Survey Committee should, therefore,
be established at Khazipet with full capa-
city to build 1000 coaches ger year, as a
third one, as there is necessity of coaches
also,

As per the Presidential Ortder, zonali-
sation in Andhra Pradesh has been made
applicable to the recryitment to various
posts in Government services and to ad-
missions to various institutions in general
education, But admissions to the profes.
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sional college like Medical and Engineering
have not been covered by the zonalisation
scheme with the result that a large number
of seats in the Medical and Engineering
Colleges of the backward Telengana
Region are being taken away by non.local
candidates and the peopie of Telengana
region are denied their legitimate right as
opposed to the letter and spirit of the
Presidential Order which is being subjected
to exploitation by those from afflauent
areas,

With a view to safeguarding the legiti-
mate and genuine interests of the people
of the Telengana Region, it is proposed
that the Presidential Order be modified
suitably to cover admissions to professional
colleges also under zonalisation scheme
and the seats to the extent of 85 per cent
be reserved for local candidates leaving the
reraaining 15 per cent for open compe-
tition, '

In view of the urgency, the above
subjects may be included for discussion in
the coming week,

SHRI CHINTAMANI JENA(Balasore)
I would like the following subjects to be
included in the business for next week.

1. In spite of all sincere efforts by the
Government the free sale sugar has
become a rage commodity, It is being sold
at a rate ranging from Rs 8/. to Rs, 10/-
per KG in various parts of the country,
particularly in States like Orissa, West
Bengal, Andhra Pradesh, Madhya Pradesh,
etc. This very important subject needs to
be discussed to ensure easy availability of
free sale sugar and that too at a reasonable
price,

2_ Large scale pest attack on the current
Kharif crops specially paddy crops and vege-
tables in many parts of the country, parti-
cularly in the States like Orissa, West Bengal,
Andhra Pradesh, Madya Pradesh, etc, has
become a matter of great concern for
millions of farmers, It requires immediate
precautionary and preventive measures, or
else the farmers shall be put to great
losses. This subject needs to be discussed
in the next week,
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SHRIMATI BIBA GHOSH GOSWAMI
(Nabadwip) : 1 request inclusion of the
following matter in next week’s busi-
ness ;—

The river Ganga has been eroding
valuable lands on the upstream and down-
stream of the Farakka Barrage, The
Ganga Erosion Committee with the Mem-~
ber (Floods), C. W. C, as Chairman had
submitted its report in January, 1980,
The erosion problem is progressively in-
creasing in recent, years and on the Right
Bank downstream of the Barrage, if not
checked now, the river will engulf the rail-
way line, WNational Highway, State High-
way and the Feeder Canal of the Farakka
Barrage Project, thus defeating the very
purpose of the Project, According to the
decision at the 34th meeting of the Farak-
ka Barrage Control Board on 5.1 1984
the General Manager, Farakka Barrage
Project submitted in November, 1984,
two estimates for a total of Rs, 18 crores
for immediate protection works against
bank erosion, The Technical Advisory
Committee to the Farakka Barrage Project
in its 69th meeting in January, 1985
implementation of
these works “‘since it cannot brook further
delay”, .

in view of the urgency of the matter,
Lok Sabha should take it up before ad-
journing sine-die,

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS(SHRI HK L BHAGAT):
Mr. Deputy Speaker, Sir, 1 am grateful
to the hon, Members for the number of
points thot they have raised. That shows
their great interest in the business of the
House and thcy also know that these
matters are considcted by the Business
Adyvisory Committee  As things stand
today,” I have anuocunced Government
busigess during the remaining part of the
session, Therefore while expressing my
appreciation for what the hon, Members
have raised, these matters will be consi-
dered by the Business Advisory Committee
and as things stand now, 1 cannot say
whether these matters will be included in
the next week’s business.

\ L]
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”

12 .32 hrs, _
LIGHTHOUSE (AMENDMENT) BILL*

THE MINISTER OF STATE OF THE
MINISTRY OF SHIPPING AND
TRANSPORT '(SHRI ZR, ANSARI):
I beg to move for leave to introduce a
Bill further to amend the Lighthouse Act,
1927,

MR, DEPUTY SBEAKER ; The
question is ;- ’

“That leave be granted to introduce a.

Bill further to amend the Light-
house Act, 1927.”

The motion was udopted,

SHRI Z R, ANSARI : Sir, I intro.
duce the Bill,

12,33 hrs,

NARCOTIC DRUGS AND PSYCHO-
TROPIC SUBSTANCES DBiLL*

THE MINISTER OF VINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : I beg to imove
for leave to introduce a Bill tn consolidate
and amend the law relating to narcotic
drugs, to make stringent provisions for
the control and regulation of operations
relating to narcotic drugs and psychotropic
substances and for matlers connected
therewith,

MR, DEPUTY SPEAKER: The
question is :

“That leave be granted to introduce a

Bill to consolidate and amend the
Jaw relating to narcotic drugs, to
make stringent provisions fog ‘the
control and regulation of opera-
tions relating to narcotic drugs
and psychotropic substances and
for matters connected therewith,’’

The motion was adopted,
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“Adspects of Blank Economy in India”

SHRI VISHWANATH PRATAP
SINGH : Sir, 1 introduce the Bill,

12,34 hrs,

DISCUSSION RE: REPORT OF NA.
TICNAL INSTITUTE OF PUBLIC FI-
NANCE AND POLICY ON “ASPECTS
OF BLACK ECONOMY IN INDIA”—

Contd,

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) : Mr, Speaker, Sir,
yesterday, we had a very stimulating de-
bate on the report on black economy,
and Shri' Amal Datta who is here said
that this report is tailor made to what the
Government wants to do, I assure you
that this was not the purpose of the de-
bate, What I mcant was that before
taking any decision, let the House be
bencfited oy the suggestions of the hon,
Member who have an insight into the va-
rious aspects of the report and, precisely,
that is what the debate has done, I am
grateful to him that he complimented
nmie for having brought this report out
and 1t is the intention to bring out other
reports . Iso, hke the Abid Hussain Com-
mittee Report, and this will be a general
stance, Mecmbers have commented on
the estimate, of blackmoney and 1 think

-it is much lower than what it is in

existence, ,

Now, there may be differences about
quantification of blackmoney, but quali-
tatively, we all do agree that it is in size-
able proportion and its over-proportion
does concern us and action is necessary,
On this point, there is no. difference of
opinion, Mrs, Geeta Mukherjee in her
eloquent way touched every aspect of
the report from the beginning to end.
She said that it coantained germs of
plague ; but in spite of the germs of
plague all over in the repoft—she wmight
bave said it—she did concede some posi-
tive elements of it, So, there are areas

* Published in Gazette of India Extraordinary, Part II, Section 2 dated 23-8-1985,
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where there is no plague in that report,
So, I will confine myself first to.those
positive areas, on which perhaps there is
agreement on both the sides of the House
—i.e, the positive aspect where we haye
no differences, for example on tightening
of laws for better enforcement ; on action
against tax evaders, and on funding of
election expenses—quite a few Members
spoke for it, but as Finance Minister, 1
cannot off-the-cuff react to it ; but cer-
tainly, that was the essence of what many
Members said,

There was also agreement about simpli-
fication of tax laws, and on the need
for integrity among officers and*politicians,
I think on these we all, on both the
sides of the House, agree, ie, with the
essence of the report, So, there are
positive germs also, apart from plague
ones,

SHRI AMAL DATTA (Diamond Har-
bour) : These were all known before the
report came, , For fhese, we need not
require the report,

SHRI VISHWANATH PRATAP
SINGH : No; sometimes we make a
formal statement and analysis, For in-
stance, a doctor may diagnose a patient
and tell him : ‘You have cold’. The pa-
tient may say : ‘I know it. Since the
time I came from home, I have had cold,’
So. certain things are known even prior
to diagnesis,

But there have been differences of
opinion, and strong differences of opinion
in ateas of reduction of taxes, of reduc-
tion of controls, about the scheme for
Bonds for Slum Clearance and on another
step for unearthing black money. These
are the points on which there have been
differences of opinion, But on 5 or 6
points, there has been agreement,

So, I will first start with areas of
disagreement, Shri Dube yesterday
quoted a very interesting example of a
mother-in-law having filaria. She kicks the
daughter-in-law, and the daughter-in-law
aBays : ‘Well, this js a very soft foot
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by which you are kicking* He
compared Goverhment's action against tax
evaders with this, He said we should
prepare a strong boot to kick them with,
I assure you that we are preparing the
boot, But we are not going to wait till
we get the hoot. Whatever we have got,
we will kick with it, Whatever guapowder
we have got under the law, we will use
it right away, If we have not muzzle.
loading gun, we will use the muzzl:-
loading gun to.day, When we have the
cannon, and better weapons, we will use
them, We are forging them,

SHRI ANAL DATTA : Don’t use the
sten gun,

SHRI =~ VISHWANATH  PRATAP
SINGH : We will fight with whatever
weapons we have got, We will not wait
till the law comes, We will amend the
law also,

One of the recommendations which
also finds support from both the sides—
generally, T feel—relates to the tax
evader, Regarding the principle of me
rea which is applied to-day—the L
Minister is also here ; I will be com
to him-—the recommendation is tho
very act should be punishable, and the
onus of proof should be on the tax
evader Without committing the Govern-
meat, I think this is a positive suggestion,
and T think I will positively examine this;
in consultation with the Law Minister,
It will give much bite to our present
law,

o
Then about the recommendation in the
report regarding special courts, Already
we have accepted this, Several States,
after the announcement of the Budget,
have set them up., Delhi has set up
speciil courts ; but ] am not personally
satisfied with the present arrangement,
I want to come up with much more
effective special courts. For this, we
would be inter-acting with the [aw
Ministry, as to how 10 make these special
court, by themselves, much more eflec.
tive, But under the present arrangement,
we will certainly go ahead with the setting
up qf special courts,

Then there is a recommendation that
in searches and seizures, there should be
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a selective approach, so that there is
sufficient evidance to finally coavict a
pe:rsoa, I think that is a giod recom-
mendation ; it is a recommendation
which says that the tax department should
do its own woik, and not go on a wild
goose chase, so that there is harassment
all over, but the end-result is not much,

This is precisely what we have started
to gether information first and then go
in for searches and raids. There is a
recommendation about the delay in pro-
cessing of cases of searches and s:izures
and that the delay should be shortened,
1 think that js a good suggestions and
we are also looking into it how can
shorten it and what necessary changes
would be necessary,

"

Mr, Suba Reddy yesterday said about
the raids and commented on that, We
have organised on these lines ths opera-
tions of ketu and kali, Two major
operatiots were done, apart from in bet-
ween also. Now, some of the resulls are
interestibg which have come in the Press
also, In keru there were five mijor per-
sons who were controlling 60 per ceat of
the illegal transactions in foreign
exchange, 12 persons of that syndicate
are in COFEPOSA behind the bars and
the government has done it, They ad-
mitted an annual turn of Rs_ 184 crores,
and the modus operandi was that not
much accouat was kept except 3-4 days ;
that was on telephone and they have their
own way of trust for doing all these
things, Goods worth Rs_4 1/2 crores
were seized, Thz2re was a cairtoon in one
of the papers showing Rs, 4 1/2 crores
and one small rat wis killed by a gun
It is not a qiestion of one rate but
the expression on other faces ; that is
more important It has a deterrent effect ;
it has a multiplier effect, Then there was
an operation in kali, 18 persons were
arrested, The total arrests made were
35, 12 under COFEPOSA, Foreign ex-
change documents and transactions over
Rs, 10 crores were caught and invoice
manupulation of Rs, 4.7 crores was there;
goods ssized were also of Rs, .4,35
crores, In Delhi, about Rs, 15 crores
worth of transactions took place, I will
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not go into detail bzcaus: it isnota
subject of debate, Then there is a case
of Surat tin plates, We were debating on
prices of fruits and vegetables, black-
marketing and profiteering, There was a
raid on four persons in Delhi at once
place on one day which yielded un-
account, moncy and jewell:xry, eic, of
Rs, 87 lakhs, One major industrialist in
Bombay, sugar industrialist was aided
aad that had an effect on sugar prices in
Bombay, You know the name had come
even in the Parliam:nt against whom we
are taking prosecution action, I would
not go into the individual name, but the
overall achievement is good, Upto 1985,
we have seized gold worth Rs, 122 crores
against Rs°66 crores last year, almost
double, Sorry, there is a volue of seizure.
Gold worth Rs, 31 crores was seized
for this year against about Rs, 6 crores
last year. The exact figure is Rs. 5,76
crores, So, it is five times that of last
year, The number of detention is much
higher, Then there is a prima faci- un-
accounted assets of about Rs, 10 crores
upto 31st july, in this financial year
agiinst Rs, 6 crores Jast yesar, What I
m:zan to say 1s that there is a political
will to deal with such people also,
Alrcady, we are further going to streng-
then it by having our Economic Intelli-
gence Bureau, We will have integrated
Intelligence Bureau and integrated action
on customs, e¢xcise, income tax and
others, But still. some of the people in
the Press have taken to criticise our
actions. They have become fond—at
last—of the Finance Minister, and almost
every day there is a write up or on edito-
rial regarding these raids,

SHRI C, MADHAYV REDDY (Adila-
bad) : Only one section of the Press,
not all,

SHRI VISHWANATH PRATAP
SINGH : Not all, yes. I must ack-
nowledge that one section have supported
me, 1t was pointed out that the budget
presented by me, was supported by the
big business. A section of the Press
had said that ‘it is the big business that
is supporting the Budget’, At lcast we
have now some big' business Press which
is attacking the Finance Minister if that
was a valid argument —aithough I do nof
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think that it is a valid argument—and
at Jeast some doubts will bedispelled,

Shri Anadi Charan Das yesterday said

that we should not go back on this, I .

am very much strengthened by the hon.

Member’s opmion and I do not feel

strengthened that now we bave taken up

the right path, and I am grateful to him,

and wilh the assurances given we will

continue to take that path. We will®
continue it.

Now we come to arcas where there
have been differences of opinion : and
1 think that this 1s not only a difference
of opinion on individu.l items, the per-
ceptions of economy that we have and
it 1s deeperthan that, on the basis of our
political or economic thinking, And
that is, on the rate of taxes put on the
public and private sector, The issues
that have been raised, I feel, concerning the
rate of taxes, are of very small arena to
debate thesec issues. It is much more
than this debate, how we see the economy
we are owing the sources of productioa
and how the production should be
organised —these are all more funda-
mental issues than to be discussed in a
debate here,

On the one side there are people who
profess a zero taxation, oOr zero per cent
taxes, On the other side there are pro-
ponents who say that there should be
one hundred per cent taxation, in exports,
etc,, and we are between zero per cent

- and 100 per cent,

SHRIMATL GBETA MUKHERJEE
(Panskura) : But, 98 and 2 both are
between zero and 100.

SHRI VISHWANATH PRATAP
SINGH : Yes, We are somewhere
near 50. So, we will always be attacked
from the right as well as the left, These
objections will be there,

SHRI S, JAIPAL REDDY (Mahbub-
pagar) : From the extreme right,

VISHWANATH  PRATAP
And also from the left. Some

SHRI
SINGH :

pect of Black Economy in India™

say, ‘you are not liberal enmough",
Others will say that ‘you are too libe=
ral””, That will be there. We have
taken the middle path and we will con-
tinue, Some say that we shouid help
the private sector and others say that
we should help the public sector, Any-
way, we have adopted a mixed economy,
or opted fora mixed path., We have
said, ‘Yes, we will have a public sector’,
We have also said, ‘“We will have a
public sector, we will have a healthy
public sector,”; and we have a private
sectar, and that is how we have charted
our course,

LY

Well, in a mixed economy what should
be the ‘mix’ ? The essential point that
has beea raised is this, It should be 2
per cent or mose, here it is question of
baving much more, or as to how much
mwore we can give to the private sector,
how much we can do to the publi¢ sector,
how much rcsources we may have for
public spending, how much relief we can
give to the private sector, So, here, it
is a question of judgement, Govern- *
ment has to view various things and
come to a judgement, We have to exer.-
cise our judgement in this regard,

SHRI B.R, BHAGAT (Arrah) : One
point,

SHRI  VISHWANATH PRATAP '
SINGH : 1 have not finished. I have
to expound my view, I am not yielding,
Let me make my full statement, It is
very clear in our perception also that
the public sector will continue to have
the commanding heights of economy,
There is no going back on this, On
this there is no question of any doubt,.
But agricultute continues to be in the
private sector, There is no provision to
take over agriculture, That contributes
45 per cent of the GNP, :

There are people on your side who
say that the agriculture should be in the

State sector,
{

AN HON. MEMBER : No body

said so,
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SHR1 VISHWANATH  PRATAP
SINGH : Thay, is your philosophy. If
you go to your Philosophy you will say
80, .

There are contradictions in the mixed
economy, These economic class conflicts
are not eliminated; We have to manage
it by our various anti-poverty schemes,
etc, Certainly our goal is to remove
this poverty conflict in a democratic
mannper and to go in a better egalitarian
society where there is more justice and
less exploitation, That is our path,
Mr, Priya Ranjan Das Munsi and
Kumari Tara Devi yesterday mentioned
about the socialist commitment of the
Congress, That is precisely our path
that in a democratic framework we pro-
gressively go shead and eliminate the
exploitive system that is there. In between
the contradictions are there, You can
always criticise those things There is
contradiction in wealth, So we are ope-
rating within this framework. 1 also
concede the point that so long as we
organise the society on a profit motive,
black-money will be a problem It is
difficult in principle to contradict this
sort of proposition. But once you or-
ganise it, then cecrtainly everybody will
try to take advantage of it, That 1s why,
we are not relying on reduction of rates
only, We said clearly that along with
reduction of rates we would apply the
rod also, Because of the element of
greed and it is a human tendency also,
we have mixed measurts. We have no
illusion that just reduetion of taxes will
bring us tax revenue voluntarily, I am
pot punisting the tax payers at all,
They are not the target, Tax evaders
are the target., That will continue, We
are making the law tighter,

When we bave the tax structure it is
not only the evasion of tax and genera.
tion of black-money that is in mind but
it is the growth aspect thatis in mind
and to have the structurc that will be
conductive to growth and..finally to
revenue as growth goes up,

One of the recommendationy in the
Report is of doing away with deductions.
Several deduction we have taken away,
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The escape rdutes that tax evaders have
adopted lawfully, have been plugged.
More we will try to plug in future,

When we discuss ‘rates, I think, we
should not consider “it hypothetically,
Take for instance personal taxatien, In
1983.84 about 19,5 per cent of the
revenue came from salaried class, And
that is the class which cannot escape,
You raise rates and this -classes gets
nailed out, In 1983-84, the same year,
the contributed from public sector to
corporate tax was 58 per cent, So, the
hiking up of rates means from your own
public sector you are taking about 58
per cent—more than half, Whom are
you feeling ? It is from one pocket to
the other, and we are making ideological
debates on this very issue of tax rates,
Let us see what is happening, So, I
just wanted to put before the hon,
Members this aspect also,

Then there is the suggestion on
smuggling that the prices of those. items
which are smuggled should be attempted
to be reduced, because the potential of
smuggling depends on the prices here and
abroad. If the difference is high, the
potential is high and the price is more,
and if the potential is less, the price is
less. 1 think this is a reasonable sugges-
tion but we have limits of our foreign
exchange, How far can we do it ? If you
allow golfd to come openly and if you have
the foreign exchange for that, there will
be no smuggling, But we just do not
have the foreign exchange though we
know that for everything that is being smug-
gled, something is going out, Nobody is
gifting it at the risk of his hfe. So, we
have to have mix of policy-economic
policy to try to reduce the prices and also
adrministrative measures to physically stop
smuggling—and  take administrative
deterrent action And that is what we
are trying. In our new textile policy also
we have tried to reduce manmade fabrics
price, but it must be passed on to the
consumers, I warn the industries that if
they do mot pass it on to the consumer,
we are not going to give themh apy cone
cession, It is not a concessr:on given for
them to pocket it and not to pass it on to
the consumer,
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We are coming with an indirect tax
reform by next year and in between algo
we will do something, Already we have
done something. On fertilizer we have
reduced customs duty from 65 per cent
to zero per cent, on power we have
reduced customs duty from 65 per cent
to 25 per cent, on puises we have brought
it to zero per cent, on many items of
electronics we have brought it to zero per
cent or to a very low percentage, The idea
is that ours has now become a high-cost
economy, If we levy duties right from
the start and since in power and fertilizer
much public sector investment is there,
the whole cost of product goes up from
year to year and that product becomes
priced at a high level, and the whole
economy pays for it, So, instead of
taking revenue one time and making all
the time high cost, it is better to have
low costing so that people finally get
cheaper product and by growth or expan-
sion of demand, by buoyancy, we get the
revenue back, But it will take a little
longer time, So, this is the thinking that
we have on our customs duty reform and
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on our excise duty reform, to see how far

we can contribute to this and that unne-
cessary taxation does not stop our growth
In this the idea is that the raw material may
be taxed at lower rate, then the inter-
mediate goods, and the consumer goods,
We do not need to heavily tax the finished
products, In these areas where there is indi-,
genous capacity, we will have to give pro-
tection but also we have to ask the
indigenous industries how much protection
do they want, They are giants, the are
FERA companies; they are MRTP com-
panies which have established the mselves
over the years, but they are still grown up
babies and are always asking for protec
tion, We have to tell them that allright,
we will give them protection, hundred per
cent, two hundred per cent, three hundred
per cent, but there has to be some limit,
They owe a duty to the people and the
consumer of this country, They cannot
go on extorting profit from them just be-
cause of government protection, They
owe it to the people here to become more
efficient and cheaper, But between this,
there isa contradiction between immediate
revenue loss and the long-term growth,
So, we will have to face it, We¢ cannot
take a revenue loss right in one year
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though we will get revenue later, So,

this will have to be phased gut over a tew
years so that revenue loss is not much by
the time we regain it in coming years by
‘economy, '

13.00 brs,

Now, about the public spending, the
Report has made out that the public
spending is one of the causes., 1 do not
agree that public spending as such is one
of the causes, In fact, public spending
is the prime mover of the economy,
Much of the public sector will be sick if
there was not enough public spending,
And there is a correlation between the
growth of the industry and private sector
and public spending, So, we suppeort the
public spending as such, but the loopholes
which lead to corruption certainly should
be plugged, So, for that we should not
reduce the public spending, but try to
plug the loopholes,

1 agree that the wasteful expenditure
within Government shoeuld be curbed,
We are making a serious exercise depart-
ment-wise, If there are directorates or
organisations wihch are redundant only
baving some staff and officers and no
contribution, certainly the axe will fall on
them. We will soon come with a pro-
posal to cut wasteful expzanditure,

There was a suggestion on stamp duty,
I think this relates to the State Govern.
ments and the Central Government cannot
do much about that,

There was a suggestion about introduc.
ing bonds for slum clearance and for real
estates, For these one schemo has been
suggested, Shri Mahajan, Shri Jena, Shri
Dogra and Shri Rajhans have strongly
supported this proposal in .the Report,
while it has been equally strongly opposed
by several other Members, Well, there are
strong reasons on both sides, On oppos-
ing it we have seen that various disclosure
schemes have not had that much effect

“Bearer bonds have become a circulating

instrument to cover up black-money,
though they had mopped up Rs, 1,000
crores at that time, There is also a feeling
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among the honest tax-payers that. they
have to pay whereas those who have not
paid are getting the benefit, So, there are
weighty arguments on both sides The others
hon. Members who have supported it they
have in mind perhaps that this money can
be brought into the mainstream and that
in future it will become a source of
revenue and we can tax it, When it comes
in the .mainstream it will make a.healthy
contribution to the economy and will also
lead to growth apart from being a source
of revenue, So, both sides have weighty
arguments, What I can say at the moment
is that I will weight both sides of the argu-
ments before 1 come to any conclusion,

With these words I thank the hon,
Members very much for their valuable
suggestions,

MR, DEPUTY-SPEAKER :
g0 to next item,

Now, we

———— o &

JUDGES (PROTECTION) BILL

[English|

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUS.
TICE (SHRI H. R BHARADWAJ) : Sir,
I beg to move :

““That the Bill for securing additional
protection for judges and others
acting judicially and for matters
connected therewith, be taken into
consideration ™

The hon, Members are aware that the
Judicial officers Protection Act, 1850 as it
exists at present provides that no Judge,
Magistrate, Justice of the Peace, Collector
or other person acting judicially shall be
liable to be sued in any Civil Court for
any act dome or ordered to be done by
him in the discharge of his judicial duty,
whether or not within the limits of his
jurisdiction provided that he at the time.
in good faith, believed himscif to have
jurisdiction to do or order the act com-
plained of; and no officer of any Court or
other person, bound to executc the lawful
warrants or orders of any such Judge,
Magisttate, Justicé of the Peace, Collector
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or other persons acting judicially shall be
liable to be sued in any Civil Court, for the
execution of any warrant or order, which
he would be bound to execute, if within the
the jurisdiction of the person issuing the
same,

The proposal is to provide for immunity
against any Criminal or Civil action or
proceeding against any person who is or
was a Judge. in respect of any act, word
or deed, committed. spoken or done res-
pectively by him while acting or purpor-
ting to act in the discharge of his official
or judicial duty or function, TItis also
proposed that this would not debar or
prevent the president or the Central or
State Qovernment or the High Court or
any other appropriate authority as may be
prescribed by any law to take such civil,
crimnal or departmeantal action against
a Judge as may be considered appro-
priate,

The main difference between the existing
provisions and the proposed provisions
relating to protection of judicial officers
are that :

(i) the proposed provision would con-
fer immumty not only in civil
action or proceedings, but also in
criminal acunn or proceedings;

(i) immunity would be available even
after the persot has ceased to be
a Judge; and .

(i the requirement of good faith is
not required to be met for confer-
ring the immunity,

I am confidint that the whole House
would support this Bill,

Sir, I may also add that the provisions
in the present Bill are based on the 104th
Report of the Law Commission where
these recommendations were made and
they were pending for a long time, We
arc trying to implement them in this
Bill,

SHRT AMAL DATTA (Diamond Har-
bour) : You could have mentioned it in
the Statement of Objects and Reasons



" 245 Judges (Protection) Bil BHADRA 1, 1907 (SAKA) .{adfes (Protection) Bill 346

* SHRI H, R, BHARADWAJ : It is not
there in the Statement of Objects and Rea-
sons,

MR, DEPUTY SPEAKER : Motion
moved ¢

‘““That the Bill for securing additional
protection for Judees and others acting
judicially and for matters connected there-
with, be taken into consideration.

Now, the time allotted is only one hour,
I request hon, Membéis to be brief,

Shri H.\, Dora.

SHRU H A, DORA (Srikakulam) :
Mr. Deputy Speaker, Sir, while welcom-
ing this Bill in so far as’it relates to the
Judges officially designated as such ; so
far as it relates to the perons who are
now made as Judges by virtue of the
provisions of this particular’ {egislation,
I am oppoesing it,

S'r, I may be permitted to submit that
this is a Bill for securing additional pro-
tection for Judges, And then it says
‘and others acting judicialiy and for
matters connected therewith’,

So, Sir, this is a Bill intended not only
for the Juiges (who are officially design.t-
ed as such) but olsn for those who are
not so officially designated as such_

The Statement of Objects and Reasons
appears to be very attractive, But it has
got deeper meaning than the apparent
one. [ may be permitted to read out
this portion, I quote ;—

<“Judiciary is'one of the main pillars
of parliamentary democracy as
envisaged by the Censtitution, It
is essential to provide for all im.
munities npedessary to  enable
Judges to act fearlessly and im.
partially in the discharge of their
judicial duties, It will be difficult
for the Judges to function if their
actions in court are made subject
to legal proceedings, either civil
or criminal.”

It is nowhere stated in the Statement

of Objects and Reasons that it algo relates
to those who are not officially designated
as Judges,

Now, Sir, the main Clause that has
been introduced is Clause 3, I may be
permitted to submit that there are some
grammatical variations ip the cognaté ex-
pressions that were introduced in this
Clause itself, This Clause says :—

s‘Notwithstanding anything contained
in any other law for the time
being in force and subject to the
provisions of sub.section (2),
no ceurt shall eptertain or conti-
nue any civil or criminal proceod-
ings against any person who is
or was a Judge, for any act,
thing or word committed, done
or spoken by him when, or in the
course of, acung or pqrporting
to act in the discharge of his
official or judicial duty or
fuanction,”

Hcre, thereis a dceper meaning than
the apparent one, I would like to sub-
mit and clarify as to the deeper meaning
thercin, Here, ‘duty’ is a word which
is termed as a noun. it is qualified by two
adjeclives, ‘official or judicial’,  This
fioun is qualified by an adjective ‘official’
and also another adjective ‘judicial , So,
this Act applies not only to the judicial
duties that hiive been discharged by the
Judges officially Jesignated as such, but
also his official duties. [t refers not only
to judical duties, but 1t ulso refers to
official du tics,

Now, a JuJxe is defined in clause 2 of
this particular Bill as follows :—

*In this Act, “Ju'ge” means not only
every person who is officially
designated as a Judge, but also
every person—

(a) who is empowered by law
to give in any legal pro-
ceeding ....."”

It is not stated therein as a ‘judicial
proceeding’, Even an executive Magis-
trate, a Deputy Tehsildar,. who is em-
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powered to discharge the functions of an
executive magistrate, a tehsildar who is
empowered as an executive magistrate
under the Criminal Procedure Code. parti-
cularly in relation to Section 107 Cr,
P.C., the executive ' magistrates are em-
powered to discharge legal proceedings,
those which are not strictly called as
judicial proceedings, they are also pro-
tected under this particular Act, There-
fore, what I would like to submit is, the
first thing that i to be seen in this parti-
cular asprect is that the individual dignity
is exposed to manifest peril, If the acts
of thos® persons are safeguarded by virtue
of the provisions of this Act,,,

-«

tInierruptions),

MR, DEPUTY-SPEAKER : Please

conclude,

SHRI HA, DORA : 1 may be per-
mitted more time,

MR, DEPUTY-SPEAKER : I cannot
give you more time,

SHRI H.A, DORA ;: 1 may be given
some more lime, Let me complete the
argument and explain the inherent weak-
nesses in the Bill.

Here it is stated that no copft shall
entertain or continue any civil or criminal
proceeding’ pending in the courts, they
shall be now taken away from' the file,
I am not bothered about it, What about
_thé future course of action so far as this
(particular clause is concerned“? The ex-
pression is ‘word, committed, done or
spokes by him _.in the discharge of his
(official duty’—here the relative pronoun
is there, ‘While discharging his official
duty’—suppose the word used is ‘bastard’,
suppose the executive magistrate says
that ‘you are a bastard’, A person who
is there before him, if he says that he is
a bastard, he is protected under the law,
‘Therefore, my submission i, the indivi-
dual dignity is exposed to maaifest peril
by introducing this particular Bill, and
that apart, { may be permitted 10 say
gomething and close it,
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MR, DEPUTY.SPEAKER: One
minute more, and try to complete it.

SHRI H.A, DORA : Executive officers,
even the Deputy Tahsildars, as I have
already stated, are now elevated to the
post of justice by virtue of this particular
Act, Therefore, what I would like to
submiit is the legal proceedings and official
duties should not be clubbed along with
the judicial functions,

MR, DEPUTY.SPEAKER: Shri Shaata-
ram Naik, I will give only five miautes for
you, For the person who initiated the
discussion [ gave ten minutes, For all
others only five minutes each,

SHRI SHANTARAM NAIK (Panaj) :
It is a welcome thing that the hon,
Minister has considered to bring this Bill
in order-to give protection to the judges,”
I would like to make a few observations
and give suggestions which the hon,
Minister may kindly take note of,*

MR, DEPUTY SPEAKER ; Definitely
he will, Don't worry,

SHRI SHANTARAM NAIK : Sir the
question is, first of all, 1 have not seen
any legislation where this protection is
not afforded to judges, You tried to
make some distinction here, but I could
not follow that distinction clearly, In
other words, every piece of legislation
contains this provision, Otherwise it
means that only today when we pass this
Bill we give protection to judges and
previously they could be prosecuted under
various laws for discharging their duty as
judicial officers. I don’t think it is the
case,

Secondly Sir, in the preamble to the
Bill, the wordings which are used are :
“for securing additiona! protection for
judges and others acting judicially”, I
think these wordings do not fit in legisla-
tive drafting, There is some sort of a
wrong construction of this sentence,
Actually what should have been there is
this, *For securing additional protection
for judges and persons discharging judie
cial functions™ instcad of saying ‘‘and
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" others acting judicially”. it should be,
‘“and gersons dimgerging judicial’ func.
These wordings, [ suppose, are
not proper in that line  You may please

consider this suggestion.

Thirdly, these are all piecemeal legisla-
tions. I don’t think why a consolidaled
Jegislation could not be brought covering
various aspects of judges, Yesterday we
discussed a legislation of two or three
lines saying about the number of judges,
Should we have one legislation only to
specify the number of judges ? This is
something which is not wunderstood,
Matters connected with judges should be
covered in one consolidated legislation.
Protection, number of judges, everything
could have been brought in one législation,
We brought a legislation only to raise the
number of judges from 17 to 25, These
things take a lot of time of the House,

I will give some more examples of
piecemeal legislations, I have seen so
many legisiations wherein different aspects
of the same subject are there, *For
instance : Village Panchayat Chairman
Qualification Rules, anther set is Village
Panchayat  Chairman disqualification
Rules, Village Panchayat Chairman Con-
fidence Rules. Village Panchayat Chair-
man no confidence Rules These are
examples of disintegrated pieces of legisla-
tions. We should have brought one piece
of legislation at one place, In fact, we
shou'd have a two tier systcm— one Act
and one set of rules-in all the legislations
that we bring before this House,

Sir,  providing only a sort of literary
protection to judges will not do, They
, require some physical protection also, We
have got certain provisions in penal code
that in respect of hurt and grievous hurt
committed against a judge the person con-

cerned will be prosecuted under a penal code,

As far as offences like hurt. grievous hurt
committed against the judicial officers are
concerned, there stmuld be some special
" provisions, For these offences -we should
have punishment in excess of what is pro-
vided for in Indian Penal Code and they
should be made compulsory, For instance,
in every place we have got imprisonment
. and fine, As far as offences against

judicial offi:ers are concerned. I recom-
mend that  compulsory imprisonment,
should be provided for,

Lastly, each judicial officer, right from
the junior judge should be provided with
cars to go (o their houses and come to
the courts, They should also be provided
with servants at their residence, becausz
they should not be made to run after their
personal work, thereby endangering safety
to their lives, This sort of ancillary
things which are required should be given
to them, Only then can we say that we
have really given them protection, not
merely giving protection in the literal sense
of the term,

SHRI AMAL DATTA (Diamond Har-
bour) : Mr. Deputy Specaker, Sir, I
expected that the Minister while intro-
ducing the Bill will at least be able to
explain to us what is the purpose of
bringing forward this Bill, The purpose
which js stated here does not explain any-
thing at all. There is already protection
for judges. What was the occasion for
bringing forward this Bill, In the Long
Title it is said, ‘‘for securing additional
protection for judges and others acting
judicially > Why this additional protec-
tion was thought to be necessary ?

Now, in the course of his introductory
speech the Minister has said that this is
in pursuance of 104th Report of the Law
Commission, But there is no mention
about it in the Statement of Objects and
Reasons, If it had been mentioned, then
one could have known what was the
reason which impelled the Law Commis-
sion to ask for the passing of such a
legislation, Obviously the learned Ministér
has not acquainted himself with these
roasons, .

That being so what T object to here is
the en'argement of the definition of
judges., The category of persons who can
now claim privilege under this Bill are
not énly those to whom we traditionally
regarded as judges, namely, those sitting
in Civil and Criminal courts but any pet.
son who is conducting legal proceedings
even though he may not be a judge in the
normal sense of the word yet he gets (his
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immunity and this is very bad, This
immunity sho |3 not be given and parti-
cularly not only when acting in judicial
capacily but also acting in his official
capacity and not oanly in the decision that
he gives but the act he does or the words
that he speaks in the course of those
procedings., This should not bs there,
Supposing a person is going through
legal proce:dings and thea somcthing
happens and the offizial catches hin by
the neck and throws him out  There
will bs no redress for it because of the
Bill which we are going to pass You
can immune the dxcision but why for acts
done during the cours: of proceedings
and durinz the course of his duty,

Sir, once I did a case where the Magi-
strate had kicked a person who was ob-
structing his way, For that it was
necessary to got the sanction of the
Government to institute criminal pro-
ceedings against him provided he does it
in the course of his offizal duty, The
question that [ raised was that when he
was going down the stairs he was not
performing his official duty,

But this was not upheld by the Court,
the concern:d District Judge or the High
Court Judge. Now, the mogistrate going
down from his chamber to get inio his
car is supposed to be working n official
capacity and therefore he can kick any-
body and he kicked a person and nothing
could be donz against him, This is the
kind of immunity which you are giving
to these people, In the course of the
official duty, they can do anything and
everything, So anything and everything
to do against a person is allowed here
and he enjoys the immuaity, So, Sir,
this is not going to serve the purpose and
it is not going to make the judiciary a
stronger pillar of the Constitution, Thank
you,

PROF, K.V, THOMAS (Ernakulam) :
Sir, 1 support this Bill because the pur-
pose of this Bill is to give protection to
the Exccutive Officers who have to, some-
time, perform their duty as judicial
officers, Sir, you know that the District
Collector, the R,D.O, and Tehsildars
sometimes have to do their duty as judi-
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cial officers, These officers, when they
funclion as judicial .gfficers, have to be
protected, I thiog this Bull is only aimed ,
at giving due protection to the judicial
performance of these Executive Officers,

Sir, often we are talking about the
independence of judiciary, Ours is the
biggeet democratic country in the world
and we have faced many acid tests and
we werc able to withstand these acid tests
becaus: there is an indepeadent judiciary,
Sometimes we have posed a question to
ourselves whether there 15 an attempt to
have a committed judiciaiy, Sir, lpoking
into the political p cture of our country,
therc are judges who have later faken to
political activities and there are politivians
who have become judges  So, when you
look into this background, it is quite
natural that we think of commitied judi-
ciary, LEverybody in this country will
agrec that there cannot bz committed
judiciary, The judiciary has to be inde-
pendent, That is why when judges are
appointed, there is a consuliation between
the Chief Justice, the Chief Minister of
the State concerned and only after having
some kind of understznding between the
Chife Minister and the Chicf Justice of
the High Court that the decision is taken,
But in some States, there have been
instances when separate lists were sent,
So, keeping all these things in view, we
have to look at the judiciary, In this
connection, I would like to quote the
statement of Mohan Kumaramangalam
who said :

«:It is entirely within the discretion of
the Government of the day 10
appoint persons considered in its

" eyes the most suitable as having
the most suitable philosophy to
occupy the highest judicial office
in the country,”

Every Government has got a political
leniency, When the Government takes
any decision regarding judiciary, it should
always be careful and its attitude should
be above suspician, as there is the saying
that ““Caesar's wife should be above
suspicion”, We should make all efforts
to see that the.independence of the
judiciary is maintained at all costs,
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because any suspicion against’ the judi-
ciary will hamper our democracy,

SHRI THAMPAN THOMAS (Mave-
likara) ; Mr, Deputy-Speaker, Sir, this
Bill seeks to give mork immuaity to
judges and also certain other persons
acting judicially,

In this context, may I bring to the
notice of the House the criticism made
by certain retired Supreme Court Judges
including Justice V. R. Krishna Iyer ?
While speaking recently on the ocassion
of centenary celebrations of the Kerala
High Court, he said that the judicial
system in our country was deteriorating,
Also, the investigative wiiter, Shri Arun
Shouric in his publication, Second R:zign
of Mrs, Gandhi, has devoted a full
chapter to deterioration in judiciary. I
am bringing .this to the notice of the
Government that while the Government
is proposing to give more immunity and
more privileges to the judges, it should
pay proper attention to the independence
of the judiciary, [ am not against giving
protection, giving immunities to the
judges but at the same time there should
be ah evaluation of the concept of inde-
pendence of. judiciary, and they them-
selves should also be able to maintain
the independence and dignity of the
judiciary, ’

Recently, I have seen in certain cases
how the functioning of the judiciary is
going on, Using the immunity of this
House, I do not want to make much
of criticism of the judicjary here but at
the same time, I would like to point out
that there is no system, there is no
code of condact betw:zen the bar and
the bench in the matter of practising
before , the Supreme Court, High
Courts and the lower courts,
Practially, we find that certain judges
have their own relations, brothers and
others, practising in the same court,
And when such a thing happens, natu-
rally the people who approach the court
have apprehensions, Such & situation is
bound to create apprehensions in the
minds of the clients, It is likely to
lead to soft approaches in certain cases,
Shri Arun Shourie, in his book, Second
Reign of Mrs. Gandhi has given clear-
cut examples in the relevant chapter,

We have seen that the Kerala High
Court in the last two or three months
has punished certain weeklies who wrote
somnething against the judgements of the
High Court, They invoked the provi-
sions of contempt of court against them
and they were punished, Even a practis-
ing advocate in the court was punished
yestciday ; I read that in the newspaper,
He wrote an article 1n a weekly criticising
something, The court 1s very vigilant to
invoke thcir authority, invoke the coa-
tempt of the court provisioas, and punish
those who criticise them,

In the light of this, the Government
will have to think, how much immubity
will have to be given to the judges, and
how the independence of the judiciary
will have to be maintained.

I would suggest that we must formulate
a code of conduct for the bar and the
budges,

Now, what is the criterion for appoint-
ment of judges ? An advocate is appointed
as a judge of the High Court ; the
advocate has to be of a certain standing
at the bar, I know that an adocate, who
has got good income by his practice would
not accept the office of the High Court
judge only for the sake of money. He
accepts it only because he has already
made sufficient money through his
profession, and he wants to accept it
just to acquire a position, because this is
considered a very high position, This
will help him in the marriage of his
children etc. He, therefore, accepts the
office, Otberwise, from the point of view
of monetary gain, he may not agree, He
accepts it because of political and other
considerations  Perhaps he may not be
acceptable to the Bar or the Bench,
So, in this regard my suggestion is to
have judicial services in India just like
the Indian Administrative Service and
other Services for which we are selecting
the people, So, to manage the courts, to
have a judicial service and to have the
judges got appointed on the basis of
their merit and f(heir’ credit and
their contributions to the judiciary
would be much better rather than
to appoint them on the basjs of
satisfaction of a particular authority and
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to give it to certain sections alone, . So,
in the overall, when I have to say some.
thing about this Bill, T have to 3ay that
a look at our overall judicial system is
neccesary at the present context and in
the light of that only immunities and
will have to be given, It is stated here in
this Bill that it is to give freedom and
immunity ard also to build up a system
on the basis of democratic principles,
etc, Clause 2 says that the Central
Government or the State. Government
have the power to take action against
judiciary By retaining that clause, what
immunity are you giving ? Nothing,
Then, what are you doing ? You are
bringing the Tahsildars, the Executive
Officers, and the Collectors who are at
the beck and call and call of those
people under this ‘Immunity’, Therefore,
I plead that it is not fair, This Bill has
to be opposed.

[Translation)

SHRI MOOL CHAND DAGA (Pali) :
Mr, Deputy Speaker Sir, I have not been
able to understand one thing, I had
heard and also read in the newspaper
that a judge misused bis chamber,

[English]

While performing his duty he committed
rape, He called his counsel saying that
he wanted to ascertain something and
then he committed this crime. Article 14
says that all men are equal before the
Law, When he goes for a. morning walk,
he is not given a police officer. T do not
understand why this legisjation is required,
When a man while performing his duties
misbehaves, he can be prosecuted under
the IPC. 1 do not understand why he
should be given protection,

In the villages in the Munsif Courts,
villagers sometimes "do not know how to
give their sfatements and they sperk in a
language which the judge cannot follow,
Then the judge says :

[Translation)
Ass, An ass is speaking,

[Fnglish]

He abuses the people, Then, there" are
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judges who lose their temper, What
should we de ? If a man gets angry forno
reason and purpose, what should be done?
The counsel goes on citing rulings and
asks the judge to hear him and the judge
says : ““No, no, I do not want to hear,
I have already made up my mind,” The
counsel wants his argument to be heard,
But the judge does not listen, I have not
followed as to why this protection has
been given to the judges,

SHRI G M. BANATWALLA (Pon-
nani) : Mr, Deputy Speaker, Sir, there
can be no two opinions about the laudable
objective mentioned in this Statement of
Aims and Objects, Nobody can ever
question the need to grant necessary
immunity and protection to judges in
discharge of their functions, The entire
question arises because the definition of
the term ‘judge’ as has 'already been
pointed, is widened, [t is widened to
include such public servants who may be
required to act judicially and to give
some definitive judgement, My point is
that, when a particular public servant is
required to act judicially, he is required
to give a definitive judgement, He is
therefore called a judge.

Now, in keeping with the terminology,
that you extend to him and call him a
judge, in view of the fact that bhe is
acting judicially, it would be wrong to
subject him to any departmental action
by the Government He is acting judi-
cially and so long as he is acting judi-
cially, it is against the very spirit of the
Constilution that he should be made
subject to departmental inquiry for
anything said or done by him during
that particular process, Therefore, in
keeping with other judges, civil and
criminal proceedings may be instituted by
him or a person may with the sanction
of the Government institute any civil or
criminal proceedings against him. Then,
this reserving or retaining the part of the
departmental inquiry, even against a
, public servant at a time when he is acting
judicially for -the purpose of definitive
judgement undermines the very concept
of the judicial system that we have under
the Constitution, Therefore, I have come
before this House with' the amendment
to delete this power of departmental in-
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quiry against such persons,

The second point which I have to make
is that there are enough laws at present
which give due protection and immunities
to the judges, for example, We have
Section 197 of the Code of Criminal
Procedure Act, 1973 in regard to this
subject, We also have Section 77 of the
Indian Penal Code dealing with this
subject, We also have the Judicial
©Offigers Protection Act. Now, in pur.
suance all the provisions* mentioned here,
at least three statutes show that there is
what is called the ,need for the persons
acting judicially to act is good faith, It
is absolutely necessary that any person
discharging his duties should discharge
them in good faith, Otherwise immunity
degenerate into a licence ? But here is the
Bill in which this requirement of good
faith has been totally deleted and the
bon, Minister has been very true to
the House in pointing out in his speech
while piloting the Bill that this require-
ment of good faith has been omitted. I
therefore have another Amendment to say
that the acts done by him should be
in good faith, .

Mr, Deputy Speaker, Sir, we need not
be afraid that this would mean a plethora
of prosecutions, challenging the good
faith of our judges and others acting
judicially, Here it is untenable because
the laws today stand for prosecution of
Jjudges, and the mnecessary sanction is
needed from the Government, as 1 have
pointed out under Section 197 (Cr, P.C)
Therefore such apprehensions need not*
be there. %his condition for acting in
good faijth is absolutely necessary because
we must have a judicious balance between
immunities and the necessary restrictions
that should be there, Finally, I will
conclude by saying that it is necessary, in
the interests of the Judiciary itself, that
this need for good faith or protection
against anything done mala fide by any
person acting as judiciary is maintained
because, if it is maintained, it will create
a greater confidence in our judicial
system, Therefore, 1 submit that it is
important to have confidence in Judges,
as also in the system under which they
dispense justice,

It is necessary that these ideas are
duly incorporated in the Bill through the
ameadments that 1 propose to make,
Otherwise, the Bill has to be opposed.

[Translation)

DR. G, S, RAJHANS (Jhanjharpur) :
Mr, Deputy Speaker, Sir, I support this
bill and in this connection 1 would draw
your attention to a few things. .

+ Iwould like to relate an actual incident,
In some State, some judges kept their sons
with them because they had been practising
in the court, When the newspapers
brought this fact to light, the judges, in
collusion with the lawyes, ruined the re-
porter, the editor and the publisher of that
newspaper, None of these persons could
live in peace until these judges were trans-
ferred from there, What method did the
judges adopt to harass them ? Whenever
a date for the hearing was fixed it was
postponed on oope pretext or the other,
So, Sir, I would say that the judges should
be given immunity so that they can work
fearlessly but all the same, the newspapers
who may bring the above type of cases to
light may also be given immunity so that
they too can report such matters fearlessly,
Immunity should be provided not only to
the judges but also to the fourth estate —
the press—so that they can work fear.
lessly

Secondly, 1 would request you to provide
physical protection to judges, It is a
practical suggestion, Today, what is hap-
pening in Bihar ? The judges bail out the
criminals in no time, When I asked them
why they did so, they asked promptly what
sort of protection they themselves had
when the criminals could kill them any
time, They further said that of course,
that day they might be in service but when
they retired the criminals’ would kill them
within no time, Therefore, I would sub-
mit that besides giving them immunity,
they should be provided with physical
protection also,

Today, the plight of the judges is miser-
able, In small towns, the judges go to
office on foot while others travel by car,
The judges should get salary according to
their status so that they may maintain a
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reasonable standard of living in society,
To conclude, I would once again say what
the judges should be given immunity but
those wbo report about them should also
be given immunity

With these words I conclude,

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF. LAW AND JUSTICE
(SHRI H.R," BHARADWAI): At the
outset, I must thank the hon, Members
for making certain valuable suggestions, I
finally concede, as I did in my opening
remarks, that we are making a little
deviation in the matter of good faith, 1
kpow that there are occasions when there
is tension between a Judge and a Counsel,
U have practised law for 20 or 25 years
or more. ¥ have had an occasion when
the Judge seriously differed with me, He
even went to the extent of telling me that
my argument was nonsense, But you
will anpreciate that when we enter 3 noble
profession, a profession where nobility
must prevail, we also simultaneously
that a judicial officer with all the rest-
raints, with all the training, sometimes,
due to certain circumstances,” may say
something which he should not say, 1
am happy that a normal concern about
the protection tn judge is there unanimo
usly in every member’s mind But the
question is when a judge is occupving his
chair and the counsel is addressing some
arguments, or 2 litigant is adJr ssing some

argument, normally_ it is vety difficnit to |

say that there is a complete unanimity
the two, There are moments of heart,
there are moments of exchanges which
are normally ignored  When we counsels
are argning against each otherr, if you see
you wll fird that we took like sworn
enemiees of each other  But the moment
when we come out of the court -room and
take coffee together, we forget everything
because the heat is l=ft the ¢ourt reom,
because {t will he difficult for the system
to sustain  If we note down that a par,
ticular judge s«id this observation and he
is going against me, it is the duty of the
counsel to persugde him and correct it,
If you find that he is not proceeding on
the lines which’ are the law of the land,
it is there where our assistance is needed,
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Nobody can deny in this country that
the freedom of the Press scrves the society
to great extent, {n some of the cases, I
had defended the Press where they were
to be gagged. But we had succeeded

" always, You will remember that no judge

has been able to .convict a member of the
Press so far on a wrongful charge, This
is the success of the system; this is the
success of all of us who participate in the
system, But ‘do you deny this aspect ?
One of the important editors was prog
secuted in the Supreme Court fofcon-
tempt because he wrote certain things
saying that judges, relations were practis-
ing the court; and it is® the judges them-
selves who said, nothing doing; we will
ignore it in view of the sincerity of the
man concerned; ‘it had no merit,
The ingredient Qf malice was not
there, Therefore, there was no con-
tempt, There were matiers in so many
important trials where counsels outstrip-
ped their jurisdiction and told a judges
that he had a dinner at somebody’s
house; therefore, he should not try it,
Under the normal laws of contempt, it
would have been a contempt straightway
and nobody could save the counsel, But
the court said, no, we were all part of the
same system; we will ignore this, So, you
will appreciate the idea here if during the
arguments certain things were said with
out malice and if the judge and a counsel
and other concerned persons discussed
those things, cases should not go outside
the court, v

" In this House, some very important
members made points which were con-
troverted from the otherside, That does
not mean that we should filg cases against
each other, The immunily is provided
here, The Law Commission in. 104th
1 -am sorry,
this aspect was not ¢laborated in the aims
and objects in the legislature or elsewhere,
this could hav: been highlighted, If you
permit me, [ would just read what the
Law Commission recommended, Exactly,
the same provision has been incorporated.
Th: Law Commission said something
about it in para 10, 3. The provisions in
the Act for the protection of judges

.. should be revived as under and then he

had quoted, Similarly, he wanted that
the definition of the judge should be
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elaborated and the Law Commission in
the 104th Report, para 5.2 said as
follows :

“Justice should apgropriately be
defined in Indisn Penal Code
by Section 19 of the IPC”

The word ‘judge' has been given the
following meaning and then the whole
definition is reproduced and thereafter
they said, we had recommendad (hat this
very definition should be iricorporated in
the Judees Protection Act So, some-
thing is there, Now, what is the defini-
tion that has been provided ? 1 will just
read briefly for your benefit. It read as
follows -

“In this Act, ¢Judge means not
only every person who s
officially  designated as a
Judge..,...”

Normally people think that only a judge
who sits as a sub-judge or a magistrate
or even a magistrate people confuse that
he is not a judge.

1 am reading Clause 2 of the Bill :

. 2. T am this Act, *Judge” means
not only every persdn who s

officially designated as a Judge,

but also every person——

(a) who is empowered by law
to give in any fegal proceed-
ing a definitive judgment, or
a judgment which, if not
appealed against, would be
definitive, or a judgment
which, if confirmed by some
other authoiity, would be
definitive; 01>

What is wrong with this definition ?
When you decide about the rights of the
people in the sdciety, you muct give a

person how hay to acdjrdicate en
this - #nd the person Whe ddjudicates
is deemed to be a judge, This

is the normal jurisprudence  that
when somebbidy is appointed to a parti-
cular place he judges the issuve, even if

we go to the normal nomenclature, we
have to give him some protection,

Then in part (b) of the said Clause (2),
it is said—

“2(b) who ‘is one of a body of per~
sons which bod):“ of persons is
empowered by law to . give
such 2 judgment as is referred
to in clause (a).”

I do not think t"hat this is any anomaly,
much less, depriving a person whom you
put as a judge Even an arbitrator or a
Mauistrate, is funclioning as a judge, even
though he is not a judge But we give
him limited protection, For the purpose
of those proceedings he holds a civil ¢ourt
and whom you delegite to be a judge, to
adjudicate upon matters, he has to be
given ®9me protection, If you do not
give him this protection, it is not fair,

» Then there was some controversy about
the official and jud:cial functions, Bar-
vister Datta knows it,

SHRI AMAL DATTA : The question

, is, there are judicial duties in the court,

How do you say it is the same as official
duty ?

SHRI H R, BHARADWAJ : I am coming
to it. You wanted only the judicial duty
to be protected. Suppose, you are an
administrative Judge, you are writing the
reports on all those judges, If there isa
corrupt judee, you write that he is a
corrupt judge., Then, he files a suit
against you, saying that *‘You held me
courrupt, you must come to the court,”

-

Then, how will you vperform your
dutics as an administrative judge ? Every
Judge has to do both the judicial and
adminjstrative duties, Even functioning
on the administrative side you have to be
protected, This is the question which
has been gone into in all these issues and
when he is Rinctioning administratively,
he is not functioning judicially, But he
deserves to be prolected,
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SHRI AMAL DATTA: How is a

Secretary in the Government protected ? -

In administration also persons are
writing reports about their subordinates,
But those subordinates cannot go to the
court and held them responsible,

SHRI HR, BHARADWAJ : 1 tell
you that for the judiciary we are giving
this protection, When they are fuanction-
ing, they have to do their duty fearlessly,
1 am only defining ‘judicial’ and “official’,

You said that there is an official duty of

an administrative judge, It is far more
difficult than a judicial judge because he
decides and writes reports on other
brother judges, There are very impor-
tant and other aspects are also to be
decided by the judges, He is writing
about the outsiders. In the contempt
of court issue, it has been degided that
contempt is both for the judicial functions
as well as for the adminsstrative functions,
That Orrissa case decided that even if you
say something against the admioistrative
action of the High Court it is contempt of
court, There is absolutely no anomaly,
But this is only a small thing

Considering the tensions of life, the
judges, as we hold them in high esteemn,
hould be given protection, The society
hits sustained these tensions, I have sub-
mitted that there was an apprehension
expressed in the Press and other places,
No jousaaliet_has so far been convicted
by any Judgé €ven though he has written
something whith was not consistent with
the dignity of the court, Famous cases
are known to everybody. 1 only request
the hon, Membets to appreciate this,

MR. DEPUTY-SPEAKER : The
question is :

«“That the Bill for securing additional
protection for Judges and others
acting judicially and for matters
connected therewith, be taken

into consideration,”
The motion was adopted.

MR, DEPUTY-SPEAKER : We shall
pow take up Glause by Clause considera-
tion of the Bill,
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The question is :
“That Clause 2 stand part of the Bill,”

The motion was adopted,
Clause 2 was added to the Bill.

MR, DEPUTY-SPEAKER : Now, to
Clause 3 there are amendments, by
Shri Bholanath Sen and Shri Banatwalla,
Are you moving ?

Clause 3—Additional Protection to Judyes

SHRI BHOLANATH SEN (Calcutta
South) ; I beg to move—

Page 1,—

after line 20, insert—

*(1A). No officer or employee of the
Central Government or the
State Government shall make
adverse comments against a
Judge for any act, thing or
word committed, done or spo-
ken by him when, or in the
course of, acting or purporting
to act in the discharge of his
official or judical duty or
functions,

(1B). In the event of any “breach of
the provisions of sub section
(1A) the officer or employee
concerned shall be liable to
such disciplinary action as may
be prescribed by rules made
under this Act™. (1)

Page 2,—

ajter line 6, Inseri—

-

“Provided that if any officer or em-
ployee of the Central Government
or the State Government or the
Supreme Court of India or any
public tindertaking criticises any
act, thing® or word committed,
done or spoken by a Judge or
any other person acting judicially
in the course of acting or purport.
ing toact in the discharge of his
" »fficial or judicial duty or function,
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such officer or employee shall be
liable to disciplinary action as
may be prescribed by the Central
Government under this Act.”” (2)

SHRI G M, BANATWALLA (Pon-
nani) : I beg to move—

Page 1, line 20,—

after ‘:act" insert ““in good faith” (3)
Page 1, line 20,—

add at the end—

“e'f(cept with the previous sanction of
the Central Government or, as the
case may be, the State Govern-

ment,” (4)

Page 2, line 5,—

for “civil, crimiminal, or departmental
proceedings or otherwise’’

substiiute—

“civil or criminal proceedings™, (5)

14.00 hrs,

SHRI BHOLANATH SEN : This Bill
which is under the consideration of the
House speaks of civil or criminal pro-
ceedings, I have vet to see any High
Court judge or any Supreme Court judge
being civilly or criminally proceeded
against or for that matter the District
Judge proceeded against for any judg-
ment hawiag—-been delivered in the course
of his work as a judge Biut what is the
object ? I find from the Statement of
objects ‘and Reasons that the object is to
keep the judiciary as the main pilfar and
keep it free from interference by the exe-
cutive, What is happening is that the
judiciary has the protection under the
Constitution and various other laws, It
is the executive officers like Income-tax
Officers, Customs Officers, etc, who are
doing judicial work in the matier of
assessment or in the matter of passing
orders, who are being protected now.
Those people who do the judicial work
though they are not empowered as judges,

are being given protection by this Bill,
They will not be troubled for taking any
bribe or for showing any favour to a
citizen of this country, Judiciary does not
need any protection, There is no com-
plaint from the judiciary that they are
being harassed for their judicial work,
It is the officials who are seeking protec-
tion because they are deciding everyday a
lot of important claims, It has been
declared by the Supreme Court that every
taxing authority js doing quasi-judicial
work. And always there is an appeal, If
that is the position, why should they be
protected ? Have they not got enough
work to extract money if they want to
do 7 If there is a disbonest officer, he
does it, And you are giving another
protection to him that he cannot be sued
civilly or criminally It is very peculiar
that even if a crime is committed, the
person against whom the crime is com-
mitted, cannot say anything, It is anti-
cipated that the officers will commit
crime_ because civilly, criminally, depart-
mentally or otherwise these things can
be taken up by the courts But a citizen
cannot say that he has been blakmailed
that he has been assessed wrongly, that
the official wanted to take bribe from
him and all that, Those who are creating
problems or grievances are being pro-
ceeded against under Article 226 and
people are moving the Supreme Court
and the High Courts, But these people
are now being given protection, Clauses
2 and 3 will include statutory arbitration,
If they take bribe 1 cannot possibly do
anything, Only the Supreme Court and
High Courts can take civil or criminal or
departmental proceededings against him,
Why should protection be given to him
when T have a right under the law to go
against him ? Why should a citizen be
deprived of his right under the law,
Already because of concentration of greater
power in the hands of small men they are
doing acts of dishonesty, This concentra-
tion of power should not be there, This
should be reviewed and they should be
open and subject to all provisions of law
which an ordinary man is liable to face,
Therefore, I submit that so far as the
judiciary is concerned, there is no pro-
blem,

I have seen in the newspapers and on
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television that the officers are making
grievances against the High Court and
the Suprem: Court judges or against
judicial* system, Publicity is being given
as if they are the most honest men  You
will be surprised to know that in Calcutta
there were over hundred contempt of
court cases against those very officers who
are saying that the judiciary is creating
problem in the matter of realisation of
revenue, He is describzd in the paper as
a lone crusher, Now, a lone crusader
being an officer here  Mr, Deputy
Speaker Sir, they are saying that the
judiciary should not be interfered with,
Here is an officer of the executive who
says that he is the lone crusader and all
the judiciary is wrong and whatever the
judiciary is doing, it is prev.nting the
State from realising the revenue. What

is this ? There is no protection for the

judiciary. Judiciary is not being taken
care of, That is why I have said that no
officer or employce of the Central
Government or of the State Government
shall make adverse comments against a
Judge for any act, thing or word com-
mitted, done or spoken by him when he
was acting as a Judge, A civil case is
nothing compared to ths piblicity of
adverse criticism that is bemng given in
the Press. An individual may be sued in
a civil court but the publicity is being
given through the Press by an officer who is
an officer subordinate to the Ministry, He
gives a statement against the High Court,
How will the rule of law be upheld ?
We, in this country, are being governed
ty the rule of law and the Constitution
1 can understand about judiciary, but
why should these officers be given all the
benefits 7 I find in the Statemcnt of
Objects and Reasons the word ‘court’
appears, but in the Bill itself the word
scourt” does not appear, On the contrary,
what appears is the description “of an exe-
cutive officer who has to decide, He also
becomes a judze but he does not hold a
court, The description also creates a
suspicion that it is 8 handwork of those
people ; it is an officers protection act,
Where is the question of official act of
a Judge being subjected to civil or
criminal proceediags ? Has there been
any ? And if there was any, that was
against the Chief Justice of Calcutta
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High Court wnen he passed an order
acainst the Registrar. That came up
before the Supreme Court and the
Supreme Court divided the duty saying
the Chief Justice is doing judicial work,
and in the matter of appointment of the
Registrar, he is doing the official work.
L[4

RBut it was again under Article 226,
Where is the question of criminality ?
Has anybddy ever complained ? Let the
Minister tcll us that there has been a
single case where a judicial officer has
been sued civilly orgceriminally for his
judgement, This Bill is really not being
considered seriously. It will give a ®lock
to the executive officer,

SHRT1 G.M, BANATWALLA : Mr,
Deputy Speaker, Sir, 1 have moved my
amendments 3, 4 and S, 1 have already
explained thgem adequately and there is
no need for me to make further sub-
missions. I request the House to accept
my amendments.

THE MINISTER OF LAW AND
JUSTICE (SHRI ALK, SEN) : My hon,
friend Shri Bholanath Sen has said that
Income-tax Officers and others are
sought to be protected, The definition of
a Judge 1s the same as in the Iadian
Penal Code and that has stood the test
of time for judicial protection. This is
how the Indian Penal Code defines a
Judge, and the Law Commission itself
quotes it in its Report where it seeks
protection for the Judges, This is how it
is defined in Section 19 ;

*“The word ‘Judge'. denote:s not Only
every person who is officially designated
as a Judge, but also every persog-—

(2) who is empowered by law to give
in any legal proceeding, civil or
criminal, a definitive judgement,
or & judgement which, if not
appealed against, would be defini-
tive, or. a judgement which, if
confirmed by some other authority
would be definitive; or

(b) who is one of a body of persons
whick body . of persons is
empowered by law to give such
a judgement.”
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_ SHRI AMAL DATTA : The words
‘civil or criminal’ which you have just
read out, are not there in the Act,

SHRI AK, SEN:
giving them civil protection,

SHRI AMAL DATTA : You are
giving protection to those also who are
not Presiding Officers of a Civil or Ciri-
minal court, you have omitted those
words,

SHRI A K, SEN : 1 have said ‘legal
proceedings, civil or criminal’,

SHRI AMAL DATTA :
there, You please see,

No, it is not

SHRI A K, SEN : This is very clear,
This does not include Customs Officers,
I have seen this,

You see the comma, This is very
clear, It says :

“‘who is empowered by law to give
in any legal proceeding a de-
finite judgment, or a judgment
which, if not appealed against,
would be definitive , etc .

Now, the Law Commission has very
clearly said that there have heen several
cases—and Mr, Bholanath Sean knows
possibly —whlich are still pending cases
filed against judges in civil courts for
defamation and it is impossible for any
judge to function if he is protected in
criminal court and not in the civil court,
This was the lacuna which the Law Coma
mission pointed out. Therefore, we are
seeking to remove this lacuna,

MR, DEPUTY-SPEAKER : Has
Shri Bholanath Sen leave of the House to
withdraw his amendment nos. 1 and 2 ?

SEVERAL HON. MEMBERS : Yes.

‘Amendmcnts Nos, | and 2 were, by
leave, withdrwan

MR, DEPUTY-.SPEAKER : Shri
Banatwalla, are you withdrawing your
Amendment ?

" ments

Because we are

SHRI G.M, BANATWALLA : The
hon Minister has not opposed my amend-
T ask the House to accept them,

MR, DEPUTY.SPEAKER : I now
put the Amendment Nos, 3, 4 and §
moved by Shri G M, Banatwalla to the
vote of the House

Amendments Nos. 3, 4, 5 were put
and negatived

MR, DEPUTY-SPEAKER : The ques-

tion is :

“That Clause 3 stands part of the
Bili,” .

The Motion was adopted,

Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER : The
question is ;

““That Clause 4 stands part of the
Bill.”

The Motion was ado'prsd.
Clause 4 was added to the Bill,

MR. DEPUTY-SPEAKER : - The
question is :

“That Clause 1, Enacting Eormula gnd
Title stand part of the Bill,”

The Motion was adopted.

Clause 1, Enacting Formula and
Title were added to the Bill,

SHRI H,_R. BHARADWAJ :
move that the Bill be passed,”

Sir, 1

MR, DEPUTY.SPEPKER : The
question is ;

<That the Bill be passed *

The motion was adopted.

MR, DEPUTY-SPEAKER :
g0 to next item No, 24,

Now we
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{SHR1 SHARAD DIGHE in the Chair]

ESTATE DUTY (AMENDMENT)
BILL

[English)
THE MINISTER OF FINANCE AND

COMMERCE (SHRU VISHWANATH
PRATAP SINGH) + Sir, I beg to move :

““That the Bill further to amend the
Estate Duty Act, 1953, be
taken into consideration.”

Sir, this short and simple Bill has been
introduced in pursuance of the anpounce-
ment made in the speech this ycar that
the Government propose to abolish the
levy of estate duty in respect of estates
" passing on deaths occuring on or after
16th March, 1985,

Clause 2 of the Bill seeks to insert in the
Estate Duty Act' a new section 5C which
provides that the Bstate Duty Act shall
cease to apply to the levy of estate duty
in respect of any property, other than
agricultural land, which passes on the
death of ahy person on or after the 16th
March, 1985,

As regards levy of estate duty on agri-
cultural lands; the hon. Members are

no doubt aware that the FEstate Duty -

(Amendment) Act, 1984 seught to dis-
continue levy of estate duty in respect of
agricultural lands., As a result of the

said Amendment Act. the Estate Dury-

Act, has ceased to apply to the levy of
estate duty in respect of agricultural lands
situated in all the Union Territories and
all the States cxcept the States of Andhra
Pradesh, Karnat ka,Z Man pur, Nagaland,
Punjab and Tripura  Th¢ Legislatures of
these six Sfates are yet to pass enabling
resolutions under Article 252 of the Con-
stitution adopting the proposal relating
to discontinuance of levy of estate duty in
respect of agricultural lands It is pro-
posed in due course to introducce another
Bill to provide for the abolition, with
effect from the 16th March, 1985, of the
levy of estate duty in respect of agricul-
tural lands situated in these States after

. the Legislatures of at least two of .these

States pass resolutions under Article 252
of the Constitution adopting the proposal
to discontinue” the levy of estate duty in
respect of agricultural land situated in the
respective States, As stated in Para 88
of the Budget Speech, operation of the
Bstate Duty Act has led to procedugal
barassment to the beirs of the deceased,
While the yield from the estate duty has
been low, its cost of administration has
been relatively high, In our view, estate
duty has not achieved the twin objectives
with which it was introduced, It is for
these reasons that we have now come up
with this Bill,

Sir, 1 trust that this short and simple
Bill will receive the unanimous support of
the House,

MR, CHAIRMAN : Motion moved :

““That the Bill further to amend the
Estate Duty Act, 1953, be
taken into consideration.”

[Translarion)

*SHRI P, APPALANARASIMHAM
(Anakpalli) ©  Mr, Chairman, Sir, the
Estate Duty was introduced years ago by
the Congress Party with a view to usher-
ing in socialism_, It was a wise decision
on Lheir part, They were really interest-
ed in socialistic values, With the intro-
duction of this Bill to abolish Estate
Duty the present Congiess has abondoned
their goal of establishing the socialistic
pattern of the society in the country,
No, by iniroducing this Bill the present
day Congress Party wanis to help the
rich people who have earned crores of
rupces and arg living a luxurious Ife,
When this Bill 1s passed, the Govern-
ment will have no more and have any
share in the wtalth on the death of
Estate holces, The idea of imposing
the duty on Estate was to g¢t something
out of thc property upon their death, so
that the money thus collected can be
spent by the State for the welfare of the
poor peaple, No this noble cause has
been abondoned with the introduction of
this Bill and hence vehemently oppose
this Bill, I want to say a few things in

*The speech was originally delivered in Telugu,
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this connection, The Congress Gowt,
time and again declare that they are
wedded to socialism and are working in
that direction, On the one hand they
preach socialism and on the other they
act contrary to it, The earst while Con-
gress wanted that in order to help the
poor, cértain' portion of the property
should go to the State along with the
heir when rich people die, This is the
reason why Estate Duty was introduced,
But this Goverhment is dispensing away
with it, Disclosing the intention of
abolishing the Estate Duty, the hon,
Finance Minister gave reason for doing
so in this budget speech during the last
session, He said that the admimistrative
expenditure has become more than col-
lection of Estate Duty, High expendi-
ture and low income was the reason he
gave: But, Sir, I do not agree with his
view. Now there are many Geovt, de-
partments which are not doing well.
But these departments have not been
wound up, On the other hand, these
establishments are being clubbed with
other related establishments, For exam-
ple, there used to be a conddctor in each
bogey in our Railways earlier. Now
there is only one conductor wh®d looks
after 4 bogies, That is how money is
being saved there, Simularly instead of
abolishing the Estate Duiy cell, just
because the cost of administration has
gone up, it is better to club it with In-
come Tax Departmeént, It can work
successfully, By passing this Bill we
will only be working against the social-
ism, So it is better to retain the Estate
Duty, It is not good for the couatry
to abolish it, What is that we are
doing for the poor ? Whether the poor
are going (o benefit in any way with the
abolition of this duty ? Whether there
is any thing useful for the poor in this
Bill ? Only rich people pay Estate
Duty not the ordinary people like rick-
shaw pullers labourers etc, So where
was the pecessity to abolish this duty,
Therefore it is rediculous to do away
with Estate Duty. The very aim with
which Estate duty was imposed once * by
the Congress party has been forgotten
totally, There is no other argument
except to say that the cost of administra-
tion has gone up, It is no reason at all,
Hence 1 request the Goverameant to

continue with the Estate duty instead of
abolishing it.

Sir,. T conclude thanking you for giving
me the opportunity to speak,

[English)

SHRI AJAY MUSHRAN (Jabalpur) :
Sir, I whole heartedly support the Estate
Duty (Amendment) Bill, 1985, 1 not
only support it, but I wholeheartedly
congratulate tbe hon, Finance Minister
for keeping his promise And as per
the desire of the Government under the
beloved Prime Minister, Shri Rajiv
Gandhi, the promises made in the Budget
speech are being made a reality one by
one as per the importance, and keepiog
in view the harassment of the people
involved in getting a very insignificant
revenue through this Estute Duty, the
abolition of this Estate Duty has been
brought in the shape of a Bill by "the
hon, Finance Minister,

Now, the date from which this aboli-
tion has been made effective is 16th
March, 1985, About that I wanted to
give a suggestion. As we all know, and
as the hon,  Finance Minister has also
said, administrative set up developed to
realise this duty or the revenue from the
public was costing more to the Govern-
ment than the revenue which was actually
being realised, That is one of the
reasons why this has been abolished
My submission is that if the date of
abolition is made effective six months
before the date of 16th March. 1985,
then the real benefit will accrue to those
people who are going to get this abolition
advantage because if we are going to
abolish it with effect from 16th March
1985, there are cettain special circums-
stances under which a large number of
middle class people are affected, and
also large number of people with small
incomes, small properties, houses and
provident funds, who have been Kkilled
because of the riots after the assassina-
tion of our dear Prime Minister, late
'Mrs, Gandhi, and the gas leakage
tragedy which occurred in Bhopal, are
affected, As I said yesterday, the im-
pression was that only the people died
during this gas tragedy, But it is not so,
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An appreciably large number of middle
class people who were just on the verge
of exempted limit of Estates Duty lost
their lives and their next of kin will
suffer. I am very sure that you, being
benevolent as you are, will realise that
the benefits given to the people who have
digd on or after 16th March 1985 should
also be given to the next of the kin of
the people who have died before this
duty is abolished, but whose returns are
due up to 16th March 1985, That date
comes to 16.9,1984, This is the only
submission which I wanted to make and
the reasons are valid. After all, even
six months are net going t0 get an ap-
preciable income, On the other hand
we will be helping a large number of
middle class people who have lost their
lives and for the next of kin, I am sure
you would like to save the harassment
of the tax people, This date will be
brought back and pre-poned to 16th
September 1984 so that they can get
advantage, I mean those who had to
file their returns on the estate by 16th
March 1985. 1 am sure the hon,
Finance Minister will be kind enough to
make this amendment in the date of its
effect,

[Translation]

SYED MASUDAIL HUSSAIN (Mur-
shidabad) :+ Mr, Chairman’ Sir, since
yesterday the House has been discussing
various implications of black money and
today at 1 P M. the hon. Finance Minis-
ter said that he would use all means to
unearth black money. and now at 2 P.M,
this Estate Duty (Amendment) Bill has
been brought forward  Sir, it is not an
amendment Billbut to my mind it is an
abolition Bill,

What used to happen prior to this ?
If anyone had property worth more than
Rs. 1.5 lokhs, his heirs approached the
court and before obtaining : succession
certificate they had to get ¢n Es'ate Duty
clearance certificate,

" be required,

A few days back you appreliended  a
vegetable merchant in Suhzi Mandi in
Delhi but now they cannot be apprehend-
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ed, They will deposit the black money
in the safe custody of nationalised banks
and their branches throughout the country
instead of keeping it in their own safes,
You will not be in a position to take any
action against them, You are openly en-
couraging people to amass black
money,

)

(Interruptions)

The amount of estate duty being col-
lected up till now will not be there, The
hon. Minister said that we shall unearth
black money with the help of the existing
provisions in law, Tn this connection 1
would like to say that we are.ill-
equipped, We do not have fire-arms,
What we had was only bow and arrow
and now we have kept only the bow and
thrown away the arrow, At least you
could have done this much that you could
have raised the ceiling of the estate duty
from Rs, 1,5 lakhs to Rs, 3 lakhs or
5 lakhs,

A small fraction of the total amount
collected as estatc duty used to go to
the Stat::s but now after its abolition,
the States will not get this amount,
Similarly the scope of the Estate Duty
Distribution Act is limited. Now the
States will not get any revenue from this
source,

(Interruptions)

It is a small measure but a dangerous
one I would again urge you to raise
the ceiling of estate duty instead of com-
pletely abolishing it as it would give an
oprortunity to blackmarketeers to amass
black money freely, They will now de-
posit this money in the banks and you
cannot take any action against them,
With these words, 1 oppose this Bill,

SHRI RAMASHRAY PRASAD
SINGH (Jahanabady :  Mr, Chairmano,
Sir, I rise to oppose the Esthte Duty
(Amendment) Bill 1 oppose it not be-
cause 1 am in opposition but bccause this
Government repeatedly says that we are
marching towards socialism, Will this
Bill take us on the path of socialism ?
You can yourself see it,

(Interruptiors) ...
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Your way of interpreting secialism is
different from ours, Now, big persons
will keep their money 1n banks wittout
any fear and they will take fuoll benefit
of it, Then you will not be able to
arrest those people, You know beter
how persons having black money utilise
‘it. You are very well aware of what
tremendous harm black money has caused
to the country and the Goveinment exe
chequer, I would like to say that by
bringing this Bill you have given conces-
sions to big businessmen, Such thing
should not happen, Had the path of
socialism been followed, then you would
have brought a socialistic Bill in  order to
provide relief to poor people Today
many poor people say that everybody,
particularly the common man s experienc.
ipg many hardships due to price rise,
Had Government taken sOome mgcasutes
to minimise their hardships, these mea-
sures, naturally, would have beé¢n hailed
as socialistic measures and thay would
also have been conducive to Government
for making further progress,

With these words, I oppose this Bill
and urge that st should not be passed,

[Fnglish]

SHRT GEORGE JOSEPH MUNDAC-
KAL (Muvattnpuzha) : Mr  Chairmn,
Sir, I am supporting the Bill, 1 am con-
gritulating the Minister,

In a State Iike Kerala_ after the land
reforms, they have dwided mnto one acre,
two acres like that  The price is very
high at the same time, If one min dies h's
sons and daughters have to sell his land
to give the estates duty to the Govern.
ment, Anywiy it 1s a good scheme and [
congratulate the Minister for introducing
such a Bill,

If you aie giving exemption n _respect
of agricultural land the rural poor people
will benefit by that, So, I am supporting
this Bill and am congratulating the Mini-
ster for introducing this Bul,

. . .

THE MINTISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) Sir, T think, the
sense of the House is already expressed,

One point was made that this is for the
suprort of the rich The Economc
Administration Reforms Commission have
gone into detail on this subject and I
just want to read a passage :

“The revenue from estate duty has
stagnatied around Rs 10 to
Rs, 15 crores and has not kept
pace with the genetal rate of rise
in the realisations from income
tax, The overall contribution of
estate duty to the general revenue
has, in fact, decreased from an
alrcady smalt 0,229, m 1972-73
10 a mere 0119 in 1080-81,
The C & AG’s Report for
1979-80 brings out that the
12000 and odd estate duty assess-
ments completed during that year
tncluded only 6 cases where the
value of the cstate exceeded
Rs 20 fukhs, and only 47 cases
where it exceeded O 10 fakhs and
the levy his been horne largely
by middie income and less aﬂlu’ent
sections of the community, The
revenues are not only <mall in
quantum but its ncrementaf
increase 18 also sluggish, The
number of big estates brought
within the duty net 1s negligible.
These facts would lend support
to a wview that the estate duty
faw as now in force has not been
fully subserving the purpose of
the enactment  Yet the comple-
xity of the law the involved
procedures and the scope for
harassment <seem to be dispro-
portionately large They seem (o
act more harsiilly on the smaller
men while per<ons having large
wealth with  professional advice
to back them seem to be cluding
the net™,

14 34 hrs,

[MR. SPEAKER in 1the Chair]

This was the assessm~nt by the Fcono.
mic Administration Reforms Commission
In regard to realisation, the money spent
on the cost of collection, as a percentage,
is 1/2% in the case of Income Tax,
from 3 to 49 in the case of wealth tax,
from 6% to 6.2% and 6, 9% around 7°;,



379 Estate Duty (Amdi,) Bill

[Shri Yishwanath Pratap Singh]

the highest, in the case of Estate Duty,
So the - cost of collection was also
higher, So, in view of all these conside~
rations we have come with this proposal
to abolish this, As for as the poini tbat
we are helping the rich is concerned, 1
want to say there is no question akout it.
You know the' strong action we are
taking with regard to tax evasion,

Sir, T want to repeat omne point which
I have also made in my first statéinent
that in 1984 there was a Bill for aboli-
tion of estate duty fiom agricubture land,
Several States have pass:d the legislatioh
and only a few States like Andhra
Pradesh, Karnataka, Manipur, Nagaland,
Punjab and Tripura have not yet passed
it, When two of these States pass il we
will be coming with a Bil. No where
else on agriculture land there 13 estate
duty,_

As regards the point raised by Shri
Mushran to having retrospective effect of
six months, I thmk, 1 cannot agree to
that because still there may be cases
where one day earlier somebody might
have died, (Interruptions) I hbave applied
my mind‘ but I cannot agree,

Again, Sir, a point had been made that
people wiil put their money now in the
bank and, therefore, they will become
safe from the operauon of law tax, 1do
not - know how one who puts itin the
bank becomes safer. 1t is unaccounied
money whether it is in the bank or in
the house, Once it is unaccounted, by
putting it in the bank nobody becomes
safer.

PROF., MADHU DANDAYAYE
(Rajapus) : If you put in the Swiss
baok,

SHRI  VISHWANATH PRATAP
SINGH) : Perhaps we will take advice
from you how to deposit it, As regards
State’s share it is very meagre, Abolition
of estate duly does not affect the Finance
Commission’s recommendations, Some
States bave get surplus budget due to
Finance Commission recommendations,
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Sir, I am thankful to the Members for
their support, With these words I reco-
mmend the House for passing of this
Bill,

MR, SPEAKER : The guestion is :

*“That the Bill further to amend the’
Estate Duty Act, 1953, be taken
into consideration_”

The motion was adopted
MR, SPEAKER : The House will now
take up clause by clause consideration of
the Bill,
The question is ;

l"This Clause 2 stand part of the
Bill,”

.
The motion was adopted, -
Clause 2 was added to the Bill,

Clause 1, Enacting Formula and Title
were added 1o the Bill,

SHRI  VISHWANATH
SINGH : Sir, I move :

PRATAP

‘“That the Bill be passed.”
MR, SPEAKER : Thbe question is ¢
*That the Bill be passed,”

The motion was adopted.

14,40 hrs,

STATEMENT RE : ELECTIONS
IN PUNJAB

[Englisk] )

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : Sir, Hon’ble mem-
bers are aware that the shedule for elec.'
tions in Punjab has been announced by
the Blection Commission,

The primacy of the electoral process in
our couatry i obvious ; it needs no spe-
¢ia] emphasis,
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Itis well understood by our people
that the right to voté is their instrument
for achieving progress and prosperity,

However, in the context of recent
events in Punjab, the electoral process
has also acquired a new national signi-
ficance, :

The fundamental issne now before all
political parties commited to the demo-
cratic system is

Shall we allow the exercise of the
frec will off the people to be
obstracted, frustrated and subverted by
the forces of extremism and terrorism ?

On a correct response to this question
hinges the fate of the democratic system
in India,

Either al] political parties unitedly face
the sinister challenge of terrorism by
strengthening democratic process or they
succumb to the threat from terrorism and
extremism,

In Punjab all else is secondary,

How individual parties fare is of Iittle
consequence, It does not matter who
wins, and who loses.

What matters 1s that the lamp of demo-
cracy is not extinguished : what does
matter is that India wins,

The people of India have shown that
they value democratic rights and freedom
above everything else ! the political
parties that represent them value demo-
cracy no less,

A democratic election is the people’s
answer to the brute force employed by
a small section to impose their wil on
the masses,

We shall not allow divisive forces
to prevail,

We shall serve as the instrument to
enable the democratic pfocess to triumph
whatever the risk to ourselves,
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As the custodian of the people’s will
and mandate, I am fully committed to
this course,

Our democratic soclety has the inner
strength to close its ranks to face the
dangers that confront it,

We shall demonstrate that we are cap-
able of rising above expediency,

Let us, who value the ideals that have
built this Natjon, together accept this
challenge,

14 43 hrs,

RAILWAY PROTECTION FORCE
{AMENDMENT) BILL

[English]
THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : 1 beg to move ;

“That the Bill to amend the Railway
Protection Force Act, 1957, bs
taken into consideration,” °

»

Sir, the Railway Protection Force, be-
fore the Act of 1957 was & watch and
ward department of the Railways, After
1957, it became an organised force, At
present, the Railway Protection Force has
little powers to discharge its functions
properly, After the passing of this
amendment, the Railway Protection Forc
will be able to discherge its duties pro-
perly and more effectively, The Railway
Protection Ferce will be an Armed Force
and prosecution against them i certain
cases will be done away with,

With these words, I commend the Bill
for the consideration of the House.

MR, SPEAKER : Mpotion moved :

*‘That the Bill to amend the Railway
Protection Force Act, 1957, be
taken into consideration,”
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PROF K V. THOMAS (Ernakulam) :
Sir, T rise to support the_Railway
Protection Force Bill.

Railway is one of the biggest organi-
sation which is catering to the needs of
the passengers and also moving the very
heavy goods traffic, When Shri Bansi

Laktook charge as Minister of Railways,

we believed that he will be able to run
this big organisation in a beiter manner
as he is ooe of the well known admini-
strators, but, ] am vecry painful to see
that while you have introduced this Bill,
the Railway Protection Force Bill, the
Railway Protection Force cannot protect
the people.

I come from Kerala which is on the
southern most part of the country., From
my State, there are three long distance
passenger trains; one is K K Exapress,
the second is Jayanti Janta Express to
Delhi and the third is Jayanti Janta
Express to Bombay, THe passengers
in these long distance trains are very
often plundered and manhandled, Anti-
social elements enter these trains and take
away the vajuables of the people,

My humble suggestion is that the
passengers of short distance should not
be allowed to enter the long distance
trains, . *

There is another suggestion that 1
have to make, When we complain to
the Railway Protection Force, they say
that they are heIpTass. they will hand
over our complaints to the State police
which will take action, But nobody
knows what action is taken by the State
police,

I also want to bring to your notice
the very poor catering in the passenger
trains, In K K Express, there is no
proper catering  service, Usually, as
you know, our trains are very late, 80
we will not be getting food at all on
some days, Kindly look into this aspect
also,

Many of the Members of Parliament
have very bitter experience in the
passenger trains, When we complain
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to the Superintendent of the Station, he
does not pay any attention, The
Superintendents should be given direc-
tions that as soon as they get any
complaint, suitable action should be
taken by them,

14,49 hrs,
[SHRI SHARA® DIGHE in the Chair]

You are a good Minister, When we
give a representation to you, you
immediately give either a positive answer
Oor a nepative answer, but along with
your answer, you give a lengthy reply
saying the reasons for your answer.
We are very happy. but when a similar
complaint is given to the officers in your
Department, they do not take amny care
to give a suitable reply, You should
given instructions to the officers in your
department that whenever there is any
complaint, they should give proper reply,
and "they should also look into these
complaints and take necessary action,

SHRI NARAYAN  CHOUBEY
(Midnapore) : I oppose the Bill which
bhas been brought forward by our
Minister, (/aterruptions)

PROF MADHU DANDAVATE
(Rajapur) : Kindly tell them that the
Government of the onited Congress
never allowed this Bill, They did not
waat to expaud the armed forces.

SHRI NARAYAN CHOUBEY : So,
they have changed their position, Very
good, Because the situation has changed
their position,

The RPF was a Watch "& Ward
organization before independence, Theso
days, RPF is called by people, not as
Railway Protection Force but as Railway
Plundering Force or Railway Pilferage
Foree, (Interruptions) Actually, the hon,
Members on the other side also know
this, also say the same thing when they
speak outside. There are saying some-
thing else inside the House,

SHRI RAM PYARE PANIKA

(Robertsganj) 2+ We have ho doubls
standards, ' '



385 Railway Protection
Force (Amdt)) Bill

PROF .MADHU DANDAVATE
They have triple standards—one for the
AICC, one for this House, and one for
the Central Hall.

SHRI NARAYAN CHOUBEY : I
would liké to draw the attention of the
Minister to the fact, which he knows
very well, that at the top level of RPF,
there is a lot of corruption. In the
matte® of postings and transfers, there
is real big corruption at the head office
and the divisional offices,

Wagon-breakers are there from amongst
them, (Interruption) The hon, Member
here is simply lelling. me what } should
speak, He is prompting me. Wagon-
breakers are there from amongst them,
RPF people are linked with wagon.
breakers. smugglers and receivers of
stolen properly, You can very well find
out the names,

You have to gratify the head office if
you want to get a good posting, in a
good marshalling yard, Suppose you
want to have a posting in Mughal' Sarai
Yard, or Kharagpur Marshalling Yard or
the Waltair Yard, you have to gratify the
head office, with a monthly income or
pavment,

I think you know it, I had suggested
onie thing based on my own experience,
I know that in the railway workshops or
factoties where they are keeping watch-
dogs around the wall, theft is very much
less, Sometimes it seem that trained
dogs are more dependable in the matter
of giving protection to property, than our
own, personnel, I would request the
Minister to consider this-—whether at
least in one small factory, one small
wagon shop or loco shop you can try it,
I 1binX yeu will make again, if you can
keep 2 or 3 dogs around the wall of
these factories, Then the theft there will
be much less because, in Kharagpur I
have seen it, It i3 my experience, In
factories where we keep dogs, theft is
very much less compared to* those
factories which L are keeping security
guards. You know well that in Howrah,
Kharagpur, Asansol and Mughal Sarai
which have got big walls around, there i«

HADRA 1, 1907 (S4K4)

Railway Protection 386
Force (Amdt.) Bill

24.hour armed vigil, with armed couns-
tables or armed guards, Even. then, you
will find that if you repair a wall to-day,
tomorrow you wil] find it broken, To-
«day you repair a cleft; tomorrow you will
find a hole, How do these things
happen? Without the connivance of the
RPF people, how can these things
happen? These things can tdever happen
otherwise,

1'told the Minister something per-
sonally, regarding Howrah,
He took note of it, But even then I see
that nothing has happened, To-day you
repair a wall; tomorrow you will find
that it is broken,

I wanted to tell you one more thing,
Now you are trying to give them more
powers so that they can arrest a man
without any warrant and they can enter
into any place, | do not think that will
be fair because their records are not very
good, Already they have got enough
powers, They cane arrest any person
with the help of police, That means in
Bihar, they have to take help from the
Bihar Police, in Bengal, they have to
take help from the Bengal police and ip
Uttar Pradesh, they have 1o take help
from the U P P‘olice, Now you want to
say that they can do the policing, the
law and order duty which is the" prero-
gative of the State, Now you want this
prerogative to be given in respect of this
force also, I think it wil be incorrect,
when you have appointed a Sarkaria
Commission , tp think of giving more
powers to these people,

This is not the only background., You

" should think thrice before giving more

powers to these people whose records are.
not at all very bright,

Then Sir, another very bad thing is
that you are going to withdraw whatever
right they have got to form their asso-
ciations They have no unions as yet,
they don't joln any union, They age
teither Members of this union nor the
INTUC or any other union but they have
got their own associations, Today, you at:
going fo withdraw that thing, perhaps you
are switching to mor¢ democracy at the
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grass-root level, They have their own grie-
vances, You know pretty well, that these
common people are not in a happy mood,
They have to keep their mouth shut,
Big officers torture than, if they try to do
their duty dutifully, That is not to be
counted, The officers do not take into
account of what they do properly, The
officers count only what they want to be
done, If any RPF person daily goes to
the house of the officer makes a salute to
the Memsahib and take his son to school
without doing any duty, then he will not
promotion, But if a man wants to do
his duty properly and if he does not
submit to the whims and caprices of the
officers, he is punished, In such a situ1-
tion, the association which is there with
very limited powers canoot speak, They
can only appeal, they cannot strike, they
can only make representation to you, If
you withdraw that thiug also and if you
speak nmore of democracy, election in
Punjab, election in Assam, 1 do not
think this Bill will suit to the talks you
do make here about democracy, Natu-
rally, for all these” reasons, I say that
this Bill should be withdraw and should
not be brought now, 1 oppose this Bill
tooth and nail and I hope Jyou will kindly
consider these things, You cannot give
more protection by giving more powers
to these persons It is impossible, If
you cannot motivate them but “give them
arms and the right to arrest, then it will

only breed more corruption, nepotism and

favouritism. Already the common
people are suffering a lot, We poor
people are now safe, at least - from the
RPF; there is enough polics to attack us;
there is enough BSF to attack us If you
again bring in RPF also, then it will be
a third force, Hence [ request you
kindly to withdraw. this Bill, It is
meaningless for this durpose, I hope
you will consider my proposal and with-
drawing this Bill,

[Transiation)

*SHRI R, JEEVARATHINAM (Ara-
kkonam) ¢+ Hon, Mr, Chairman, Sir, on
the Rai'way Protection Force Amend.
ment Rill, which has been introduced by
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our hon, Rasilway Minister, I wish to
make a few suggestions. I wholehear-
tedly welcome this Bill, Through this
Bill, the Railway Protection Force which
has-been i existencet for the past 28
years is being converted into the Armed
Forces of the Union, It is very nece-
ssary to have the Armed Forces to pro-
tect Rs, 9500 crores of investment made
in the Railways by the Goverpment,
From 1979-80 to 1983-84, during this
period of five years, the Railway mate-
rials and fittings worth Rs, 735 lakhs
had been stolen and only Rs, 342 Ilakhs
worth of the matterials and fittings have
been recovered so far, During the same
period, Rs. 2939 lakhs ‘worth of coa-
signments had also been stolen, out of
which only Rs. 272 lakhs worth of con-
sigaments have been recovered, If the
railway materials and fittings and the
consignments are continued to be pilfered
in this way, naturally there will be com-
pulsion to increase the passenger fare
and freight rate, This adversely affects
the common people, By referring to
to these statistics, 1, have emphasised the
need for having under the direct control
of the Government such an armed Force
so that the railway properties and the
consignments seat thrrough Railways are
protected, .

MR, CHAIRMAN : Mr, R, Jeevara-
thinam, you stop hore and may continue
next time, because now it is 3 p. m, and
we have to take up Private Members'
Business,

15.00 hrs,

COMMITTEE ON PRIVATE-MEM.
BERS® BILLS AND RESOLUTIONS

[English)
Fifth Report

SHRI HUSSAIN DALWAI (Ratna-
I beg to movye :

**That this House do agree with the
fifth !’{gport of the Committee on

*The Speech waswor'\giaa\'\y delivered in Tanil, -
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lutions presented to ¢he Hduse on -

the 22nd August, 1985."

MR, CHAIRMAN : The question is ;

“That this House do agree with the
fifth Report of the Committee -on
Private Members' Bills and Reso-
tutions presented to the House on
the 22nd August, 19857

The motion was adopted,

15.01 brs,
FREEDOM OF INFORMATION BILL*

[English)

SHRI THAMPAN THOMAS (Mavoli-
kara’) : I beg to move for leave to intro-
duc a Bill to provide for certain agencies
to ensure freedom of having access to and
obtaining public information for the
citizens and for natters connected there-
with,

MR, CHAIRMAN : The question is :

«That leave be granted to introduce a
Bill to provide for certain agencies
to ensure freedom of hav.ng access
to and gbtaiping public informa-
tion for the citizens and for
matters connected therawith,”

The motion was adopted,

SHRI THAMPAN THOMAS:
introduce the Bill,

— e s e

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 19, etc,)

[English)
SHRI G. M, BANATWALLA
(Ponpani) ;: I beg to move for leave to
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fntroduce a Bill further to amend the
Congtitution of India,

MR, CHAIRMAN :; The guestion is:

“That leave be granted to introduce
a Bill further to amend the
Constitution of India, 2.”

The motion was adopted,

SHRI G, M, BANATWALLA
introduce the Bill,

D s ey et

15.03 hrs,
[MR. DEPUTY SPEAKER In the Chair]

PRASAR BHARATI (BROADCASTING
CORPORATION OF INDIA) BILL*

[English]

PROF, MADHU DANDAVATE (Raja-
pur) : I beg to move for leave to introduce
a Bill to provide for the establishment of &
Broadcasting Corporation for India, to
be known as Prasar Bharati, to define
its Composition, functions and powers

and te provide for matters connected
therewith or incidental thereto,

MR. DEPUTY SPEAKER : The ques-
tion is

“That leave be granted to introduce
a Bill to provide for the est-
ablishment of a  Broadcasting
Corporation for India, to be
known as Prasar Bharati, to
define its composition, functions
and powers and to provide for
matterS connected therewith or
incidental thereto,””

The motion was adopted,

PROF, MADHU DANDAVATE :
I introduce the Bill,

g comen st

*Published 1n Gazetto of India Extra ordinary, Part Il, Section 2, Dated 23.8.1983.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 311)

1

[English)

PROF.," MADHU DANDAVATE
(Rajapur) : I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

MR, DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill further to amend the
Constitution of India,”

-

The motion was adopted.

PROF, MADHU DANDAVATE : 1
introduce the Bill,

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 15A)

[English)

SHRI THAMPAN THOMAS (Mave-
likeara) : I beg to move for leave to
introduce a Bill further to amend the
Coastitution of India,

MR, DEPUTY SPEAKER : The
question is ¢

“That leave be granted to introduce a
Bill . further to amend the Con-
, stitution of Indija.”

The motion was adopted,
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SHRI THAMPAN THOMAS :'1
introduce the Bili,

AGRICULTURAL WORKERS (PAY-
MENT OF PENSION, FIXATION
OF MINIVUM WAGES, COM-
PULSORY INSURANCE AND
OTHER AMENITIES) BILL

[English)

SHRI B, V, DESAI (Raichur) : 1 beg
to move for ledve to introduce a Bill to
provide for. pension, providend fund,
minimum wages and amenities for
agricultural workers,

MR, DEPUTY SPEAKER : T[The
question is :

*That the leave be granted to introduce
a Bill to provide for pension,
provident fund, minimum wages
and other amenities for agricultural
workers,

The motion was adopted.

SHRI B, V, DESAL : ] introduce the
Bill, -

INDIAN NATIONALS LIVING AB.
ROAD (REPRESENTAT!OF! IN
PARLIAMENT AND STATE LE-

GISLATURES) BILL*

[English]

SHRI B, V., DESAI (Raichur) : 1
beg to move for leave to introduce a Bill
to provide representation in Parliament
and State Legislatures to Indian nationals
living abro?d,

* Published in Gazette of India Extra ordinary, Part II, Section 2, dated 23-8-1985,
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MR. DEPUTY SPEAKER ¢ The
Question is : .
““That the leave be. granted to intro-
*duce a Bill to provide representa-

tion in Parliament and State Legis-"

Jatures to Indian nationals living
abroad.”

»

The motion was adopted,

" SHRI B,V, DESAL: I
the Bill,

introduce

15.04 hes,

CEILING ON MARRIAGE EX-
PENSES BILL*

{English]

SHRI B, V. DESAl (Raichur) : 1
beg to move for leave 10 introduce a
Bill to provide for ceiling on marriage
expenses

L
MR, DEPUTY SPEAKER ; The
question is :

*‘That the leave be granted to introduce
a Bill to provide for ceiling on
marriage expenses,”’ -

The motion was adopted,

SHRI B, V, DESAI : I introduce
the Bdl,

COMPULSORY POPULATION
CONTROL (SMALL FAMILY
PROMOTION AND MOTIVA-

- TION) BILL*

. [Engtish]

SHRI B, V. DESAI (Raichur) ; 1|

BHADRA 1, 1907 (SAKA)
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" beg to move for leave Yo introduce a Bill

to provide for small family promotion and

-motivation and other measures for popu-

lation control_

MR. DEPUTY SPEAKER : The ques-
tioh is :

‘“That the leave be granted to intro.
duce a Bill to provide for small
family promotion and motivation
and other measures for population
control,”

The motion was adopted,

SHRI B, V, DESAI : I introduce

the Bill,

15,05 hrs,

REGULATION AND CONTROL
OF TECHNICAL SERVICING
UNITS BILL*

[ English)

SHRIMATI JAYANTI PATNAIK
{Cuttack) : 1 beg to move for jeave to
introduce a Bill to provide for regulation
and control of technical servicing units
in the country,

MR. DEPUTY-SPEAKER : The
question is ¢

“That leave be granted (0 introduce a
Bili to provide for regulation and
control of technical servicing units
in the country.”

The motion was adupted,

SHRIMATI JAYANTI PATNAIK : I
introduce the Bill.

L4

* Published' in Gazette of India Emraordinary, Part [, Section 2, dated 23.8.85,



395 Code of Cr. P;
(Amds.) Bill

FAMILY RESTRICTION INCENTI-

VES BILL*

[ English] ”

SHRIMATI JAYANTI PATNAIK
(Cuttack) * I beg to move for leave to
introduce a Bil]l to provide for incen-
tives to those who would restrict their
families by using family planning
devices.

*MR. DEPUTY-SPEAKER : The
question is :

‘“That leave be grented to intro-
duce a Bill to provide for inzen-
tives to those who would restricg,
there families by using family
planning devices”.

The metion was adopted.

SHAIMATI JAYANTY  PAT-
NAIK : 1 introduce the Bill.
*

—— —

CODE OF CRIMINAL PROCEDURE

(AMENDMENT)  BILL—Conrd.

(Amendment of Sections 125 and 127)

[ English]

MR. DEPUTY-SPEAKER : Now
we take up the further consideration of
the following motion moved by Shri
G.M. Banatwalla on 10 May, 1985,
namely :

“That the Bill further to amend
the Code of Criminal Procedure,
1973, be taken into considera-
tion”’,

Shri Ebrahim Sulaiman Sait was
speaking, he can continue.

SHRI G.M. BANATWALLA
(Ponnani) : He is under the impression
that he will be called at 3.30 P.M. He
may be called later. If theie is some
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rule by which we can continue 2gil.l he
comes, let us continue.

MR. DEPUTY-SPEAKER : It is
not possible.

" SHRI G.M. BANATWALLA :
There should be some laxity somewhere.
At least let us go on till he comes.

MR. DEPUTY-SPEAKER : Shri
Owaisi may start his speech.

THE MINISTER OF STATE IN

. THE MINISTRY OF PARLIA-
MERTARY AFFAIRS (SHRI
GHULAM NABI AZAD) : He has

already spoken, I think.

SHRL OWAISI (Hyderabad) : No.
I have not spoken.

[Translation]

SHRI OWAISI (Hyderabad)

. Mr. Deputy-Speaker, Sir, the Supreme

Court judgement, which has interfered
with the Muslim Shariat law has caused

“anxiety among the entire muslim com-

munity of the couatry. I would like to
say that a Muslim can tolerate every-
thing but he cannot tolerate interference
with his religion. .

I feel that in all the speeches made
here, no Muslim Member has said any-
thing wrong because Islam has beezn
bestowed by Al'lah ‘‘Mohammadur-
rasool-ullah Sullahu Ellah Yasallam”.
Nobody can intarfere with it. We shall
never t1olzrate any kind of interference
with it, Member have given here many
examples about the changes which have
taken place in Pakistan, Malaysia and
fother places. Mr. Deputy Speaker,
Sir, Mr. Sait has come here. If he......
should I continue oOrses ...

[English)

MR. DEPUTY-SPEAKER': You
coatinue.

.

*Published in Gazette of India ‘Extraordinary, Part JI, Section 2, dated 23.8.85.
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[ Transiation] .

SHRI OWAISI : I was saying
that it was wrong to say that in certain
Muslim countries changes had taken
place. No such thing had taken place
anywhere. Suppose for a while that
some change has taken place somewhere.
but that does not mean that this
religion belongs to Zia-ul-Haque or
somebody else. Nobody hds got the
right to change it. If such a thing
happens in any country, 1t iS not worthy-
of being accepted by us. If they do so,
they are wrong. ’

It has been said here that many
persons including certain Muslims alsQ
have spoken against this Personal Law,
I may tell you that a person who speaks
of interfzring with- religion is not a
Muskim at all. It has bzen stated here
that Ajgar Ali Engineer and some other
persens have spoken like this. If they
have spoken like this, they are not
Muslims and if they are not Muslims,
they have no right to say anything
in this matter.

On the other hand, it has been
statcd in this august Hbuse that atroci-
tie are being perpetrated on women.
It has been said that sympathy should
be shown ards women, Butitisa
strange coincidence that what when
discussion was .going on the Persdnal
Law in the country, riots broke out ia
Gujarat, The women there were dis-
graced, but nobody uttered a word

" about it.  After all, atrocities are being
perpetrated on women there also. Has
it not comé in some newspapers that
spears were thrust and acid poured into
their private parts 7 Where were these
persons at that time ? Nobody c.me
forward to plead the case of women at
that time.

. Today,on the basis of a case
retating (o Muslim Personal Law, “sym-
pathy is being showo to womemby
eonspmna to impose the orders of
civil courts. .

The condition of woman is very
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- miserable, but you have done nothing’
in ,this respsct. Islam is a Deen-e-
Fitrat and it has not gone against the
Fitrat. Jslam wants that no woman
should remaip unmarried. The divorcee
should marry again because remaining
unmarried in society will help creat
evils, Istam does not want creation of
evils, It wants that a woman should
marry and it is the sacred saying of
Prophet Mohammad that it is His law
and he who violates His law has nothing
to do with Him. Such a great impor-
tance has been given to marriage. Why
as such things falked .bout ? After
all, there are other mutters to be
worried about. I would like to say that
it would be better to amend the
Supreme Court’s judgement through
this Bill and’ do what the Muslims want,
The foundation of secularisin should .be
strengthened.

You have no right to say anything
about the entire religion. I would
like to say it again that you enact a,
law for prevention of cow slaughter to
protec your religion. If you talk of
Suprem: Court today, then do not do
it Due to this judgement, there is
restlessness not only in India but in the
entire Muslim countries of the world.
It is the first instance in the history of -
Islam that such a judgement has besen
given by which changes, are sought to
be made in the Shuriet. This thing has
happened for the first time afier 1,400
years, It has caused restlessness amoag
all the people. The only way to remove
this restlessness is to pass immediately
the Bill introduced by Shri Buanatwalla
and settle this issue for ever. If this
decision is left as it is, then I da not feel
that it would lead%o any sitisfactory
conditi®n. On the other hand, it will
lead to disturbing consequences and
create restlessness among Muslims.

You w'll see that such a serious
congern has naver been expressed on
any matter in the country b fore as has
been expressed in the present case.
Keeping in view all" these things, it
would be better for Government f{o
have a second thought on it. Thq
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Supreme Court Judges should also hold
consultations before delivering such
judgement. This issue pertains toa
religion and only a Muslim Judge
should decide such cases because in such
cases only a Muslim has got the rght
to do iztihad, i.e., right to give opinion
where there is conflict between the
order of the law and that of the
Prophet. Nobody ¢lse has got the fight
to do so. Exactly this is the case be-
fore us today. As per as problem, only

Muslim Judges "have got this right,-

Certain conditions have been laid down
tor him also. Neither Parliament nor
the Supreme Court hes got this right.
No power on earth has got the right to
enact such a law which' may cause
mental agony. I would like to say
that this august House should postpone
consideration of the Bill. The wide-
spread restisssness among Muslims in
the country 'should be removed. The
. best way to remove this  restiessness 1s
w close the doors for such ‘cases for
ever so that such issues may never arise
and never ereatc restl :ssness.

I would like to say that hon.
Member should not say anyihing which
may cause mental agony to anybody.
Many things have beensaid.” Many
women have .said such things. You
cannot enact a law on the bisis of the
views expressed by a few persorts,
What does the majority wan' ? The
majority in the country has ioken this
decision and a deputation of the
religious scholars met the Prim: Minister
also. These are the maiters whure the
Supreme Court judges have totally errcd
while giving the judgement. They have
made references which 1 do not want to
mention there, [ would like to suy
that this problems should be recognised
and the restlessness among Muslims
removed for cver because people in
India clearly have their own d gnity
and it is not advisable Lo cause resticss-
ness among the people of such a large
mmority in the country. The inter-
ference which has started with their

celigion recently should be put to
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an end for good, With these words, I
conclude.

[ English]

MR. DEPUTY SPEAKER ‘: As
a ppecial case I am all wing Shri Sulai-
man Sait because when 1 called his
name he was not present, but anyhow
one of his colleagues Shri Banatwalla
told that since” he had some important
work, be wants to come late, So, as a
special case I am allowing Shri Sulaiman
Sait to continue his speech, :

SHRI EBRAHIM SULAIMAN
SAIT (Manjeri) : Mr, Deputy-Speaker,
Sir, I was on my legs when the House
adjourned on the 9th of August and
discussions was continuing on the Code
of Criminal Procedure (Amendment)
Bill moved by my colleague Janab
Gulam Mohainmad Banatwalla. 1 had
spoken just for one or two minutes on
that day and now I am resuming my
speech. 1 am grateful to you for
permitting me to spesk though I was a
little late. At the outset. I request
you to bear wnlz me for justified [<ngth
of time this. I say because Musim
Personal law is a very important is.e;ue,
a burning issue, a sensitive issue which
dzeply concerns the relcgfous security
and rehgious identity of 120 ilijon
p ople of this country. ‘Wien I stopped
speaking last time on 9*h of August, I
had emphatically told the Hous: 1hat
the recent Supreme Court judgement,
that is, AIR 1985 SC 945 is a com-
plcte and flagrant violation of Muslim
Personal Law  The Supreme Court,
through its judgement, has interfered in
the Mu:him Personal Law. Not only
this, the Supreme. Court has flouted,
without any consideration, the decision
taken by this House in 1973 with
regard to various sections of .'riminal
Procedure Code Bill thus flouting the
intention of the Parliament. What is
mueh more gricvous is th4t Supreme
Court has given a wrong interpretation
of two isolated veises of Quran. The
Suprem: Court has quoted these verses
out of Context ignoring other verscs
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on the subject; and ignormg aiso the
trdditiods of the Prophat, ,

The verses of Holy Book <uran

- edinot “be. ! misiitterprefed. an such ‘a
tnanner ignoving established, intécprata-

‘tidns for rlast i L4060 , years—thus
lcpedting @ wroag dmmressign in .the
coltntry., Alh Holy:Books are, important,

* All Holy Books are , sacred, - be it .the
Quray, 'or ~ho Bible, .or .thse Gradth
'Sahib or:the Vedas. All are, sacred and
fiobody sheuld Jbe. allgwed ,to play so

*lightly with:the\injunction contained ip

thes= ' Holy . scripturss. .Thpnefore, 1

fell that Purliament should come for-

‘ward 'to amend the Criminal Pm*‘eure
Code in 1a “suitable ‘manqer to ‘give
‘protection to Muslim Peispnal law and
"thus dullify the effeat of the judgment'
" of the Supreme Court. Otherwise the
‘gecuiar character of, our couatry will
- be-tost. (The. religious froedom gasan-

‘teed by the:Constitutjonr in the Funda-

mental: Rights: Chapter will becomea

force.'  Thus we will he Jaying a "Very

very bad sprecedent for the futute.

Therefore, I request gthat it is the:duty

of this Parliaméat ,to , amend , the

Criminal Procedure ,Code add nullify

the. effect \of i .the Judgment of the

Supreme Court.

One basic factor has to be ynder-
stead: very svery' clearly.. As far, ag
Shariat is coneermed-—and the Muslim
‘Pérsondl Law is- a part of Shariat—it
i¢ not.a man-made law. .I¢ is a divine
revelatioow It is based, en Quaranid
ihjunctions 'and tpaditions of Pr¥phet,
Théreford, as-far as Sharjat is conterned
and:. the: pemsonal: law is concerhed, it
is a divinedaw, is a subgtantial laws 1¢
is: an'inalienable and.an integrdl paft of
the religion : of :Islam. Aod together
with’ tBis, oar firm belief is thas when!
'this is-a divine law; it coanot be chane
ged, nor Can’t be interfered with:Allsh’s
directions'candot be changed. Therefope,
we emphatically ifeel ; that as far as
Shariat is coneerned, . the "persogal law
is ocoticerned, ‘it is for all times pod for
all beliovers. o

Here I do not make thepe pro-
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nouncemeonts myself, Here 1t i3 the
Holy Quran which says this. I would
not Bo its tex@ but witl -quote the
translation &f the versés. * It il Chapter
10, Verse 229.° It sdys : These are the
hm;s wrdashed by AHab. Aliah bhas
ordained certain ‘limits.’ Alidh Has
laid dowa ‘certam ‘law, ‘Allah sadys
“These are the - litfnito orddined ; &0
doa’t, tfapsgfess them”. If means don’t
c::oss %ose limits, do. - not inter-
fete, do ot gwb up cerfdin portions,
and t’ollow certain portions " accordmg
to ?our hke and dislike " You have sjo
rjght tp do'so. 'And -thed it says: If
you a9 Jransgress'the limits ordained by
Allah, such pe‘rsons do wroag to
themselves. ’

Here I wauld like to point out one
more, thing. After saying this Quran’
goes further and say$ what-happens if
‘one fransgrcsses these limits ordained
by Allah ? 1'am a'béliever. I believe
in the Holy Byok and [ know 90 per

cent ‘of thc peoﬂlc in India are

bghevg'ts. They beheve in Hinduism or
Chrnsugmty or Jaxmsm or Buddhism or
same religion or the 'other. Therefore,
it is ‘that everybody - should respect the
Hoiy Books, I respect the Holy Books
of ‘other réligions and I want that all
others should resptct the Holy Book of

I'slam als0.

-~

Again Allah says—and I am net
going to read the Arabic text becauso
l.t wm take much more-time. [ will
y.ut road the transiati¥n. This is from,
Chaptcr IV, ‘verse 14. Here Allah
say's I quote the translation of Abduua

}'u;utf Ali . ,Ié‘ says ‘“Those who
disobey Allah and his aposte aod
transgress "the limits will-be-admi'tted to
fire.”" Méy be ' some people do net.
belnevc in any rsligion or do not believe

in Allah and do mot believe in hell.

Ear thcm. ihavo nothing to say. But
for beuevm i !z“““ say what Allah

ys. I 4uote: “Those'who transgress
limits will beé admitted to firs to -sbide
therein { and: they shall have a humiliat-
ing punishment.”* This is' what, Quran
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says about those p-ople who trans-
gress the limits, those people who say
they want to change the Personal Law,
those people who say they will tolerate
interference in personal Law. It is so
important for a' Muslim, the real
Musafman, that he has to mould his
life according to the injunctions of

Quran and one who does not doso

cannot be called Musalman at ajl. 1
don’t say this. 1 say this on the
authority of Ulemas of international
fame. And therefore it is very very
important. Now the Supreme Court
Judgment is here. I told you how
important Shariat is and here, the
Supreme Court judgment says. I
quote :

““The statutory -right ovailable to
her under this Section is unaffec-
ted by the provisions of the
Personal Law applicable to her.”

That means, whenever there is conflict
between the Personal Law and Sec-
tion 125 of the Criminal Procediire
Code. Section 125  will prevail
This is what Supreme Court again
says. Plcase see page 12 of Suprem
Court judgment. 1 quote : )

“It shows unmistakably that
Section 125 over-rides the Personal
Law, if therc is any conflict between
the two.” That mcans, the Supreme
Court wants to abrogate the personal
law through this judgment.
out the length and breadth of the
Country, Mussalmans 2 ¢  unhappy
about this judgment of th: Supreme
Cout. There is complete and wide-
srread resentment  Now when I say
this, our friends who support ths
Supreme Court Judgment may say that
progressives arc on ownr side. Yus;
handful of progressives are there. It
has 10 be understond that all rthose
persons who supported Banafwalla’s
Bill and oppoced Supréeme Court
judgnrent are not ohscurantists, and
conservatives as is being said. In this
Parliament, many Muslim Members
have spoken. All of ‘them belong to
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Congress Party—Mr. Aziz Sait has
spoken ; Mr. Fakir Mohd. has sporken ;
Mr. Zainul Basher has spoken. All are
elected representatives of the country.
They are educated and cultured
gentlem:a What did they say 7 They
said that Suprem: Court has erred ;
Sup-:me Court’s judgm:nt is wrong ;
and they support Banatwalla’s Bill.
Then it is said that all ladies are with
you. Far from it. What a dream!
Here on the 9th Begum Abida Ahmed
was speaking. She is a progressive,
educated, cultured Jady and a
Member of Parliament and wife of the
former President of India. She said,
that she was against the Suprem:
Court judgment. We had observed
Shariat Protection day, last Friday
of Ramzan, wh n lakhs and lakhs of
telegrames were received by the Prime
Minister, the Home Minister and the
Law Minister. All these hard facts
have to be understood very rarefully.

Now, Fir, as 1 said in the beginning,
they, the Supreme Court had comple-
tely ignored the intention of this
Parliament. I do not want to go into
details, My colleagde Shri Banatwalla
has already explained about the whole
matter. When the Criminal Procedure
Code was introduced in 1973, it was
found to be against the Muslim personal
law. We made representations. Therc
was agitation in the country., Delega-
tion of Muslim Personal Law Board
met the then Prime Minister Shrimati
Indira Gandhi. Prime Minister Indira
Gandhi understood our position. She
directed 'hat amendment showld be
brought about to give protection to
Mushim personal law and section 27(3)(b)
was expliaitly added {at the direction of
the then Prime Minisier, Shrimati Indira
Gandhi, and this was the decision of-the
Congress Government and Seal of
approval w & put on this amending
section by this august House, There
is no doubt that this Housé had passed
this Article 27(3)(b) with clear intention
of giving protection to Muslim personal
law, :

Our Home Minister Shri S.B,
Chavan js sittir g here. I tm vay huppy.
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This is what has appeared in the Indian’

Express on the 17th August, 1985, This
is what Mr. Chavan said when he
announced the Assam accord in the
House. I quot: from Indian Express
dated 17th August, 1985 :

Chavan asserted that the

Government’s  policies
were the continuation _ of the
policies of Indira Gandhi’s
Government. The entire approach
of the present Government to all
the isgues was the same, he said.”

“Mr.
present

What was the policy of Indira
Gandhi ? What wis the policy of her
Government then ? When the Home
Mipist.r says they ar. just contiduing
the same policy, nothing different from
that, then I must say that they are
bound to bring about this amendment
as was done in 1973, and give protec-
tion to Muslim Personal Law. Then
alone you can say that the preseat
Government is following the policies of
Mrs. Gandhi. Here I will just point
out and maks a reference, 'f do not
want to take much time of the House.

It was on Decsmber 11, 1973, in
this same august Housz, Mr. Mirdha,
the .then Home Minister who piloted
Cr. Pr. Code Amendment Bull, safd
while moving amendment to add
clause (b) to sub-section (3) of
section 127 :

““As I said under the customary or
personal Law of cer.ain communi-
ties, certain sums are due to a
divorced wife, once they are paid ;
the magistrate’s order gwving main-
tenance could be cancelled ”

Again, in the Rajya Sabha, when
clause 127(3Xb) of the Bill was intro-
daced and his amendment was discussed;
Mr. Mirdha said :

“There is no intestion to interfere
with the personal laws of the
Muslims through Criminal Proce-
dure Code,”
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This was very very clear, The
intention of the Parliament is clear and
“today the Supreme Court has gone
against the intention of the Parliament,

Sir, now coming to the interpre-
tation given to Quranic Verses I must
say that they wer: wrong in their
interpretation, Isolated versions have
been chosen without any coatext and
given wrong intespretation. The Verses
takcen from Sura Bagra, this is Second |
Chapter, Verse No. 241 are not at all
the Verses pertainmng to divorce, iddat
and maintenance. No doubt that
Abdullah Yusuf Ali has given this
meaning of maintenance to word Mata
in Verse 241 of Albagra. But let me
point out very humbly that the same
Abdullah Yusuf Ali has given the
meaning of Mata at 11 placss, not one
In Sura 2 he says, tax reason-
able amount ; in Sura 2, Ayat 240 he
says, ‘maintenance’ ; in Sura 3, Ayat
34, he says ' ‘posscssion’ ; in Sura 3,
Ayat 196, he says ‘enjoyment’ ; in
Sura 9, Ayat 38, he says ‘comfort’ ;
in Sura 10, Ayat 76, he says ‘little
enjoyment’ ; In Sura 16, Ayat 117, he
says ‘profit’ ; In Sura 79, Ayat 37, he
says ‘for use and convenience’.

This is how the meanings of Ayats
vary. In a very authentic Arabic dic-
tionery and that is Li sonul Argb and
the translation of Mata is a single or
one time transaction, It does not
mean paymsnt of maintenance conti«
nuously at all. This is the position
with many other translations including
Mr. Pickthaw] and Maulana Mandoodi.

Now I want to tell you something
more. They, the Supreme Court have
selected Verse 241 of Sura 2 to say
that maintenance should be paid to a
divorced wife until she remarries,
Actually, it is Sura 65 cailed Sura
Talaq meaning Divorce that gives all
guidance and directions regarding
divorce, iddat, and maintenance. With-
out referring to Sura Talaq and without
going through the Sura concerning
divorce and maintenance, the Supreme
Court Judges selected an isolated verse
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from Sura. B,aqr,n, the il Cbapter of
Qutan., There is not _one _single
instance or practioe, o! gmns mamfe-
nance to. a- dworaeq wifa untnl “shs
remarries or dies in, the . cnpre Muphm
World: There haye been xmerprctatlons
by the Prophet mmsalf,
been companions of . Prophet ‘Sahaba.

They have glvm lnterpretatxons wh:cﬁ
are different.

Muslim Jurjstsc there are .
Muslim ‘scholars .and mere have been
Imiims - of . t‘our schqols of thnught-
Hanfl, Maliki, Shafi and Hambli, -

_ AUGU ST 23, 1985 -

There havé =

Thep, ;here are learned
Ulemas. R

¥

None has said that mamtenance haé to "‘

‘be ~given unatil divorce rcrnarnes ‘ot
dies.. Everyone is upanimous that
maintenance . is, only for a penod of
Iddat.and not beyond. - Thxs ‘has ' beeh *

the" posntwn for the Iast 1400 years:

wnthout any’ in‘terrupuon.

Much is sald p.bout Qhanﬁﬂ in
‘ Mushm countries.. -What changes have
been - made in Mpshm ‘countries 7°
Nothing. . They spesk, about Pak:;ctan
Paklstan Just appomte¢ Shana court to’
implement . _the . direction " 'of “Quram.
There has been no change; - no
interfence. :

Here ' T have Aléklyba.r. It is an
Arabic daily published from Ca:ro. thé
capital. of Egypt. . It, is a nrogresswe
country, .a Mushm .country., What is
their decjsion 7. The Parliament of ihat -
country met. and. has taken dcc:sxons
There is the - paper, of Ist. Julg, 1985.
If anybody is ere who knows Arabxc——
Janab. ‘Z.R. Ansari. Sahxb may = be
knowms—-l can, pass oo, lh\s paper to
him:' He can read the m:wspaper 50
that he can,see.whether the trans!atmn
I am giving here is correct or not. ‘I
quoge the. Enghgh Translation' of the
news from A!akhbar of Egypt dated
Ist Iuly, 1985

Tbe Parhame.nt of‘ Bgypt reccntly
passed. .a comprehemxve family law

coyering marriage, divorcs *‘iddat” "’

of

(waiting  period),
. children ete.

custody

The newly passed Law includes a

" after thrée “months.:
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provision that a husband"would. be
-responsible for' maintenance, of, .his .

divorcell' ‘wife during the permd of*
Tddat »

This is the latest -decision of July Ist:
_'1985 of a:country whom youcall very .
progreste ' cite the- sexample here
of a Mushm country and. their . decjsion
that ‘the- mamténancn is only .for the
period of Iddat, and not beyond

PROF. ' N. G RANGA (Guntur)
“That means how long ?

SHRY  BEBRAHIM . SULAIMAN
SAIT Thvce months.

THE MINISTER" OF STATB O,F

' THE MINISTRY OF SHIPPING 'AND

TRANSPORT (SHRI'Z.R. ANSARI) .
Which country ?

§HRT: EBRAHIM SULAIMAN
SAIT': 'Bgypt. *This is Alakhbar dt.
3rd July, 1985 ' -

PROF‘ 'N.G. RANGA  What
happens after three months ?

‘SHRI ‘EBRAHIM SULAIMAN
SAIT: I shall tell. you what happens
Certain rules are
laid down by rthe Muslim Jurists, the
Fuqhas whxch say

““The: dlvorced w:lf_ shou]d havq,
maittenance after divorce for three
moriths. . Suppose she is.pregnant,
~ the maintenance is until. delivery.
After that,. if she is féeding the
~ child; whatever the feeding period
she gcts mamtenance

““The maintenance - w1]l be for
sevén years for boy and for a girl
unt)l she altams maturity.”
_ "Custody of the ch:lc! i till then
; w1ll of the. mother »

It is very clcar Agam affcr 1h1s the
"divorced wife goes back. to her natural
. family. and there is comptehenswc law



409 Code of Tr.
(Am&:‘o)m:w

of mniﬂtctmncb ‘I8 Islam that. ,gqvms.
such cases,’

Ndbody can dispute Quran @nd the
traditidns of PropHet. + The law is laid
down “in " Quran, ' The Jurists * and
sch‘blaﬁs héive given details in amuthprita.
tive bobks liké Hidaya &tc. All this is
indisptable’ The Quran gays : I quote
the trhnslation of Abdullah Yusuff ,Ali.
It saysf:

INTRODUCTION TO SURA-
LXV (Talag)”

““This is the ninth of the ten shest
Medina’ Suras dealing With ¢the,
social life'of the Community. The
aspect deajt with here is Divorce
and the necessity of precautions to
guard agdmst its abuse. , The
relatibns of the sexes are an
important Factor in the social life
of tHe Community, and this and
the Tollowmg =Sura deal with
certain aspecis of it. “Of all\things,

permitted by law,” said e
prophet, ‘‘divorce is the most
hateful in the sight of God.”

(Abu Daud, Suhan, xili, 3), While
the Sanctity of* mdrriage is the
essedtial basis of famuly lifc, the
incompatibility of individnals and
the 'weaknesses of human pature
Tequire certam outlets and safes,
guards if that sanctity 1s no, go
be made intora fetish .at the
expense of human Nfe. - That s
why the question of Divorce 1s in
the Sura:lnked with the question
of insolent impicty and jts
punishment.”’

" The' Prophet lived at Mecca and
Madina, He migrated tol Madina undsr
the' Command of Allah from Mecca.
The revelations were there when he
stayed in Mecta and also when he
stayed in Madina.

This is the Chapter in Quran Sura
Talag which was revealed to prephet
Mohammad at Madina. It is sajd that
this is the ninth .of the tem short
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Madina. Suras dgalmg with Talaq. The
Supreme Court m “the judgment must
have Gquoted ‘this §h(a. and not Suré
Bakra. ., If i in Sota Tafaq thét' (he’
matters Felating'to anmrce Jgnd mafnte
nance are dealt vfutl‘t and ‘lhct$
watmng also, about' the necéssity
prccauhon to guard agaifist its ablise.
There ses——MisusL of "the' facili-
ties prpwdcd and #brmxsswn given ' T
can see |t But because of cértain
abuse or certam nils\Jse whicth fare
exceptional you cannot atgue that the
law is bad There is 'a knife and 'if &
lunati¢ kills himself with that knife, yon
cannot blame, the knife 'itself, Tor *thé
action of the mad‘

Ihavq:ead out the introduction
to thig chapter on’dlv’brce. Now: I
quote verse four and six from this Sura,
Sura b5 which is called ¢ Talag’, Meanmg
‘divorce’. Every minutes detaﬂ is
givén here. You néed not ga 10 any
other book. If anybody is quoting any
other unauthentic book that' has no
importance. When Quran is hert,
mjunct;ons given in 'clear terms, Mo
other book huay any value at all. Thss
is the basic factor which has to be .
borneg in mind only in cases when you
cannot get guxdaﬂce in Quran, one has
to go to Haduh, and then Ijma and
last Qiyas, Here in Sura 65 : Verse 4,
Qurag says : “Such of thc w%men”
every detail 15 given—° ‘as hdve passed
the age of monthly courses, ' the
presgribed perrod is, no doubt, three
months”. This clearly says that Iddat
period 18 three months, there 18 no
doubt whatsocver. If you hdave any
doubt about three months You can go
thrqqgh it. Those who carry Iiffe 1n
their womb, the period wilt be ti}l they
deliver the burden.

Again Y quote verse 6 from
Sura 65 that is Tdlaq, It says: ‘ Let
the women live (In 1ddat) in the same
style as ye live, according to Yyour
means : Annoy them not, so as to
restrict them. And if they carry (life
in their wombs), then spend (your
substan¢e) on them uatil they deliver”,
It is very clear. Quran says- that if
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they have got life in their womb, that
' is if they are pregnaut, the period of
iddas is ¢ill they deliver and they must
be paid maintenance till such time and
not beyond. It is unfortunate that the
clear’ injunctions were not considered
by the Suprecme Court. I bhave onc
. more very valid point and that is the
Supreme Court has thrown to winds
all judicial traditions and established
conventions. Here it is a case of
Krishna Singh-vs-Mathura Ahwr. This
18 AIR 1980 SC 707. This Supreme
Court judgement of 1980 says : “The
fundumental nghts do not touch upon
the personal law of parties”. “A
judge cannot introduce his own concept
of modern times but should cnforce the
Jawas 1t is detived from recogaised and
authoritative sou ce’’, In this connection
I would like to read out to you one para
from an Article written by an eminent
legal expert Mohammad Isa, advocate,
Calcutta High Court :

“The Supremc Court in the case
of Krishra Singh-ys-Mathura Ahir
(AIR 1980 SC 707) uphei(d the
traditional Hinduo Law that a
Sodra cannot become a Sanyasi
and that this does not violate the
fundamental rights because “‘the
fundamental rights guaranteed by
Part 111 of \h~ Constitution do not
touch awpon the p:rsonal law of
parties.” - But in the case of Md.
Ahmed Khai-vs-Shah Bano
Begum (AIR 1985 SC 945) the

Supreme Court totally disregarded

this principie and perfuormed a
somersault to deny the Mushim
community the right to be
governed by their own Personal
Law.”

Thus it is evident that the recent
Judgement has broken all traditions.
Sir, the Supreme Court has also gone
beyond its terms of reference. What
were the terms of reference ? Now,
whil: referring this gase the Full Bench
obscrved :

““As this case involved substantial
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Question of«law of far reaching
consequenices, we feel that the
decision of this Court in Bal
Tahira V. Ali Hussain Fids Ali
Chothia and Anr (1979 (2)
sec. 316) and Fuzlum Bi V. K.
Khadar Vali (1980 (4) sec. 125)
require reconsideration because, in
our opinion, they are not oaly ia
direct contravention of th: plain
and unambiguous language of
S. 121(3nb) of the Code of
Criminal Procedure, 1973 which
far fiom over-riding the Muslim
Personal Law on the subj.ct,
protects and applies the same 1n
case wher: a wife has been
divorced by the bhusband and the
dower specified has been paid and
the period of 1ddat has been
observed. The decisions also
appear to us to be ugainst the
fundamental concept of divoree
by the husband and s conse-
quences under the Muslim Law
which has been expressly protected
by 5.2 of the Mushim Personal
Law (Shariat) Application Act,
1937—an Act which was not
noticed by the aforesaid decisions.
we therefore dircct that the matter
may be placed before the Hon’ble -
Chief Justice for being heard by a
laiger Bench consisting of more than
three judges.”’
A
The Supreme Court seem to have
completely ignored this reference.

MR DEPUTY SPEAKER : Please
conclude.

SHRI EBRAHIM SULAIMAN
SAIT : Sir,one more. point and I have
done. Without any rhyme or reason
the Supreme Court says in the jugment
and I am quoting : It is from page 28,
It says :

““It is also a matter of regret that
Article 44 of, our Constitution has
remained & dead letter. It pro-
vides that the State shall endcavour
to secure for the citizens a
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uniform civil code throughout the
territory of India. There is no
evidence of any official activity
for framing a common civil code
for tha oountry.”’ )

This is what the Supreme Court says.
Again the Supreme Cour} judgment
says on page 29 of the Judgment.

“Inevitably the role of the reformer
has to be assumed by the Court
because it is beygnd the endurance
of the sensitive minds to allowed
injustice tu be suffered when it is
palpable.” -
I would like to point out thing in this
connection which is worth-remembering.
When the debate was going on a
common civil code, and it was opposed
by many of the Muslim msmbers, the
Law Minister Dr. Ambedkar replied
to the Debate. I am quoting from the
debates. He said, “No Government

can exercise ‘its’ power in such a
manner as to provoke the Muslim
Community to rise in rebellion.

I thivk in would be mad Government if
it did so0.” '

"It will again cite from an Affidavit
filed by the Government of our country
in the Supreme Court, which speaks in
unambiguous terms. This is the cose of
Ms. Shehnaz Shekh V/s Government of
India and Others, Writ Petition No,
13451 of 1983 filed in the Suprems
Court. Government of India has taken an
authentic stand. Qur Law Minister Mr,
Sen must be aware of this and must be
knowing Shri V.R. Atre, who had

filed this Affidavit on behalf of the
Government of India. It is said in the
Aflidavil —
“In any event, Directive Principles
are pot mandatory, and they
cannot be enforced.”
It is very clear. This has (o be taken

as the declared policy of the Govern-
ment, Their policy has been very
clearly laid down in the Affidavit filed

BHADRA 1, 1907 (SAK4)
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in the Supreme Court, which says : I
quote again :

the decided policy of the
Government that in the matter
personal law, applicale to the
minority communities, unless the
initiative therefor comes from the
minority community itself, the
Government will not take up any
legislation in that field.”

‘It is

Now, the Supreme Court wants to take
vp the role of @ social reformer as it
has been said in the Judgment. Under
our Constitution, under Articles 13 of
Fundamental Rights and 37 of Directive
Principles, they have no right and no
jurisdiction to do so. It is very clear
and this connection, let me quote the
famous case of Keshavanada Bharati Vs
state of Kerala AIR 193 Sc 1461. It
was clearly held that “The Directive
Principles are not enforceable by court
and that no court can compel the
Government to lay down a Uniform
civil code as Contemplated by Article
44 of the Constitution of India.” But
Supreme Court has said something to
the contrary.

I am sure all respect the persona-
lity of Maulana Abul Kalom Azad. I
want to invite your attention and the
attention of the hon. Ministers to what
he has said. [n the Congress Session of
Ramgarh in 1940, ths was what he
said. This was the commitment of
the Cungress Party even before indepen-
dence. Mulana Abu! K.lam Azad said
in the Ramgarh Congress Session in
1940 : I am quoting from his Book :

[ Translation)

I am a Muslim I feel proud that
1 am 4 Muslim. I have got as leracy
the 1300-yeal old glorious Islamic
traditions. I am fiot prepared to wiste
even the smallest part thereof.

The teachings, history, knowledge
and arts of Islam, aid the Islamic
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[Shri Ebrahim Sulaunnn Sait)
q;vi,lizanoq are my assch %nd it is
my duty to preserve them,

[Enghsh]

l
I am not prepated at any cost to

give np “even' the tmailest part
of the 'Shartad, the' Muslim Perso-
na] Taw.”

Mg
Thxs vgas what Mulana Abul Kalam
Azad said said in’ 1930, "And he wént
on to say... W
Ry o L ..
) Z‘ﬁmil K.P. [Uﬁﬁ%k'RISHNAN :
 We :houid be happ ‘that 'Sait Saheb
hqs bccome a follower of‘ the Maulana,
But&he shouid alao quote what" ‘zll
Mautans  said various  other

+

thin‘s. b !

' g._\ oy iy
SHRI BBRA‘HM SULAIMAN
SAI"r Tp:s is’ very 1mpnrtam Please

listen to what he said.
’ .

[m».vla:lon]

Tpe peOple, who are well aware
of Llhc changmg txmcs, k?ow th?t the
-followgrs of all relmons in the world
;are mclmed to bnug about reforms
-and, modiﬁqattom m lheir resnectrve‘
Jreligions, This praccss of bringing about
reforms has bci:n ‘gomg in on for the
past, 300 ycarq. The Chustxans felt the
negessity o of mtroducing reforms b.cauie
the OrQerp iuue& by “the Christian
rehgxous Icaders “could Hot keep pade
with the changmg times.

[Bnglish]

i

They could not keep *pace w:th the .

changmg times.

And Finally Madlafd Abut Kalam' '

Azad sad :
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But I solémuly" affirm .thgt Muslim
do 6t au .all. need (to.introduce
reforms .and - modifications in their
religion becaus: . Surats, are cam-'
plete: i -themscives. , There is no
'scoper: for: . .any. ,modijfiction or
-reform in them.

"' [ English)

It:is wery.oléar . that, Shariat, the
"Muslim Pessonali Law needs,no change

‘whatisoiever, dtihas to, remain for ever
as it ig,

Nany wieinbers, »while ., supporting
the Supreine : Coust’s; judgment and
opposing +Shri Banatwalla’s. Bili have
stated that women: have ng place under
fislamt; . What an 'ignoxapce! Theay
kndw Mothing about, it. Islam is the
'only ideology, .whjch ,hag given a
poBitibn,. respect; status.and even pro-
‘pérty rights to.womea. Therg is no other
‘system, -like Islam, that, does all this
which gives isuch promingnce, status
agd position to, women, I, have gota
'quotations hére Srom, Justice kr:shna
Iyer iBoug the Jslamic Law. He says
int his. »Islamuc Law ip;Modern India”
(page 23) :

A weculur andpragmatic approach
!o:thi Muslim . Laxy. of divorce
happily barmonizes with contem-
porary concept lin pdvanced coun-
tries.”

Again he saps :

“The only 1system, of marital law
fn ' India - which jaceepts the ultra
modern - but respongibly realistic
ground »of _breskdown as againat
fault is‘in Islam »
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This is what Krishoa Iyer says. Finally

let me beshort and just guote Syed

(Amir Ali from his famous book.
“Spirit of Islam”. He says; But the
teacher who in an age when ng country,
no system, no community gave any
right to women maiden or married,
mother or wife, who in a country where
the birth of daughter was considered a
calamity secured to the sex rights which
are only unwillingly and under pressure
being conceded (o them by the civilised
nations in  the (wentieth centufy
deserves the g:;atitude of humanity”.

Now, they say that a common
civil code is needed for national inte-
gration. But national integration will
89 to pieces with a common civil code.
India is a plural society. It has ‘got 80
many religions. It is a multi-religious,
. multi-cultural, and multi~-lingual country.
Therefore, it is not possible to have
absorption or assimilation. It can never

work. The other day we presented a

memorandum to our Prime Minister
Rajiv Gandhi on behalf of Muslim
Personal Law Board. I am just quoiing
from this memorandum. It said,:

““Nutional integration lies in the
acceptance of diversity and aot.in
imposing uniformity; it lies in
mutpal trust and confidence and
not in distrust and ~ suspicion.
National integration will be streng-
thened when every religious deno-
mination feels religiously secure
and satistied and convinced that
their religion in all its essential
aspects is safe and untampered
. with and that thg& are fres to
practise it adnd their religious
identily will bs protected against
the pressure of assimilation and
absorption,”

BHADRA 1, 1907 (S4K4)
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'l“his gives ot the correct picture.
Not the Supréme Court Judge'ment.
These are the facts. I have quoted the
Qurani, I have quoted our Constitution
and as. mentidned by the polices of the
Indira Gandhi QGovernment, and about
the intentions of parliament to
protect Muslims Personal Law. I have
also'told you what Maulana Azad had
said about shariat and personal law of
Islam. Considering all these things,
the Supreme Court judgment is against
the Muslim Personal Law and it is a
flagrant violation and misinterpretation
of holy Quran thz only way to challenge
it is to accept Shri Banatwalla’s
amendment so that Muslim Personal
Law may be  protected and
the Muslim minority can eajoy
secularism and the people Of this
country can have their religious freedom
guaranteed under the fundamental
rights of our Constitution. If this is not
done all the declarations of government
will become a farce and the fundamental
right guaranteed in the Constitution
will have no value whatsoever Hope
under the circumstances Parliament
will realise its duty and act.

.34.00 hrs.

MR. DB?UTY SPEAKER : The
time allotted for the Bill is already
over. It isgoing to be 4.15. We have
already extended once by one hour and ~
for the second time by three hours,
We have had a total of six hours,
By how many more hours can we extend
it now?

THE MINISTER OF STATE IN

THE MINISTRY OF PARLIAMENT-

ARY AFFAIRS (SHRI GULAM NABI
AZAD) : By two hours.

MR. DEPUTY SPEAKER: Al,

right.
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THE M1 R OF STATE IN THE
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS AND IN THE MINIS.
TRY OF HOME AFFAIRS (SHRI ARIF
MOHAMMAD KHAN) : Hon, Deputy
Speaker, Sir, I am thankful to you for
giving me apn opportunity to speak on
this Bijll, Before, I begin, I would like
to say that this is an area of law, of
Shariat, of Figha . (Islamic Scriptures),
where no opinion can be given easily or
casually, When1 rise to speak, 1 do
not at all claim that there'is an element
of finality in whatever I am going to say,
But one thing I must say that since
Shri Sait repeatedly said that he was
quoting from the Holy Quran and that
other Scriptures could also be quoted,
I assure you that I shall quote from
nothing but the Holy Quran and the
Hadis and should 1 happen to refer to
any other source, I request the hon,
Members not to take such references into
consideration at all, But I would cer-
tainly like to quote from the Holy Quran
and the Hadis, 1 understand that Shri
Banatwalla’s Bill is based on the judge-
ment of the Supreme Court about which
Banatwalla Sahib and a number of other
hon, Members feel that it is an assault
on the Muslim Personal Law or an inter-
ference with ft, ' -

So far as a uniform civil code is con-
cerned, the Governinent have made their
stand clear not once but repeatedly and I
do not think any further_clarfication is
needed in that respect, After the Supreme
Court judgement, the Prime Minister had
made a statement, A woman had ap-
proached the Supreme Court seeking re-
medy under the Criminal Procedure Code,
If under that provision the court consi-
dered that she had a right, the court
might grant justice to her, and if the
court considered that she had no right,
the court might not grant that, and if the
Court considered that she was not covered
by that provision, the court could give
its opinion accordingly = However, the
Supreme Court went a step further and
gave its opinion about a uniform civil
code alsp. But, since the Supreme Court
has no power to frame a uniform civil
code, it simply gave its opinion, After
the judgement of the Sunreme court, when
the Prime Minister made a statement
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clarifying the position on behalf of
Government, I think that meant that we
had rejected that opinion, There is, thus,
no further scope for discussion on a uni«
1 am saying this be.
cause sometimes certain statements in the
matter of religion are made in such a
manner as to arouse sentiments, If we
go on telling and arnuging the senti-
ments of the common man, who does not
fully understand the law, that the Shariat
Law and its interpretation is being inter-
fered with and, as Sait Sahib was saying,
that this law was a law revealed, then it
is bound to arouse his sentiments, Only
two weeks ago, while speaking oun this
snbject, Shri Daga said certain things—I
would not say that he has not studied it
properly, he is a senior Member of this
House— but even if he has studied, he
has n9t been able to depict a true picture
of Islam, What he spoke led Shri Sait,
Shri Banatwalla and Shri Owaisi to be
on their legs together and ‘say emphati-
cally that the House was being used as
a forum for arousing sentiments, Beljve
me,’ T also did not like wh-tever he
said, but did not evince those very
feelings ; my feeling is that we have
beeh living in this country' together for
centuries, we follow different religions,
and about the religion which we follow,
what its true picture is, what its true .
rcachmgs are, what its real message fis,
we have not heen able to apprise our
brethren of this country till today. We
have bzen lacking somewhere ; we have
1igged far behind in doing our duty in
that we have not been able to tell “them
so far what Tslam in the true sense s,
But at present so far as this Bill is con-
cerne-l, the only thing worth considera.
tion is that a uniform civil code or the
question of fundamental Rights is not
a subject of this debate, Government’s
stand on them is very clear, The point
.which needs co4sideration is whether the
Supreme Court judgement affects the
Law of Shariar 7 1 would go a step fur-
ther and sav that the Supreme Court
Judgement could be in just one individual
case, and justy about two "months back,
the Chief Justice of India issued a state-
ment that the Judges of the Supreme
Court were after all human beings and
they could also err in their understand-
ing, they could also misinterpret a certain



421  Code of Cr. P.

(Amdr.) Bill

law ; therefore, we leave aside this judge-
ment of the Supreme Court also, The
basic question is whether Islamic teach-
ings, Islamic Law and the intention of
Islamic Law are in any way affected by
Sections 125 and 127 of the Criminal
Procedure Code and if so, the apprehen-
sion is well-founded in that regard, But,
as I have alrcady submitted nothing
should be locked at emotionally. I think
‘time and again it has been decreed that
we should try to understand tte Quran,
(Interruptions) i would not be able to
refer to the Aayar text in Arabic, but
would, perhaps, be able to refer to its
translation, and say that we have been
ordained not to understand religion from
any other source but Yo understand it
by reading the text, and to practise it in
Wfe, (Imterruptions),

First, let us see what the provision of
the criminal Procedure Code is. The
Criminal Procedure Code provides that
a woman, who has been divorced but who
is without any means of subsistence, who
is not capable of making a living, has a
right to maintenance allowance from her
former husband, From which husband ?
From one who is competent and has
means and resources, This provision of
the Criminal Procedure . Code does not
apply indiscriminately to every husband
and wife who are separated from each
other, but rather this provision is for
those women only who have no means of
subsistence, who are also not capable of
making a living,

16,09 hrs,

[ SHRI SOMNATH RATH in the Chair )

\

It is for them only, To my mind,
what we have to see is that this provision
is meant only for those women who are
totally desiitute, who have no means of
subsistence, who cannot keep their body
and soul together-only suck women would
be called destitutes only for them, And
I repeat it is only for such women who
hove no means of subsisteno,

SAIFUDDIN SOz B

PROF,

mulla) : This is your own interpretation,,, -
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(Interruptions)...,., 1 have no dispute,
just listen to me,,,...(Interruptions)

SHRI ARIF MOHAMMAD KHAN :
I am explaining it,
What was the objective behind the
provision of the Criminal Procedure
Code ? 1 would read it out, if you so
desire, but it is not necessary, We have
already discussed it a number of times,
The question now is whether the
Shariat Law enjoins any responsibi-
Jlity on the ex-husband in regardto a
woman in question, i,e,, 8 women who
has been divorced This, I think, isa
fundamental question which needs to be
looked at from a juristic angle, I have
already said that when a woman has no
means of subsistence, nor the capabilify
of making a living, if she, -under the.
secular laws of some other country, gets
maintenance from her ex-husband, who
has been compelled to do so, then the
poiat is whether the Islamic Law is
affected by it. I think we shall have to

* look at both these aspects,

SHRI OWAISL (Hyderabad) :
is your opinion ?

What

SHRI ARIF MOHAMMAD KHAN ;
I am commng to that, Whatever be my
understanding of it, in this matter [
shall depend on the Aayars of the Holy
Quran, Thereafter, we would decide. I
have listened to the speeches of two of
the hon, Membeis of our party, They
100 said that the Sura-e-Bakr is not
related to the cases or divorce, I was
astonished to listen to hon, Sbri Sait,
but I cannot challenge him, he being a’
more learned person; he is also senior
to me in age. But then, there is the
translation rendered by Maulana Abdul
Majid Dariyabadi, which has the approval
of Rabta-e-Alak Islami, and then there
is another translation by Yusuf Alj
Maulana Azad also, but I would begin
with Maulana Abdul Majid Dariyabadi,
I now come to the Aayats of the Quran’
that would enlighten us, if we want to
be so enlightened by the instructions of
the Aayars in the matter of divorce. I
would not refer to one Aayats alone,
but still we should check up from the
Index from where the light should be
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derived, Shri Sati has called the first
Surst as irrelevant to the issue, This is
the Surat which has been mentioned
first of all, Now, you count the
Aayats in SuraeIl.228, 229, 230, 231,
236, 237, 241 and 227 is also there—
there are about nine Aayars in all in
Sura-e-Bakr about divorce on which Shri
Sait opines that these are not very much
related to divorce,

W

SHRI G. M, BANATWALLA
Divorce or Matta is “not in question, my
Bill is on maintenance,

SHR1 ARIF MOHAMMAD KHAN :
Then there is another Swrur, Surar-65
containing Aayats from ome to seven,
Their there is Aavars-4 in Surat-e-Nis
which has been more emphasized it is
related to divorce, . There is a mention
of Sura-e-Ahfab In Surat-33, there is Aay-
ars-28, included in the index, I have also
gone through Maulana Abdul Majid Dari-
yabadi——the position there is almost the
same as is obtaining elsewhere, )

Now I come to the question of divorce,
Mehr and the issue of wmaintenance
connected with it, - These cannot be seen
in isolation. These should be viewed
from the point of view what duties ‘are
“enjoined upon the husband in respect of
a divorced woman, It will be viewed
from this angle, This may appear to be
irrelevant to begin with, but I am
mentioning it because the arguments
which I am going to advance are relevant,
Mention has been . here of Mehr
repeatedly, There is a line in the
Supreme Court judgement which seems
to imply that jn Islam, the position of
8 woman has beep shown 2s a degraded
one, I have laid my hands on several
.authorities, 1 wanted to quote all
those authorities which show -the real
status of woman, in Islam, the staws of
¢quality, which put end to crueity and
excgsses, Since Shri Sait has pyt a
restriction, I would not go into those
detas, bat. am confining myself to the
Quran and the Hadis, although [ have
" with me the view of Spirjt “of Islam by
Aneer Ali end Woman and Islam by M,
Zahiruddin and others, I need not go
into what practices were prevalent here,

AUGUST 23, 1985

>

Code of Cr. P. 424
{Amdr.) Bill

-+haw after birth a female child was Bur%d

alive, how women bad po rights, how
Islam started a crusade against these
practices and secured for women a
statas in society, The Prophet went to
the extent of saying that the Hadis Sharif
ordained that in the case of ong who
had a’ Mughter, and who nurtured and
brought her up well-this was up to
three daughters-educated them, made
them cultured and taught them knowledge
of crafts, between him and hell shall, He
stand, ie. for him the fires of Hell
shall be forbidden, Why do I say all
this? If we accept it basically that
Islam does not recognize the rights of
women, then wé shall have to accept
that all these things in the Shariat
econcerning women’s' rights, should be
done away with, Our Government
stand committed to it, Our Govern-
ment talk neither of a uniform code,
nor of interference with the Muslim
Persanal Law, That is why I say let us
know the basics of it, from what angle

* Islam looks.at women, how it has °raised

the statas of women, how Islam fostered
a sense of pride in ha@ing a daughter
born in a society where they used to be
buried and regarded as a shame upon the
house, Where a woman, a girl, has been
etevated to this position of prestige, we
shall have to see whether this prestigious
position is to obtain only for upbringing
ot it wiil continue for the entirc life after
marriage, we have to see it. In this con-
nection, I was saying that with marriage
is linked Mehr and Mehr is obligatory
under the Muslim Law, The proposed
Bill provides that where a sum has been
paid under the customary or personal
law, that woman will have no right to ask
for maintenance, but the amount of money
20 given will not be questioned in a court
of law, Sait- Sahib has agreed to.‘one
time transaction®, what Abdullah Yusuf
Ali calls ‘ma ntenance’, I have quoted
Abdul Majid Dariyabadi, He has gone
beyond that, Saif Sahib had said ‘One-
time transaction’, | say that if the *one-
time transaction’ is such that the woman
can keep her body and soul together, have
a roof over her head, ¢can make both ends
meet, then that women would automati-
cally be deprived of going to the Court,
for, under the Criminal procedure Code,
only that woman can go to the Court to
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seek "maintenance wi% has no medns to-#

support Herself, If a.woéman has been
given a jarge sum as Mekhr, and if the
husbangd says that 8 Mehr, of Rs, § lakhs
has been ‘given which brings so much of
incoma anuually, then how can such a
woman be called a destitute T Therefore,
the provision of the Criminal Procedure
Code itself is clearabout it that such-g
‘womum will have no Tight, The provision
of the Criminal Procedure Code is only
for those ‘'woman who are without any
means which, as 1 take it, may also
include a case where she has né parents,
perhaps no brother too, and even if there
be one, he is not prepared to support her,
My aim in saying so repeatedly is that we
shall have to proceed with this distinction,
this difference as to what the provision
really §s, Coming to Mehr, Mehr has no
relation with divorce, It is wrong that it so
obtained in practice that it came to be of
two kinds-one, prompt Dower, the other,
deferred Dower,

Accodring to Islam—

{English]

—Mehr is a sum of money or that pro-

perty which the wife is entitled to receive
from the husbaand in consideration of
marrigge, Nothing to do whatsoever
with divorce,

{Translarion)

It is only related to marriage, 1 want
to draw your attention to the Shariat Act,
‘When is thjs Mehr confirmed ? The Mehr
is no doubt agreed to, but when is coun-
firmed ?

[English}

(1) Mehr confirmed by consummation
of the marriage,

(2) by a valid retirement,

[Translation]
Which is called ‘Khalvate Sahik’,

[English}
Without going into the details, whether

consummation of marriage has taken °
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place or not, if there was a valid retire-
ment even then the woman becomes enti-
tled ‘OT-

(3) Mekr by the death of the husbund
or the wife,

¥

. [Trmla_lian]

These are the three conditions under
which M Ar is duly confirmed to be paid,
The Encyclopaedia of Islam says that,

{English)
It belongs absolutely to the wife,

"
{Translation)

It is her personal property, The idea

" behind it is that she leaves her home to

join another, She must bave so much

means—— .

[English)
s —which she can operate indepen-

" dently of her husband and in-laws",

[Translation]

She should have money at her disposal
to meet her ne¢ds, This is what Islam
cont:mplates, In this connection, it has
been said ¢ :

[Enelish]

“Mehr was uséd by the prophets to
ameliorate the position of wife in Islem
and it begame a settlement for wife, Mr,
Justice Mohamood defined Mehr as—

«“Under the Mohammadan Law Melr
fs a sum of money or other property
promised by the husband to .be paid or
delivered to the wife in consideration of
the marriagé and even where no Dawhr
is expressly fixed or mentioned at the time
of the marriage something in law confers
the right of Dawar on the wife™,

[Trarslation)

Bven if Mehr is not mentioned in the’
Nikahnama, the woman shall be entitled
to Mehr aecordmg to her social and
financial position, In Abdul Quadir’s
case of 1866, it has been decided :
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[English]

It {s not consideration in fthe modern
sense of the term, but an obligalion im-
posed by the law upon the husband as a
mark of respect to the wife. This is
made abundantly clear by the author of
Hidaya in their ‘Sources of the Law’ that
the payment of the Dower is enjoined by
Law merely as a token of respect for: the
woman, We, therefore, conclude that
mentioning it is not absolutely essential
to the validity of the marriage,

[Translation)

SHRI G.M, BANATWALLA : Do you
consider Hidaya authoritative or not ? But
you said you would only refer to the
Quran and the Hadis . ...(Interruptions)

SHRI ARIF MOHAMMAD KHAN :
But I had added that you should not consi-
der anything which I might quote from sour-
ces other than the Quran the Hadis 1 re-

gard them all authonitative. but Shri Sait has

put a restriction on me, That was why
I had said that I would quote the Quran
and the Hadis only . .. (Interruptions)

SHRI G M, BANATWALLA : The
Hidaya is very ancient; do you agree to it ?

SHRI ARIF MOHAMMAD KHAN :
The Quran is the basis of everything

(Interuptions) Sir, this is the only diffe-

rence in the entire approach, Shri Banat-
walla says we should read, but as I said
-at the very outset, 1 was fully conscious
of my limitations, You continue to be
the spokesman, I do not wish to. be one,
for, 1 am fully conscious of my limitations,
I had said in the Yery beginning that this
was a higbly sénsitive subject; 1 must
speak on it; but I would not claim that
there is an element of ﬁnality mn what_I
say. 1 congratulate you ©On your con-
right, it is tinuing to be a spokesman,, ...,

SHRI G.M, BANATWALLA : All
not evea for him to be so0,

SHR1 ARIF MOHAMMAD KHAN :
Sir, Abdullah Yusuf Ali in his translation
in Adayar 4, Surat 4 says :
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And give the women on their mar.
riage their Dower as a free gift,”
but if they of their own good
pleasure, remit any part of it,
take it and enjoy it—with right
good cheer ¥

[Transtation] v
PROF, SAIFUDDIN SOZ :  Where is
the difference of Opinion in it,:

sesqnre

*HRI ARIF MOHAMMAD KHAN: By

‘saymng &ll this, I mean to emphasizg that

Melir is out of respect, Mehr is a birdal
gift, and has no relation with djivorce at all;
Mehr is related to marriage only, it has no
relation with divorce. If you associate
it with divorie, then we would pot be
doing justice with this Jaw, this is all I
mean to say,

Azad’s

Maulana trapslation is as

under ;

[English]

“offer the women theis Dower
ungrudgingly since they have
a right to it, but if of their own
free will they give back a part
thereof to you, then make use
of it as you will,”

[Translation)

I say this repeatedly so that you may
understand it, Now, Sir, after I have
clarified so far from translations of the
Quran and made clear the meaning of
Mehr and its interpretation in the Islamic
Law, T would like to come to the provision
about divorce, As 1 said earlier, as regards
the Swurats and Aayars dealing with
divorce—Shri Abdullah Yusuf Ali's trans-
lation, which was also used by the
Supreme Court, that is the translation of
241-1 would like to read out the trans.
lation of 228,

[English]

“Divorced women shall wait con-
cerning themselves for three
monthly periods, Nor is it
lawful for them to hide what
God hath created in theip
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wombs if they have the faith in
the God and the Jast day their
husbands have the better right
to take them back in that
periad if they wish reconcilia-
tion,”

{Translation)

Now, T would like to read out what
Maulana Abdul Majid Dariyabadi says in
this regard :

[ English]

«“And fhe divorced women shall
keep themselves in waiting for
three courses—nor is it allowéd
to them that they should con-
ceal what Allah has created in
their wombs if they believe in
Allah™ and the last day their
husbands are more entitled to
their restoration during the
same If they seek rectffication,”

Then it is further said @

‘sAnd if they resolve on a divorce,
then they should not forget the
fact of therr having decided
upon—suppression witl not go
unnoticed by God if he heareth
and knoweth.”

[Translation]

Sir, I have read out these Aayats as
they are all related to divorce,
™

Besides, I would like to read the first
Aayat Sura.e-Talag in which it his been
stated that $—

[ English}

“When ye who divorce women,
divorce them at their prescribed
period and count accurately
their prescribed period, and
fear God or Lord and turn
them nat out of their houses,
nor shall they themselves leave™

{Translation)

This relates to the post-divorce period,
What is being said here fs that when "you
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have to divorce,the period of divorcs should

start from the period of purity, During
this period, the husband and the wife
shauld not live in isolation from each
other. tather, they should have a satis-
faction to come closer, At guch a time,
when yon have come to a conclusinn that
you caanot live together, that you canunot
maintain the limits set by the Almighty
and that you have to separate from each
other, then what should be the course
of divorce in such a situation? The
course is that it would be effective baly
after three months when the divorce is
pronounced in the third month, The
method of divorce prevailing today as
also the method adopted by the ‘ent-
lemen whose spouse had knocked at the
door of the Supreme Court has not been
envisaged in the Quran,

Sir, when the first Law Commission
was constituted in Pakistan, it was also
confronted with the question whether
this method of divorce s justified or not.
It has been said in this connection that
<when a husband pronounces Talag to
his wife tbrice in the same breath, it
is counted to be Talag only once and
not thrice according to RasuHluallah
Salallahu Alahe Vasallam, Abu Bakr
Siddiq and Omar Ibne Kkattab." Divorce
becomes effective only after it 1s pronoun-
ced thrice, But if a husband pronounces
Talaq thrice in the same breath, is was
not counted as pronounced thrice but
was counted to be pronounced’ only
once, during the days of the said Abu
Bakr and during the days of Abaile
Khilafat ie, the earlier period of the
caliphate of Hazrat Omar, *‘At that
time this method was prevalent but it
underwent some chapges in the course
of time, Despite this, Omar Ibne
Khattab ordained this Telag as Talug-e-
Baeen as if 1t had the meaning of Three
Talags as per the words of the hus-
band.” in that context. As at present,
the whole of Shariat is seen with great
respect, Ours 18 a country where the
people have regdPd not only for their
own religion but for the religions of
others too  But, I think it is not proper
to misinterpert a thing, 1t has to be
seen what Shariar is, Shri Hidayatullah,
in  his introduction to Mulla’s
Mohammedan Law, which s considered the
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most authoritiative text in the Courts,
says :

[English]

“According 1o the classical belicf of
the Muslims the word 6f Geod is law and
law is the¢ command of God, This law
is known as Shariat, Figha, which is
jurisprudential in  character is the
ascertaintment of the right principle 1n the
word of God is ingcluded. of course,
the Koran, but the Divinely inspired
Sunna of the prophet ranks equal, These
two “re immutable and the only room
for,the exercise of human reason is in
their, understanding,”

[Translation]

But, apart from this, there are a
pumber of laws different from the Quran
and the Sunna which are not directly
based on the Quran and the Swnna For
example, the prevalent method of giving
?vorce by pronouncing “Talaq’ thrice
is

fs not approved by the Quran, The
‘stethod was not in the days of the
Prophet, It was also mot prevalent

during the days of Abu Siddiq. Now,
1say it is anirony of fate that Omar
Ibne Khattab had permitted it only
because the people knew that pronouncing
Talaq thrice would be treated as one
count,
thrice Thereafter the woman got fright-
ened and her rights were got transferred
to his own name, Then, as per the
order he knew that that would be counted
ouly as one, therefore, he re-established
contacts with the woman. He followed
the style pronounced in the Quran—do
not force out the woman, live with her-
in the same style, behaye with her
properly, for Allah may create such cir-
cumstances as may help you meet again,
"When the third month approaches, the
husband pronouuces divoree for the third
time, and the divorce then would
become effective, d

Hazrat Omar Ibne Khattab made this
provision to protect the rigbts of the
women and to instil a8 feeling of fear in
those using it as a threat, that if they

pronounced Talag thrice, the divorce |

Therefore, the husband divorced

AUGUST 23, 1985

Code of Cr. P. 432
(Amdt.) Bill
would become effective, But, with the

passage of time, the provision made for
the women was used by the menfolk fors
their own benefit, 1 do not call it
‘non-Islamic’ method, but surely no such
provision exists in the Quran for adoption
of such method, But I have never heard

it from any guardian of law that this

method finds ne® mention in the Quran
and, thercfore, should be discarded,

1 was speaking about these procedures,.
‘‘Despite this, Omar Ibne Kbhattab ordain-
ed tuis Talay as Talaq-e- Baeen as if it
had the meaning of three: Talags as per
the words of husband,” The reason was
that when lazrat Omar lbne Khattab
ncticed-that the people made a mockery
of this divorce and such divorces were
beirg made in large number, he iatroduc-
ed this change with a view to punishing
them and forbidding them from following
this bad habit,

Hazrat Omar lbne Kbattab, as per the
needs of his times, made changes in the
course propounded by the Quran, Rasul
and Hazrat Abu Bakr Siddiq. At that
time he noticed the evil spreading and did
80 to check the evil,

Some Islamic scholars did not consider
it batter in view of the conditions prevail-
ing in their times and thought it proper
to incline towards Sunnat-e- Nubwi as per
the principles of Tagayur-e-Islam, The
following is an extract from the proceed-
ings of the Law Commission of
Pakistan ;—

‘“An eminent scholar commented on
this provision and said that this
provision made by Omar is like
.an emergency commandment,"”

This is an emergency provision which
we have adopted in our life today, There
is no objection to jt because it provides
freedom to the man and so it does not
affect the law. But if a provision is
made for a woman the dignity of whom
has been efmphasised by Islam, who is a
destitute, to enable her to keep her body
and soul togethér then the Islamic law
is iffected, But it has never been said
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that this Talag-e-Baeen' which bas never
been envisaged in the Quran, affects the

Islamic law,
This is what the Commission says :

[English]

It is essential that this divorce should
be followed by two further pro-
nouncements in two subsequent
Tohars.,

[Translation)

If after keeping the wife [for three
months during the period of purity and
during the perfbd when both of them
may have attraction also for each other
they arrive at the conclusion that they
cannot live together, there is recourse
to divorce, But to say talaq thrice in
the same breath—1 am not saying that it
18 un-Islamic—is not in any way related
to the Quran, it has not been envisaged
1n the Quran.

The most interesting quotation I8 :—

[Engli\h]

‘And it is authentically reported by
Ibn-e-Qayyum that Khalif Omar
was extremely sorry to have al-
lowed 1t even as an emergency
measure ” — IGHASATULLA-
HFAN P. 151),

[Translation)

During the last’ moments, he felt ex-
tremely sorry to have allowed such a type
of divorce Abdul Rahim has called it
an ionovation, What I mean to say is
that Shri Sait was saying that the Shariat
was ‘revealed’, But this particular por-
tion of the Shariat is not ‘revealed’,
Let us get it surveyed on how many of
those who have divorced their wives have

followed ’the provision of the Quran,

You may get it surveyed how many
people have knowledge about the method
of divorce enshrined in the Quran,

..(Interruptions)

T feel that if there was some guardian
of this law, he should have felt concerned
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abou® the fact that Islamic law was being
affected by the wrong use of the emer.
gency commandment that had been issued
and that this adversely affected their
image, The guardians of law protest
only when they are told to shoulder cer-~
tain responsibility, There may be any
number of rights, Everybody is eager to
have ¢ach and every right, A busband
can turn out his wife just in one minute
and in the next minute he can change his
decision, but when he is asked to shoulder
responsibility, he would ask, ‘“What res-
ponsibility 2

As I have said earlier, I think there is
no doubt about the sanctity of the posi-
tion of woman, ker status, and her rights,
under the Islamic Law, and all this has
to be particularly kcpt in mind, As 1
said earlier, the women were leading a
life of humiliation and inferiority, That
was what I meant, Now it we have
to discharge our responsibility towards
her, what would be our attitude ?

The translation of Surar 229 by

Abdullah Yusuf is as follows :

[English)

"A return to each other is permissible
even after divorce has been pro-
nounced twice (in two successive
months), Thereafter two ways
are open before the husbands—
an honourable retention or a
graceful parting (after the pro-
nouncement of divorce for the
third tifne in the third month),
And it shall not be proper for
you while divorcing your wives to
take away anything out of what
you have given them,”

[Translation]

What is the option after two months ?
There are two alternatives—one is an
honourable retention and the other is a
graceful parting, It is not that she should
be kicked out of the bouse, Either re-
tain her honourably or let her part
gracefully,

. ¥ would quote Surar 230 later on.
Now I came t0 Surar 231, The trapsld-
tion which I have quoted just now has
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been done by Maulana Azad and Surat
231, which I am going to quote now is
also the rendering of Maulana Azad,

[English)

‘““When you have divorced your wife
and the period of waiting is near-
ing its end, you have only two
ways open to you, ejther retain
them with due propriety or walk
from them with propriety,”

[Translation)

This is the translation by Maulana
Azad, The question arises as to what
is the meaning of ‘propriety’ and ‘kind-
ness’, which have been emphasised ?
This is the crux of the matter, The
Holy Quran repeatedly says that it should
not be that a husband should part with
his wife when arrives at this conclusion,
It could be very easily said that the
wife should be separated but the Holy
Quran did not say that, It says that
she should be separated with kindness,
Maulana Majid Dariyabadi speaks about
that as follows, (which is the translation
of Surar 229)—

[English]

“‘Divorce is twice, Thereafter either
retaio her honourably or release
her kindly, and it is not allowed to
take away all of what you have
given to them,”’

Translation of Surat 231 s like this :

[English]

““When you have divorced them, either
retain them honourably or release
them kindly.”

[Translation]

Now, it is worth consideration that
the subject matter of both the Surats,
i,0., 229 and 231 is the, same, Aflter
all, what was the need for this repeti-
tion 7 It could easily be said that when
you have reached a conclusion that you
cannot live together, then part with her.
But it has been stressed in Swratr 229
that either retain her honourably or let
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her part gracefully, In Swrar 231 also,
stress bas been laid on same thing, Now,
there are two ways before you--either
retain her honourably or let her part
gracefully. In this connection, Maulana
Majid Dariyabadi says :

(English).

«“This is for as econd time that husbands
are enjoined to behave towards
their wives honourably.”

[Translation)

Who is this wife ? This is the same
woman whom one has divorced whom

- one is releasing, A stress has been laid

on it,

[English)

“This is for the second time that
husbands are enjoined to behave
towards their wives honourably
and generously, whether they
retain them or divorce them The
duty to be kind, fair and chiv-
alrous towards the wife is not
contingent on somethihg else it
is unconditional

[Translation)

Even if the woman is at fault, even
if you have reached the conclusion that’
divorce is being sought for this reason,
yet she should be treated with kind
heartedness and this kind heartedness
towards her is not conditional, it is
obligatory, Aand why isit so,? This
is so because divorce in Islam has not
been envisaged as a punishment toa
woman, The concept of divorce as
envisaged in Islam is that if you are
unable to maintain those bounds, if you
are unable to maintain those limits
ordained by the Almighty, and you have
incompatibility—

“[English]

—Then, in order to bring peace to your-
self and to her,,....

[Translation]

The concept of punishment is not there
in the Holy Quran. It has therefqre
been repeatedly emphasised.,
{Interruptions) ‘
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THE MINISTER OF STATE OF THE
MINISTRY OF SHIPPING AND TR-
ANSPORT (SHRI Z R, ANSARI) : Are
you praising his speech or the provisions
of the Quran ?

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : That responsibility is
yours, I am praising him,

SHRI ARIF MOHAMMAD KHAN :
Now I om coming to that Aayar whose
translation has been done by Abdullah
Yusuf Ali or someone else and which has
been quoted by the Supreme Court, It is
the translation by Abdullah Yusuf Ali:
Sait Sahib says that the Supreme Court
has wrongly interpreted it, My persona!
and purely personal view is that the
Supreme Court need not have gone into
it. A woman had gone to seek justice
under the Cr . P,C, Earlier, mdny judge-
ments had been delivered about this Had
the Supreme Court shown some judicial
discretion, such a big controversy would
not have arisen, There was no need for
it at all, Many judgements had been
delivered earlier, Justice Khalid has
delivered a judgement, Jusgice Murtaza
Fazl Al, who referred this case, has given
a judgement It is being said repeatedly
that Muslim Judges should have the right
to decide such cases, The Muslim Judges
of the Supieme Court have also delivered
judgements but I do not want to go into
that, But since it 1s being said that this
Aayat has been worngly interpreted, 1
would like to quote the translation of
Abdullah Yusuf Ali in this connection,

[English]

Abdullah  Yusuf Ali Said ; “For
divorced women maintenance
should be provided on a reasona-
ble scale, This is a duty on the
righteous,”

SHRI Z.R, ANSARI: From which
pottion are you reading ?

[Translation)

SHRI ARIF MOHAMMAD KHAN :
The word is Marta, "As Mr, Sait has said,
the word Marta has been variously inter-
preted at different places, 1 do not feel
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anyone would have any objection to the
meaning given by Shri Sait, Even this
House will have no objection if a lump
sum of money is deposited as a one-time
transaction in her name with which she
may be able to maintain herself for
the rest of her life, Who can
object 10 it? What does reasonable
scale mean ? I feel there should be no
objection to it, The basic point is that
there should be no vagrancy, It is the
duty of the State, the duty of the Govern-
ment to see what arrangement has to be
made for the destitute women who cannot
maintain themselves, Even in an Islamic
State, a murderer is sent to jail only for
this reason that he has committed a
murder, But he is not starved in the jail,
When arrangements are made for even a
murderer, why not for a woman who
might have been at fault, I do not
accept the other translation, I accept
only your translation :

[English]

*‘Let is be one-time transaction but
let it be in a handsome manner
and let it be adequate to sustain
her for life or till she re-
marries, =

[Translation)

I have no objection, The basic point
is not that a postman should bring money
order on the first of every month, The
basic point is that the woman who has no
source of livelihgod should not be thrown
on the street,  (Interruptions)

This is not my opinion, In this con-
nection, 1 would quote again the Pakistan
Law Commission, I am just mentioniog
here the opinion of the Commission. The
Government may Or may not accept it,
that is a different thing, (Interruptions) 1
do not have any direct information from
Pakistan

: I can get some information from what.
ever papers are available withme, I do
not have any direct information. 1 mean
the documents of the Commission which
included Dr. Khalifa Shujauddin, Dr.,
Khalifa Abdul Hakim, Maulana Ahis-
hamul Haq, Mr. Inayatur Rehman, Begum
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Shahpawaz, Begum Anwar ' Ahmed,
Begum Shamshulnihar Mahmood, The
question before the Commission was ;

[English)

ssShould it be open to a matrimonial
and family law court when
approached to lay down that
a husband shall pay the’ main-
tenance to the divorced wife for
life or till her remarriage ™'

This was the specific question which was
posed to the Commission, What is the
opinion of the Commission ? The Com-
mission opines that such a discretion
should be vested in the wmatrimonial
court,

-

[Translation)

This was such a Commission which
consisted of jurists as well as religious
scholars, T did not say whether it was
accepted or not, That is a different
matter, But what the Commission has
opined is that : (Interruptions)

I now come to 241, 1 have said so
because the Commission is of the opinion
that the Courts should have the right to
see that the women are not thrown on
the street,

[English]

‘“And that a large number of middle-
aged women who are being
divorced without rhyme or
reason should not be thrown
on the streets without a roof
over their heads and without
any means of sustaining them-
setves and their children *

PROF, NG, RANGA : Does it apply
to Pakistan ?

[Translation]

SHRI ARIF MOHAMMAD KHAN :
What is the translation of the dayar ?
According to Abdullah Yusuf Ali,
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[English) _

" «For divorced women maintenance
should be provided on a rea-
sonable scale, This is a 'duty on
the righteous,”

[Translation]

Should I tell you the meaning of
Matta? As 1 have said, 1 have no
objection to ‘one timé transaction’. One
thing more has been said that the word
Muttak een has been used in this case, This
is the duty cast on Muttakeen and not
on Musalmeen, (Interruptions) Muttakeen
means more religious, God-Fearing.
Maulana Azad has translated it like this :
A man who could discriminate between
what is good and what is bad, a man who
can discriminate between what is useful
and what is harmful”, but on this some
guardians of the Muslim Personal Law
said that it relates to Muttakeen and not
Musalmeen, The Holy Quran begins
with ¢ Alif lam meen jalikal kitab, la-ia
bafih  hudalleel Murtakeenal lazina™ —if
the Quran is for the Muttakeen, then
which Quran do they follow ? The
Quran says that it shows light to the
Muttakeen, but in the Supreme Court, it
was as hed in defence **Who would de-
cide about it 7* It is easy for Banatwalla
Sahib to say, as he said, if you have read
it. then quote it, Then, of crurse he can
be one of the Murr.keens, (Imerrupfmn.s)
Who will decide it ? It is for him to do,
The translation of Maulana Abdul Majid
Dariyabadi is :

[English]

s‘And for the divorced women an
honourable present ”

---------

[Translation]

veveesen(Interruptions)... ....... He has
not used the word ‘main‘enance’ I have
already said that personally ‘one time
transacti®n’ is acceptabler The only
thing is that if a woman cane lead her
life well, nobody can have any objection,
The question is not whether she may be
paid maintengnce or she should be given
2 lumpsum amount* The basic thing is
that she should not be thrown on the
street, There should be some
arrangement so that she could sustain
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herself, The only thing is that she
‘should be abte to keep her body and soul
together, ‘The Maulana has translated
thus :

[English]
And for the divorced women an
honourable present,

Incumbent on God fearing,

{Translation)

Mr, Speaker, Sir I want to draw the
attention of Sait Sahib through you, that
a gentleman has said about the Muslim
Personal Law that the husband has not
been epjoined to make provision for this
wife, It is for her father, brother
R (Interruptions) ... ... Maulana Abdul
Majid Dariyabadi says—

[English]

Anpd for the divorced women an hono-
urable present : 617

Incumbent on  God feering, (617:
made by their husbands) And
for the divorced womszn there
shall be a provision of necessa-
ries with moderation, or right
and just aim and beneficence,
And for the divorced women,
let there be a fair provision,
This is an obligation on those
who are mindful of God,

[Translation)

What more could the Quran say than
that there shall be a provision for a
woman? Similarly, Maulana Azad says : —

[English]

Although the provisions touching
marriage and divorce have beet
already stated, Quran takes
occasion to re-emphasize that
proper consideration should be
shown to the divorced woman
in every circumstance,

[Translation]

In g!;is ,connection, it basbeen said
that there should be some coasideration
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for the woman, whatever the circumstances,
The Holy Quran wants to emphasize it,
that is why this has been said again,
Maulana Azad says :—

[English]

This call was based on the reason
that she was comparatively
weaker than man and her in-
terests needed to be properly
safeguarded,

[Translation)

This has been repeated again and em-
phasized so that her interest could be
safeguarded, This is the interpretation
by Maulana Azad,

Now, I want to go back to what I was
saying earhier, It has been said that 1t
is ‘one time {ransaction’, [ am very
happy about ‘one time transaction’, other~
wise Sait Sahib. people are not agreeable
even to ‘one time transaction', They are
saying it is for Iddat, 1 have discussed
this not with one or two but with tens of
persons, Oaly yesterday, I had a talk with a
member of my party who says that this pro-
vision is only for the period of lddat, I am
very happy that Sait Sahib has said that
this is ‘ons time provision’, I agree with
him. I will also say that one time pro-
vision is all rightif such a provision
could be made, [ would like to come to
the other point, It is being said that it
is only for the period of Lldat It is the
responsibility of the husband to maintain
his wife only for the period of Iddat.
This is in order, that they may feel attrag-
ted towards each other and come together
It is ordained that she should not ba
turned out, she should be retained, she
should be kept in the same style as lived
by the husband .. (Int-r-ptions) Yes, I
am also referring to Idiar 1 say that
Iddat has been dealt with sep:xratcly.

Mady people say that the provision or
maintetiance or gift or present under 241
18 only for the period of Iddar. What is
Iddat?

17.00 hrs,

L J - T
The period of Iddat .is thrce months
and in the case of a pregnant womea, the
period of /ddat will be i\l delivery. I
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want to draw specifically (he attention of
Shri Banatwalla, through you, Sir, to
marriages where Iddat is not applicable,

SHRI G. M, BANATWALLA : Jam
quite attentive, Should 1 go on pointing
out the misgivings to you?

SHRI ARIF MOHAMMAD KHAN :
You will get a chance for that, Sir,

what does the Holy Quran say about
those marriages where the period
of Iddat dose not apply in case of

divorce, We shall than be able
to differentiate whether this provision
is for Iddat or other than Fddat, In such
marriages where the provision of Iddat
does not apply, there should be no con-
cept of gift there, Now, I come to such

marriages, Sura-a-Bakr, Aayar 236,
Surat 2 —
[{English]

There is no blame on you if you

divorce woman while yet you
have not touched them nor
sottled with them a settlement,
Benefit them on the affluent is
due according to his means and
on the straitened is due accor-
ding to his means; an honour-
able present incumbent on the
well-doers,

[Translation]

What is this case? "This is the case
where the sam of Mehr may not have
been settled for the woman, where the
marriage may not have been consummated
but the women has been divorced, In such
a case there is no Iddar, that woman will
not have to wait, she may marry that
very evening or the next day, there is no
period of Iddat The period of Iddat
means three months’ wait. Maintenance
has to be provided for that period,
Even if she is not to wait, it has been
ordained —‘benefit them’, The rich
should give benefit according to his status
and the poor should provide benefit
according to his means, Now, in the
other cases, wigre Iddar is not dus, but
Mehr has been settied what happens? In
that case. Surat 2. Aavar 237 teem
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[English]

‘-Ancgif you divorce them before
ou have touched them but
bave already settled with them
a settlement then due from you
is half of what you have settled
uuless the wives forgo or he in
whose hand is the wedding not
forgoes and that you should for-
80 is higher to piety. And d&not
forget grace among yourselves

surely Allah is the bebolder of
what you do,”

{Translation]
It was translated as :

[English] )

‘“‘Present them with a gift in place of
dower"’,

[Translation)

It is where Mehr has not been settled,
Words used where ;—

[English]
‘*‘He gave her a gift after divorce™,

[Translation]

No period of Iddat is involved, but a
provision of gift has been made for her
ves oo (Interruptions)

[English)

The law .declares that in sudk a case
half the dower fixed shall be
paid by the man to the women,

[Translation)

1t is in the case of a women where the
Mehr was settled but the marriage was
not consummated and she was divorced, It
has been made obligatory under the law
that whatever Mehr has been settled, half
- of that would have to be given, I want
to tell you now what has been stated
further,

[English]

“But it is open to the women to
remit the half due to heror
to the marn to remit the half
which he is entitled to deduct
and thus pay the whols,”
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[Translation]

The word ‘Piety’ has been used, The
man has been instructed that half of
whatever amount has been settled should
be given, It is a different matter if a
woman wants to forgo that, But it will
be better for you if you make full pay-
ment, This is the provision :

[English] .

% . ...Him in whose hands iz the
marriage tie ! According to
Hanafi doctrine, this is the hus-
band himself, who can dissolve
the marriage, It, therefore, be-
hoves him to be all the more
liberal to the woman and pay
her the full dower even if the
marriage was not consumma-
ted.”

[Translation)

When even in the case of a marriage
which has not been consummated, the
husband has been ordained to be all the
more liberal to the woman and to pay
her the full Mehr then what will become
of that woman who has been living with
him for thirty years? What is the reason
for being displeased with her ? Such
liberal provisions are there in this religion,
It is not proper to distort this The
women were weak and exploited and used
to leading a life of inferiority, It was the
crusade of Islam to secure equal rights
for all, Now, it is being directed against
the teachings and spirit of Islam, Now
I would like to quoge from Bukhari Sharif,
(Interruptions) 1 also visited Madina
University along with two or three per-
sons. The Vice Chancellor of Madina
University bad presented these copies of
Bukhari Sharif to me. It is not an edition
of the kind to be so dubbed as from
where it has been brought. (Interruptions)

[English}
ssAbout the gift given by a husband
to a divorced lady for whom
M:hr has been fixed by virtue
of the statement of Allah .. »

[Translation]

_ That is to say, that the statement of
Allah is what'is there in the Quran; and
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after all, what is the statement of Allah ?
For this Surat 236 and 237 of Sura-e-
Bakr says :

(English)
*“There is no blame,,,.,,”

[Translation)

I have read that for you already, In
Surats 241 and 242 also there are further
references to it,

I want to repeat these things here
because it is said that rhose Aayats of
Sura-e-Bakr have been utilised for the
judgement out of context Here Bukhari
Sharif, while dealing with the same chap=
ter, refers to those very two Aayats, i.e.,
Aayat 241 and 242, But again and
again it is said that there is no connection
of these Aayars with this judgement, But
Bukhari Sharif does not consider them as
unconnécted, In fact, the translation of
Aayars 241 and 242 is given in Bukhari
Sharif. 1do not know who translated
thetn, Besides the Vice-Chancellor of
Madina University, some other persons
are there and the Islamic Committee is
there, In the preface to that, it has been
said :

[English)

«““And for divorced women, main-
tenance should be provided on
a reasonable scale, This is the
duty of the pious, Thus, Allah
makes clear his signs to you in
order that you may wunder-
stand.”

[Translation)

After this, there is a reference to the
Hadis, 1t says :

|English]
“Prophet Sallam did not mention

»”
200 ces oo

17,12 brs,
(SHRT ZAINUL BASHER in the Chair)

[Translation]

Sir, it 30 happens ihaf somewhere &
direct commandment is given : *‘do it
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And at many places, one is forbidden to
do a particular thing, 1t is mentioned in
this Hadis :—

[English]

*“Prophet Sallam did dot mention
that the gift should be given (o
the ledy whom her husband
divorced after they had been
involved in a case of Lian,”

[Translation]

Now, what is Lian ? Lian is that where
woman and man both accuse each other
of infidelity, them both of them are
brought at one place, First, oath is
administered to them thrice to tell the
truth and after that they are asked to
explain the charges. Afier that, the fourth
oath is administered wherein some such
words are used as mean that if the charge
levelled is prowed to be false, then a
calamity mey be fall him. Now, in such
a case where-gpob oaths are administered,
if despite that, both of them do not re-
pent and are not ready to reconcile, then
after such a:mesioud charge of infidelity and
even after such oaths, it is understood
that doth of them cannot live together
and the only course left is separation,
There is no provision of gift in such
cases, But if in such cases, gift is treated
as Mehr, then 1 want to tell you what the
decree regarding it is, Hadis Sharif says :

[English]

Prophet Sallam did not mention that
the gift should be given to the
lady whom her husband divo-
rces after they had been invol-
ved in a case of Lian,

[Translation]

use both of them have refused to
reconcile end they are accusing each
other, and nobody is reconciling :

[English]
Narrated 1bne-Omar, Prophet said
to those who were involved in
a case of Lian, ‘Your accounts
with Allah. Either of you must
be a liar, You, husband, have
a right on her’,
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[Translation]

It is all right that they were separated,
but the husband said that when they had
been separated

[English]

The husband said, **My money, Oh Allah
Apostle,”

[Translation]

Then -he said that when she was not
faithful to him and he had been separated
from her, the amount of Mehr paid to
her should be returned to him, What was
the reply of the Prophet there upon :

[English)

““Prophet Sallam said, ‘You are not
entitlted to take back any
money, If you have told the
truth, the Mehr that you paid
was for having consummated
your marriage lawfully with
helJ »

Even if she were unfait hful, even then—

[Translation]
— as has been said earlier—

[English]

—sghe is not liable to return her Mehr,
In such cases, it was not made obligatory,
Prophet Sallam did not mention that the
gift should be given to the lady whos her
husband divorced after they had been
involved in a case of Lian,

[Translation]

And it is stated further as under :—

[English]

“If you have told the truth, there
is the Mehr that you pay for
having  consummated your
marriage lawfully with her and
if you are a liar, then you are
less enfitled to get it back,”

[Translation]

Sir, in addition to that, I" have commen-
taties of a contemporary Islimic Scholar,
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Ibne ﬁasir, who is an authority on the
Shaface Islamic School of thought, The
entire commentary is in Arabic and the
English translation has been done by Dr.
Mushirul Hag, Prof. and Head of the
Department  of Arabic and Tranian
Studies, Jamia Milia Islamia, Jamia Miha
Nagar, New Delhi, It is written there :

[English]

Translation from a passage «With wise
commentary op the Holy Quran-Surah 11,
Iayat (241),

[Translation)
After that it has been explained as
follows :

[English)

And for the divorced women, let
there be a fair provision, This
is an obligation on those who
are mindful of God. In these
words God has decreed some
provision for all divorced
women after having earlier

declared obligatory only for .

a particular class of women.

(Translation] )

This is the translation of Ibne Kasir
who is a modern commeatator, He is a
classic commentator, In addition to it in
1937-38, L shall not be able to tell the
exact year, the Law Minister is present
here but when the Mohammedan Marriage
Act was passed, Maulana Ashraf Ali
Sahib Thanavi had represented to the
Central Government that a provision
should be made in this law to the effect
that where difficulty was experienced in
the Hanafi Law, in that case Shaface Law
could be applied  Even if some doubt
semains after that and still if we feel that
a right is being denied, then 1 feel it is
Jack of our understanding, 1 want to
repeat that I am prepared to totally agree
with Sait Sahib that there would be no
harm if arrangements &re made for adeq-
uate lump-sum payment. T would now like
to quote further, Sir it is there in the
history of Islam that once it so happened
that Huzur Salallahe Ahle Vasalium was
a little annoyed with his wives, It is said
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in Surat 33 and Aayat <28 of Suratul
Ahjab C

{English]

*“Oh Prophet say to thy consorts, if
it be that ye desire the life of
this world—and its glitter, then
come, I will provide for your
enjoyment and set you free in
a handsome manner,”

[T ranslation)

It is said here that if they desired the
life of this world and its glitter like ordi-
nary women, then He was prepared to set
them free, like ordinary women after
making sufficient provision so that they
could hive a life of enjoyment.  Further,
it has been said, which is the translation
of Maulana Majid Ali :

[English]

« Oh Prophet say to they wives if it
be that ye seak the life of world
and its adornment, then come
I shall make provison for you
and shall release you with a
handsome release,”

[Translation]

1t is said here that being (he wives of
the Prophet, special duties devolved on
them but if they wanted to escape from
their innumerable duties and lead a life
of ordinary women, Hé¢ was prepared to
release them and He would release them
with a handsome release and would make
so such provision for them that they could
lead comfortable life, "In jt, He is
speaking of separation, It was a parti~
cular occasion when He had got annoyed,

The commentary is like this ;

[Englihs)

“The passage was revealed on the
occasion of the Prophet’s wives
asking for nmore sumptaous
clothes and an additional
allowance for their expenses,”

[Translation]

At that time, He felt that being the
wives of the Nabi, they should not demand
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sumptuous clothes and other luxuries like
the ordinary women, Their duties were
far greater and, therefore, He said that
if they were to lead the life of ordinary
women, then they had to separate from
Him, He would release them in a hand-
some manner by making a provision for
-their leading a comfortable life,

[English) )

‘*All the wives in their high position
had to work as Imhat Almoma-
neen, There were not idle lives either
for their own pleasure or the plea-
sure of their husband, The are told
that they have no place in the sac-

red household if they merely wished

for ease and worldly glitter, If
such were the cause, they could
be divorced and amply provided
for,”

{Translation]
This is Surar-Ul-Ahzad,

“To keep them with honour before di-
vorce,” About this T have already said.
I have said this also that time'and again
it has been decreed that the expenditure
should be according to one’s capacity,

The question is to what extent we
should follow Shariat. 1do not think
that Shariar allows us to continue to follow
the Shariat in so far as the rights are
concerned and not follow it where it en-
joins upon us ta perform certain duties,
How can we afford to shirk our duties ?
“In the Holy Quran, it has been clearly
mentioned in Swrat 2, Aayat 81

[English]

““And remember we took your covenant
(to this effect) Shed no blood
amongst you, Nor turn out your
own people from your homes ;
and this ye solemnly ratified,
and to this ye can bear witness.”

[Translation]

Some agreement is violated and what
happened thereafter ? It has been men-
tioned therein :
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[English]

*‘After this it is ye the same people,
who stay among yourselves. And
banish a party of you from their
homes ; assist the enemies against
them, in guilt and rancour, And
if they come to you , ...”

[Translation)

This is the translation of the Holy
Quran, not its commentary, which is very
important,

[English)

“‘As captives, ye ransom them, .though
it was not lawful for you to banish
them, Then is it only a part of
the book tHat ye believe in, and
to ye reject the rest 77

[Translation]

What was the object of it ? You follow
Shariat to the extent it suits you and
do not follow where it enjoins upon you
duties, The Almighty is saying this
through Rasul, who had broken some
promise that he had made,

SHRI MOHD, MAHFOOJ ALI KHAN
(Btah) : Cite only one instance where
we did not act according to the Shariat,

SHRI ARIF MOHAMMED KHAN :
Just now I have said that the method of
divorce which is bzing followed is not in
accordance with the Shariat,

Maulana Azad has said in his transla-
tion that when your exiled people tell
into the hands of your enemy and were
brought before you as prisoners, then you
got them released by Fidiyva, And you
said that it was necessary to do so ac-
cording to the Shariar, although if you
were so particular about following the
decree of Shariat, then according to the
Shariat it was forbidden to exile them
from their homes and localities, Then
why mislead ? It sounds extreme that
the Shariar Is followed for accumulating
wealth, for releasing the prisoner by
Fidiya, but it is not remembered when
they fall into the bands of the enemies
and become prisoners,
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Is it so that certain provisions of the
Kitab-e-Ilahi may be followed and some
others may not be followed ?

In accordance with the decrees of the
Prophet, we should- have better practices
these days and only if the down-trodden
are uplifted, the Islamic tenets can be
said to have been followed and justice
done. It is the nature of man that the
Holy Quran deals with, I want to tell
you that giving and taking of interest is
clearly forbidden in the Holy Ouran. 1
want to ask Banatwalla Sahib to bring a
Bill to the effect that a restriction may be
imposed on the banks in the country
whereby they shall not give any interest to
Mohammadans who deposit money nor
any interest will be charged on the money
given as loan,

(Interruptions)

SHRI G.M, BANATWALLA : We
demand that you should remove the pro-
vision regarding the payment of interest
from the banking system in the country,
We are prepared for its abolition, you
may accept it,

(Interruptions)

SHRI ARIF MOHAMMED KHAN :
What I mean to say is whether it is
possible for you not to deposit money
and not to have any transactions with the
banks, This will meet your point

SHRI GM, BANATWALLA : Our
demand is that the provision regarding
interest in the banking system should be
abolished,

(Interruptions)

SHRI ARIF MOHAMMED KHAN :
1 want to say that Banatwalla Sahib may
make this demand but the people whom
he represents will not agree to what he
says, We also know this fact,

I do not want to go into more details,
Sait *Salib and Banatwalla Sahib know
the law of .tho Shariot better, I know
anly this much that many communities
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of Mohammadans are in there India which
follow different laws in respect of succes.
sion, inheritence etc, But I do not think
that it is in any way affecting their
religion,

(Interruptions)

I look upon the Shariat with great
respect, I think the Cr.P.C. can be
changed and by changing it those Moha-
mmadan women can be deprived of their
right who do not have any means of live«
lihood and who cannot go to the courts but
nobody can change the Holy Quran. The
Quran bestows this right on the women
that they may lead a life of honour,
Even Banatwalla Sahib cannot change the
Quran.

We have seen very difficult days in this
country; we have faced grave consequences
by using religion for political benefits ...,

AInterruptions)

In the words of Maulana Azad, as a
consequence of such politics, anxiety
appeared on the faces of the people and
their hearts became desolate. In spite of
all the sentimental slogans, those who
raised those slogans went elsewhere by
leaving the Mohammadans of India to
their fate comsidering them as orphans,
There is a change in the atmosphere again
today; the conditions are improving, But
once agan, those slogan.mongers have
reappeared to indulge in their political
jugglery and benefit thereby. 1 appeal
that the atmosphere of this country should
not be spoilt once again, We are head-
ing towards communal harmony in this
country; we should not repeat that past
which created bitterness, which caused

. harm, which broke the hearts and which

created hatred, We have come a long
way now and we should forget the past,
I request. ...,

PROF, SAIFUDDIN SOZ : Where 15

the difference ?

SHRI ARIF MOHAMMED KHAN :
The difference is that the slogans that
have been raised, the type of speeches
that have been made, the type of state-
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ments that are being given in the news-
papers—all these are aimed at instigating
religious sentiments, I would like to
request that if there are differences on
any matter, then we should remember
that there is scope for discussion. Some-
where you may agree to our views and
somewhere we may agree to your views,
but nobody should spoil the atmosphere
by raising sentimental slogans and by
instigating religious sentiments. That will
benefit ‘neither the country nor any
community,

PROF, SAIFUDDIN SOZ: I want
to ask one thing, The question is Arif
Mohammed Khan has really.........
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MR, CHAIRMAN
take up the next item,

We will now

The House will now take up Half-un-
Hour discussion, Shri BV, Desai. The
hon, “‘ember is not present, So, the
House stands adjourned to meet at 11
A M, on Monday, the 26th August, 1985,

17,32 fus,

The Lok Sabha' then adiourned till
Lleven of the Clock on Monday,
August 25, 1985 | Bhadra
4, 1907 (Saka)
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